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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE
ORIGINAL APPLICATION No. 141 OF 2024

IN THE MATTER OF: -

Prakash Agrawal ...Applicant
VERSUS

Mathias Construction Pvt. Ltd. & Ors. ...Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. S [THE
MINISTRY OF ENVIRONMENT, FOREST, AND CLIMATE

CHANGE]

I, Dr. Dola Bhattacharjee D/o Shri Late Samirendra Nath
Bhattacharya, aged about 41 years, presently working as Scientist “B” in
the Ministry of Environment, Forest & Climate Change (hereinafter
referred to as “MoEF&CC”), Government of India, Regional office,
Bengaluru, do hereby, in my official capacity, solemnly affirm and state

on oath as under-

1. That, I am duly competent to swear the present affidavit on behalf of
Respondent No.5 i.e., the Ministry of Environment, Forest & Climate

Change based the official records maintained therein.

2. It is humbly submitted that all the averments made in the instant

application are denied except those which are specifically admitted

herein in this pl)Laﬁidawt i
/53, % M
\ T3
. Dr. Dola Bhattacharjee
9""u | Scientist ‘B’

Integrated Regional Office, Kendriya Sadan
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3. Tt is humbly submitted that the grievance of the Petitioner pertains to

non-compliance of Environmental Clearance (hereinafter referred to
as “EC”) granted to M/s. Mathias Construction Pvt. Ltd., for
construction of the residential and commercial project named "Ocean
Park" located at Survey No. 249/1-A in Taleigaon Plateau, Taluka
Tiswadi, North Goa. It is further contended that the Project Proponent
(hereinafter referred to as “PP”) continued construction activities even

after expiration of EC.

. It is humbly submitted that the EC for the Construction of “Ocean

Park” at Survey no, 249/1-A, Village Talaigao, Tiswadi, Panjim, Goa
by M/s. Mathias Construction Pvt. Ltd. Goa’ was granted by the
Answering Respondent vide letter no. 2 1-16/2007-IA.IIT dated
16.05.2007. Subsequently, another EC for modification of the project
“Ocean Park”- Residential Apartment and Commercial Shops project
located at Survey no. 249/1-A,Taleigao Plateau, Dona-Pauta, Tiswadi
Goa was granted by the State Environment Impact Assessment
Authority (hereinafter referred to as “SEIAA”), Goa vide letter no. 3-
181-2010/STE-DIR/169 dated 28.11.2019. Copies of the EC dated
16.05.2024 and 28.11.2019 have been annexed herewith as Annexure-
R5/1 and Annexure-R5/2, respectively.

. Tt is humbly submitted that a related matter, O.A. no. 118/2024 titled

“Navnath Andre Kankonkar v. Union of India & Others ", was decided
by this Hon’ble Tribunal on 10.09.2024. In the said matter, the
allegations, inter alia, included that Respondent No.l, M/s Mathias

Construction Pvt. Ltd., continued construction after the expiry of the
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EC dated 16.05.2007 and subsequently obtained an ex post facto EC
in 2019. It was further alleged that the project scope was changed by
constructing additional floors without obtaining prior approval, and
that the 2019 EC was issued without verifying compliance with the
conditions of the original EC. The matter was disposed of by this
Hon’ble Tribunal vide order dated 10.09.2025 wherein the submission
of the PP was recorded to the effect that construction of the project was
still ongoing and that all deficiencies would be addressed upon its
completion. A copy of the order dated 10.09.2025 has been annexed

herewith as Annexure-R5/3.

. It is pertinent to mention that the Answering Respondent has

established a Standard Operating Procedure (hereinafter referred to as
“SoP”) for Post Environmental Clearance Monitoring and compliance
of the projects vide Office Memorandum dated 25.11.2022. In line
with this SoP, the Answering Respondent had sought a monitoring
report from the Regional Office (hereinafter referred to as “RO”) of
the Ministry at Bengaluru, vide letter dated 20.08.2024 for the extant
project in question. Copy of the SoP dated 25.11.2022, and letter dated
70.08.2024 have been annexed herewith as Annexure-R5/4 and

Annexure-R5/5, respectively.

_ It is humbly submitted that the RO, Bengaluru submitted a site

inspection report vide letter dated 19.09.2025. The said report as
examined within the Ministry, wherein a significant number of non-
compliances were observed. Further, the RO observed that
construction of the project had been completed, the project was under

operati y building or construction activity was (gg/,oing at the

Dr. Dola Bhattacharjee
Scientist ‘B’
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site at the time of inspection. These observations of the RO indicated
inconsistency with the submission of the PP as recorded in this
Hon’ble Tribunal’s order dated 10.09.2024 in OA no. 118/2024. A
copy of the inspection report has been annexed herewith as Annexure-

R5/6.

. It is humbly submitted that based on the observed non-compliance, the

Answering Respondent vide letter no. A-L-11011/45/2024-IA-1 dated
30.01.2025 directed the PP to submit a Clarification/Action Taken

Report in respect of the said non-compliance.

It is submitted that in view of the discrepancies between the
submission of the PP before the Hon’ble Tribunal, as recorded in the
order dated 10.09.2024, and the observations made by the RO, the
Answering Respondent, vide letter dated 11.04.2025, requested the
RO Bengaluru to furnish additional information to ascertain the actual
status of construction. Copies of the letter dated 30.01.20225 and
11.04.2025 has been annexed herewith as Annexure-R5/7 and

Annexure-R5/8, respectively.

101t is submitted that in response to the Ministry’s letter dated

30.01.2025, the PP submitted a reply vide letter dated 26.02.2025.
However, the said reply was not a condition-wise response to the non-
compliances observed in the inspection report dated 19.09.2024.
Accordingly, as the PP failed to submit the requisite Clarification/ATR
addressing the non-compliances recorded in the inspection report dated
19.09.2024, the Answering Respondent issued a Show Cause Notice
.2025. In response, the PP submi ed E_@ply vide

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 560 034.
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email dated 21.05.2025. Copy of the response dated 26.02.2025, SCN
dated 06.05.2025 and the SCN response dated 21.05.2025 has been

annexed herewith as Annexure-R5/9, Annexure-R5/10 and

Annexure-R5/11, respectively.

11.It is humbly submitted that in accordance with the SoP dated
75.11.2022, response submitted by the PP to the SCN was forwarded
to the RO Bengaluru vide letter no. dated 26.05.2025 for verification
of the inputs furnished by the PP in relation to the non-compliance
observations recorded during the earlier site inspection. In response,
the RO Bengaluru submitted its SCN Review Report vide letter No.
EP/12.1/130/GOA/225 dated 10.06.2025. In the meantime, the RO had
also submitted the response to the additional information sought by the
Answering Respondent. Copy of the letter dated 26.05.2025, SCN
Review Report dated 10.06.2025 and Additional Clarification dated
28.05.2025 has been annexed herewith as Annexure-R5/12,

Annexure-R5/13 and Annexure-R5/14, respectively.

12.1t is humbly submitted that subsequently, in addition to the SCN
response the PP had submitted an additional clarification vide email
dated 18.06.2025. A copy of the additional clarification by the PP
dated 18.06.2025 has been annexed herewith as Annexure-R5/13.

13.1t is humbly submitted that based on the relevant documents available
on record the following observations are submitted:

(i)  As per paranos. 1 and 3 of the EC dated 16.05.2007 the EC was

granted to the PP under the provisions of the EIA Notification,

per the terms of the said notification, “the clearance

Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan

_i_l_‘(/ IVth Floor, E&F Wings, Bengaluru - 560 034.
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(i)

(iif)

6

granted shall be valid for a period of five years for
commencement of the construction or operation”. the PP was
required to initiate construction activities on or before
16.05.2012. The Digital Satellite Survey (DSS) analysis, as
submitted by both the RO and the PP, along with the PP’s letter
dated 30.11.2007 addressed to the Village Panchayat (submitted
as part of the additional clarification) confirm that the
construction activities were initiated within the stipulated five-
year validity period. This absolves the PP from the issue of
validly of the EC and continuing construction beyond the expiry
of EC. A copy of the EIA Notification, 1994 has been annexed
herewith as Annexure-R5/16.
It is pertinent to note that, as observed in the RO’s report, the PP
‘n his additional clarification now has admitted that all
construction activities were completed in the year 2023. This
submission of PP now is in contradiction to the submissions
made by the PP regarding the status of construction to the
Hon'ble Tribunal ,which is recorded in this Hon’ble Tribunal’s
order dated 10.09.2024 in OA no. 118/2024 and those made
before the Answering Respondent. While no violation of the
EIA Notification 1994 has been observed, a material
inconsistency has been observed in the statements made by the
PP.
Further, considering that the PP had earlier committed to
comply with the EC conditions upon completion of the project,
and given that the construction activities have now been
completed as indicated from the observations of RO and

addltlonalfsubmmsmn of PP, the PP is accordmgly liable to

/ &y
‘z% Dr. Dola Bhattacharjee
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ensure full compliance with all EC conditions, particularly those

identified as non-compliant in the SCN Review Report.

14.1t is humbly submitted, as the matter is presently sub judice before this

Hon’ble Tribunal, any action in respect of the continued non-

compliance by the PP shall be undertaken by the Answering

Respondent in accordance with the outcome and directions issued by

this Hon’ble Tribunal.

15.1t is humbly submitted that the present Reply Affidavit may kindly be

taken on record and into consideration and the Hon'ble Tribunal may
pass appropriate Order(s). direction(s) as deemed fit and proper under

the facts and circumstances of the present case.

16.1t is humbly submitted that the Answering Respondent seeks leave to

make additional submissions, if required, during the course of the

proceedings. ———

DEPONENT
Dr. Dola Bhattacharjee
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan

VERIFIC ATION Vth Floor, E&F Wings, Bengaluru - 560 034.

I, the above-named Deponent, do hereby verify that the contents of
the above affidavit are true and correct to my knowledge as per the

records of the answering respondents. No part of it is false and nothing

material has been concealed there from. Verified at Bengaluru on thi

s
8t day of July 2025.

| DEPONENT |
. SWORNFQ BEFORE ME
M/‘«gg : ""[ sA___ Dr.Dola Bhattacharjee
3\ . Scientist ‘B’

XY
';r‘ ;‘5. M_ CHANUDRASH EMFW OF ENVIRONMENT, FOREST & CLIMATE CHANGE
g_‘ |  Advocate & Notary Publicintegrated Regional Office, Kendriya Sadan

# 47, B.D.A. Complex, KoramangithFloor, E&F Wings, Bengaluru - 560 034.
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ANNEXURE - A (CLLY) Annexure-R5/1
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Annexure-R5/2

GOA. STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

ELA-Goa Staie Secratariaf,
1* Floor, Dempo Towers, Pafto, Panaji, Goa — 403 091
Thone nos.: 2416561 Fax_ nn.: 24318528

e-suail: goasesc@emiil com

No: 3 181 - 20105TE-DIR/ 169 Date:28/ 11/ 2079

7o,

e Mathias,

Manraging Director,

Mathias construction Pvt, Ltd,

Mathias House, Campal,

Panafi-Goa.403001

Sub: Prior environmental elearance for modification of the project “Ocean Park®’-
Residential Apartsient and Commercial Shops project locaied at sorvey No.249/1-A,
Taleigao Plateau, Dona —Pauls, Tiswadi Goa.

T'am directed to refer to your application (i.e. Fornef, Form-14) dated 26/12/2018 seeking
piior Environmental Clearance {EC) as mandated in the ELA Notification, 2006 (as amended
fill date) for modification of the project “Gcean Park™-Residential Apsrtment and
Commercial Shops project focated af survey No.249/1-A, Taleigao Plateau, Dons —Paulg,
Tiswadi Goa, Accordingly, the =bove proposal has been appraised under ‘Sa) — B2
category’: Building and coustruction project. Subscquently, the Goa State Export Appraisal
Committee {GaaﬁEAC - herelngfter referred as ‘Committee y conducted the site-inspection
on 0901/2019 and wag followed by project-specific. presentation by the NABEY/GCI-
acciedited environmental éonsultant (Enviro Resources, Minmbai on behalf of project
proponent) hade the projeci-specific presentation during 102™ Goa-SEAC meeting keld on
25/02/2019. During said moéting the committee sought various complisnces which were
submitted by the project proponemt on 01/04/201%. The Committee perused the said
compliances during its 105" Goa-SEAC meeting held on 25/04/2019 and after detailed
discussion and deliberation decided In recommend the said proposal to State Environment

Project details and salient featurés of the. proposed developmental achivity, as submitted by

the proposient, is as utider —

64
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Sl No. Description Details
1. Narwe & location of the project MATHIAS OCEAN PARK
M/S MATHIAS |
CONSTRUCTIONS PYT LID
At Sy, No 24971-A, Taleigao
Plateau, Dona-Paula, Tiswadi
Taluka, Goa
2. Plot Area 82,220 (20.3 Acres),
3. Net plot Area 82,220 {20.3 Acres).
4, FSI Area C-1: 1.99 (permissible = 2.00)
C-2 - 1.49 (permissible = 1.50)
Non-FSI Area
Totsl construction Area Proposed - 31,858.73 Sqm
Tatel BUA - 64,346.385q.m
‘Auilding configuration & Height of | Zone C-1; Sector 4 : B + Stilt /G +
the building RF
ileight 24m
Sector YIC ; G+ 2 Floors
Zone C-2: Sector-1: Stilt +7
Floors
Height 20,5m
5. No. of shops 7 Shops
6. Total water Construction - 22 KLD _
requirement(Constrociion/operation | Operation- 319 {Fresh water +
phease) ) Recyclimg water)
7. Sewage generation 276 R1.D
3. STP Capacity 1X105 KLD
1IX175 KLD)
5. [ Total Solid Waste Quantities 661 Kg/day
16. | RG Area 21,503,353 (26%)
11. | No. of treeg Proposed - 190 Nos,
12, Energy Efficiency 264%
13. Parking 4 W REQUIRED: 664 nos,
PROVILDED: 677 nas.
14, | Power reguirenient 2631 kKVA
i5. | D.G set Capacity 2 X 320 KVA and 2Xi50 KVA
16, | RWH tank capacity 30 cum
17. | EMP cost (includirg DMP cost) Capitsi cost ~ 115,00 Lakhs
Operating cost - 22.00 Lakhs/A
18. | No. of trees 1o be cut 10 Ngs. '
19. | No. of tress to be planted on stie 190 Nes. along with existing irees.
20. [ CRZ status Not Applicable.
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The Authority during 48" meeting beld-on 14/06/2019 took sote of the recommendation
from the Goa-SEAC and all the compliancés submitted by the praject proponent.
Accordingly, the authority decided to conduct a site visit of the propased site to ascertsin
the status of proposed project on poirits like waste management including STP capacity,
biodegradablc waste proposed, proposed. solar panels. Accordingly the Authority
conducted site inspection on 13/09/2019 and sought above compliances, which were
‘submitted by the project proponent on 24/09/2019. The said proposal was detiberated
during 49" Goa-SEIAA meeting held on 21/11/2019 wherein the Authority after detailed
dizcugsion and deliberation decided to recdmmend the said proposal for grant of
Environmental clearance EC under the provision of EIA Notification 2006 {as amended)
with the condition that Project proponent musi submit a concrete proposal for proposed
CSR fot Taleigao village.
1. Further Project propanent has to comply with following “Geseral Conditions™:-

PP should prioritize the issues rélated 16 heakh and hygiene in complying with the
matters related to waste disposal and treatment / air and waler pollution / waste-
water management.

if. Water harvesting ought to he done by the project proponent o the extent of 90
ELD.

iii. The PP shall install bic methanation plant to tackle bie degradable wasts
generatad at the sité and the non biodegradable waste shall be placed in a transfer
station to be constmcted by the PP within the comiplex having separate containers
for ¢ waste glass waste plastic waste , robber waste,

[

iv. PP riceds 1o ensure that no treated water or ary waste seivage shall be discharged
into any water body. E-waste shall be disposed through Authorised vendor as per
E-waste (Management and Hanidiing) Rules, 2011.

v. Project Proponent (PP} should necessarily make appropriate provision while
constructing the roof-tops at the time of construction stage only o enable
instailation of saler panels towards sovth facing walls as and when made
applicable in future:;

vi. The Project Proponent shell utilize fly ash bricks in masonty works,

vii.  The PP shall use construction debris for land filling wherever applicable.

vill,  Afleast 20% of the oper spaces as required by the local building bye-laws shall

be pervious. Use of Grass pavers, paver blocks with at least 50% opening,
landscape ete. would be considered as pervious surface:
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ix. Compliance with the Energy Conservaticn. Buflding Code (ECBC) of Bureaw of

Enerpy Efficiency shall be ensured, Buildings in the States which have notified
their own ECBC, shall comply with the State BCBC. Dutdoor and commen area.
lighting shall be LED. Concept of passive solar design that minimize energy
consumption in buildings by using design elements, such as building orientation,
landscaping, efficicnt building envelope, appropriate fenestration,. increased day
lighting design and thermal mass etc. shall be incorpocated in the buiding design,
Wall, window, end roof u-values shall be as per ECBC specifications.

Use of water saving devices/ fixtires (viz. low flow flushing systems; use of low
flow faucets tap aerators etc) for water conservation shall be incorporated in the
building plan,

Installation of dual pipe plumbing for supplying fresh water for drinking, cooking
and bathing etc and other for supply of recycled water for flushing, landscape
irdigation, car washing, thermal cooling, conditioning, etc. shall be done,

Separation of grey and black water should he done by the use of cual plumbing
systom. I cese of single stack system separate recirculation lines for flushing by
giving dual plumbing system be done,

Solar based clectric power shall be provided to eack uiit for =t least two
bulbs/light znd one fan. As proposed, central Tighting and street lighting shall
also be based on solar power.

The project proponent will provide landscape bed of 00mmm wide X 600mm desp.
along the periphery of the plot to camry out plantation of tiees. The treated water
from the sewage treatment plant will be pumped through high flow drips on these
beds to prevent outflow of treated sewage water outstde the premises.

The project proponent will provide landscape bed of 600mm wide X 600mm deep
2long the periphery of the plot o carry out plantation of trees. The treated water
fiom the sewage treatment plant will be pumped through high flow drips on these
beds to prevent outflow of treated sewage waler cutside the premiscs.

Areas which ars marked as No Pevelopment Zone (NDZ) should he year marked
ot site and no construction shall be carmed out in the said NDZ. Land Profile of
NDZ chall not bs altered.

No construction, shall be carried out in the property which is identified as private
forest, if any.
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" xviii. PP should obtain all the requisite permissions/NOCs/Licenses etc from ali the
competent authorities before commencement of any activity at site.

*“additional giécific Conditions”:-

i- Sewage Treatment Plant {STP) contract should be for minimum period of 5 years with
operatian end mainlenance contract afier commissioning /completion of praject.

ii.. PP needs o ensure that no treated witer or any waste sewage shall be discharged into
any water body.

fii, E-waste shall be-disposed through Authorised vendor as per E-waste (Management
and Hendling) Rules, 2011,

iv.Project Proponent (PP} should necessarily make dppropriste provision while
constructing the roof-tops at the time of construction stage only to enable installation
.of solar panals towards south facing walls as and when madé applicable in future.

v, The Project Propanent shall utilise fly ash bricks in masonry works,

vi. The PP shali use construction debris for land filling wherever applicabie.

wif. At Jeast 20% of the open spaces us required by the loca] building bye-laws shall be
pervious. Use of Grass pavers, paver blocks with at least 50% opening, fandscape etc.
would be considered as pervious surface.

viil. Compliance with the Encray Conservation Building Cade (ECBC) of Burcau
of Eniergry Efficiency shall be ensured. Buildings in the States which have notified their
own ECBC, shall comply with the State ECBC. Qutdoor and common area lighting
shall be LED. Concept of passive solar desig that minimize energy consumption in
baildings by using design elements, such as building orientation, landscaping, efficient
building envelope, appropriate fenesiration, increased day lighting design and thermal
rass eto. shaill ke incorporated in the building design. Wall, window, and roof u-values
shall be as per BCBC specifications.

ix. Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low flow
fancets tap acralors etc) for water conservation shall be incorporated in the building
plan.

x. Installation of dual pipe plumbinig for supplying fresh water for drinking, cooking and
betliing ete anid other for supply of recycléd water for flushing, landscape irrigation,
car washing, thermal cooling, conditioning, ete. shall be done.
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i, Separation of prey and black water shouid be done by the use of dual plumbing
system. in case of single stack system separste récirculation lines for flushing by
giving dual plumbing system be done.

xii. Solar based electric power shall be provided to each unit for at least two buitr/light
and  one fan. As proposed, central lighting and sireet lighting shail also be based on
solar power.

xiii. The project proponent will provide landscape bed of 600mm wide X 500mim deep
along the periphery of the plot to carry cut plantation of trees. The treated water from the
sewage treatment plant will be pumped through high flow drips on these beds to prevent
outflow of treated sewage water ouiside the premises.

xiv. PP should prioritize the issues related to health and hygiene in complying with the
matters refated 1o waste disposal and treatment / air and water pollution / waste-water
manzgerient.

xv. PP needs to ensure that no treated water or any waste sewage shal) be discharged mto
any water bady.

xvi, E-waste shall be disposed through Authorised vendor as per E-waste (Manageinen!
aird Havdling) Rules, 2011,

xvil. Project Propoment (PP) should necessarily make appropriate provision whiie
consirucling (he rool-lops &l the time of construction stage only to enable instalfation
of solar panels towards south facing walls as:and when made applicable in future,

xviit. The Praject Proponent shall utilizge fly ash bricks in masonry works.

¥ix. The PP shall uge constniction debris for land filling wherever applicable.

xx%, At least 2084 of the open spaces.as required by the Jocal building bye-laws shall be
pervious.-Use of Grass pavers, paver blocks withi at least 50% opening, landscape etc.
would be considered as pervicus surface.

xxi. Compliance with the Energy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which hsve notified their
own ECBC, shall comply with the State ECBC. Cutdoor ax! common arez lighting
shalt be LED. Concept of passive solsr design that minimize energy consumption in
buildirigs by using design clements, such as building orientation, landscaping,
efficient building envelope, appropriate fenestration, incieased day lighting design

and thermal mass etc. shall b incorporated in the building désign. Wall, window, and

racf u-values shall be as per ECBC specifications,
Page 6of 17
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xxii, Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low
fiow faucets tap aerators eic) for ‘water conservation shail e incorporated in the
building plan.

xiii. Instaliation of dual pipe plumbing for supplying fresh water for drinking, caoking
and bathing etc and other for supply of recycled water for {lushing, landscape
irvigation, car washing, thermal cocling, conditioning, ete. -shall be done.

xxiv, Separation of grey and black water should be done by the use of dual plumbing
system, In case of single stack system separate recirculation lines for flushing by
giving diral piamibing systesn be done.

xxv. Solar based electric power shall be provided to each unit for at least two bulbsflight
and ome fzn: As proposed, central lighting and strest lightini shall also be based on

solar power,
xxvi. The: project proponent will provide jandscape bed of 600mm wide X 600mm desp

alang the petiphery of the plot to carry out plantation of trees. The sreated water from

the sewage treatment plant will be pumped through high flow drips on these beds ta
prevent ovtflow of treated sewage water outside the premises.

xXVil.

PP chail miske provision for charging points for electronic vehicles in the parking

Area.

agliviiies such ast
2 Toads leading to or at constructicn sites mirst be paved and blackiopped (.c.

E.

metatlic roads)-

Mo excavation of soil shall be-carried out without adequate dust mitigation

measurﬂ'inplam
No loose soil o sand or Construction & Demolition Wastc or any other
constiuction material that causes dust shall he Teft uncovered.

. Wind-breaker of appropriate height i.c. }1/31d of the building beight and

mzximum up to 10 meters shell be provided.

Water sprinkling system’ shall be put in place.

Dust mitigation measures shall be displayed prominently at the construction site
for easy public-viewing.

New. serial number *107° has been inserted which refates to Mandatory

Tmplementation of Dust Mitigation Measures for all Construction and Demolition

Activities: i
"
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h. Grinding and cutting of building matérials in open arez shall be

-

prohibited. _
Construction material and waste should be stored only within earmarked area and
road side storage of construction material and waste shatl be prohibited.

No uncovered vehicles carrying construction material and waste shall be
permitted,

k, Construction and Demolition Waste processing and disposal site shall be

identified and required dust mitigation measures be notified at the site

Further, progress will be reviewed after six months {iminiminm 3 fimes in & yeew) depeviding

upoti progress of the work Further, the compliance to these conditions as and when

submritted by PP will be verified /ascertained by the authority to propose additional

conditions if any.

4. Further, the Authority has decided that PP needs to comply to the following *General
Conditions”;-

&.

The PP should use Ready-Mixed Concrete (RMC) to minimize air / water / land
poliution and water usage during the construction phase.

Solar pawer generation - Every major consumer of conventional power will have
10 genarate and opt for ccriain percentage of power petictation fiom the non-
conventional sources. In this context, Project Proponent. {PP) should necessarily
malke appropriate provision while constructing the roof-tops at the time of
construction stage only to enable installation of solar panels as and when made
applicable in frure. In addition, suul-fuing walls to be wilized 1o install solar
panels to harness optimum solar energy. Use of sclar panels may be done to the
extent possible like installing solar sireel lishis, common solar water héater system.
PP should instail, after checking feasibility, solar-plus-hybrid non-conventional
source as source of energy.

PP should adopt roof-top rainwater harvesting / conservation measures to optimally
utilize the water availabiliy by constructing sumps for coliection of rainwater as
per the site-specific location details provided.

PP should prioritize the issues related to heslth and hygiens in compiving with the
matters related t0 waste disposal and treatment / air and water poltution / waste-
water managoment.
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PP shouid not distush the natural ‘drainage and as far as possible and maintain the
original topography while designing for landscape development by planting local
piant species and which are not alien to the prevailing environment.

PP should clarify any issue related to public objections, if any, and should not
conceal the scientific facts in light of the proposed developmental activity vis-3-vig
its landvse categorization / zoning.

PP should submit half-yearly compliance repori(s) in hard as well as soft copy
format to-the Authority for the period upto project completion,

This environmental clearance is issued subject to land use verification. Local
authrity / planning authority should ensure this with respect to Rules, Regulations,
Notifications, Government Resohtions, Circulars, etc. issued if any, from time to
time. Judgements / Orders issued by Hon'ble High Court, NGT, Supreme Court
regarding DCR provisions, environments! issues applicable in this matter should be
verified by the competent authorities.

PP should epsure and ascertain that “civit plans’ which were submitted o the
Committee/ Autharity during the prooess of project appraisal be submitied to other
line Departments / agencies concerned while seeking NOC / Consents/
Permissions, as applicable. If any discrepancy is found in the plans submiited or
details provided may be reporied to this Authority. This environmental clearance is
issued with respest to the gnvironmental considerations and it does not mean that
Gua-SETAA approved the proposed land.

PP needs to ensure that no treated water or any waste sewage shall be discharged
into any water body. STP of suitable capacity shall be instadled comsidering the
quantity / quality of waste waier generation.

E-waste if any shall be disposed through Authorised vendor as per E-waste
(Management & Transboundary Moveinent) Rules, 2016.

This emvironmental clearance is issued subject to obtaining NOC from the
Forestry & Wildlife angle including clearanos from the Standing Committee of the
National Board for wildlifs, if applicable. The grant of environmental clearance
does not fiecessarily fmply that Forestry & Wildlife clearance has been granted 0
the project, which has to be dealt separately by the competent authonities in
accordance with law.
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m. The height, construction gross built up area of praposed construction is 64,348,38

Sq.mts shall be in accordance with the existing FSI/ FAR norms of the local body
and planning authorities and it should ensure the same along with survey number
before approving layout plan and before according commencement certificate to
proposed work, Plan approving amthority should also ensure the zoning
permissibility for the proposed project as per the approved development plan of the
area,

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

5, Further, the PP is required to comply with the following “Gengral Conditions” during
vonstruclion phiase.-

*Consent to Establish® shail be obtained from the Goa State Pollution Conirol
Board (GSPCB) under Air Act and Water Act, as applicable and a copy shall be
submisted to the Authority within 30 days of starting construction work at site,

Permission to draw groundwatsr, as applicable, shell be obtained from the
Groundwater Cell of the Water Resources Department (WRD) government of Goa.

Project proponent shall niot make any change in the Surface Layout Plan / Civil
Plan submitted 1o the Authority without its prior permission, Tn ¢ase of any
change(s) in the scope of the project and/or otherwise, the project proponent
need 1o inform this Autherity.

Project proponent shall make suitable provisions for sewage / wastewater disposal
and storm water release independently.

The diesel generator suts (D.G. set) io be used duiing construction ! after
commissioning should be low-sulphur diesst type and should conform to
Environment (Profection) Rules prescribed for air and noise emission standards as
laid down by the Goa Ssate Pollution Control Board (GSPCB).

The installation of the Sewage Treatment Plant (STP) if any should be certified
by the GSPCE and a report in this regard should be submitted to the Authority
before the STP 18 commissioned.

Provision shall be made for the housing of construction Iabour within the site with
all pecessary infrastructure and facilities such as fuel for cooking, mobile toilets;
mobile STP, safe drinking water, medical health-care, créche and first aid room etc.
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Adegquate drinking water and sanitary facilities should be provided for construction
warkers at the site. Provision shiould be made for mobile toilets. The safe disposal
of waste water and solid waste generated during the construction phase should be
ensured.

‘The solid waste generated should be properly segregated. Dry finert solid waste
should be- disposed off to the -approved sites Tor land filling after recovering
recyclable miaterial,

Dispnsa! of muck dusing construction phase should not ereate any adverse effect
aa the neighbouring communities and be disposed taking the necessary precautions
for general safety and health aspects of people, only in approved site with the
approval of competent authority.

Arcangements shall be made that waste water and storm water do not pet mixed.

All the top soil excavated during construction activities. should be stored if or use
in horticulture/landscape development within the project site.

. Additional soil for levelling of the proposed site shall be generated within the sites

(to'the extent possible) so that ratural drainage system of the area is protected and
improved,

Green-bell development shall be camied oui considering CPCB guidelines

‘including selection of plant specics and in consultation. with the State Forest /

Agriculture Department.

. Soil and ground water samples will be tested to ascertain that there is no threat to

ground water quality by leaching of heavy metalsand other toxic contaminzants.
Construction spoils, including bituminous material and other hazarlous materials
must not be allowed to contaminate water courses and the dump sites for such
materials must be secured so that they should not leach nto ground water.

Any hazardous waste generated during construction phase should be disposed off

‘as per applicable rules and norrs with necessary authorisation of the GSPCE.

The diesel requires for operating DG sets shall be stored in underground tanks
and if requitied, Clearance from concerned authoriiy- shall be taken.

Vehicles hired for bringing construction material 30 the site should be in good
condition and shomld have a poltution check certificate and should conform to

Page #10f 17 Z,ﬂ

74

4423

T



4424

E:1: 8

bb.

24

applicable air and neise emission standard and shoukl be operated during nen-pesk
hs.

Ambient noise levels should conform to residential stendards both during day
and night. Incremental pollution load on the ambient air and noise quality should
be closely monitored duting construction phase. Adequate measures should be
made o reduce ambient air and noise level construction phase, so as to conform to
the stipulated standard by CPCB/ GSPCB.

The approval of competent authority shall be obtained for structural safety of the
buildings due to any possibie carthquakes, adequacy of fire fishting equipments
eic. ag per National Building Code (NBC) including measures from Eghting.

Storm water controlled and its re-use as per Cemtral Ground Water Board {(CGWE)
and Bureau of Indian Standards {BIS) for various applications.

Water demand during construction should be reduced by use of pre-mixed
concrete, cunng agents and other best practices referred.

The groundwater level and its quality should be monitored regufarly in consuleation
with pround water muthorily of the Water Resources Department (WRD),
Government of Goa.

The installation of the sewage treatment plant {STP) showdd be certified by an
independent expert and & repoct in this regard should be submitted to the GSPCR
before the project is commissioned for operation. Treated effluent released from
STP shall be recycled f refused to the maximum sxtent possible. Discharge of this
unwsed treated efffuent, i any showld be discharged in the sewer line, Treatment of
100% grey water through the centralised trcatment should be done. Necessary
measures should be adopted to mitigate the odour problem from STP.

Use of glass iy Ly reduced ppic 40% to reduce electricity consumption and loml
on air-conditioning. If neccossary, mso high quality double glass with special
reflective coating in windows.

Roof should meet prescripiive requireiment as per energy conservation building
code by using appropriate thermal insulation aterial,

Energy conservation measures Eke installation of LEDs” for the lighting the areas
gutside the building should be integral part of the project design and should be in
place before project commussioning. Use of CFLs / TFLs, if any, shouid be
properly collected and disposed off / sent for recycling as per the prevailing
guidelines / rules of the repulaiory authority to avoid mercury contamination.
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cc. Diesel power generating sets proposed as souree of backup power for elevators and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the enviranment (protection) Act 1986. The height of
stack of DG sets should bs equal to the height needed for the combine capacity of
all proposed DG sets.

dd. Noise should be controlled to emsure that it does not exceed the prescribed
standards. During night time the noise levels measured at the boundary of the
building shall be restricted to the permissible levels to comply with the prevsient
regujations.

ee. Traffic cangestions near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be filly internalised and -no
public place should be utilised.

fl. opaque wall should meet prescriptive requirement as per energy conservation
board. which is proposed to mandatory for all air conditioned spaces while it is
aspiretion for non- air conditioned spaces by use of appropriate thermal insulation
material to flfll requirement.

ge. The buildings should have adequate distance between them 1o allow movement of
- fresh gir and passage of natural light, air and ventilation.

lih Regular supervision of the above and other measures for monitoring shoutd be in
placed all through the construction phase, so as to avoid disturbance to the
SurrGindings.

it. Under thic provisions of Environment Protection Act 1956, legal aclioa sleall be
' initiated against the PP if it was found that comstniction of the project fias been
started withiout ohtaining FC.

H. Six monthly compliance reports should be submitted 10 the MOEF with copy to the
Goa-SEIAA and GSPCB.

6. Further, the Authority decided 10 direct the PP to comply with the following “General
Conditions” ditring post-construction phase:-

3. PP shall ensure completion of STP, MSW disposal facility, green bek
developmient prior to ococupation of the buildings. The PP to explore
possibility of ufilising excess treated water in the adjacent avea for gardening
before discharging into sewer line. No physical occupation of ailotment will
be given unléss all above said environmental infra structure is installed and
made functional including water requirement prior certification from
appropriate authonty shall be obtained.
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. Wel garhage should be treated by organic waste converior and treated waste
(meamzre) should be utilise in the existing premises foe pardening. And ne
wet garbage will be disposed outside the premises. Local authority shouid
snsure cempliance to this.

¢. A compleie set of ail the documents submitted to Goa-SEIAA should be

forwarded local authority, GSPCB and Planning authority.

d. In the case of any change(s) in the scope of the project, the project would

require a fresh apprdisal by the Goa-SEIAA.

e. Scparaté funds shall be allocated for impiementation of environmental

protection measures /EMP along with item wise breaks-up. The furds
earmarked for the environment protection measures shali not be diverted for
other purposes.

A copy of the envirenmental clearance lstter shall be sent by PP to the

concemed Village Panchayat and planning authorityas applicable, from.

which suggestions / ropresentation, if any, wers received while processing
the proposal. The EC letter shall also be put on the company's website by FP
within ane week time period from date of issue of environmental clearance.

. The PP shall upload the status of the compliance of the stipulated EC

conditions, including resuits of monitoring -data on their wobsito and shall
update the same periodically. It shall simuitaneously be sent to the Regional
Office of the MoEF & CC, the respective Zonal office, CPCB and the
GSPCB. The potlutant levels in respect of SPM, RSPM, 5O and NOx
(cunbient levels as welf as (3. stock mmissions) shall be monitored.

_ The environmental statement for each financial year ending 31" March in

Form.V is to be submitted 0 the. GSPCB as presciibed under the
Bnwironment (Protection) Rules 1986 (as amended) and subsequently shall
also be put ob ihe cumpany's website along with the status of the
compliznce of the EC comditivns and skull also be set t0 the respective
Regional Office of the MoEF & CC.

Consert 1o Operate shall be obiained from GSPCB before operation, failing
which the Environmental Clearance hetein shall be deemed to be. withdrawn,

Sewage Treatment Plant (STP) shall be instailed -at site. The STP should be
certified by an independent expert and adequacy report in this regard shonid
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‘be submitted 1o GSPCB 'h_ef'am the project is commissioned for operation.

MNecessary measures should be made io mitigate the odour problem from STP,

t. The solid waste (dry as well .as wet garbage) generated should be properly

collected and segregated. Organic Waste Converter shall be installed by RWA
for the treatment of biodegradable (wet) garbage generated within the housing
complex. Non-Biodegradable wasie should be outsourced properly after
recovery of recyclable material. Adequate measures should be taken to prevent
odour problem.

. Uhilization of Diesel power generating seis is subject to power failure

condition only. The DG sets proposed as a source of power back up during
operafion phase should be of enclosed type, low sulphur diesel run and
conform 1o rules made under the Environment (Protection) Act, 1936 The DG
sets should be subjected to pericdic noise and stack monitoring in consultation
with GSPCB. Wastefused diesel should be stored and managed a5 per the
Hazardous and other Wastes (Management & Transbouwrdary Movement}
Rules, 2016 as amended.

Noise should be controlled to ensure that it does not exceed the prescribed

‘standards both during day & night time,

The ground water drawl from ex;st'mg!pmpmad bore wells if any should be
done only with thé prior permission of Growmd Water Board. The ground
waler level and its guality should alse be monitored regularly both during
canstruction and operation phase in consultation with Ground Water Board,

. Traffic congestion near the entry and exit points from the roeds adjoining the

project site must ‘be avoided. Parking should be fully internalized and no
puiblic space should be utilized,

p. Energy Conservation measures such as solar lighting for common area, solar
* water heating sysiem, CFLs/TFLs [or lighling -of areas, LED lights for

signage, solar inverters on the etc should be adopited.

. Used CFLSITFLs should be properly collected and disposed offf sent for

recycling as per the pravaﬂmg guidelines/mles of the regulatary authority to
avoid mercury contamination.

. A Report on-energy conservation measures.conforming to energy conservation

riorms finelized by Bureaw of energy Efficiency should be prepared
incorporating details about building materials and technology, R & U factors
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etc and submit to the State Expert Appraisal Committee and & copy to GSPCB

in three momhs time,
Further this EC is issued without prejudice to the action initiated in the Environment
(Protection) Act or any court case pending in the court of law. As such, it does not mean
thet the PP has not violated any environmental laws in the past and whatever decision
under the said Act by the Hon’ble Court will be binding on the PP. Hence, this
environmental clearance does not give imntunity to the PP in the case comphaint is
filed against, if any, or action inftiated under the said Act.

In case of submission of false document and non-compliance to any of the stipulated
conditians, this Authority will revoke or suspend the EC without any imtimation and
initiate appropriate legal action under the Enviroament (Profection) Act, 1986 (as
camendded il deate).

B-waste generated in the complex should be managed as per CPCB guidelines on E-weste
MANPEEn.

10. The Goa-SEIAA reserves their right to add any siringent condition or to revoke the

environmental clearance, if conditions stipulated above are not implemented to the
satisfaction of the Authority or for that matter, for any other admmzstrative reasons.

11. In addition, the following conditions shzl! be specifically complied with:

1. Project proponent shall adveriise at least in two local newspapers widely
ciroulated i (he Tepion aound the project, one of which shall be in the
Konkant or Marathi language within seveq days of receipt of this
communication, informing that the proposed project has been accorded
prior Environmental Clearance (Li()) and the copies of the clearance letier
will be available on the PP webstie.

2. Validity of the Environmental Clearance (EC) accorded shall be for a
period of 07 {seven) years from the date of ifs issue.

These stipulations would be enforced among others under the provisions of
Water (Prevention and Comtrol of Pollution) Act, 1574, the Air
(Pravention and Coniral of Pollution) Act 1981, the Environment
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA
MNotification, 2006.

iy

4. In the case of any change(s) in the scope. of the project, the project would
require a fresh appraisal by Siate Enwircament Impact Assessment
Authority.

Page 16 of 17
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5. Status of compliance to the various stipulated environmental conditions
and environmentat safeguards will be upioaded by the project proponent in
1ts website,

6, Any appeal against this prior environmental clearance shall lie with the
National Green Tribunal (NGT), if preferred, within 30 days as prescribed
‘under Section 16 of the National Green Tribunal Aci, 2010 (Cenfral Act 19
of 2010).

ry, Gna—SEIAA

ST P T PR R EET RS

Copy for fevour of information 1o:

| 2

Shri. Vivekanand L. Sawkar, {Chairman, Goa-SEIAA), F-2 Soarcs
Enclave, Near Basilo®s Health Club, 8t. Inez, Fanaji, Goz.

Prof. Snhas Godse, {Chairmean, Goa-SEAC), H No. 5258, Faket, Nr.
Pandurang Temple, Opp. Workshop Taleigao, Goa

P. A. to Principal Secretary (Environment), Secretariat, Porvarim, Goa

4. P. 8. to Additional Secretary, Ministry of Environment & Forests (MoEF),

Paryavaran Bhavan, C.G.0. Complex, Lodhi Road, New Delhi ~ 110 510.

Addl. Director General (C), Ministry of Environment & Forests (Mo,
Regional office (Seutherm Zone), Kendriya Sadan, IV floor, E & F Wings, 1
main road, 11nd Block, Koramangaia, Bengaluru-560034,

Member Secretary, Goa State Poliuiion Contrel Board (GSPCB), Opp
Saligao Seminary, Saligao, Bardez, Goa

The Collector & District Magistrate, (North), Office of ibe Collector
{Morth), Panaji-Goa.
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Annexure-R5/3

Item No.5 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No.118/2024(W2Z)
I.A. No.256/2024(W2Z2)

Navnath Andre Kankonkar
..... Applicant

Versus

Union of India & Ors.
....Respondents

Date of hearing: 10.09.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Ms. Swayamprabha, Advocate

Respondents : Mr. Pushkal Mishra, Advocate for R-1/MoEF&CC
Ms. Manasi Joshi, Advocate for R-3/SEIAA, Goa
Mr. Manish Salkar, Advocate for R-4/GSPCB
Mr. Shubham Priolkar, Advocate for R-7/Collector, North Goa
Mr. Nitin Sardessai, Senior Advocate along-with
Mr. Shivshankar Swaminathan and
Mr. Siddharth Sardesai, Advocate for R-9 & 10/PP

ORDER
1. We are passing this order in continuation to the earlier order dated
28.05.2024, wherein it was made clear by the learned counsel for
applicant that she is pressing only prayer no.(g) of the present Original

Application, which is to the following effect:-

“lg). The Hon'ble Tribunal may kindly direct the Respondents for
restitution of the area by undertaking the remedial & mitigation
measures by complying the terms & conditions stipulated in
Environment Clearance, Consent to Establish and Consent to Operate
for installation and operations of environmental infrastructure at site.

2. Thereafter, we had made a query from the learned counsel for
applicant as to what are those terms & conditions, which have been

breached by the Project Proponent, she gave us the breaches, which were
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laid down in the Environmental Clearance (EC) dated 28.11.2019, in
tabular form, which were reproduced by us vide our order dated

29.05.2024.

3. After having considered the matter at length in our earlier order
dated 29.05.2024, we constituted a Joint Committee with a direction to
visit the site in question and submit its report regarding non-
compliances, within one month. In pursuance of that, the Joint
Committee has submitted its report before this Tribunal on 09.09.2024,

relevant portion of which is quoted herein below:-

"

The Complainant, Mr, Navnath A. Kankonkar along with his lawyer and Mr. Prakash
Agarwal who claimed to be the resident of the building were present, From the project

proponent (PP) side, Mr. M. V. Badami was present,

The following observations were noted by the committee members based on the site

ingpection restricted to the sector | of the project

Sr.No_ | Condition in EC dated 28/1112019 Observations on it
|| Generd conditon: The projet proponent has meintained en open |

(if) Water harvesting ought (o be | space with natural vegetation over and exisling
' done by the project proponent to the | topography which is substantial to act as
extent of 90 KLD natural water recharge and ground water
harvesting, The 90 KLD water tank was not

soen ot the site (sector 1), however the project

Page 2 of 6
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proponent informed that a similar tank of this
capacity has been constructed at Sector 4 and
in future committed to install in sector 2.

2 (iii)) The PP shall install bio- | Presently all the wastc generated from the
methanation plant to tackle the | premises is disposed through the village
biodegradable waste. panchayat.

Construction of transfer station to | No bio-methanation plant has been setup at the

transfer of non biodegradable waste site, however the PP informed that they had
carlier installed 2 organic waste converter
which is presently not function at site owing to
the waste being disposed through the village
panchayat.

3 iv) E-Waste should be disposed | Presently all the E waste gencrated is being
through the authorized vendors disposed by the individual owners

Bl v) Solar panel installation towards | Unit has installed few solar water heaters on
the south facing walls the rooftop. However, at the time inspection.

They were non-functional

5 xiii) Solar based electric power to | No solar based electric power is provided to
cach unit cach unit
xiii) Common area lighting and street | Solar lighting is provided for garden area. No
lighting based on solar solar lighting is provided for other common

arca lighting and strect lighting

6 xiv) Plamation of trees along 6 | 6 meter width plantation is not yet provided at
meters periphery the periphery. However the Project Proponent

has retained the natural green cover on the
open land. PP has provided plantation along
the road near the main gate and also along the
Northern and Western boundary and garden
area of the sector 1.

7 xvi) Year marking of no | This may not be applicable as the site does not
development zone. No construction | have the steep slope and does not fall in CRZ

in the said NDZ areas.

8 General condition: Unit has installed a sewage treatment plant of
j) STP of suitable capacity shall be | 175 kid capacity based on Sequential Batch
installed considering the quantity and | Reactor technology for sector | consisting of
quality of the waste water generation | 364 flats

Additional Observations:

|. The complainant informed that, as per the Environmental Clearance dated 16/05/2007,
the proposal was for the construction of the building with basement plus five floors. The
commitiee observed the present construction is stilt plus seven floors for sector 1. In
addition, the PP informed that EC issued in 2007 does not have a provision for basement
but it has provision for stilt.

2. The complainant alleged that the 10 m road shown on the plans along the sector | is not
constructed by the PP. The PP informed the road in question is part of sector 2.

3. The complainants alleged that the transformer has been constructed at the location of the
emergency exit. The committee observed that indeed the transformer is located at the
location which is shown as exit gate on the plans,

4. The complainant alleged that commercial activity such as gym has been operational in

the project for which environmental clearance has not been obtained. A gymnasium was
operational within the premises. Representative of the project proponent informed that
the gym is for the project residenta and also on the basis of membership.

Page 3 of 6
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4. Today, we enquired from the learned counsel for applicant as to
whether any objection against the Joint Committee Report has been filed,
she gave answer in the negative. Therefore, we proceeded to hear the

matter on merits.

5. Vide order dated 29.05.2024, we had directed the Registry for
issuance of notices on all the respondents in the present Original
Application. As per the service affidavit dated 20.08.2024, the service of

notice upon all the respondents is found to be sufficient.

0. Today, from the side of respondent No.l- MoEF&CC, learned
counsel Mr. Pushkal Mishra has appeared before us, who submits that

he does not want to file reply affidavit in this matter.

7. From the side of respondent No.3- SEIAA, Goa, learned counsel Ms.

Manasi Joshi has appeared.

8. From the side of respondent No.4-Goa State Pollution Control
Board (Goa SPCB), learned counsel Mr. Manish Salkar has appeared,
who submits that being the nodal agency of the Joint Committee, he has

submitted its report, which we have already considered above.

9. From the side of respondent No.7-Collector and District Magistrate,
North Goa, learned counsel Mr. Shubham Priolkar has appeared before
us, who submits that being one of the Members of the Joint Committee,

he would rely on the Joint Committee Report.

10. From the side of respondent No.9-Mr. Joe Marcelinho Mathias and
for respondent No.10- M/s. Mathias Construction Pvt. Ltd., learned
Senior Counsel Shri Nitin Sardessai along-with learned counsel Mr.

Shivshankar Swaminathan and learned counsel Mr. Siddharth Sardesai
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have appeared before us and submitted that reply affidavit has not been

filed from their side.

11. We find that one I.A. No.256/2024(WZ) has been moved from the
side of applicant/respondent Nos.9 & 10 with the prayer, which is very
vague because it appears that few parties are prayed to be added as

respondents in the present Original Application.

12. During hearing the argument of learned Senior Counsel for
applicant/respondent Nos.9 & 10, it transpired that in this I.A., M/s.
Paramount Buildwell Construction Pvt. Ltd. through its Director has been
prayed to be added as one of the respondents because the said Project
Proponent is constructing its project on their behalf and with respect to
respondent No.8-Mathias Ocean Park Owners Association, it is stated
that the said Society is not registered one and therefore, each and every
individual owner of the flat needs to be impleaded as respondents in the
present Original Application and their names are given in the list annexed

as Annexure- 2 with the said L. A.

13. We have gone through the said list and find that the procedure,
which is adopted by the applicant/respondent Nos.9 & 10, is not correct
because they should have mentioned serially all the names of the
proposed respondents, which have not been done in accordance with law.
But later on, learned Senior Counsel for applicant/respondent Nos.9 &
10 submits that he does not want to press this [.A. Therefore, we allow

his prayer and dismiss this [.A. as not pressed.

[.LA. No.256/2024(WZ) stands disposed of accordingly.

14. During the argument, the learned Senior Counsel for respondent

Nos.9 & 10 submits that the construction of the project in question is still
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going on. The Joint Committee Report, which has been submitted, states
that there are several provisions, such as non-setting up of Water
Harvesting Plant, Solar Panel Installation, tree plantation etc. which are
stated to have not been completed. In this regard, it is submitted by him
that since the project is still going on, the Project Proponent will be
providing all these deficiencies at the time when the project in question is
finally completed. Therefore, we find that the present Original Application

is premature at this stage to raise these issues.

15. When we confronted the argument of learned Senior Counsel for
respondent Nos.9 & 10 to the learned counsel for applicant, no proper
reply could be given. We are also of the view that at this stage, when the
project is going on, whatever deficiencies have been pointed out by the
applicant, need to be corrected by the time when the project is finally

completed.

16. Even after this, if any grievance is left to the applicant, he may

approach before this Tribunal at an appropriate stage.

17. In view of above, we dispose of this application accordingly.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

September 10, 2024
Original Application No.118/2024(WZ)
[.LA. No.256/2024(WZ)

P.Kr
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TA-J-11014/112/2022-TA-1
Government of India
Ministry of Environment, Forest & Climate Change

Impact Assessment Division
* kK

Annexure-R5/4

Indira Paryavaran Bhavan,
Jor Bagh Road, New Delhi-110 003
Dated: 25" November, 2022

Office Memorandum

Sub:- Standard Operating Procedure (SOP) for Post Environmental Clearance
Monitoring and Compliance of the project -reg.

Background

The Ministry has established 19 Integrated Regional Office (IROs) vide Notification
No. 1-5/2013-ROHQ dated 13m August, 2020 with a view to achieving mandated outcomes
related to Monitoring and Compliance of the project in an improved, timely and effective
manner.
2 As far as monitoring and compliance of EC conditions are concerned, as per para 10
of the EIA Notification, 2006, it is mandatory for the project proponent to submit half-yearly
compliance reports in respect of the stipulated EC conditions to the Ministry and its
Integrated Regional Offices (IROs).

The prescribed SOP wrt the Monitoring & Compliance is as given below:
1. IROs undertake inspection of the unit, with respect to the following scenarios:

i. IRO identifies ambiguity in half-yearly compliance reports with respect to the

stipulated EC conditions submitted by Project Proponent (PP).

ii. PP request IRO for issuance of Certified Compliance Report (CCR) in order to apply
for expansion of the project under EIA, Notification 2006.

iii. Complaint received against the project.

iv.  Direction from the Ministry based on PMO/VIP/PG/RTI ete. references.

v. Random Inspection of projects.

vi.  Direction from Hon’ble court in various Court Matter.

2. Based on the observations during Monitoring IRO secks Clarification/Action Taken
Report (ATR) to the PP and submit Monitoring Report along with the clarification letter to
the Ministry.

4 If PP fails to respond to it a reminder letter is sent by IA-Monitoring Cell allowing PP
to submit ATR in 15 days.

4. Action on the Monitoring Report by the Moniforing Cell: Monitoring Cell of
Ministry analyse the monitoring report submitted by IRO. Based on the observed Major and
Minor partial/non-compliances clarification/ATR, if necessary, is sought from Project
Proponent with direction to submit the response within a period of Thirty (30) days. If PP
fails to submit the response of clarification/ATR letter within the time line period, a reminder
letter as warning issued to the PP,

/____‘—-"‘7
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The response submitted by PP is examined in the Ministry and the Action taken report

submitted by PP is sent to IRO for further verification. Based on IRO’s verification report
following actions are contemplated:

iii.

[f no satisfactory action has been taken by the PP and EC conditions are yet to be
complied Ministry may issue Show-Cause Notice under the Section 5 and other
provisions which may include Section 15 and 19 of the Environment (protection) Act,
1986.

If it is observed that the non-compliances are not rectified, Ministry provides an
opportunity to PP for clarification in personal hearing under the chairmanship of
officer not below the rank of Joint Secretary. Based on the outcome of the personal
hearing if necessary, direction for Compensation/Suspension of EC may be issued.

If it is observed that PP has taken credible action to comply with the condition and the
action is expected to be completed with some additional time, Ministry grant
additional time in which actions are expected to be completed by PP to fully comply
with the conditions mentioned in the EC and submit the compliance report duly
verified by concerned IRO to the Ministry.

If it is observed that PP has now complied with all the conditions and the same has
been confirmed in the verification report, Ministry issues Action Closure Letter
(ACL) to the PP with direction to continuously submit six monthly compliance report
on time. »

If it is observed that PP has violated the provisions of EIA Notification, 2006 and
attracts the provisions of SOP dated 07.07.2022, Monitoring Cell intimates the
concerned sector for taking appropriate action as deem fit.

6. Action after issuance of Show Cause Notice:

Monitoring Cell of the Ministry prescribes a time line of Fifteen (15) days or Thirty
(30) days for submission of reply of SCN based on the gravity of non-compliances. If
PP fails to submit the response of SCN within the prescribed time period, if necessary,
a warning letter may be issued.

The response to SCN submitted by PP is examined in the Ministry and if found
necessary the reply submitted by PP is sent to IRO for further verification. Based on
IRO’s verification report following actions are contemplated:

a) Ifit is observed that PP has now complied with all the conditions and the same has

been confirmed in the verification report, Ministry issues ACL to the PP with
direction to continuously submit six monthly compliance report on time.

b) If it is observed that the non-compliances are not rectifiable, Ministry provides an

opportunity to PP for clarification during personal hearing under the chairmanship
of officer not below the rank of Joint Sccretary. Based on the outcome of the
personal hearing if necessary, direction for Compensation/Suspension of EC may
be issued.

7. Action in other scenarios:

i.

If it is observed that there is imminent risk to the environment and health due to

noncompliance by the PP, SCN with time line of Fifteen (15) days is issued to PP. If

PP fails to submit the response of SCN within the prescribed time period, if necessary

P
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a warning letter may be issued otherwise afler Fifteen (15) days personal hearing may
be conducted under the chairmanship of officer not below the rank of Joint Secretary.
ii.  Based on the outcome of the personal hearing if necessary, direction for Suspension
of EC or other prescribed action under EPA may be issued.
iii.  If it is observed that due to non-compliance, accident has alrcady been taken place,
Ministry may immediately suspend the EC of the project till all the conditions are

complied and duly verified by concerned IRO. w
%
—_—

(Dr. Shruti Rai Bhardwaj)
Addl Director/Scientist ‘I’

Encl.: As above

To,
All Concerned

Copy for information to:
1. PS to Hon’ble Minister for Environment, Forest and Climate Change
. PS to Hon’ble MoS (EF&CC)
. PPS to Secretary (EIF&CC)
. PPS to DGF&SS (EF&CC)
. PPS to AS (TK)/PPS to JS(SKB)
. Guard File/Spare Copies
. US(IT)/Consultant(I'T)

~] &N W B W N
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URGENT
Speed Post/Online
File no. I1A-L-11011/45/2024-1A-1
Government of India
Ministry of Environment, Forest and Climate Change
(L.A. Division)

Fkok Kk

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003

Email: bhardwaj.adiraju@gov.in
Dated: 20" August, 2024

To,

Deputy Director General of Forests (C),

Ministry of Environment, Forest and Climate Change,
Integrated Regional Office Kendriya Sadan,

4th Floor, E&F Wings, 17th Main Road,

Koramangala Il Block, Bangalore - 560034

Sub: Original Application No. 118/2024 titled ‘Navnath Andre Kankonkar v. Union of India
and Ors.’ pending before the NGT (WZ), Pune - reg.

Ref:

i.  Acopyof0.A.No.118/2024 titled ‘Navnath Andre Kankonkar v. Union of India and
Ors.’ pending before the NGT (WZ), Pune.

ii. Ministry’s EC letter no. 21-16/2007-IA.III dated 16.05.2007.

iii. SEIAA’s Expansion EC letter no. 3-181-2010/STE-DIR/169 dated 28/11/2019.

This is in reference to the Original Application No. 118/2024 titled ‘Navnath Andre
Kankonkar v. Union of India and Ors. pending before the NGT (WZ), Pune. The applicant's
grievance inter alia include violation of Environmental Clearance conditions by M/s Mathias
Construction Pvt. Ltd., which undertook the construction of the residential and commercial
building project named “Ocean Park Residency and Ocean Crest” in Goa. Copy of the petition and
Orders passed in the matter may be referred for details.

2. In this regard, the Regional Office (RO) of the Ministry at Bangalore is requested to furnish
a (i) factual status report concerning the issues raised in the application, along with (ii) condition-
wise compliance status report (s) for all the ECs associated with the project.

3. Being a Court Matter, the reports may be furnished to the Ministry at the earliest.
This issues with the approval of the competent Authority.

Enclosed: as above.

i A\
Joint Director/$¢ fibistD’
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SPEED POST

9ra @@/ Government of India
wafawr, 9 37 Sy Ufed e/ Ministry of Environment, Forest and Climate Change
aefia e — e / Regiorfal Office - Bengaluru
A i weA, =eft e, £ ¢ us fam / Kendriya Sadan, 4% Floor, E&F Wings
covementofingia 17401 7 7, 11 wcife, o, #ew 560034 / 17 Main Road, II Block, Koramangala, {38 {J LiFE
Bengaluru 560034

File No. EP/12.1/130/Goa 4 \"7 19.09.2024
gar#/ To

The Joint Director
I.A. Division
‘ Ministry of Environment, Forest and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, Aliganj, New Delhi 110003

‘ Sub.: OA No. 118/2024 titled ‘ Navnath Andre Kankonkar vs. Uol & Ors.’ pending before the Hon’ble NGT
J (WZ), Pune — regarding.

Ref.: Ministry’s Letter No. IA-L-11011/45/2024-1A-I dated 20.08.2024.

| wereq / Sir,

| This has reference to the Ministry’s Letter cited above. In this regard, a site inspection was conducted
| by this office on 10.08.2024. The enclosed site inspection report with respect to the two Environmental
Clearances granted to this project reflecting the condition-wise factual status report is enclosed herewith for
necessary action at your end.

This issues with the approval of the Competent Authority.

(2. 2rem wgrnstt / Dr. Dola Bh acharjele)
amiae &'/ Scientist ‘B’
g / Encl.: s 3R / As above.
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Government of India
Ministry of Environment, Forest and Climate Change
Regional Office — Bengaluru
[RO-BLR File No. EP/12.1/130/Goa]

4441

SITE INSPECTION REPORT
PART-I
DATA SHEET
Project type Building Construction
Name of the Project : 1. Construction of ‘Ocean Park’ at Sy. No. 249/1-A,
Taleigao, Tiswadi, Panjim, Goa by M/s Mathias
Construction Pvt. Ltd.
2. Modification of the project ‘Ocean Park’ — residential
apartment and commercial shops project located at Sy.
No. 249/1-A, Taleigao Plateau, Dona Paula, Tiswadi
Goa

Environmental Clearance (EC) Nos. : 1. 21-16/2007-IA.III dated 16.05.2007.

& date 2. 3-181-2010/STE-DIR/169 dated 28.11.2019.

Locations

a. District(s) North Goa

b. State(s) Goa

c. Latitudes/Longitudes : 15°27°30.58”N, 73°48°30.19”E
(a reference GPS point)

Address of Correspondence

a. Address of concerned Head of : Shri. Joe Mathias, Managing Director, M/s Mathias
Organization (with pin code Construction Pvt Ltd., Mathias House, Campal, Panaji,
and Telephone/telex/fax Goa 403001.
numbers) Mob. No.: [mathias@mathiasgoa.com]

b.  Address of the Representative Shri. M.V. Badami, identified himself as the Chief
Officer of project (with pin Engineer - M/s Mathias Construction Pvt Ltd. and team.
code and Telephone/telex/fax +91 9850406180
numbers)

Mob. no:
E — Mail ID:
Salient features As per the ECs granted, the project involves construction

of residential apartment and commercial shops at Sy. No.
249/1-A, Taleigao, Tiswadi, Panjim, Goa by M/s Mathias
Construction Pvt. Ltd. The total plot area is 82,220 Sq. m.
Proposed total built up area is 64,348.38 Sq. m. The project
is being developed in a phased manner. At present, the
construction work at Sector 1 and Sector 4 is completed and
the project is under operation.

Break up of the project areas

Forest Land :  No mention of FL diversion found in the available records

Non- Forest Land : 82,220 Sq. m
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Total : 82,220 Sq. m
8.  Break up of the project affected :  No information is available in the records.
population
9.  Financial Details
a. Project cost * As per records, Rs. 115 Cr capital cost, Rs. 22 Lakh/

annum operating cost.

b. Allocations made for : Not furnished to this office.
environmental management
plans, with item wise & year
wise break up

c. Benefit cost ratio/internal rate :  Not furnished to this office.
of return & the year of
assessment

d. Whether(c) includes the cost of : Not furnished to this office.

environmental management as
shown in (b) above

10.  Status of project . At present, the construction work at Sector 1 and Sector 4
is completed and the project is under operation. As noted
during the inspection, no building construction work is
going on at the site.

11. Previously inspected on :12.09.2007, 04.07.2008, 15.11.2011.
12. CPCB/ SPCB allotted Category : Red
13.  Date of site inspection for this :10.09.2024

report

BRIEF NOTE ON THE PRESENT STATUS OF THE PROJECT

The above-mentioned project site was visited on 10.09.2024, along with the Project Proponent (PP) to examine
the status of implementation of the stipulated EC conditions. To comprehend the issues, if any, in respect of
the matters relating to the Air Act (1981)/ Water Act (1974), the Goa SPCB was requested to be present at the
site during the inspection. Accordingly, Shri. Amit Shanbag, Assistant Environmental Engineer (GSPCB) was
present at the site during this inspection.

The project involves construction of apartments for residential as well as commercial use. During the
discussion with the PP, it was gathered that the Ministry vide No. 21-16/2007-IA.III dated 16.05.2007 had
earlier granted EC to this construction project, upon which, the project work started at site (Letter of intimation
of the completion of the excavation work submitted to the Village Panchayath vide No. NIL dated 30.1 1.2007
was disclosed during the site inspection). Later, the PP proposed to modify the plan/ scope of the project and
obtained EC from the SEIAA-Goa vide No. 3-181-2010/STE-DIR/169 dated 28.11.2019. The construction, as
informed, has been planned in a phased manner. The construction work at Sector 1 [364 flats, club house and
security cabin — 32,489.65 Sq.m built-up area (stilt + 7 UFs)] and Sector 4 [106 flats, club house, shops (7)
and a restaurant —31,858.73 Sq.m built-up area (basement + GF + 8 UFs)] is complete. PP obtained occupancy
certificates (vide OC Nos. VP/TLG/OCCUP. CERT./36/15-16/1386 dated 25.08.2015 and VP/TLG/OCCP-
CERT/18/23-24/1389 dated 23.08.2023) from the office of the Village Panchayath (Taleigao), and the project
is currently under operation. No building construction work was going on at site during this inspection.

il
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024 Airbus

, : $1m Marmagao Bay [ Google Earth

Fig. Google Earth Imagery of the project site (S-1 — Sector 1 apartment complex, S-4 — Sector 4
apartment complex, and present location of the 175 KLD STP are shown) [DOI: 24.02.2024

Fig. (A-C): View of the project site (S-1 — Sector 1 a’partmet complex, S-4 — Sector 4 apartment

complex) [DOP: 10.09.2024].
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Also, facilities like LPG Gas banks, swimming pools, gymnasiums, etc. were seen to be at the place. Detailed”
point-wise compliance report (for the Operation Phase) is as follows.

PART - 11 & 111

SPECIFIC CONDITIONS: OPERATION PHASE
[with respect to the EC No. 21-16/2007-IA.I11 dated 16.05.2007]

SL

EC Conditions

Compliance status.

No.

The installation of the sewage
treatment plant (STP) should be
certified by an independent expert
and a report in this regard should
be submitted to the Ministry before
the project is commissioned for
operation. Discharge of treated
sewage shall conform to the norms
and standards of the Goa Pollution
Control Board.

Complied.

PP has installed (operating) a 175 KLD STP at the site to cater
to the needs of the Sector-1 residents. It was gathered from the
GSPCB that the STP works on SBR technology. The STP has
been validated on 14.02.2015 and certified by an independent
expert — M/s Aqua Projects & Consultants Pvt. Ltd. in Goa.
The treated sewage water quality is being monthly monitored
by engaging M/s MSV Analytical Laboratories (Bellary,
Karnataka) and records maintained. Verification of the latest
available records pertaining to the period (April to August 2024)
indicated that the critical parameters conform to the norms. For
example, the pH ranged from 6.96 to 7.11, BOD from 8.0 to 9.2
mg/L, TSS from 12 to 16 mg/L, Fecal Coliform from 34 to 60
MPN, etc. The Oil and Grease levels, reported to be below 1.0
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Fig. (A-C): Glimpses of the 175 KLD STP [DOP:
10.09.2024].

Further, the PP now proposed to shift this STP from its current
location to a spot that is closer to the Sector-1 apartment
complex. Accordingly, they have obtained Consent (CTE vide
Order No.  12/2023-PCB/1704690/R00012449  dated
12.01.2024) from the GSPCB for its establishment (valid upto
5 years or the commissioning of the unit whichever is earlier).
During the inspection, it was noted that the PP has already
initiated the civil work in this regard.

For the residents of Sector-4, a 125 KLD STP has been installed
at the basement level (under trial). Consent for the trial
operation (CTO) of the STP has been obtained from the GSPCB
vide Order No. 12/2023-PCB/1873501/R00013373 dated
25.06.2024 (valid upto six months).

i
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Fig. (D-F): Glimpses of the 125 KLD STP [DOP:
10.09.2024].

i

Rainwater harvesting for roof
runoff and surface runoff, as plan
submitted should be implemented.
Before recharging the surface
runoff, pretreatment must be done
to remove suspended matter, oil
and grease.

Partially complied.
Arrangements of pipelines/ garland drains for the collection of
roof/ surface runoff were seen to be at place. However,
pretreatment facilities for the removal of suspended matter and
oil/grease from the surface runoff have not been installed.

Fig. Arrangements at place for harvesting/ channelizing o
rainwater [DOP: 10.09.2024]. /

e



47 4447

A rainwater collection tank, informed to be of 113 KL capacity,
was seen at the site (basement level at Sector-4).

No rainwater collection tank was seen to be in place at the
Sector-1 apartment complex (the runoff is being let outside the
premises into a stormwater drainage system).

The solid waste generated should | Partially complied.
be  properly collected and | As seen during the site inspection, provisions (collection bins,
segregated before disposal to the | storage shed, OWC etc.) have been made for the
city municipal facility. The in- | collection/segregation, storage and composting of the organic
vessel bio-conversion technique | waste. However, the collection-cum-storage shed at Sector-1 is
should be used for composting of | not properly maintained. Stray dogs and rodents were seen
organic waste. inside the shed, scattering the waste all over the place. The
OWC (informed to be of 200 Kg/D capacity) was seen unused,
lying in the open. PP intimated that the organic waste generated
here is being handed over to the Panchayath on a daily basis.

cum-storage shed at Sector-1 [DOP:

Fig. he collection-
10.09.2024].

Fig. The OWC at Sector-1 [DOP: 10.09.2024].
At Sector-4, solid waste collection bins and a OWC (informed
to be of 200 Kg/D) were seen to be lodged inside a dedicated
storage room (ground floor). The OWC was ot in use. PP | -

g
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intimated that the organic waste generated here is being handed |’
over to the Panchayath on a daily basis.

Fig. Solid waste collection bins and a OWC at Sector-4

[DOP: 10.09.2024].

iv

Any hazardous waste including
biomedical waste should be
disposed of as per applicable Rules
and Norms with necessary
approvals of the Goa Pollution
Control Board.

Being complied.

This is a residential-cum-commercial project. No clinic/
hospital is there as part of the proposal.

No biomedical waste generation facility was seen at the site. PP,
however, has obtained authorization under the Hazardous and
Other Waste Rules 2016 from the GSPCB (along with the CTO
Order mentioned above). PP also submitted that they are
routinely filing the Annual Return in Form 4 to the GSPCB.
Copy of the Form 4 pertaining to the period 2023-2024
(submitted to the GSPCB on 03.05.2024) was disclosed during
the site inspection. Further, no quantity of hazardous waste (e.g.
oil-soaked cotton) was found to be in stock during the site
inspection.

The greenbelt design along the
periphery of the plot shall achieve
attenuation factor conforming to
the day and night noise standards
prescribed for residential landuse.
The open spaces inside the plot
should be suitably landscaped and
covered with vegetation of
indigenous variety.

Refer below.

Plantations have been raised along part of the boundary area
(periphery). The open spaces inside the plot have been
landscaped and covered with vegetation. PP is yet to furnish a
list of species that they have planted at the site and therefore,
the indigenousness of the varieties could not be ascertained.




Fig (A-D): Peripheral plantation an
at the site [DOP; 10.09.2024].
Further, along with the half yearly environmental compliance

d andscape dveloped

report pertaining to the period October 2023 to March 2024, PP
has submitted noise level monitoring report [from 4 stations —

|-

— 9
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along the East, West, North and South side boundaries of the
site]. The reported (vide Report No. SLNTL2400400521B
dated 24.04.2024) levels ranged from 42.9 dB(A) to 63.2
dB(A). However, the time of sampling is not mentioned in the
report.

Vi

Incremental pollution loads on the
ambient air quality, noise and
water  quality  should  be
periodically ~ monitored  after
commissioning of the project.

Being complied.

The ambient air quality, noise, treated STP water quality, etc.
are being periodically monitored by the PP and records
maintained. Upon a verification of the latest available records,
the following were noted:

e The PMjo, PMs, SO2 and NO; levels reported in the half
yearly environmental compliance report pertaining to the
period October 2023 to March 2024 were 74.2 ng/m3, 40
pg/m?, 19.8 pg/m® and 27.1 pg/m’ respectively [sample
collected from ‘near the project site’ on 19.04.2024 and
reported vide Report No. SLNTL2400400521A dated
24.04.2024].

e During the period April to August 2024, the critical
parameters in the treated 175KLD-STP water, like, pH
ranged from 6.96 to 7.11, BOD from 8.0 to 9.2 mg/L, TSS
from 12 to 16 mg/L, Fecal Coliform from 34 to 60 MPN, etc.
The Oil and Grease levels, reported to be below 1.0 mg/L.

e The critical parameters in the groundwater, like, pH, TDS
and NO; were reported to be 7.71, 960 mg/L and 10.5 mg/L
respectively. Heavy metals like Cd, As, Pb etc. remained
‘undetected’. Total Coliform and E. coli were also ‘not
detected’ in the water sample [sample collected during April
2024 and reported vide Report No. SLNTL2400400521C
dated 24.04.2024, exact location of sampling was not
mentioned in the report].

e The noise levels as reported in the half yearly environmental
compliance report pertaining to the period October 2023 to
March 2024 (vide Report No. SLNTL2400400521B dated
24.04.2024) ranged from 42.9 dB(A) to 63.2 dB(A) [the time
of sampling is not mentioned in the report].

vil

Application of solar energy should
be incorporated for illumination of
common areas, lighting for gardens
and street lighting in addition to
provision of solar water heating. A
hybrid system or fully solar system
for a portion of the apartments
should be provided.

Being complied.

Solar panels and related arrangements were seen on the rooftop
of the Sector-4 apartment complex. PP intimated to have
installed 28 KVA solar power generation facility. The testing/
commissioning/ demonstration report dated 29.12.2023 issued
by M/s Nexus Safety Solutions Pvt. Ltd. in this regard, was
disclosed by the PP during the site inspection.

/ 4 prom———
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Fig. (A-B): Solar panels and relaed arrangements on the

rooftop [DOP: 10.09.2024].

viii

Traffic congestion near the entry
and exit points from the roads
adjoining the proposed project site
must be avoided. Parking should be
fully internalized and no public
space should be utilized.

Being complied.

No traffic congestion near the entry/ exit gates from the
adjoining — Dr. E. Borges Road, was seen during the inspection.
PP has established bell mouth gates and dedicated security staff
were seen to be stationed at the gates to manage the traffic.
Parking spaces (basement and open — at Sector 4; stilt floor and
open — at Sector 1) have been internalized and no public spaces
were seen during the inspection to be under usage for parking.

X

A report on the solar conservation
measures confirming to energy
conservation norms finalize by
Bureau of Energy Efficiency
should be prepared incorporating
details about building materials
and technology, R&U Factors etc.
and submit to the Ministry in three
month’s time.

Compliance status to be ascertained by the Ministry. No records
found in this office.

GENERAL CONDITIONS
[with respect to the EC No. 21-16/2007-IA.III dated 16.05.2007]

The environmental safeguards
contained in the EIA Report should
be implemented in letter and spirit.

Refer below.

PP has not shared a copy of the EIA Report. The status of
compliance to the condition, therefore, could not be
ascertained. / I

Wu




4452

e i ¥

52

ii

Six monthly monitoring reports | As per the available records, half yearly compliance reports
should be submitted to the Ministry | with respect to the ECs granted to the project are not regularly
and its Regional Office Bangalore. | being submitted to this office. However, the latest half yearly

environmental compliance report (modification project) for the
period October 2023 to March 2024 has been submitted by the
PP on 30.05.2024 to this office.

Compliance status with respect to the other provisions of the EC (No. 4-5,7-8)

The PP had extended support (responded to the queries raised, given access to the property, etc.)
during the site inspection and displayed the documents/ information readily available with them.
The PP, later, proposed to modify the plan/ scope of the project and obtained EC (modification)
from the SEIAA-Goa vide letter No. 3-181-2010/STE-DIR/169 dated 28.11.2019. The construction
has been planned in a phased manner. Presently, the construction work at Sector 1 [364 flats, club
house and security cabin —32,489.65 Sq.m built-up area] and Sector 4 [106 flats, club house, shops
(7) and a restaurant — 31,858.73 Sq.m built-up area] is complete. PP has obtained occupancy
certificates (vide OC Nos. VP/TLG/OCCUP. CERT./36/15-16/1386 dated 25.08.2015 and
VP/TLG/OCCP-CERT/18/23-24/1389 dated 23.08.2023) from the office of the Village Panchayath
(Taleigao), and the project is currently under operation.

No major facility for the storage of diesel was seen at the site. However, LPG Gas banks (both at
Sector-1 and Sector-4) were seen. PP has not furnished the copies of approval/ agreement in this
regard. Copies of the NOC granted by the Fire Department have been submitted to this office.
However, copies of all the CTO orders granted by the GSPCB have not been furnished to this
office.

As per the records made available (clipping of the advertisement), the PP had advertised in only one
local (English language) newspaper - the Navhind Times, published on 22.07.2007, informing that
the project has been accorded environmental clearance by the Ministry and copies of the clearance
letters are available with the GSPCB. Thus, the condition is not complied with.

1. GENERAL CONDITIONS
[with respect to the EC No. 3-181-2010/STE-DIR/169 dated 28.11.2019]

SLN

EC Conditions Compliance status.

PP should prioritize the issues | Partially complied.

related to health and hygiene in e As seen during the site inspection, provisions
complying with the matters related (collection bins, storage shed, OWC etc.) have been
to waste disposal and treatment/ air made for the collection/segregation, storage and

and water pollution/ waste water

composting of the organic waste. However, the
management.

collection-cum-storage shed at Sector-1 is not properly
maintained. Stray dogs and rodents were seen inside the
shed, scattering the waste all over the place. The OWC
(informed to be of 200 Kg/D capacity) was seen
unused, lying in the open. PP intimated that the organic
waste generated here is being handed over to the
Panchayath on a daily basis. At Sector-4, solid waste
collection bins and a OWC (informed to be of 200
Kg/D) were seen to be lodged inside a dedicated storage
room (ground floor). The OWC was not in use. PP
intimated that the organic waste generated here is also
being handed over to the Panchayath on a daily basis.

e Dry waste/ non-biodegradable wastes (plastic, cartons,
etc.) were seen kept separately inside the waste storage
sheds.

e PP has installed (operating) a 175 KLD STP at the site
to cater to the needs of the Sector-1 residents. It was

M 12
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gathered from the GSPCB that the STP works on SBR
technology. The STP has been validated on 14.02.2015
and certified by an independent expert — M/s Aqua
Projects & Consultants Pvt. Ltd. in Goa. The treated
sewage water quality is being monthly monitored by
engaging M/s MSV Analytical Laboratories (Bellary,
Karnataka) and records maintained. Verification of the
latest available records pertaining to the period (April
to August 2024) indicated that the critical parameters
conform to the norms. For example, the pH ranged from
6.96 to 7.11, BOD from 8.0 to 9.2 mg/L, TSS from 12
to 16 mg/L, Fecal Coliform from 34 to 60 MPN, etc.
The Oil and Grease levels, reported to be below 1.0
mg/L. Further, the PP now proposed to shift this STP
from its current location to a spot that is closer to the
Sector-1 apartment complex. Accordingly, they have
obtained Consent (CTE vide Order No. 12/2023-
PCB/1704690/R00012449 dated 12.01.2024) from the
GSPCB for its establishment (valid upto 5 years or the
commissioning of the unit whichever is earlier). During
the inspection, it was noted that the PP has already
initiated the civil work in this regard. For the residents
of Sector-4, a 125 KLD STP has been installed (under
trial). Consent for the trial operation (CTO) of the STP
has been obtained from the GSPCB vide Order No.
12/2023-PCB/1873501/R00013373 dated 25.06.2024
(valid upto six months).

® The ambient air quality parameters - PM;o, PM 5, SO,
and NO; reported in the half yearly environmental
compliance report pertaining to the period October
2023 to March 2024 found to meet the norms (74.2
pg/m’, 40 pg/md, 198 pg/m® and 27.1 pg/m?
respectively) [sample collected from ‘near the project
site’ on 19.04.2024 and reported vide Report No.
SLNTL2400400521A dated 24.04.2024].

ii

Water harvesting ought to be done
by the project proponent to the
extent of 90 KLD.

Complying with.
Arrangements of pipelines/ garland drains for the collection of
roof/ surface runoff were seen to be at place. A rainwater
collection tank, informed to be 113 KL, was seen at the site
(basement level at Sector-4
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ig. (A-): Ramte collection tank and related
arrangements (at Sector-4) [DOP: 10.09.2024].

iii

The project proponent shall install
bio methanation plant to tackle bio
degradable waste generated at the
site and non biodegradable waste
shall be placed in a transfer station
to be constructed by the PP within
the complex having separate

Refer below for the factual status.
No bio-methanation plant has been set up at the site. However,
the following observations were made during the site
inspection:
¢ Provisions (collection bins, storage shed, OWC etc.) have
been made for the collection/segregation, storage and
composting of the organic/ biodegradable waste. Yet, the

=
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containers for dump, glass waste,
plastic waste, robber waste.

collection-cum-storage shed at Sector-1 is not properly
maintained. Stray dogs and rodents were seen inside the
shed, scattering the waste all over the place. The unused
OWC (informed to be of 200 Kg/D capacity) was seen
lying in the open. PP intimated that the organic waste
generated here is being handed over to the Panchayath on
a daily basis. At Sector-4, solid waste collection bins and a
OWC (informed to be of 200 Kg/D) were seen to be lodged
inside a dedicated storage room (ground floor). The OWC
was not in use. PP intimated that the organic waste
generated here is also being handed over to the Panchayath
on a daily basis.

® Dry waste/ non-biodegradable wastes (plastic, cartons,
etc.) were seen kept separately inside the waste storage
sheds. The waste was not seen to be segregated into the
prescribed categories.

iv

PP needs to ensure that no treated
water or any waste sewage shall be
discharged into any water body. E-
waste shall be disposed through
Authorized vendor as per E-waste
(Management and  Handling)
Rules, 2011.

Partially complied.

During the inspection, two STPs were seen at site (175 KLD —
in operation and 125 KLD — under trial operation) for treating
the sewage generated from the apartment complexes (Sector-1
and Sector-4).

As informed, the treated wastewater after disinfection is used
for watering the greenbelt (in Sector-1 and 4), in toilet flushing
(in Sector-4) and maintenance of the landscape (in Sector- 1 and
4),

Fig. Dual plumbing system seen at Sector-4 apartment
complex [DOP: 10.09.2024].

The PP has agreed to dispose of the E-waste through Authorized
vendor as per the prevailing Rules. However, no dedicated e-
waste storage facility was seen at the site.

Project Proponent (PP) should
necessarily make appropriate
provision while constructing the
roof tops at the time of construction
stage only to enable installation of
solar panels towards south facing
walls as and when made applicable
in future.

Refer below.

Solar panels were seen on the roof-top of the Sector-4 apartment
complex. However, the orientation of the panels could not be
physically verified.

Roof top of the Sector-1 apartment complex could not be
accessed on the day of site inspection. However, it was gathered
from the GSPCB that solar panels have been installed on the
roof-top of Sector-1 apartment complex, which is yet to get
connected to the water heaters, as proposed by the PP.

vi

The project proponent shall utilize
fly ash bricks in masonry works.

Condition applicable during the construction phase. The project
at present is in the operation phase. /

15
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vii

The PP shall use construction
debris for land filling wherever
applicable.

Condition applicable during the construction phase. The project
at present is in the operation phase. The PP, however, submitted
that the construction debris have been used in the laying of the
internal roads.

viii

At least 20% of the open spaces as
required by the local planning bye-
laws shall be pervious. Use of
Grass pavers, paver blocks with at
least 50% opening, landscape etc.
would be considered as previous
surface.

Refer below.
Open spaces were seen at the site. The extent of the available
open space has to be ascertained by the concerned building
planning authori
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Fig. (A-D): Open spaces at the site [DOP: 10.09.2024].

X

Compliance with the energy
conservation  building  code
(ECBC) of Bureau of Energy
Efficiency shall be ensured.
Buildings in the states which have
notified their own ECBC, shall
comply with the state ECBC.
Outdoor and common area lighting
shall be LED. Concept of passive
solar design that minimize energy
consumption in buildings by using
design elements, such as building
orientation, landscaping, efficient
building envelope, appropriate
fenestration, increased day lighting
design and thermal mass etc. shall
be incorporated in the building
design. Wall, window and roof u-
values shall be as per ECBC
specifications.

Refer below for the factual status.
LED lights were seen in the common areas. Solar panels and
related arrangements were seen on the rooftop of the Sector-4
apartment complex. PP intimated that the installed capacity is
28 KVA. A few solar based lights were seen in the garden area.
However, the compliance of the wall, window and roof u-values
with the specifications of the ECBC could not be ascertained.

Use of water saving devices/
fixtures (viz. low flow flushing
systems; use of low flow faucets
tap aerators etc) for water
conservation shall be incorporated
in the building plan.

Partially complied.
The PP has installed water saving devices/ fixtures (viz. low
flow flushing systems; use of low flow faucets tap aerators etc.)
in the common bathroom/ toilets at Sector-4 apartment
complex. However, such fixtures were not seen in the common
bathroom/ toilets at Sector-1 apartment complex.

:

Fig. Water saving fixtures as seen at ctor-4

Gymnasium

bathroom [DOP: 10.09.2024].
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Fig. Fixtures as seen at Sector-1 Gymnasium bathroom
[DOP: 10.09.2024].

Further, it could not be ascertained if the suggested kind of
fixtures are being used by the individual occupants.

Xi

Installation of dual pipe plumbing
for supplying fresh water for
drinking, cooking and bathing etc.
and other for supply of recycled
water for flushing, landscape
irrigation, car washing, thermal
cooling, conditioning, etc. shall be
done.

Xii

Separation of grey and black water
should be done by the use of dual
plumbing system. In case of single
stack system separate recirculation
lines for flushing by giving dual
plumbing system be done.

Partially complied.

Dual plumbing lines have been installed at Sector-4 apartment
complex. However, no such arrangements were seen to be at
place in the Sector-1 apartment complex.

As informed, the treated wastewater after disinfection is used
for watering the greenbelt (in Sectors -1 and 4), in toilet flushing
(in Sector-4) and maintenance of the landscape (in Sectors -1
and 4).

Xiii

Solar based electric power shall be
provided to each unit for at least
two bulbs/light and one fan. As
proposed, central lighting and
street lighting shall also be based
on solar power.

Partially complied.

Solar panels and related arrangements were seen on the rooftop
of the Sector-4 apartment complex. The installed solar power
generation capacity was intimated to be 28 KVA. The testing/
commissioning/ demonstration report dated 29.12.2023 issued
by M/s Nexus Safety Solutions Pvt. Ltd. in this regard, was
disclosed by the PP during the site inspection. A few solar based
lights were seen in the garden area.

However, it was gathered from the PP that no provisions are in
place to provide solar based electric power to each unit for at
least two bulbs/light and one fan.

Xiv

XV

The project proponent will provide
landscape bed of 600mm wide x
600mm deep along the periphery
of the plot to carry out plantation of
trees. The treated water from the
sewage treatment plant will be
pumped through high flow drips on
these bed to prevent outflow of
treated sewage water outside the
premises.

Partially complied.

PP has maintained landscape beds in patches over the plot and
has developed plantation at the site. Provisions have been made
at Sector-4 apartment complex to pump the treated STP water
on these beds to prevent outflow of treated sewage water outside
the premises.

Although it was informed that the treated STP water at Sector-
1 is being used in the maintenance of the greenbelt/ landscape,
the prescribed provisions in this regard were seen during the site
inspection.

XVi

Areas which are marked as No
Development Zone (NDZ) should
be earmarked on site and no
construction shall be carried out in
the said NDZ. Land profile of NDZ
shall not be altered.

Refer below.

No area demarcated as ‘No Development Zone (NDZ)’ was
seen at the site during the inspection. The local land department
can only ascertain the applicability of NDZ with respect to this

project.
/ i
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XVii

]

No construction shall be carried
out in the property which is
identified as private forest, if any.

Refer below.

No mention of Forest Land diversion found in the available
records. However, it could not be ascertained if any private
forest land is involved in the project. Forest department may
ascertain the status.

Xviii

PP should obtain all the requisite
permissions/NOCs/Licenses etc.
from all the competent authorities
before commencement of any
activity at site.

The project, at present, is in the operation phase. Nevertheless,
the PP is yet to submit copies of all the requisite
permissions/NOCs/Licenses etc. that they have obtained from
the various competent authorities before commencement of any
activity at site, to this office.

2. Additional Specific Conditions

Sewage treatment plant (STP)
contract should be for minimum
period of 5 years with operation
and maintenance contract after
commissioning/ completion of
project.

Refer below.

PP agreed to comply with the condition. However, no
supporting document (e.g. copy of the agreement/ contract with
the buyers/ resident’s association, copy of any declaration, etc.)
in this regard has been furnished by the PP. The status of
compliance, therefore, could not be ascertained.

PP needs to ensure that no treated
water or any waste sewage shall be
discharged into any water body.

Being complied.

Provisions have been made to treat the domestic wastewater in
the STPs that have been installed at the site. The STP treated
water after disinfection is said to be fully used (water mass
balance has not been reported) for watering the greenbelt (in
Sectors -1 and 4), in toilet flushing (in Sector-4) and
maintenance of the landscape (in Sectors -1 and 4).

iii

E-waste shall be disposed through
Authorized vendor as per E-waste
(Management  and Handling)
Rules, 2011.

Refer below.

The PP has agreed to dispose of the E-waste through Authorized
vendor as per the prevailing Rules. However, no e-waste dump
/dedicated e-waste storage facility was seen at the site. The
status of compliance, therefore, could not be ascertained.

Project proponent (PP) should
necessarily  make appropriate
provision while constructing the
roof-tops at the time of
construction stage only to enable
installation of solar panels towards
south facing walls as and when
made applicable in future.

Refer below.

Buildings have been constructed and the project is in the
operation phase. Provisions were seen to be at place at the
Sector-4 apartment complex for harvesting the solar energy
(roof top panels and related installations). However, the
orientation of the panels could not be ascertained.

The project proponent shall utilize
fly ash bricks in masonry works.

Buildings have been constructed and the project is in the
operation phase.

Vi

The PP shall use construction
debris for land filling wherever
applicable.

Condition applicable during the construction phase. The project
at present is in the operation phase. The PP, however, submitted
that the construction debris have been used in the laying of the
internal roads.

Vii

At least 20% of the open spaces as
required by the local planning bye-
laws shall be pervious. Use of
Grass pavers, paver blocks with at
least 50% opening, landscape etc,
would be considered as pervious
surface.

Refer below,

Open spaces (pervious) were seen at the site, as already reported
above. The extent of the available open space has to be
ascertained by the concerned building planning authority,

Viii

Compliance with the energy
conservation building code
(ECBC) of Bureau of Energy
Efficiency shall be ensured.
Buildings in the states which have
notified their own ECBC, shall
comply with the state ECBC.

Refer below,

PP has not submitted details of the measures taken by them to
comply with the prescribed ECBC guidelines. However, LED
lights were seen in the common areas and provisions for
harvesting the solar energy were seen on the rooftop of Sector-
4 apartment complex. A few solar based lights were seen in the

_//
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Outdoor and common area lighting
shall be LED. Concept of passive
solar design that minimize energy
consumption in buildings by using
design elements, such as building
orientation, landscaping, efficient
building envelope, appropriate
fenestration, increased day lighting
design and thermal mass etc. shall
be incorporated in the building
design. Wall, window and roof u-
values shall be as per ECBC
specifications.

garden area. Further, it could not be ascertained if the wall,
window and roof u-values are as per the ECBC specifications.

Use of water saving devices/
fixtures (viz. low flow flushing
systems; use of low flow faucets
tap aerators etc.) for water
conservation shall be incorporated
in the building plan.

Partially complied.

The PP has installed water saving devices/ fixtures (viz. low
flow flushing systems; use of low flow faucets tap aerators etc.)
in the common bathroom/ toilets at Sector-4 apartment
complex. However, such fixtures were not seen in the common
bathroom/ toilets at Sector-1 apartment complex, as already
reported above.

Further, it could not be ascertained if the suggested kind of
fixtures are being used by the individual occupants.

Installation of dual pipe plumbing
for supplying fresh water for
drinking, cooking and bathing etc.
and other for supply of recycled
water for flushing, landscape
irrigation, car washing, thermal
cooling, conditioning, etc. shall be
done.

xi

Separation of grey and black water
should be done by the use of dual
plumbing system. In case of single
stack system separate recirculation
lines for flushing by giving dual
plumbing system be done.

Partially complied.

Dual plumbing lines have been installed at Sector-4 apartment
complex. However, no such arrangements were seen to be at
place in the Sector-1 apartment complex.

As informed, the treated wastewater after disinfection is used
for watering the greenbelt (in Sectors -1 and 4), in toilet flushing
(in Sector-4) and maintenance of the landscape (in Sectors -1
and 4), as already reported above.

Xii

Solar based electric power shall be
provided to each unit for at least
two bulbs/light and one fan. As
proposed, central lighting and
street lighting shall also be based
on solar power.

Partially complied.

Solar panels and related arrangements were seen on the rooftop
of the Sector-4 apartment complex. The installed capacity of
solar power generation is 28 KVA. The testing/ commissioning/
demonstration report dated 29.12.2023 issued by M/s Nexus
Safety Solutions Pvt. Ltd. in this regard, was disclosed by the
PP during the site inspection.

However, it was gathered from the PP that no provisions are in
place to provide solar based electric power to each unit for at
least two bulbs/light and one fan, as already reported above.

xiii

The project proponent will provide
landscape bed of 600mm wide
600mm deep along the periphery
of the plot to carry out plantation of
trees. The treated water from the
sewage treatment plant will be
pumped through high flow drips on
these bed to prevent outflow of
treated sewage water outside the
premises.

Partially complied.
PP has maintained landscape beds in patches over the plot and
has developed plantation at the site. Provisions have been made
at Sector-4 apartment complex to pump the treated STP water
on these beds to prevent outflow of treated sewage water outside
the premises.

Although it was informed that the treated STP water at Sector-
1 is being used in the maintenance of the greenbelt/ landscape,
the prescribed provisions in this regard were seen during the site
inspection.
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xiv | PP should prioritize the issues Partially complied.
related to health and hygiene in * As seen during the site inspection, provisions

complying with the matters related
to waste disposal and treatment/ air
and water pollution/ waste-water
management.

(collection bins, storage shed, OWC etc.) have been
made for the collection/segregation, storage and
composting of the organic waste. However, the
collection-cum-storage shed at Sector-1 is not properly
maintained. Stray dogs and rodents were seen inside the
shed, scattering the waste all over the place. The OWC
(informed to be of 200 Kg/D capacity) was seen
unused, lying in the open. PP intimated that the organic
waste generated here is being handed over to the
Panchayath on a daily basis. At Sector-4, solid waste
collection bins and a OWC (informed to be of 200
Kg/D) were seen to be lodged inside a dedicated storage
room (ground floor). The OWC was not in use. PP
intimated that the organic waste generated here is also
being handed over to the Panchayath on a daily basis.
Dry waste/ non-biodegradable wastes (plastic, cartons,
etc.) were seen kept separately inside the waste storage
sheds.

PP has installed (operating) a 175 KLD STP at the site
to cater to the needs of the Sector-1 residents. It was
gathered from the GSPCB that the STP works on SBR
technology. The STP has been validated on 14.02.2015
and certified by an independent expert — M/s Aqua
Projects & Consultants Pvt. Ltd. in Goa. The treated
sewage water quality is being monthly monitored by
engaging M/s MSV Analytical Laboratories (Bellary,
Karnataka) and records maintained. Verification of the
latest available records pertaining to the period (April
to August 2024) indicated that the critical parameters
conform to the norms. For example, the pH ranged from
6.96 to 7.11, BOD from 8.0 to 9.2 mg/L, TSS from 12
to 16 mg/L, Fecal Coliform from 34 to 60 MPN, etc.
The Oil and Grease levels, reported to be below 1.0
mg/L. Further, the PP now proposed to shift this STP
from its current location to a spot that is closer to the
Sector-1 apartment complex. Accordingly, they have
obtained Consent (CTE vide Order No. 12/2023-
PCB/1704690/R00012449 dated 12.01.2024) from the
GSPCB for its establishment (valid upto 5 years or the
commissioning of the unit whichever is earlier). During
the inspection, it was noted that the PP has already
initiated the civil work in this regard. For the residents
of Sector-4, a 125 KLD STP has been installed (under
trial). Consent for the trial operation (CTO) of the STP
has been obtained from the GSPCB vide Order No.
12/2023-PCB/1873501/R00013373 dated 25.06.2024
(valid upto six months).

The ambient air quality parameters - PMjj, PM. s, SO;
and NO; reported in the half yearly environmental
compliance report pertaining to the period October
2023 to March 2024 found to mgeet the norms (74.2
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pg/m?, 40 pg/m’, 19.8 pg/m® and 27.1 pg/m’
respectively) [sample collected from ‘near the project
site’ on 19.04.2024 and reported vide Report No.
SLNTL2400400521A dated 24.04.2024].

XV

PP needs to ensure that no treated
water or any waste sewage shall be
discharged into any water body.

Being complied.

Provisions have been made to treat the domestic wastewater in
the STPs that have been installed at the site. The STP treated
water after disinfection is said to be fully used (water mass
balance has not been reported) for watering the greenbelt (in
Sectors -1 and 4), in toilet flushing (in Sector-4) and
maintenance of the landscape (in Sectors -1 and 4), as already
reported above.

XVi

E-waste shall be disposed through
Authorized vendor as per E-waste
(Management and  Handling)
Rules, 2011.

Refer below.

The PP has agreed to dispose of the E-waste through Authorized
vendor as per the prevailing Rules. However, no e-waste dump
/dedicated e-waste storage facility was seen at the site. The
status of compliance, therefore, could not be ascertained.

Xvil

Project Proponent (PP) should
necessarily make appropriate
provision while constructing the
roof tops at the time of construction
stage only to enable installation of
solar panels towards south facing
walls as and when made applicable
in future.

Refer below.

Buildings have been constructed and the project is in the
operation phase. Provisions were seen to be at place at the
Sector-4 apartment complex for harvesting the solar energy
(roof top panels and related installations). However, the
orientation of the panels could not be ascertained.

xviii

The project proponent shall utilize
fly ash bricks in masonry works.

Condition applicable during the construction phase. The project
at present is in the operation phase.

XIX

The PP shall use construction
debris for land filling wherever
applicable.

Condition applicable during the construction phase. The project
at present is in the operation phase. The PP, however, submitted
that the construction debris have been used in the laying of the
internal roads.

XX

At least 20% of the open spaces as
required by the local planning bye-
laws shall be pervious. Use of
Grass pavers, paver blocks with at
least 50% opening, landscape etc.
would be considered as previous
surface.

Refer below.

Open spaces were seen at the site. However, as already reported
above, its extent has to be ascertained by the building planning
authority.

XX1

Compliance with the energy
conservation building  code
(ECBC) of Bureau of Energy
Efficiency shall be ensured.
Buildings in the states which have
notified their own ECBC, shall
comply with the state ECBC.
Outdoor and common area lighting
shall be LED. Concept of passive
solar design that minimize energy
consumption in buildings by using
design elements, such as building
orientation, landscaping, efficient
building envelope, appropriate
fenestration, increased day lighting
design and thermal mass etc. shall
be incorporated in the building
design. Wall, window and roof u-

Refer below.

LED lights were seen in the common areas. Solar panels and
related arrangements were seen on the rooftop of the Sector-4
apartment complex. The installed capacity is 28 KVA. A few
solar based lights were seen in the garden area.

However, the compliance of the wall, window and roof u-values
with the specifications of the ECBC could not be ascertained.
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values shall be as per ECBC
specifications,

XXii

Use of water saving devices/
fixtures (viz. low flow flushing
systems; use of low flow faucets
tap aerators etc) for water
conservation shall be incorporated
in the building plan.

Partially complied.

The PP has installed water saving devices/ fixtures (viz. low
flow flushing systems; use of low flow faucets tap aerators etc.)
in the common bathroom/ toilets at Sector-4 apartment
complex. However, such fixtures were not seen in the common
bathroom/ toilets at Sector-1 apartment complex, as already
reported above. Further, it could not be ascertained if the
suggested kind of fixtures are being used by the individual
occupants,

xxiii

Installation of dual pipe plumbing
for supplying fresh water for
drinking, cooking and bathing etc.
and other for supply of recycled
water for flushing, landscape
irrigation, car washing, thermal
cooling, conditioning, etc. shall be
done.

XXIV

Separation of grey and black water
should be done by the use of dual
plumbing system. In case of single
stack system separate recirculation
lines for flushing by giving dual
plumbing system be done.

Partially complied.

Dual plumbing lines have been installed at Sector-4 apartment
complex. However, no such arrangements were seen to be at
place in the Sector-1 apartment complex.

As informed, the treated wastewater after disinfection is used
for watering the greenbelt (in Sectors -1 and 4), in toilet flushing
(in Sector-4) and maintenance of the landscape (in Sectors -]
and 4).

XXV

Solar based electric power shall be
provided to each unit for at least
two bulbs/light and one fan. As
proposed, central lighting and
street lighting shall also be based
on solar power,

Partially complied.
Solar panels and related arrangements were seen on the rooftop
of the Sector-4 apartment complex. The installed capacity is 28
KVA. The testing/ commissioning/ demonstration report dated
29.12.2023 issued by M/s Nexus Safety Solutions Pvt. Ltd. in
this regard, was disclosed by the PP during the site inspection.

However, it was gathered from the PP that no provisions are in
place to provide solar based electric power to each unit for at
least two bulbs/light and one fan.

XXVi

The project proponent will provide
landscape bed of 600mm wide x
600mm deep along the periphery
of the plot to carry out plantation of
trees. The treated water from the
S€wage ftreatment plant will be
pumped through high flow drips on
these bed to prevent outflow of
treated sewage water outside the
premises.

Partially complied.

PP has maintained landscape beds in patches over the plot and
has developed plantation at the site. Provisions have been made
at Sector-4 apartment complex to pump the treated STP water
on these beds to prevent outflow of treated sewage water outside
the premises.

Although it was informed that the treated STP water at Sector-
I is being used in the maintenance of the greenbelt/ landscape,
the prescribed provisions in this regard were seen during the site
inspection.

XXVii

PP shall make provision for
charging points for electronic
vehicles in the parking area.

Complied.
Provision for charging points for electronic vehicles in the
parking area at the Sector-4 apartment complex was seen during
the inspection.
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Fig. Charging points for electronic vehicles [DOP:
10.09.2024).

3. Dust mitigation measures for construction activities

Construction work is complete. Sector-1 and Sector-4 apartment complexes at present, are in the

operation phase.

4. General Conditions

The PP should use Ready-Mixed
concrete  (RMC) to minimize
air/water/land pollution and water
usage during the construction
phase.

Construction work is complete. Sector-1 and Sector-4
apartment complexes at present, are in the operation phase. The
compliance to the condition, therefore, could not be ascertained.

Solar Power generation — Every
major consumer of conventional
power will have to generate and opt
for certain percentage of power
generation  from the non-
conventional sources. In this
context, project proponent (PP)
should necessarily make
appropriate  provision  while
constructing the roof-tops at the
time of construction stage only to
enable installation of solar panels
as and when made applicable in

Partially complied.

Solar panels and related arrangements were seen on the rooftop
of the Sector-4 apartment complex. The installed capacity is 28
KVA. The testing/ commissioning/ demonstration report dated
29.12.2023 issued by M/s Nexus Safety Solutions Pvt. Ltd. in
this regard, was disclosed by the PP during the site inspection.
A few solar based lights were seen in the garden area.
However, it was gathered from the PP that no provisions are in
place to provide solar-plus-hybrid non-conventional source as

U
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future. In addition, south-facing
walls to be utilized to install solar
panels to harness optimum solar
energy. Use of solar panels may be
done to the extent possible like
installing  solar street lights,
common solar water heater system.
PP should install, after checking
feasibility, solar-plus-hybrid non-
conventional source as source of
energy.

PP should adopt roof-top rainwater
harvesting/conservation measures
to optimally utilize the water
availability by constructing sumps
for collection of rainwater as per
the site-specific location details
provided.

Partially complied.

Arrangements of pipelines/ garland drains for the collection of
roof/ surface runoff were seen to be at place. A rainwater
collection tank (113 KL) was seen at the site (basement level at
Sector-4). No rainwater collection tank was seen to be in place
at the Sector-1 apartment complex (the runoff is being let
outside the premises into a stormwater drainage system).

PP should prioritize the issues
related to health and hygiene in
complying with the matters related
to waste disposal and treatment/ air
and water pollution/ waste-water
management.

Partially complied.

* As seen during the site inspection, provisions
(collection bins, storage shed, OWC etc.) have been
made for the collection/segregation, storage and
composting of the organic waste. However, the
collection-cum-storage shed at Sector-1 is not properly
maintained. Stray dogs and rodents were seen inside the
shed, scattering the waste all over the place. The OWC
(informed to be of 200 Kg/D capacity) was seen
unused, lying in the open. PP intimated that the organic
Wwaste generated here is being handed over to the
Panchayath on a daily basis. At Sector-4, solid waste
collection bins and a OWC (informed to be of 200
Kg/D) were seen to be lodged inside a dedicated storage
room (ground floor). The OWC was not in use. PP
intimated that the organic waste generated here is also
being handed over to the Panchayath on a daily basis.

* Dry waste/ non-biodegradable wastes (plastic, cartons,
etc.) were seen kept separately inside the waste storage
sheds.

® PP has installed (operating) a 175 KLD STP at the site
to cater to the needs of the Sector-1 residents, It was
gathered from the GSPCB that the STP works on SBR
technology. The STP has been validated on 14.02.2015
and certified by an independent expert — M/s Aqua
Projects & Consultants Pvt. Ltd. in Goa. The treated
Sewage water quality is being monthly monitored by
engaging M/s MSV Analytical Laboratories (Bellary,
Karnataka) and records maintained. Verification of the
latest available records pertaining to the period (April
to August 2024) indicated that the critical parameters
conform to the norms. For example, the pH ranged from
6.96 to 7.11, BOD from 8.0 to 9.2 mg/L, TSS from 12
to 16 mg/L, Fecal Coliform from 34 to 60 MPN, etc.
The Oil and Grease levels, reported to be below 1.0
mg/L. Further, the PP now proposed to shift this STP
from its current location to a spot that is closer to ) the |
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Sector-1 apartment complex. Accordingly, they have
obtained Consent (CTE vide Order No. 12/2023-
PCB/1704690/R00012449 dated 12.01.2024) from the
GSPCB for its establishment (valid upto 5 years or the
commissioning of the unit whichever is earlier). During
the inspection, it was noted that the PP has already
initiated the civil work in this regard. For the residents
of Sector-4, a 125 KLD STP has been installed (under
trial). Consent for the trial operation (CTO) of the STP
has been obtained from the GSPCB vide Order No.
12/2023-PCB/1873501/R00013373 dated 25.06.2024
(valid upto six months).

e The ambient air quality parameters - PMio, PM2 5, SO2
and NO; reported in the half yearly environmental
compliance report pertaining to the period October
2023 to March 2024 found to meet the norms (74.2
pg/m?, 40 pg/m’, 19.8 pg/m’® and 27.1 pg/m’
respectively) [sample collected from ‘near the project
site’ on 19.04.2024 and reported vide Report No.
SLNTL2400400521A dated 24.04.2024].

PP should not disturb the natural
drainage and as far as possible and
maintain the original topography
while designing for landscape
development by planting local
plant species and which are not
alien to the prevailing
environment.

Refer below.

PP did not furnish any report on the study of the topography and
natural drainage pattern of the site, before and after the
development of the building complexes. Therefore, compliance
with the condition could not be ascertained in this regard.
However, plantations have been raised along part of the
boundary (periphery) area along the project site. The open
spaces inside the plot have been suitably landscaped and
covered with vegetation. PP is yet to furnish a list of species that
they have planted at the site and therefore, the indigenousness
of the varieties could not be ascertained.

PP should clarify any issue related
to public objections, if any, and
should not conceal the scientific
facts in light of the proposed
developmental activity vis-a-vis its
landuse categorization/zoning.

Refer below.

As per the available records, public representations have been
made against the project. PP, however, has not furnished copy
of the clarification, if any, provided to the complaiant.
Therefore, the status of compliance could not be ascertained.

PP should submit half-yearly
compliance report(s) in hard as
well as soft copy format to the
Authority for the period upto
project completion.

Not complied.

As per the available records, half yearly compliance reports
with respect to the ECs granted to the project are not regularly
being submitted to this office. However, the latest half yearly
environmental compliance report (modification project) for the
period October 2023 to March 2024 has been submitted by the
PP on 30.05.2024 to this office.

This environmental clearance is
issued subject to land use
verification. Local authority /
planning authority should ensure
this with respect to Rules,
Regulations, Notifications,
Government Resolutions,
Circulars, etc. issued if any, from
time to time. Judgements / Orders
issued by Hon'ble High Court,
NGT, Supreme Court regarding

Conditions relate to the Local Authority/ Concerned Agencies.
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DCR provisions, environmental
issues applicable in this matter
should be verified by the
competent authorities.

PP should ensure and ascertain that
'civil plans' which were submitted
to the Committee/ Authority during
the process of project appraisal be
submitted to other line
Departments / agencies concerned
while seeking NOC/ Consents/
Permissions, as applicable. If any
discrepancy is found in the plans
submitted or details provided may
be reported to this Authority. This
environmental clearance is issued
with respect to the environmental
considerations and it does not
mean that Goa-SEIAA approved
the proposed land.

7

PP needs to ensure that no treated
water or any waste sewage shall be
discharged into any water body.
STP of suitable capacity shall be
installed considering the quantity
/quality of waste water generation.

Being complied.

During the inspection, two STPs were seen at site (175 KLD —
in operation and 125 KLD — under trial operation) for treating
the sewage generated from the apartment complexes (Sector-1
and Sector-4). As informed, the treated wastewater after
disinfection is used for watering the greenbelt (in Sector- 1 and
4), in toilet flushing (in Sector-4) and maintenance of the
landscape (in Sector-1 and 4).

E-waste shall be disposed through
Authorized vendor as per E-waste
(Management and Handling)
Rules, 2011.

Refer below.

The PP has agreed to dispose of the E-waste through Authorized
vendor as per the prevailing Rules. However, no e-waste dump
/dedicated e-waste storage facility was seen at the site, as
already mentioned above. Thus, the status of compliance could
not be ascertained.

This environmental clearance is
issued subject to obtaining NOC
from the Forestry & Wildlife angle
including clearance from the
Standing Committee of the
National Board for wildlife, if
applicable. =~ The  grant  of
environmental clearance does not
necessarily imply that Forestry &
Wildlife clearance has been
granted to the project, which has to
be dealt separately by the
competent authorities in
accordance with law.

Copy of the NOC from the Forestry & Wildlife angle including
clearance from the Standing Committee of the National Board
for wildlife, obtained if any, was not found in the records.

The height, construction gross built
up area of proposed construction is
64,348.38 Sq.mts shall be in
accordance with the existing
FSI/FAR norms of the local body
and planning authorities and it
should ensure the same along with
survey number before approving
layout plan and before according

Condition relates to the Local Authority/ Concerned Agencies.
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commencement  certificate  to
proposed work, Plan approving
authority should also ensure the
zoning permissibility for the
proposed project as per the
approved development plan of the
area.

All required sanitary and hygienic
measures should be in place before
starting construction activities and
to be maintained throughout the
construction phase.

Condition applicable during the construction phase. At present,
the construction work is complete. Sector-1 and Sector-4
apartment complexes are in the operation phase.

5. General Conditions during construction phase

Construction work is complete. Sector-1 and Sector-4 apartment complexes at present, are in the operation

phase.

6. General conditions during post-construction phase.

PP shall ensure completion of STP,
MSW disposal facility, green belt
development prior to occupation of
the buildings. The PP to explore
possibility of utilizing excess
treated water in the adjacent area
for gardening before discharging
into sewer line. No physical
occupation of allotment will be
given unless all above said
environmental infra structure is
installed and made functional
including water requirement prior
certification ~ from  appropriate
authority shall be obtained.

Wet garbage should be treated by
organic waste convertor and
treated waste (manure) should be
utilize in the existing premises for
gardening. And no wet garbage
will be disposed outside the
premises. Local authority should
ensure compliance to this.

Partially complied.

During the inspection, two STPs were seen at site (175 KLD —
in operation and 125 KLD — under trial operation) for treating
the sewage generated from the apartment complexes (Sector-1
and Sector-4).

As seen during the site inspection, provisions (collection bins,
storage shed, organic waste convertor - OWC etc.) have been
made for the collection/segregation, storage and composting of
the MSW. However, the collection-cum-storage shed at Sector-
1 is not properly maintained. Stray dogs and rodents were seen
inside the shed, scattering the waste all over the place. The
OWC (informed to be of 200 Kg/D capacity) was seen unused,
lying in the open. PP intimated that the organic waste generated
here is being handed over to the Panchayath on a daily basis. At
Sector-4, solid waste collection bins and a OWC (informed to
be of 200 Kg/D) were seen to be lodged inside a dedicated
storage room (ground floor). The OWC was not in use. PP
intimated that the organic waste generated here is also being
handed over to the Panchayath on a daily basis.

Plantations have been developed in patches and along the
boundary of the project site, as already reported above.

PP has obtained the Occupancy Certificates from the concerned
authority and the project is currently in the operation phase.

As informed, the treated wastewater after disinfection is used
for watering the greenbelt (in Sector-1 and 4), in toilet flushing
(in Sector-4) and maintenance of the landscape (in Sector- 1 and
4). It is not clear if the project is generating the treated water in
excess quantity for utilization in the adjacent area for gardening
(PP has not furnished the water mass balance).

A complete set of all the
documents submitted to Goa-
SEIAA should be forwarded local
authority, GSPCB and Planning
authority.

Compliance status to be ascertained by the concerned local
authorities. PP did not furnish copies of the acknowledgements
received from these authorities upon submission (if any) of the
said documents, to this office.

In the case of any change(s) in the
scope of the project, the project
would require a fresh appraisal by
the Goa-SEIAA.

The PP is aware of the condition.

Separate funds shall be allocated
for implementation of

Refer below.

it
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environmental protection measures
/EMP along with item wise breaks-
up. The funds earmarked for the
environment protection measures
shall not be diverted for other
purposes.

PP agreed to comply, however, no details (e.g. fund size
allocated, account related information, item-wise breakup of
fund allocated/ expenditure incurred etc.) furnished in this
regard. Thus the status of compliance could not be ascertained.

A copy of the environmental
clearance letter shall be sent by PP
to the concerned Village Panchayat
and  planning  authority as
applicable, from which
suggestions /representation, if any,
were received while processing the
proposal. The EC letter shall also
be put on the company's website by
PP within one week time period
from  date of issue of
environmental clearance.

Not complied.

No information found in the records regarding the issue of
suggestions /representation, if any, from the concerned Village
Panchayat and planning authority as applicable during the
processing of the project proposal.

Further, the EC letter was not found in the company's website,
viz., http://oceanparkresidency.com/ (as verified on 17.09.2024,
16.10 Hrs.).

The PP shall upload the status of
the compliance of the stipulated
EC conditions, including results of
monitoring data on their website
and shall update the same
periodically. It shall
simultaneously be sent to the
Regional Office of the MoEF &
CC, the respective Zonal office,
CPCB and the GSPCB. The
pollutant levels in respect of SPM,
RSPM, SO2 and NO (ambient
levels as well as D. G. static
emissions) shall be monitored.

Partially complied.

The status of compliance with the stipulated EC conditions,
including results of monitoring of the environmental quality
parameters were not found in the company's website, viz.,
http://oceanparkresidency.com/ (as verified on 17.09.2024,
16.10 Hrs.).

PP, however, has submitted (on 30.05.2024) the latest half
yearly (October 2023 to March 2024) compliance status report
including results of monitoring of the environmental quality
parameters to this office.

The ambient air quality and D.G. stack emission monitoring
reports have also been furnished by the PP respectively for the
samplings undertaken on 19.04.2024 and 17.02.2024. The
reported parameters are meeting the norms.

The environmental statement for
each financial year ending 31st
March in Form V is to be submitted
to the GSPCB as prescribed under
the  Environment (Protection)
Rules 1986 (as amended) and
subsequently shall also be put on
the company's website along with
the status of the compliance of the
EC conditions and shall also be
sent to the respective Regional
Office of the MoEF & CC.

Compliance status to be ascertained by the GSPCB,

Form V copy was not found in the company's website, viz.,
http://oceanparkresidency.com/ (as verified on 17.09.2024,
16.10 Hrs.).

Consent to Operate shall be
obtained from GSPCB before
operation, failing which the
Environmental Clearance herein
shall be deemed to be withdrawn.

Compliance status to be ascertained by the GSPCB.

The PP, however, has submitted — (i) the renewed consent
(order vide No. 12/2023-PCB/2011488/R00014062 dated
28.06.2024) to operate and authorization granted for the
operation of the residential complex consisting of 364 flats
(valid for six months); and, (ii) the consent for the trial operation
(CTO) of the 125 KLD STP (vide Order No. 12/2023-
PCB/1873501/R00013373 dated 25.06.2024) (valid upto six
months).

Sewage Treatment Plant (STP)
shall be installed at site. The STP
should be certified by an
independent expert and adequacy

Complied.

Two STPs (175 KLD and 125 KLD) were seen at the site.

The 175 KLD STP at the site has been installed (and operating)
to cater to the needs of the Sector-1 residepts. It was gathered,
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report in this regard should be
submitted to GSPCB before the
project is commissioned for
operation. Necessary measures
should be made to mitigate the
odour problem from STP,

from the GSPCB that the STP works on SBR technology. The
STP has been validated on 14.02.2015 and certified by an
independent expert — M/s Aqua Projects & Consultants Pvt. Ltd.
in Goa. The treated sewage water quality is being monthly
monitored by engaging M/s MSV Analytical Laboratories
(Bellary, Karnataka) and records maintained. Verification of the
latest available records pertaining to the period (April to August
2024) indicated that the critical parameters conform to the
norms. For example, the pH ranged from 6.96 to 7.11, BOD
from 8.0 t0 9.2 mg/L, TSS from 12 to 16 mg/L, Fecal Coliform
from 34 to 60 MPN, etc. The Oil and Grease levels, reported to
be below 1.0 mg/L. However, the PP now proposed to shift this
STP from its current location to a spot that is closer to the
Sector-1 apartment complex. Accordingly, they have obtained
Consent (CTE vide Order No. 12/2023-
PCB/1704690/R00012449 dated 12.01.2024) from the GSPCB
for its establishment (valid upto 5 years or the commissioning
of the unit whichever is earlier). During the inspection, it was
noted that the PP has already initiated the civil work in this
regard.

For the residents of Sector-4, a 125 KLD STP has been installed
(under trial). Consent for the trial operation (CTO) of the STP
has been obtained from the GSPCB vide Order No. 12/2023-
PCB/1873501/R00013373 dated 25.06.2024 (valid upto six
months).

No odour problem was perceived from the STP areas during this
site inspection.

The solid waste (dry as well as wet
garbage) generated should be
properly collected and segregated.
Organic Waste Converter shall be
installed by RWA for the treatment
of biodegradable (wet) garbage
generated within the housing
complex. Non-Biodegradable
waste should be outsourced
properly  after recovery of
recyclable material.  Adequate
measures should be taken to
prevent odour problem.

Partially complied.

As seen during the site inspection, provisions (collection bins,
storage shed, OWC etc.) have been made for the
collection/segregation, storage and composting of the organic
waste. However, the collection-cum-storage shed at Sector-1 is
not properly maintained. Stray dogs and rodents were seen
inside the shed, scattering the waste all over the place. The
OWC (informed to be of 200 Kg/D capacity) was seen unused,
lying in the open. PP intimated that the organic waste generated
here is being handed over to the Panchayath on a daily basis.
At Sector-4, solid waste collection bins and a OWC (informed
to be of 200 Kg/D) were seen to be lodged inside a dedicated
storage room (ground floor). The OWC was not in use. PP
intimated that the organic waste generated here is being handed
over to the Panchayath on a daily basis.

During the site inspection, the dry waste/ non-biodegradable
wastes (plastic, cartons, etc.) were seen kept separately inside
the waste storage sheds. No supporting documents with respect
to the outsourcing of the non-biodegradable wastes have been
submitted by the PP to this office.

No significant odour problem was perceived from the waste
storage areas during this site inspection.

Utilization of Diesel power
generating sets is subject to power
failure condition only. The DG sets
proposed as a source of power back
up during operation phase should
be of enclosed type, low sulphur
diesel run and conform to rules
made under the Environment
(Protection) Act, 1986. The DG

Partially complied.

As informed, the utilization of the DG sets (4 nos., reported to
be - 2X125 KVA and 2X380 KVA) is limited to power failure
condition only. The DG sets, as seen during the inspection, are
enclosed type. The submitted stack emission monitoring report
(sampled on 17.02.2024) conforms to the prescribed norms. No
dedicated used oil storage facility was seen at the site. The PP
has, however, obtained Authorization to operate a facility for
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sets should be subjected to periodic | collection, storage and disposal of hazardous wastes (used/
noise and stack monitoring in | spent oil) from the GSPCB.
consultation with GSPCB. e
Waste/used diesel should be stored
and managed as per the Hazardous
and other Wastes (Management &
Transboundary Movement) Rules,
2016 as amended.

o N . e

Fig. DG set at Sector 1 apartment
10.09.2024].

Fig. DG set at Sector 4 apartment complex [DOP:
10.09.2024].

Noise should be controlled to | Partially complied.

ensure that it does not exceed the | Along with the half yearly environmental compliance report
prescribed standards both during pertaining to the period October 2023 to March 2024, PP has
day & night time. submitted noise level monitoring report [from 4 stations — along
the East, West, North and South side boundaries of the site]. The
reported (vide Report No. SLNTL2400400521B dated
24.04.2024) levels ranged from 42.9 dB(A) to 63.2 dB(A).
However, the time of sampling is not mentioned in the report.

The ground water drawl from | Refer below.

existing/proposed bore wells if any | It was informed by the PP that no groundwater is being drawn
should be done only with the prior | for the project activities. The PP, however, has furnished the
permission of Ground Water monitoring report of groundwater parameters. The critical
Board. The ground water level and parameters in the groundwater, like, pH, TDS and NO; were
its quality should also be | reported to be 7.71, 960 mg/L and 10.5 mg/L respectively.
monitored regularly both during | Heavy metals like Cd, As, Pb etc. remained ‘undetected’. Total
construction and operation phase in | Coliform and E. coli were also ‘not detected” in the water
consultation with Ground Water | sample [sample collected during April 2024 and reported vide
Board. Report No. SLNTL2400400521C dated 24.04.2024, exact
location of sampling was not mentioned in the report].

31
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The groundwater level in the area was not found in the records.

Traffic congestion near the entry
and exit points from the roads
adjoining the project site must be
avoided. Parking should be fully
internalized and no public space
should be utilized.

Being complied.

No traffic congestion near the entry/ exit gates from the
adjoining — Dr. E. Borges Road, was seen during the inspection.
PP has established bell mouth gates and dedicated security staff
were seen to be stationed at the gates to manage the traffic.
Parking spaces (basement and open — at Sector 4 stilt floor and
open — at Sector 1) have been internalized and no public spaces
were seen during the inspection to be under usage for parking.

Energy Conservation measures
such as solar lighting for common
area, solar water heating system,
CFLs/TFLs for lighting of areas,
LED lights for signage, solar
inverters on the etc. should be
adopted.

Being complied.

Provisions were seen to be at place for harvesting the solar
energy (28 KVA), LED lights were seen to be at place, a few
solar based lights were seen in the garden area, etc., as already
reported above.

Used CFLs/TFLs should be
properly collected and disposed
off/ sent for recycling as per the
prevailing guidelines/rules of the
regulatory authority to avoid
mercury contamination.

Not complied.

PP agreed to comply. However, no dedicated facilities were
seen for the collection of used CFLs/TFLs. Also, no supporting
documents (e.g copy of contract/ agreement with authorized
recyclers) furnished by the PP in this regard.

A Report on energy conservation
measures conforming to energy
conservation norms finalized by
Bureau of energy Efficiency
should be prepared incorporating
details about building materials
and technology, R & U factors etc.
and submit to the State Expert
Appraisal Committee and a copy to
GSPCB in three months time.

Compliance status to be ascertained by the SEIAA-Goa/
GSPCB.

Further this EC is issued without
prejudice to the action initiated in
the Environment (Protection) Act
or any court case pending in the
court of law. As such, it does not
mean that the PP has not violated
any environmental laws in the past
and whatever decision under the
said Act by the Hon'ble Court will
be binding on the PP. Hence, this
environmental clearance does not
give immunity to the PP in the case
complaint is filed against, if any, or
action initiated under the said Act.

In case of submission of false
document and noncompliance to
any of the stipulated conditions,
this Authority will revoke or
suspend the EC without any
intimation and initiate appropriate
legal action under the Environment
(Protection) ~ Act, 1986 (as
amended till date).

PP is aware of the conditions.

E-waste generated in the complex
should be managed as per CPCB

Refer below.

) __—
JIET,
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guidelines on E-waste
management.

The PP has agreed to dispose of the E-waste through Authorized
vendor as per the prevailing Rules. However, no dedicated e-
waste storage facility was seen at the site. Thus, the status of
compliance could not be ascertained.

10

The Goa-SE1AA reserves their
right to add any stringent condition
or to revoke the environmental
clearance, if conditions stipulated
above are not implemented to the
satisfaction of the Authority or for
that matter, for any other
administrative reasons.

PP is aware of the condition.

11. Additional Conditions

Project proponent shall advertise at
least in two local newspapers
widely circulated in the region
around the project, one of which
shall be in the Konkani or Marathi
language within seven days of
receipt of this communication,
informing that the proposed project
has  been  accorded  prior
Environmental Clearance (1C) and
the copies of the clearance: left:
will be available on the PP website.

Partially complied.

As per the records made available (clipping of the
advertisement), the PP had advertised in only one local English
language newspaper - the Navhind Times, published on
05.12.2019, informing that the project has been accorded
environmental clearance by the Goa-SEIAA.

Validity of the Environmental
Clearance (EC) accorded shall be
for a period of 07 (seven) years
from the date of its issue.

PP is aware of the condition (construction of Sector-1 and
Sector-4 has been completed).

These stipulations would be
enforced among others under the
provisions of Water (Prevention
and Control of Pollution) Act,
1974, the Air (Prevention and
Control of Pollution) Act 1981, the
Environment  (Protection) Act,
1986, the Public  Liability
(Insurance) Act, 1991 and EIA
Notification, 2006.

In the case of any change(s) in the
scope of the project, the project
would require a fresh appraisal by
State Environment Impact
Assessment Authority.

PP is aware of these conditions.

Status of compliance to the various
stipulated environmental
conditions and  environmental
safeguards will be uploaded by the
project proponent in its website.

Not complied.

The PP is not found to upload the status of compliance with the
various stipulated environmental conditions in the company's
website, viz., http://oceanparkresidency.com/ (as verified on
17.09.2024, 16.10 Hrs.).

Any appeal against this prior
environmental clearance shall lie
with the National Green Tribunal
(NGT), if preferred, within 30 days
as prescribed under Section 16 of

PP is aware of the condition.

/'.""‘"u(/)
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the National Green Tribunal Act,
2010 (Central Act 19 of 2010).

Date: 17.09.2024
Place: RO-Bengaluru, MoEFCC

® %ok ok ok

(Dr. Dola Bhdttacharjee)
Dr. Dola BhatiachaSeieptist-B
Scientist ‘B’
MINISTRY OF ENVIRONMENT, FORFST & CLIMATE CHANGE
Integrated Regional Office, Kendriya Sadan
IVth Floor, E&F Wings, Bengaluru - 550 034,

34
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Annexure-R5/7

Speed Post/Online
F. No. IA-L-11011/45/2024-IA-1
Government of India
Ministry of Environment, Forest and Climate Change

(IA - Compliance & Monitoring Division)
koK ok k

Indira Paryavaran Bhavan

Jor Bagh Road, Aligan]

New Delhi-110 003

Email: moefcc-monitoring@gov.in

Dated: 30' January, 2025

To,
M/s Mathias Construction Pvt. Ltd,
Mathias House, Campal,
Panaji-Goa-403001
Sub: Action Taken Report (ATR) - Non-compliances observed with

respect to the project on Construction of "OCERAN PARK” at survey No.
249/1-A, Village Talelgao, Tiswadi, Panjim, Goa by M/s Mathias
Construction Pvt. Ltd - reg.

Ref: i. Ministry’s EC letter no. 21-16/2007-IA.I1I dated 16.05.2007

ii. Goa SEIAA Expansion letter no. 3-181-2010/STE-DIR/169
dated 28.11.2019.

iii. RO, Bengaluru Monitoring report no. EP/12.1/130/Goa/243

dated 19.09.2024
Sir,

Environmental Clearance (EC) was granted to M/s Mathias Construction Pvt.

Ltd for the construction of 'Ocean Park' at Survey No. 249/1-A, Village Taleigao,
Tiswadi, Panjim, Goa, vide letter No. 21-16/2007-IA.I1I dated 16.05.2007, with an
amendment by Goa SEIAA for expansion, letter No. 3-181-2010/STE-DIR/169 dated
28.11.2019, subject to the implementation of various conditions and environmental
safeguards contained therein.

2. The project was monitored by the Regional Office of MOEF&CC at Bengaluru
on 10.08.2024. The report was submitted to the Ministry vide letter No.
EP/12.1/130/Goa/243 dated 19.09.2024 (copy enclosed).

3 The inspection report has been examined by the Ministry and following are
observed non-compliance on the basis of review of RO’s report:
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VI.

VII.

VI

Xl

XIl.

XI1.
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No rainwater collection tank was seen to be in place at the Sector-1.
[Operational Phase - Specific Condition no. ii of EC dated 16.05.2007
and EC General Condition no. c of EC dated 28.11.2019]

Solid waste management along with bio-conversion techniques for composting
of organic waste has not implemented properly. [Operational Phase -
Specific Condition no. iii of EC dated 16.05.2007 , EC General
Condition no. d and EC General Condition no. 6(k) of EC dated
28.11.2019]

Greenbelt design along the periphery of the plot has been developed, However,
PP is yet to furnish a list of species that they have planted at the site
[Operational Phase - Specific Condition no. v, EC dated 16.05.2007]

A report on the solar conservation measures confirming to energy conservation
norms by BEE has not been submitted. [Operational Phase - Specific
Condition no. ix of EC dated 16.05.2007]

The environmental safeguards contained in the EIA Report has not been
submitted. [General Condition no. i of EC dated 16.05.2007]

Six monthly monitoring reports are not submitting regularly to RO [General
Condition no. ii of EC dated 16.05.2007]

Copies of the NOC granted by the Fire Department and copies of CTO have not
been submitted [General Condition no. vii of EC dated 16.05.2007]

PP had advertised in only one local (English language) [General Condition
no. viii of EC dated 16.05.2007 and General Condition no. 11 (1) of EC
dated 28.11.2019 ]

Issues related to health and hygiene, including waste disposal and treatment,
air and water pollution, and wastewater management, have not been
adequately prioritized or addressed [General Condition no. I and EC
General Condition no. d of EC dated 28.11.2019]

Bio-methanation plant has not been set up yet [General Condition no. iii
of EC dated 28.11.2019]

No dedicated e- waste storage facility was seen at the site [ General
Condition no. iv, EC Additional Specific Condition no. iii, General
Condition no. k, and EC General Condition no. 9 of EC dated
28.11.2019]

Details regarding Compliance with ECBC and state-specific ECBC is inadequate,
with deficiencies in LED lighting, passive solar design elements, and U-values
for walls, windows, and roofs need to be provided. [General Condition no.
ix of EC dated 28.11.2019]

Dual plumbing lines have not been installed at Sector-1 apartment complex
[General Condition no. x, xi & xii, of EC dated 28.11.2019]
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xlIv.  No provisions are in place to provide solar based electric power to each unit for
at least two bulbs/light and one fan [General Condition no. xiii of EC dated
28.11.2019]

xv.  The prescribed provisions to prevent outflow were not observed in Sector 1 as
per the stipulation. [General Condition no. xiv and xv for EC dated
28.11.2019]

xvl.  No Development Zone (NDZ) was not earmarked [Condition no. xvi of EC
dated 28.11.2019]

xvil.  Status of the land involved for the construction need to be submitted.
[[General Condition no. xvii of EC dated 28.11.2019]

xvill.  Copies of all the requisite permissions/NOCs/Licenses etc. that they have
obtained from the various competent authorities were not submitted
[Condition no. xviii of EC dated 28.11.2019]

xIx. The agreement/ contract with the buyers/ resident’s association, copy of any
declaration, etc. wrt to Sewage treatment plant (STP) contract has not been
submitted [Additional Specific Condition no. I of EC dated 28.11.2019]

xX. A detailed report regarding the orientation of the panels used for the efficiency
is solar panels need to provided.[ Additional Specific Condition no. iv of EC
dated 28.11.2019]

xxl. PP has not submitted details of the measures taken by them to comply with the
prescribed ECBC guidelines [Additional Specific Condition no. viii of EC
dated 28.11.2019]

xXll.  Water saving devices/ fixtures were not installed at Sector-1 apartment
complex [Additional Specific Condition no. ix of EC dated 28.11.2019]

xxill.  Dual plumbing lines have not been installed at Sector-1 apartment complex
[Additional Specific Condition no. x & xi, EC dated 28.11.2019]

XXIv.  Solar based electric power to each unit for at least two bulbs/light and one fan
as proposed by PP was not provided complex [Additional Specific Condition
no. xii of EC dated 28.11.2019]

xxv.  No provision are in place to provide solar-plus-hybrid non convectional source
as source of energy. [General Condition no. b of EC dated 28.11.2019]

xxvl. PP did not furnish any report on the study of the topography and natural
drainage pattern of the site, before and after the development of the building
complexes. [General Condition no. e of EC dated 28.11.2019]

xxvil.  Half-yearly compliance reports with respect to the ECs granted to the project
are not regularly being submitted to RO and uploaded on company website.
[General Condition no. f and General condition 11 (5) of EC dated
28.11.2019]

xxvill.  Copy of the NOC from the Forestry & Wildlife angle including clearance from
the Standing Committee of the National Board for wildlife, obtained if any, was

2
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not found in the records complex [General Condition no. | of EC dated
28.11.2019]

XxIx.  Separate funds for implementation of environmental protection measures /EMP
along with item wise break up have not been submitted. [General Condition
post construction phase no 6 (e), EC dated 28.11.2019]

xxx.  The status of compliance with the stipulated EC conditions, including results of
monitoring of the environmental quality parameters were not found in the
/company's website. [General Condition post construction phase no. 6

(g), EC dated 28.11.2019]

xxxl.  No dedicated used oil storage facility was seen at the site. [General Condition
post construction phase no. 6 (1), EC dated 28.11.2019]

xxxil.  The time sampling for the collection of data for the ambient noise level, as per
the prescribed standards, needs to be provided. [General Condition post
construction phase no. 6 (m), EC dated 28.11.2019]

xxxil.  Copy of approval obtained for extracting ground water is not submitted.
[General Condition post construction phase no. (6) n, EC dated
28.11.2019]

4, In view of the foregoing, the Project proponent (PP) is hereby directed to
submit the clarification/Action Taken Report (ATR) for observed non-compliance
within next 30 days from the date of issuance of this letter. It may be noted that, if
no satisfactory reply is received within the prescribed time frame, the Ministry will be
constrained to take necessary action as deemed fit and appropriate in the
circumstances of the case which inter-alia include issuance of Show-Cause Notice
under the provision of section (5) of the Environment (Protection) Act, 1986.

This issues with the approval of the Competent Authority.

Encl: As above Yours faithfully

Dr. Bhar
Joint Director/

Copy to:

1. The Deputy Director General of Forests (C), Ministry of Environment, Forest
and Climate Change, Kendriya Sadan, 4th Floor, E&F Wings, 17th Main Road,
Koramangala II Block, Bangalore — 560034

2. Member Secretary, Nr Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao
Bardez-Goa-403511
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. The Member Secretary, INFRA -II, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi-03. (For information and further necessary action)

. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East
Arjun Nagar, Delhi-110032

Dr. Bhard Adiraju
Joint Directog/Scientist ‘D’
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URGENT
Speed Post/Online
File no. IA-L-11011/45/2024-1A-1
Government of India
Ministry of Environment, Forest and Climate Change

(I.A. Compliance and Monitoring Division)
A kskskok

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003

Email: bhardwaj.adiraju@gov.in
Dated: 11th April, 2025

To,

Deputy Director General of Forests (C),

Ministry of Environment, Forest and Climate Change,
Integrated Regional Office Kendriya Sadan,

4th Floor, E&F Wings, 17th Main Road,

Koramangala II Block, Bangalore - 560034

Sub: Project on Construction of “OCEAN PARK” at Survey no, 249/1-A, Village Talaigao,
Tiswadi, Panjim, Goa by M/s. Mathias Construction Pvt. Ltd. -reg.

Ref:
i. A copy of 0.A.no. 141/2024 titled Parkash Agrawal v. Mathias Construction Pvt
Ltd. pending before the NGT(WZ)
ii. Order dated 10.09.2024 passed by the NGT (WZ) in OA no. 118/2024 titled
Navnath Andre Kankonkar v. Union of India and Ors.
iii. Monitoring Report dated 19.09.2024 submitted by RO, Bengaluru.

Sir,

This is in reference to your communication no---dated 19.09.2024 submitting the
monitoring report for the above cited project to the Ministry in the matter of 0A n0.118/2024 in
the NGT (WB). The same has been examined in detail within the Ministry wrt two court matters
which have been observed to be similar in terms of the content and prayer.

2 The two court cases filed before the Hon’ble NGT (WZ) regarding non- compliance with
EC conditions and the continuation of construction beyond the expiration of the EC are

.. 0.A. No.118/2024 titled Navnath Andre Kankonkar v. Union of India and Others, which
was disposed of by the Hon'ble NGT vide its order dated 10.09.2024 (enclosed); and

ii.  0.A. No. 141/2024 titled Prakash Agrawal v. Mathias Construction Pvt. Ltd. & Others,
which is pending before the Hon'ble NGT (WZ).

3. ' As you are aware, the extant project has been granted two (02) ECs, which are detailed as
under:

.. EC by the Ministry- Construction of “OCEAN PARK" at Survey no, 249/1-A, Village
Talaigao, Tiswadi, Panjim, Goa by M/s. Mathias Construction Pvt. Ltd. Goa vide letter
no. 21-16/2007-1A.111 dated 16t May, 2007.
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ii. EC by SEIAA, Goa- Prior environmental clearance for modification of the project
“Ocean Park’- Residential Apartment and Commercial Shops project located at Survey
no. 249/1-A,Taleigao Plateau, Dona-Pauta, Tiswadi Goa. Vide letter no. 3-181-
2010/STE-DIR/169 dated 28t November, 2019.

4. The monitoring report dated 19.09.2024 of the RO states that the construction work is
complete. PP has obtained occupancy certificate dated 25.08.2015 and dated 23.08.2023, and the
project is currently under operation. No building construction work was going on at site during
the inspection.

5. However, while disposing of 0.A. No. 118/2024, the NGT (WZ) noted that the project was
still in the construction phase and made the following observation in its order dated 10.09.2024

“We are also of the view that at this stage, when the project is going on, whatever
deficiencies have been pointed out by the applicant, need to be corrected by the time when
the project is finally completed.”

6. In reference to above background, following may be taken note by RO for submitting
additional updated information in the matter:

i.  As you may note this observation of the court referring the project at construction stage
is at variance from the records of the monitoring report of the RO, which has confirmed
the construction completed at the site and occupancy certificate issued. This may be
reverified.

ii.  Further, while informing about the occupancy certificate in the monitoring report, RO has
not explicitly correlated date of completion of the construction wrt the ECs granted for
the project to determine if there is any construction beyond the validity of EC, which may
indicate any violation.

iii.  As it appears the EC dated 2019 is not a separate EC but only modification of EC dated
2007 in terms significant amendment in scope of work. Accordingly, it is also need to be
clarified if the occupancy certificate issued in 2015 is anyways related to the scope of
work enumerated in the EC dated 2019 or if any part of the project wrt 2019 EC was
completed before 2019, which can tantamount to violation (This is also the contention in
the court matter).

7. Given the time bound nature of the court matter, the requested information may be
furnished to the Ministry urgently. '

This issues with the approval of the competent Authority.

Enclosed: as above.

4481

(Dr. Bhardw ju)
Joint Director /8ciéntist ‘D’
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Annexure-R5/9

MATHIAS

%

26th February, 2024

To,

Joint Director/ Scientist ‘D’
Indira paryavaran Bhavan

Jor Bagh Road, Aliganj

New Delhi - 110 003

Email: moefcc-monitoring@gov.in

Reference to:

A. Original Application No. 118/2024 titled “Navnath Andre
Kankonkar vs. UOI & Ors.” Disposed vided Order of the
Hon’ble NGT dated 10.09.2024.

B. Ministry’s (New Delhi) Letter No. IA-L-1101 1/45/2024-IA-1
dated 20.08.2024 to MoEFF Regional Office at Bengaluru.

C. Regional Office, Bengaluru Monitoring Report
No. EP/12.1/130/Goa/243 dated 19.09.2024.

D. Letter of the Ministry addressed to M/s. Mathias
Construction Pvt. Ltd. Dated 30th January, 2025 seeking
clarification.

Subject: Clarification to the above referenced Orders / Reports &
Letter of the Ministry addressed to M/s. Mathias
Construction Pvt. Ltd. Dated 30th January, 2025 seeking
clarification.

Respected Sir,

1. The undersigned is the Joint Managing Director of Mathias
Construction Pvt. Ltd. — the present correspondence concerns
Mathias Ocean Park situated in Phase 2 - Sector 1 in Survey
No. 249/1-A, Village Taleigao, Goa and seeks to provide this

MATHIAS CONSTRUCTION PVT. LTD.
“MATHIAS HOUSE”
Campal, Panaji - Goa. 403 001. Tel.: +91 0832 2425454
W : www.mathiasgoa.com E : mathias@mathiasgoa.com
CIN : U45201GA1994PTC001685
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clarification with regards to the Letter of the Ministry
addressed to M/s. Mathias Construction Pvt. Ltd. dated
30tk January 2025; which refers to Regional Office,
Bengaluru Monitoring Report No. EP/12.1/130/Goa/243
dated 19.09.2024 which in turn titles it’s “subject” as the said
Monitoring Report dated 19.09.2024 to the Original
Application No. 118/ 2024 titled “Navnath Andre
Kankonkar vs. UOI & Ors.” before the Hon’ble National Green
Tribunal, Western Zone at Pune.

The undersigned seeks to bring to the notice of the Ministry of
Environment, Forest and Climate Change that the very Original
Application No. 118/ 2024 titled “Navnath Andre
Kankonkar vs. UOI & Ors.” before the Hon’ble National Green
Tribunal, Western Zone at Pune; basis of which the Bengaluru
Regional Office had drafted the said Monitoring Report dated
19.09.2024; is disposed vide Order dated 10.09.2024 with
the findings that the concerned project is on-going and on
findings that “...we find that the present Original Application is
premature at this stage to raise these issues”.

The Applicant in the Original Application No. 118/2024 has
personal grudges against M/s. Mathias Construction Pvt. Ltd.
and as such had initiated multiple unsubstantiated complaints
before authorities.

The Hon’ble National Green Tribunal;, in the Original
Application No. 118/2024, the same proceedings which had
its genesis for your letter dated 30th January 2025 addressed to
the undersigned; has been disposed off as premature as the
concerned project is still on-going. The Undersigned would
humbly place reliance on the Order dated 10.09.2024 of the
Hon’ble National Green Tribunal, Western Zone at Pune.

Annexed hereto and marked as Annexure A-1 is the Final
Order dated 10.09.2024 of the Hon’ble National Green
Tribunal in Original Application No. 118/2024.
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The undersigned would further, for sake of convenience and
brevity, reproduce the relevant contents of the said Annexure
A-1 for clarity:

Paragraph 14. During the argument, the learned Senior Counsel
Jor respondent Nos. 9 & 10 submits that the construction of the
project in question is still going on. The Joint Committee Report,
which has been submitted, states that there are several
provisions, such as non-setting up of Water Harvesting Plant,
Solar panel Installation, Tree Plantation etc. which are stated to
have not been completed. In this regard, it is submitted by him
that since the project is still going on, the Project Proponent will
be providing all these deficiencies at the time when the project in
question is finally completed. Therefore, we find that the present
Original Application is premature at this stage to raise these
issues.

Paragraph 15. When we confronted the argument of the learned
Senior Counsel for respondent Nos. 9 & 10 to the learned Counsel
Jor applicant, no proper reply could be given. We are also of the
view that at this stage, when the project is going on, whatever
deficiencies have been pointed out by the applicant, need to be
corrected by the time when the project is finally completed.

Paragraph 16. Even after this, if any grievances is left to the
applicant, he may approach this Tribunal at an appropriate
stage.

Paragraph 17. In view of above, we dispose of this application
accordingly.

The undersigned seeks to emphasize on the abovementioned
paragraphs of the said order at Annexure A-1. The Hon’ble
National Green Tribunal, Western Zone at Pune has considered
the non-compliances which are listed by the Joint Committee
Report as listed in the Annexure A-1 and was further pleased
to dispose of the Original Application No. 118 / 2024 on
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fundamental grounds that the concerned project is on-going
and that issues raised with regards to non-compliances is
premature.

The undersigned would place reliance on the Order of the
National Green Tribunal at Annexure A-1. The Ministry of
Environment, Forest and Climate Change was a party to the
said proceedings which was disposed off as premature.
(Respondent No. 1 Union of India through, Secretary MoEFCC).

The undersigned would humbly state before this Ministry that
the Clarification / Action Taken Report sought from the
undersigned, concerns the same/similar non-compliances
agitated by the Applicant (Navnath Kankonkar) in Original
Application No. 118 of 2024, which was disposed off as
premature as the project concerned is on-going by the Hon’ble
National Green Tribunal.

The undersigned in light of the above mentioned Order of the
Hon’ble National Green Tribunal, Western Zone at Pune at
Annexure A-1, would caution the Ministry that any coercive
action as contemplated in the letter dated 30.01.2025
addressed to the undersigned would tantamount to contempt
on the order of Hon’ble National Green Tribunal as the Ministry
of Environment, Forest and Climate Change was a party to the
said proceedings/order dated 10.09.2024 of the Hon’ble N.G.T.
which disposed off the allegations of non-compliances as
premature in light of the on-going project. The Ministry has now
called upon the undersigned with regards to the same subject
matter of the O. A No. 118/2024 which was disposed of by
Order dated 10/09/2024 whilst the concerned project still being
“on-going” in nature and not complete.

Thus, the undersigned most respectfully requests the Ministry
to close the proceedings concerning letter dated 30.01.2025 and
Monitoring Report dated 19.09.2024; initiated on the basis
of allegations in Original Application No. 118 of 2024, which is
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otherwise concerned the same non-compliances and was
disposed of as premature in light of the on-going project by the
Hon’ble National Green Tribunal, Western Zone at Pune by its
Order dated 10/09/2024 in O. A. No. 118/2024.

Thanking you.
Yours faithfully,
For thias Construction Pvt. Ltd.

(Julian R. Mathias)
Joint Managing Director

Encl.: As Above.

Copy To:

1. The Deputy Director General of Forests (C),
Ministry of Environment, Forest and Climate Change,
Kendriya Sadan, 4tk Floor, E & F Wings,
17th Main Road, Koramangala II Block,
Bangalore — Karnataka. 560 034

2. The Member Secretary,
Goa State Pollution Control Board,
Pilerne Indistrial Estate, Opp. Saligao Seminary,
Saligao, Bardez — Goa. 403 511

3. The Member Secretary,
INFRA - II, Indira Paryavaran Bhawan,
Jor Bagh Road,
New Delhi - 110 032

4. The Member Secretary,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi - 110 032



¥ ANNEXURE A‘-4'87

Item No.5 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTIONj}

Original Application No.118/2024(WZ)
I.A. No.256/2024(WZ)

Navnath Andre Kankonkar
.... Applicant

Versus

Union of India & Ors.
....Respondents

Date of hearing: 10.09.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant 2 Ms. Swayamprabha, Advocate

Respondents : Mr. Pushkal Mishra, Advocate for R-1/MoEF&CC
Ms. Manasi Joshi, Advocate for R-3/SEIAA, Goa
Mr. Manish Salkar, Advocate for R-4/GSPCB
Mr. Shubham Priolkar, Advocate for R-7/Collector, North Goa
Mr. Nitin Sardessai, Senior Advocate along-with
Mr. Shivshankar Swaminathan and
Mr. Siddharth Sardesai, Advocate for R-9 & 10/PP

ORDER
1. We are passing this order in continuation to the earlier order dated
28.05.2024, wherein it was made clear by the learned counsel for
applicant that she is pressing only prayer no.(g) of the present Original

Application, which is to the following effect:-

“(g). The Hon'ble Tribunal may kindly direct the Respondents for
restitution of the area by undertaking the remedial & mitigation
measures by complying the terms & conditions stipulated in
Environment Clearance, Consent to Establish and Consent to Operate
for installation and operations of environmental infrastructure at site.

2. Thereafter, we had made a query from the learned counsel for
applicant as to what are those terms & conditions, which have been

breached by the Project Proponent, she gave us the breaches, which were

Page 1 of 6
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29.05.2024.

it

laid down in the Environmental Clearance (EC) dated 28.11.2019, in

tabular form, which were reproduced by us vide our order dated

After having considered the matter at length in our earlier order
dated 29.05.2024, we constituted a Joint Committee with a direction to
visit the site in question and submit its report regarding non-

_compliances, within one month. In pursuance of that, the Joint
Committee has submitted its report before this Tribunal on 09.09.2024,

relevant portion of which is quoted herein below:-

The Complainant, Mr. Navaath A. Kenkonkar slong with his lawyer and Mr. Prakash
Agarval who claimed to be the resident of the bulding were present. From the poject
proponent (PP side, Mr. M. V. Badami was present,

The following observations were noted by the commitiec members bised on the st

inspection restricted to the sector | of the project

Sr.No.| Condition n EC dated 28112019

I (iengral condition:
(il) Water harvesting ought 1o be
done by the project proponent o the
i extent of 90 KLD
|

Obserationson site
The pmjeci proponant has maintained opgn—

space with natural vegetation over and exisling
topography which is substantial to act as|
naurel water recharge and ground water
harvesting. The 90 KLD water tank was ol
scen ot the site (sector ), however the project

Page 2 of 6
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propenesl ifiremned Wt a timilar tank of tins |
aapiiciry his been constructed m Sector 4 anid

i fuitvre commitied o inaadl in sectar 2.

[N

Gy The PP shall install bie- | Prosently all the waste gepersted from the
methunation  plant o ukle the | premises is  disposed  through the  village
Diodegradable waste. pantchayat

Coastruction of transter station to | Mo bio-methanation plant has been sctup at the
transfer vl non biodegradable waste | site, however the PP informed that they had
carller installed 2 onpmic waste converer
which is prosenitly sot function at sife owing 1o

the waste being disposed throogh the village

panchayat.
{37 7 [iv) E-Waste should be disposced | Presently all the E waste generated s being
'l through the authorized vendors disposed by the individunl owrlers
| v) Solar panel insaliation towards | Unit has insialled few solar water heaters on

the south facing wallx the roon.op However, m the time inspection,

They were non-functional

Xii1) Solar bused cloctric power fo | No solar based clectric power is provided to

each unit each unit

xiii) Common area lighting and street | Solar lighting is pm_vi;.ﬂr.-d for ganden ares, No
[ lighting based on solar solar lighting is provided for other common
| arca lighting and atroct lighting |

©

i xiv) Planation of tintes along & | 6 meter widih plantation is hot yet pravided at
meters periphery the periphery. However the Project Proponent
| has retsined the patural green cover on the

| open jand. PP has provided plamation llongl
| d\eroadnenrmemuingm:andlhodcmgthcl
Northern und Western boundary and garden
| area of the scctor 1

xvi) Year marking of no | This may not be spplicable s the site does not
development zone. No coastruction | have the stecp slope and does not fall in CRZ

| in the said NDZ arcas, |

Cieneral condition: Linit bas installed a sewage Lreatment plant of

j¥ STP of suitable capacity shall be | 175 kid capacity based on Sequential Batch

installed considering the quantity and | Reactor technolugy for sector | consisting of
: quality of the waste water gencration | 364 flats |

Additlons} Observations:

.

The complainant informed that, a5 per the Environmental Clearance dated 160572007,
the proposal was for the construction of the buildmg with bascment plus five floors. The
commitiee observed the present construction is stilt plus seven foors for sector 1. In
addition, the PP informed thar EC issued in 2007 does not have @ provision for basernent
bur it has provision for stilt.

The complainant alleged that the (0 m road shown on the plans along the sector | is not
constructed by the PP. The PP informed the road in question is part of sector 2.

. 'The complainants alleged that the tunsfornier has been constructed at the location of the

emergency exit. The commiinee observed that indeed the transformer is located at the
location which is shown as exit gate on the plas.

. “The complainant alleged that commercial activity such as gym has been operational m

the project for which environmental clearance has not been obtained. A gymnasium was
operational within the premises. Representative of the project proponent informed that
the gym ia far the project neaidents and alao on the basis of membership.

Page 3 of 6
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4. Today, we enquired from the learned counsel for applicant as to
whether any objection against the Joint Committee Report has been filed,
she gave answer in the negative. Therefore, we proceeded to hear the

matter on merits.

5. Vide order dated 29.05.2024, we had directed the Registry for
issuance of notices on all the respondents in the present Original
Application. As per the service affidavit dated 20.08.2024, the service of

notice upon all the respondents is found to be sufficient.

0. Today, from the side of respondent No.l- MoEF&CC, learned
counsel Mr. Pushkal Mishra has appeared before us, who submits that

he does not want to file reply affidavit in this matter.

7 From the side of respondent No.3- SEIAA, Goa, learned counsel Ms.

Manasi Joshi has appeared.

8. From the side of respondent No.4-Goa State Pollution Control
Board (Goa SPCB), learned counsel Mr. Manish Salkar has appeared,
who submits that being the nodal agency of the Joint Committee, he has

submitted its report, which we have already considered above.

o. From the side of respondent No.7-Collector and District Magistrate,
North Goa, learned counsel Mr. Shubham Priolkar has appeared before
us, who submits that being one of the Members of the Joint Committee,

he would rely on the Joint Committee Report.

10. From the side of respondent No.9-Mr. Joe Marcelinho Mathias and
for respondent No.10- M/s. Mathias Construction Pvt. Ltd., learned
Senior Counsel Shri Nitin Sardessai along-with learned counsel Mr.

Shivshankar Swaminathan and learned counsel Mr. Siddharth Sardesai

Page 4 of 6
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have appeared before us and submitted that reply affidavit has not been

filed from their side.

11. We find that one I.A. No.256/2024(WZ) has been moved from the
side of applicant/respondent Nos.9 & 10 with the prayer, which is very
vague because it appears that few parties are prayed to be added as

respondents in the present Original Application.

12. During hearing the argument of learned Senior Counsel for
applicant/respondent Nos.9 & 10, it transpired that in. this LA., M/s.
Paramount Buildwell Construction Pvt. Ltd. through its Director has been
prayed to be added as one of the respondents because the said Project
Proponent is constructing its project on their behalf and with respect to
respondent No.8-Mathias Ocean Park Owners Association, it is stated
that the said Society is not registered one and therefore, each and every
individual owner of the flat needs to be impleaded as respondents in the
present Original Application and their names are given in the list annexed

as Annexure- 2 with the said I.A.

13. We have gone through the said list and find that the procedure,
which is adopted by the applicant/respondent Nos.9 & 10, is not correct
because they should have mentioned serially all the names of the
proposed respondents, which have not been done in accordance with law.
But later on, learned Senior Counsel for applicant/respondent Nos.9 &
10 submits that he does not want to press this I.A. Therefore, we allow

his prayer and dismiss this I.A. as not pressed.
I.A. No.256/2024(WZ) stands disposed of accordingly.

14. During the argument, the learned Senior Counsel for respondent

Nos.9 & 10 submits that the construction of the project in question is still

Page 5 of 6
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going on. The Joint Committee Report, which has been submitted, states
that there are several provisions, such as non-setting up of Water
Harvesting Plant, Solar Panel Installation, tree plantation etc. which are
stated to have not been completed. In this regard, it is submitted by him
that since the project is still going on, the Project Proponent will be
providing all these deficiencies at the time when the project in question is
finally completed. Therefore, we find that the present Original Application

is premature at this stage to raise these issues.

15. When we confronted the argument of learned Senior Counsel for
respondent Nos.9 & 10 to the learned counsel for applicant, no proper
reply could be given. We are also of the view that at this stage, when the
project is going on, whatever deficiencies have been pointed out by the
applicant, need to be corrected by the time when the project is finally

completed.

16. Even after this, if any grievance is left to the applicant, he may

approach before this Tribunal at an appropriate stage.

17. In view of above, we dispose of this application accordingly.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

September 10, 2024
Original Application No.118/2024(WZ)
I.A. No.256/2024(WZ)

P.Kr
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Annexure-R5/

Speed Post/Online

F. No. IA-L-11011/45/2024-IA-I
Government of India
Ministry of Environment, Forest and Climate Change
(IA- Compliance & Monitoring Division)
Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003
Email; shruti.rai@nic.in

Dated: ©0gth r%y,2025

Sub: Show Cause Notice under Section 5 of Environment (Protection) Act, 1986
for Non- Compliances observed with respect to the project “Non-compliances
observed with respect to the project on Construction of “OCERAN PARK" at
survey No. 249/1-A, Village Talelgao, Tiswadi, Panjim, Goa by M/s Mathias
Construction Pvt. Lid - reg.

Ref: i. Ministry’s EC letter no. 21-16/2007-1A.1Il dated 16.05.2007
ii. Goa SEIAA Expansion letter no. 3-181-2010/STE-DIR/169
dated 28.11.2019.
iii. RO, Bengaluru Monitoring report no. EP/12.1/130/Goa/243 dated
19.09.2024
iv. ATR issued by Ministry vide lefter dated 30.01.2025
v. PP response vide letter dated 26.02.2025

WHEREAS, Environmental Clearance (EC) was granted to M/s Mathias
Construction Pvt. Ltd for the construction of 'Ocean Park' at Survey No. 249/1-
A, Village Taleigao, Tiswadi, Panjim, Goa, via letter No. 21-16/2007-1A.lll dated
16.05.2007, with an amendment by Goa SEIAA for expansion, letter No. 3-181-
2010/STE-DIR/169 dated 28.11.2019, subject to the implementation of various
conditions and environmental safeguards contained therein, and

2. WHEREAS, the project was monitored for ascertaining compliance to
the conditions stipulated in the aforesaid environmental clearance by the
Regional Office of the Ministry at Bengaluru on 10.08.2024. The report was
submitted to the Ministry dated 19.09.2024 (copy enclosed).

3 WHEREAS, an Action Taken Report (ATR) was sought by the Ministry vide
letter of even number dated 30.01.2025 and the response to the same has
been refused by the PP. The observed non-compliances which were recorded
also in the ATR are as enlisted below:

—

e

&AN}\QA i
o
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VI

VIL.

VIIIL

Xl.

XL,

Xlll.

XIV.

XV.

XVI.

94

Rainwater harvesting for roof runoff and surface runoff has not been
implemented. [Operational Phase - Specific Condition no. ii , EC dated
16.05.2007]

Solid waste management has not implemented properly. [Operational
Phase - Specific Condition no. iii, EC dated 16.05.2007]

Greenbelt design along the periphery of the plot has not been
developed [Operational Phase - Specific Condition no. v, EC dated
16.05.2007]

Six monthly monitoring reports are not submitting fo RO [General
Condition no. ii, EC dated 16.05.2007]

Copies of the NOC granted by the Fire Department and copies of CTO
have not been submitted [Condition no. 7 of, EC dated 16.05.2007]

PP had advertised in only one local (English language) [Condition no. 8,
EC dated 16.05.2007]

Solid waste management has not implemented properly [General
Condition no. i, EC dated 28.11.2019]

Bio-methanation plant has not been set up yet [General Condition no.
iii, EC dated 28.11.2019]

No dedicated e- waste storage facility was seen at the site [ General
Condition no. iv, EC dated 28.11.2019]

Use of water saving devices/ fixtures were not installed at Sector-1
apartment complex [General Condition no. ix, EC dated 28.11.2019]

Dual plumbing lines have not been installed at Sector-4 apartment
complex [Condition no. x & xi, EC dated 28.11.2019]

No Development Zone (NDZ) was not earmarked [Condition no. xvi, EC
dated 28.11.2019]

Copies of all the requisite permissions/NOCs/Licenses etc. that they have
obtained from the various competent authorities were not submitted
[Condition no. xviii, EC dated 28.11.2019]

The agreement/ contract with the buyers/ resident's association, copy
of any declaration, etc. wrt to Sewage treatment plant (STP) contfract
has not been submitted [Additional Specific Condition no. i, EC dated
28.11.2019]

No e-waste dump /dedicated e-waste storage facility was provided
[Additional Specific Condition no. iii, EC dated 28.11.2019]

PP has not submitted details of the measures taken by them to comply
with the prescribed ECBC guidelines [Additional Specific Condition no.

viii, EC dated 28.11.2019] /
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xvil.  Water saving devices/ fixtures were not installed at Sector-1 apartment
complex [Additional Specific Condition no. ix, EC dated 28.11.2019]

xviil.  Dual plumbing lines have not been installed at Sector-4 apartment
complex [Additional Specific Condition no. x & xi, EC dated 28.11.2019]

XIX.  Solar based electric power to each unit for at least two bulbs/light and
one fan as proposed by PP was not provided complex [Additional
Specific Condition no. xii, EC dated 28.11.2019]

XX. Solid waste management has not implemented properly. [General
Condition no. d, EC dated 28.11.2019]

xxl. PP did not furnish any report on the study of the topography and natural
drainage pattern of the site, before and after the development of the
building complexes. [General Condition no. e, EC dated 28.11.2019]

XXll.  Half-yearly compliance reports with respect to the ECs granted to the
project are not regularly being submitted to RO. [General Condition no.
f, EC dated 28.11.2019]

xxi.  Copy of the NOC from the Forestry & Wildlife angle including clearance
from the Standing Committee of the NationalBoard for wildlife, obtained
if any, was not found in the records complex [General Condition no. |,
EC dated 28.11.2019]

xxlv. Separate funds for implementation of environmental protection
measures /EMP along with item wise break up have not been submitted.
[General Condition post construction phase no e, EC dated 28.11.2019]

xxv. The status of compliance with the stipulated EC conditions, including
results of monitoring of the environmental quality parameters were not
found in the company's website. [General Condition post construction
phase no g, EC dated 28.11.2019]

xxvi. Form V copy was not found in the company's website
(http://oceanparkresidency.com/) [General Condition post
construction phase no h, EC dated 28.11.2019]

Xxvil. No dedicated used oil storage facility was seen at the site. [General
Condition post construction phase no. |, EC dated 28.11.2019]

xxvill.  Copy of approval obtained for extracting ground wateris not submitted.
[General Condition post construction phase no. n, EC dated 28.11.2019]

4, In the above context, your attention is drawn to provision of Section 5 of
the Environment (Protection) Act, 1986 which is as reproduced below:

"For the avoidance of doubts, it is hereby declared that the power to issue
directions under this section includes power to direct-

a. The closure, prohibition or regulation of any industry, operation or process;

or
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b. Stoppage or regulation of the supply of electricity or water or any other
service."

5. Now, therefore, you are directed to submit your response as to why this
Ministry should not initiate action against you under the provision of
Environment (Protection) Act, 1986 for the observed environmental
noncompliance as mentioned above and for the non-submission of Action
Taken Report sought by the Ministry. You are also directed to submit the EC
condition wise compliance status of the project. You are advised to submit
your reply within 15 (Fifteen) days of the receipt of this Notice failing which
Ministry will be constrained to initiate action, as deemed fit and appropriate
under the provision of Section 5 of the Environment (protection) Act, 1986 and
in the circumstances of the case with or without any further notice to the
Project. In your response, it may also be clearly stated whether a hearing is
required by the project proponent before a final orderis passed by this Ministry.
Further, this Show Cause is without prejudice to any other legal action which
may be taken against you

This issues with the approval of the Competent Authority.

To,
M/s Mathias Construction Pvt. Lid,
Mathias House, Campal, e
Panaji-Goa-403001 ) AR I
(Dr. Shruti Rai Bhardwaij)
Director/Scientist ‘F'
Copy to:

1. The Deputy Director General of Forests (C), Ministry of Environment, Forest and
Climate Change, Kendriya Sadan, 4th Floor, E&F Wings, 17th Main Road,
Koramangala Il Block, Bangalore — 560034

2. Member Secretary, Goa State Pollution Control Board, Nr. Pilerne Industrial
Estate, Opp. Saligao Seminary, Saligao Bardez-Goa-403511

3. The Member Secretary, INFRA -ll, Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi-03. (For information and further necessary action)

4. The Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East

Arjun Nagar, Delhi-110032 w e

-t

(Dr. Shruti Rai Bhardwaj)
Director/Scientist ‘F
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Annexure-R

Reply to Show Cause Notice dated 06th May, 2025 for Non-compliances observed with
regard to the construction of the project Ocean Park in property bearing Survey
No.249/1-A of Village Taleigao, Tiswadi, Panaji — Goa by M/s. Mathias Construction Pvt.
Ltd.

< mathias@mathiasgoa.com >
Wed, 21 May 2025 8:38:29 PM +0530

To "shruti.rai"<shruti.rai@nic.in>

Cc "rosz.bng-mef'<rosz.bng-mef@nic.in>,"mscb.cpcb"
<mscb.cpcb@nic.in>,"munna.shah"<munna.shah@gov.in>,"pankaj.verma"
<pankaj.verma@nic.in>,"bhardwaj.adiraju"<bhardwaj.adiraju@gov.in>,"ritin.raj"
<ritin.raj@gov.in>,"paranjay.s"<paranjay.s@nic.in>,"aanya.aggarwal"
<aanya.aggarwal@govcontractor.in>,"const2.ia-moefcc"<const2.ia-
moefcc@govcontractor.in>,"vinay.rana"<vinay.rana@gov.in>

218t May, 2025

To,

Dr. Shruti Rai Bhardwaj,
Director/Scientist ‘F’,
Indira Paryavaran Bhavan,
Jor Bagh Road, Aliganj,
New Delhi — 110 003

Sub: Reply to Show Cause Notice dated 06" May, 2025 for Non-
compliances observed with regard to the construction of the project
Ocean Park in property bearing Survey No.249/1-A of Village
Taleigao, Tiswadi, Panaji — Goa by M/s. Mathias Construction Pvt.
Ltd.

Respected Madam,
Attached hereto please find the reply to the Show Cause Notice

dated 06t May, 2025, along with the Action Taken Report and the
E.C condition wise compliance chart in a tabular form along with

annexures.

In furtherance to the above, annexures with relevant annexure
numbers are attached herein after.

Thanking you.

Yours faithfully,

about:blank 12
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4%@1&? PM Reply to Show Cause Notice dated 06th May, ZO%or Non-compliances observed with regard to the construction of the proje...

or Mathias Construction Pvt. Ltd.

(Joe Mathias)
Managing Director

Enclosures: -

1. Reply to the Show Cause Notice dated o6th May, 2025.

2. Action Taken Report with Annexures.

3. E. C. condition wise compliance chart in a tabular form with
Annexures.

MATHIAS CONSTRUCTION PVT LTD.
House No. C-13/156, "MATHIAS HOUSE"
Opp. Luis Gomes Garden, Campal

Panaji - Goa 403001

T : +91 832-2425454/2422800

E : mathias@mathiasgoa.com

W : www.mathiasgoa.com

3 Attachment(s)
Reply dtd 21.05.2025_SCN.pdf ATR PLUS ANNEXURES.pdf
196.9 KB 6.6 MB

COMPLIANCE REPLY PLUS ...
6.2 MB

about:blank 2/2


mailto:mathias@mathiasgoa.com
https://mail.mgovcloud.in/zm/reUrlCheck.do?url=http%3A%2F%2Fwww.mathiasgoa.com&uvd=080112be0143550b040326a12f51f6bef1000002ff14abd0cac3a1f740d8570f42d5750c1e1cf1ac063c73b325aef6100cb027ad854310efec70d29dfdb6703f6357d5067495ca3757e13ed21b0f4ed46dbce89e29d80fe473a6d6f7ec7bf996722b9f794419d000bbbdc808ea930938b966296ac1126dfa865f8376a59a045953202ab9c0cfa963d95e1ff50649f6cc6b38f954906ca37bcf2617ce2bf973c987e5865e7548538c87562cee881af71a57ab73dd692ed796403cc1cdec73768861bc61
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MATHIAS

21st May, 2025

To,

Dr. Shruti Rai Bhardwaj

Director/Scientist ‘F’

Ministry of Environment, Forest & Climate Change,
IA ~ Compliance & Monitoring Division,

Indira Paryavaran Bhavan,Jor Bagh Road,

Aliganj, New Delhi 110003.

Sub: Reply to the Show Cause Notice dated on 06t May 2025 for
Non-compliances observed with respect to the project on
Construction of “OCEAN PARK" at Survey No. 249/1-A, Village
Talelgao, Tiswadi, Panjim, Goa by M/s Mathias Constructions
Pvt. Ltd.

Ref:
1. Show Cause Notice bearing F. No. IA-L-11011/45/2024-IA-1
dated 06t May 2025
2. EC letter No. 21-16/2007-IA.1II dated 16th May 2007
3. Expansion EC letter No. 3-181-2010/STE-DIR/69 dated 28th
November 2019

4. Order of the Hon’ble National Green Tribunal (Western Zone)
dated 10 September 2024 in Original Application No.
118/2024 (WZ), Navnath Andre Kankonkar v. Union of India
& Ors.

Respected Madam,

We are in receipt of the Show Cause Notice as referred above. Initially,

we wish to clarify that our earlier letter dated 26t February, 2025

MATHIAS CONSTRUCTION PVT. LTD.
“MATHIAS HOUSE”
Campal, Panaji - Goa. 403 001. Tel.: +91 0832 2425454
W : www.mathiasgoa.com E : mathias@mathiasgoa.com
CIN : U45201GA1994PTC001685
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was inadvertently sent due to our misinterpretation of the MoEF &
CC’s requirement. We sincerely regret and apologize for the

misunderstanding caused as a result of the same.

In response to the Show Cause Notice, we wish to submit our brief

written reply as below:

M/s. Mathias Construction Pvt. Ltd., in the name of Mr. Joe Mathias,
(the landowner) was granted Environmental Clearance (EC) as per
letter at Reference #2 hereinabove for the whole property
admeasuring 82,220 square meters. Subsequently, Mathias
Construction Pvt. Ltd., decided to internally/notionally divide the
said project into 4 sectors for ease of development by way of Joint

Ventures with various construction houses.
The present status of development of the project is as below:

1. Sector - I is known as Mathias Ocean Park, is developed by our

J.V Partner M/s. Paramount Buildwell Construction Pvt. Ltd.
2. Sectors -II & III are yet to be developed.

3. Sector - IV is a separate development known as Prestige Ocean
Crest, developed by our JV Partner M/s. Prestige Estates Pvt. Ltd.
The said E.C was modified (as per Reference #3 herein) for the

development of Prestige Ocean Crest.

Therefore, the development of the project as envisaged in the
Environmental Clearance (EC) letter dated 16t May 2007 is still

in progress, and Mathias Construction Pvt. Ltd., is in the process of

parallelly complying with the conditions stipulated in various

permissions and approvals granted to the developmental project,
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including EC, CTE and CTO as granted and renewed from time to

time.

Further, the issue of non-compliance with the terms and conditions
of the EC, CTE and CTO granted to Mathias Ocean Park was brought
to the attention of the Hon’ble National Green Tribunal in OA
No. 118/2024 (WZ) vide Order dated 10t September 2024, the
Hon’ble Tribunal noted that this Original Application is premature
(as the project is still ongoing) and that the deficiencies raised by the
Applicant in the NGT matter, which are similar to those pointed out
by your kind self in the Show Cause Notice at Reference #1, will be
corrected by the time that the project is finally complete. The NGT
has therefore disposed of this application. A copy of the NGT Order
dated 10t September, 2024 is enclosed for your kind perusal

(Annexure-I)
We therefore wish to humbly submit that:

1. As mentioned in the NGT Order and reiterated hereinabove, we are
in the process of complying with the conditions stipulated in the

EC granted to the project.

2. A table enumerating the status of the compliances to the points

raised by your kind self, as on date is enclosed as Annexure - II.

3. EC condition-wise compliance status of the project is enclosed as

Annexure - IIl.

We trust that the above reply is to your satisfaction and request

you kindly take the same into consideration and dispose of the SCN



4502

102

issued to us. We also request you to grant us a hearing in person
anytime in the last week of June or thereafter, as the concerned
experts and Lawyers are not available on account of personal
difficulties, so that we can lay out all the information in this regard

before your kind self.
Thanking you.

Yours faithfully,
For Mathias Construction Pvt. Ltd.

5

Managing Director

CC to: 1. The Deputy Director General of Forests (C) , Ministry of
Environment, Forest and Climate Change, Kendriya
Sadan, 4t Floor, E & F Wings, 17t Main Road,
Koramangala II Block, Bangalore — 560 034

2. The Member Secretary, Goa State Pollution Control Board,
Near Pilerne Industrial Estate, Opp. Saligao Seminary,
Saligao, Bardez — Goa. 403 511

3. The Member Secretary, INFRA - II, Indira Paryavaran
Bhawan, Jor Bagh Road, New Delhi — 03 (For information
and further necessary action).

4. The Member Secretary, Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi — 110 032
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COMPLIANCE TO EC CONDITIONS

SIL. Condition Compliance to Condition

No.

1. Further project proponent has to comply with following “General Conditions”

i) Project proponent should | Solid waste is properly collected and segregated at dedicated

prioritize the issues related
to health and hygiene in
complying with the matter
related to waste disposal
and treatment/ air and
water pollution/ waste
water management.

waste collection areas with adequate space at Sector-1 and
Sector-4 and the collection areas are properly maintained.

Picture show the dedicated solid waste collection area in the
project.

Organic Waste Converter has been provided at Sector-1
(200kg/day) and Sector-4 (200kg/day). Th organic waste is
being treated in OWC and generated manure is utilized for
gardening. Dry waste is segregated at the site and handed over
to Village Panchayat of Taleigao as per its letter dated 02-04-
2025. Letter from Panchayat is attached as Annexure -I.
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Pictures showing the OWCs provided at the Sector-1 and Sector-4

There are two STP's are in operation at the site. Sector -1 is
provided with 240 KLD and Sector-4 with 105 KLD. Consent to
Operate has been obtained for both STPs. Treated water after
disinfecion from both STP's is used for flushing and
gardening.
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Pictures showing the 2 STP’s set up at the project site.

if) Water harvesting ought to be | The rainwater from rooftop is being collected in a raw water
done by the project | sump of capacity 113 KLD.
proponent to the extent of 90
KLD.

fii) The project proponent shall | Bio degradable waste generated at the facility is composted in

install bio methanation plant
to tackle bio degradable
waste generated at the site
and non-biodegradable
waste shall be placed in a
transfer station to be
constructed by the PP within
the complex having separate
containers for e-waste, glass
waste, plastic waste, robber
waste.

organic waste converter and the resulted manure is being used
in garden area of the project site. The OWCs have been
provided at both Sector-1 and Sector-4 within the facility.

Bio methanation is not feasible for the project which we have
justified during the appraisal of the project because of the
following reasons:

1. Quantity of waste generated is less which is not feasible
to put up the unit as per the supplier.

2. Since the occupancy won't be complete in the
residential units throughout the year as the project is
located in Goa, it is difficult to ascertain the constant
supply of waste to bio methanation unit.

Dedicated waste collection area with provisions for
segregation, storage is provided. Collection areas are properly
maintained. All dry waste is segregated and collected at the
waste collection area and handed over to Village Panchayat of

3
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Taleigao as per its letter dated 02-04-2025. Letter from
Panchayat is attached as Annexure -L

iv)

PP needs to ensure that no
treated water or any waste
sewage shall be discharged
into any water body. E-waste
shall be disposed through
Authorized vendor as per E-
waste (Management and
Handling) Rules, 2011.

Two STP's of capacities 240 KLD and 105 KLD are in operation
at Sector -1 and Sector -4 respectively. CFO-Renewal has been
obtained for 240 KLD STP capacity vide No.12/2024-
PCB/2530724/R00017222 on 02-04-2025. CFO-Renewal has
been obtained for 105 KLD STP capacity vide
No. 12/2023-PCB/1873501/R00013373 on 25-06-2024. CTO-
Renewal for STPs are attached as Annexure -IL

Pictures showing the 2 STP’s set up at the project.

Treated water after disinfection from both STP's is used for flushing
and gardening.
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Pictures of Dual plumbing lines for fresh water and for use of
treated water.

Pictures showing provision for e-waste collection and storage.
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Substantial E-waste is not generated at the site, but provisions
of E-waste bins have been provided at site and collected by
authorized collection vendors.

Project  Proponent (PP)
should necessarily make
appropriate provision while
constructing the roof tops at
the time of construction
stage only to enable
installation of solar panels
towards south facing walls
as and when made
applicable in future.

Rooftop Solar is utilized for various purposes at both Sector-1
and Sector-4. Further details are mentioned below:

Rooftop Solar geysers provided at roof tops at
Sector-1.
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Rooftop Solar power with battery system 4KVA provided for
streetlights/ common areas at Sector-1.

Rooftop Solar power net metering system of 28KV A provided at
Sector-4.

vi)

The project proponent shall
utilize fly ash bricks in
masonry works.

Fly ash bricks were used in masonry during construction of
Sector-4.

Vii)

The PP shall use construction

debris for land (filling
wherever applicable.

The construction debris were laid along the proposed inter
connected roads as base layers and also used for back filling in
required areas. This could marginally save on the construction
of road and solve the problem of the disposable of
construction debris.

Viii)

At least 20% of the open
spaces as required by the

Noted and sufficient area is reserved for landscape as per by
local bye-laws and trees are developed by providing native

7
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local planning bye-laws shall
be pervious. Use of Grass
pavers, paver blocks with at
least 50% opening, landscape
etc. would be considered as
previous surface.

species.
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Pictures showing the landscape and garden areas.

Compliance with the energy
conservation building code
(ECBC) of Bureau of Energy
Efficiency shall be ensured.
Buildings in the states which
have notified their own
ECBC, shall comply with the
state  ECBC. Outdoor and
common area lighting shall
be LED. Concept of passive
solar design that minimize
energy consumption in
buildings by using design
elements, such as building

orientation, landscaping,
efficient building envelope,
appropriate fenestration,

increased  day  lighting
design and thermal mass etc.
shall be incorporated in the
building  design.  Wall,
window and roof u-values

The energy conservation measures are implemented at the
project. LED lighting is used in common areas and street
lighting.
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shall be as
specifications.

per

ECBC

Rooftop Solar power net metering system of 28KVA
provided at Sector-4.

Rooftop Solar geysers provided at roof tops at Sector-1.

10
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Rooftop Solar power with battery system 4KV A provided for
streetlights/ common areas at Sector-1.

Garden Lights with solar panel and battery are used for
garden lighting in Sector-1.

11
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Charging stations are provided in Ocean Crest Sector-4.

Use of water saving devices/
fixtures (viz. low flow
flushing systems; use of low
flow faucets tap aerators etc.)
for water conservation shall
be incorporated in the
building plan.

Water saving devices/fixtures such as low flow flushing
systems, low flow faucets, aerators have been installed in the
common bathrooms and toilets at (Sector-4).

Pictures showing the tap fixture with aerator.

Low flow aerator taps installed at apartments.
at Mathias Ocean Park, Sector-1.
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Dual flow flush system is installed
at Sector-1 apartment bathrooms.

xi)

Installation of dual pipe
plumbing for supplying
fresh water for drinking,
cooking and bathing etc. and
other for supply of recycled
water for flushing, landscape
irrigation, car  washing,
thermal cooling,
conditioning, etc. shall be
done.

Noted and Dual plumbing lines have been installed in
both Sector-1 and Sector-4. The wastewater generated is
taken directly to STP and treated water is used for non-
portable purposes such as flushing, gardening and
landscape in Sector-1 and Sector-4.

Fresh water is used for drinking purpose.

FLUSH WATER
Lt ¥

13
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Pictures of Dual plumbing lines for fresh water and for use of
treated water.

xii) | Separation of grey and black | All wastewater that is generated from Sector-1 and Sector-4 is
water should be done by the | directed to the STPs and treated water is used for non-portable
use of dual plumbing | purposes such as flushing, gardening and landscaping.

system. In case of single
stack system  separate
recirculation lines for
flushing by giving dual
plumbing system be done.

xiii) | Solar based electric power | The energy conservation measures are implemented at the
shall be provided to each | project.

unit for at least two 1. LED lighting is used in common areas and street

bulbs/light and one fan. As lighting.

proposed, central lighting 2. Rooftop Solar power net metering system of 28KV A has

and street lighting shall also been provided at Sector IV.

be based on solar power. 3. Rooftop Solar geysers are provided on roof tops of
Sector-1.

4. Rooftop Solar power with battery system 4KVA
provided for streetlights/ common areas at Sector-1.

5. Garden Lights with solar panel and battery are also
used for garden lighting purpose in Sector-1.

xiv) | The project proponent will | Noted and is being followed. Landscape bed/plantation is
provide landscape bed of | provided at Sector-1 on part of the periphery.

600mm wide x 600mm deep
along the periphery of the
plot to carry out plantation
of trees. The treated water

14
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from the sewage treatment
plant will be pumped
through high flow drips on
these bed to prevent outflow
of treated sewage water
outside the premises.

Pictures showing green belt design along the entry and periphery
of the project.

The treated sewage water is pumped through high flow drips
to prevent outflow of treated sewage water outside the
premises.

15



4518

118

XV)

The project proponent will
provide landscape bed of
600mm wide x 600mm deep
along the periphery of the
plot to carry out plantation
of trees. The treated water
from the sewage treatment
plant will be pumped
through high flow drips on
these bed to prevent outflow
of treated sewage water
outside the premises.

Note and followed.

XVvi)

Areas which are marked as
No Development Zone
(NDZ) should be vyear
marked on site and no
construction shall be carried
out in the said NDZ. Land
profile of NDZ shall not be
altered.

Noted. This site doesn’t fall within No Development Zone
(NDZ) or buffer zone.

XVii)

No construction shall be
carried out in the property
which is identified as private
forest, if any.

There is no forest land or protected/eco-sensitive area on the
site. Therefore, Forest and Wildlife clearance are not
applicable.

xViii)

PP should obtain all the
requisite
permissions/NOCs/ Licenses
etc. from all the competent
authorities before
commencement any
activity at site.

of

All the approvals with respect to project development has
been obtained which includes Environmental clearance,
Consent for Establishment, Consent to Operate and NOC
for supply of drinking water. Other permissions from
planning authorities have also been obtained prior to
commencement of construction.

Further, the Authority has decided that PP needs to comply to the following “additional

specific conditions”

Sewage treatment plant
(STP) contract should be for
minimum period of 5 years
with operation and
maintenance contract after
commissioning/ completion
of project.

Noted. Will be handed over as soon as the society registration
is processed.

PP needs to ensure that no
treated water or any waste
sewage shall be discharged
into any water body.

Noted and treated water is utilized within the facility for
non-portable purposes.

Two STP's have been provided at site. Sector-1 with 240 KLD
and Sector-4 with 105 KLD. Both have obtained Consent to

16
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Operate. Treated water after disinfection from both the STP's is
used for flushing, gardening with no discharge into any
waterbody.

E-waste shall be disposed
through authorized vendor

as per E-waste (Management
and Handling) Rules, 2011.

Substantial E-waste is not generated at the site, but provisions
of E-waste bins have been provided at site and collected by
authorized collection vendors.

iv)

Project  proponent (PP)
should necessarily make
appropriate provision while
constructing the roof-tops at
the time of construction
stage only to enable
installation of solar panels
towards south facing walls
as and when  made
applicable in future.

Noted and is being complied. Solar panels are installed at
both Sector-1 and Sector-4 apartments.

Sere
iipaiaid

oofth(_)pl Solar power net metering system of 28KVA
provided at Sector-4.

17
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Rooftop Solar power with battery system 4KVA provided for
streetlights/ common areas at Sector-1.

spaces as required by the
local planning bye-laws shall
be pervious. Use of Grass
pavers, paver blocks with at
least 50% opening, landscape
etc. would be considered as
pervious surface.

V) The project proponent shall | Fly ash bricks were used in masonry during construction of
utilize fly ash bricks in |Sector-4. '
masonry works.

vi) The PP shall use construction | The construction debris were laid along the proposed
debris for land filling | interconnected roads as base layers and also used for back
wherever applicable filling in required areas.

vii) | At least 20% of the open | Noted and Sufficient area is reserved for landscape and trees

are developed by providing native species.

18
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Pictures showing the landscape and garden areas.

Viii)

Compliance with the energy
conservation building code
(ECBC) of Bureau of Energy
Efficiency shall be ensured.
Buildings in the states which
have notified their own
ECBC, shall comply with the
state  ECBC. Outdoor and
common area lighting shall
be LED. Concept of passive
solar design that minimize
energy consumption in
buildings by using design
elements, such as building
orientation, landscaping,
efficient building envelope,
appropriate fenestration,
increased  day  lighting
design and thermal mass etc.
shall be incorporated in the
building design. Wall,
window and roof u-values
shall be as per ECBC
specifications.

Noted and followed. LED lighting is used in common areas
and street lighting. Rooftop Solar power net metering system
of 28KVA is provided at Sector IV and Rooftop Solar geysers
are provided at roof tops at Sector 1. Along with that, Rooftop
Solar power with battery system 4KVA provided for
streetlights/ common areas at Sector 1. Solar lights are used
for garden lighting purpose in Sector-1.

Use of water saving devices/
fixtures (viz. low flow
flushing systems; use of low
flow faucets tap aerators etc.)
for water conservation shall
be incorporated in the
building plan.

Water saving devices/fixtures such as low flow flushing
systems, low flow faucets and aerators have been installed in
the common bathrooms and toilets at (Sector-4). The same
has been followed and installed in bathrooms of Sector-1.

Installation of dual pipe
plumbing for supplying
fresh water for drinking,
cooking and bathing etc. and

Dual plumbing lines are installed in both Sector-1 and Sector-

4.
Treated water after disinfection is used for flushing, gardening
and landscape in Sector-1 and Sector-4.

19
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other for supply of recycled
water for flushing, landscape
irrigation, car  washing,
thermal cooling,
conditioning, etc. shall be
done.

xi)

Separation of grey and black
water should be done by the
use of dual plumbing
system. In case of single
stack system separate
recirculation lines for
flushing by giving dual
plumbing system be done.

All wastewater generated from Sector-1 and Sector-4 is
directed towards STP’s and treated water is used for non-
portable purposes such as flushing, gardening and
landscaping.

prioritize the issues related
to health and hygiene in
complying with the matter
related to waste disposal
and treatment/ air and
water pollution/ waste

xii) [ Solar based electric power | Noted and will be implemented. As of now, Solar power is
shall be provided to each | provided at  both . Sector-1 and Sector -4
unit for at least two | Rooftop Solar power net metering system of 28KV A provided
bulbs/light and one fan. As | at Sector-4.
proposed, central lighting
and street lighting shall also | Rooftop Solar geysers are installed on roof tops at Sector-1
be based on solar power. Rooftop Solar power with battery system 4KVA has been

provided for streetlights/ common areas at Sector-1
Garden lights with solar batteries are also provided in Sector-
1.

xiii) | The project proponent will | Noted and complied.
provide landscape bed of
600mm wide x 600mm deep
along the periphery of the
plot to carry out plantation
of trees. The treated water
from the sewage treatment
plant will be pumped
through high flow drips on
these bed to prevent outflow
of treated sewage water
outside the premises.

xiv) | Project proponent should | Noted and complied.

20




123

4523

water management.

xXv)

PP needs to ensure that no
treated water or any waste
sewage shall be discharged
into any water body.

Noted and followed.

E-waste shall be disposed
through Authorized vendor
as per E-waste (Management
and Handling) Rules, 2011.

Substantial E-waste is not generated at the site, but provisions
of E-waste bins have been provided at site and collected by
authorized collection vendors

XVvii)

Project  Proponent (PP)
should necessarily make
appropriate provision while
constructing the roof tops at
the time of construction
stage only to enable
installation of solar panels
towards south facing walls
as and when  made
applicable in future.

Noted and complied.

XV1ii)

The project proponent shall
utilize fly ash bricks in
masonry works.

Fly ash bricks were used in masonry during construction of
Sector-4

Xix)

The PP shall use construction
debris for Jland filling
wherever applicable

The construction debris were laid along the proposed inter
connected roads as base layers and also used for back filling in
required areas.

XX)

At least 20% of the open
spaces as required by the
local planning bye-laws shall
be pervious. Use of Grass
pavers, paver blocks with at
least 50% opening, landscape
etc. would be considered as
pervious surface.

Noted and followed accordingly.

Xxi)

Compliance with the energy
conservation building code
(ECBC) of Bureau of Energy
Efficiency shall be ensured.
Buildings in the states which
have notified their own
ECBC, shall comply with the
state ECBC. Outdoor and
common area lighting shall
be LED. Concept of passive
solar design that minimize

Noted and complied.

21
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energy  consumption in
buildings by using design
elements, such as building

orientation, landscaping,
efficient building envelope,
appropriate fenestration,

increased  day  lighting
design and thermal mass etc.
shall be incorporated in the
building  design.  Wall,
window and roof u-values
shall be as per ECBC
specifications.

XXii)

Use of water saving devices/
fixtures (viz. low flow
flushing systems; use of low
flow faucets tap aerators etc.)
for water conservation shall
be incorporated in the
building plan.

Noted and followed.

xxiii)

Installation of dual pipe
plumbing for supplying
fresh water for drinking,
cooking and bathing etc. and
other for supply of recycled
water for flushing, landscape
irrigation, car washing,
thermal cooling,
conditioning, etc. shall be
done.

Noted and are installed.

XXiV)

Separation of grey and black
water should be done by the
use of dual plumbing
system. In case of single
stack system separate
recirculation  lines  for
flushing by giving dual
plumbing system be done.

Dual plumbing system has been implemented.

XXV)

Solar based electric power
shall be provided to each
unit for at least two
bulbs/light and one fan. As
proposed, central lighting
and street lighting shall also

Noted and complied.

22
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be based on solar power.

xxvi)

The project proponent will
provide landscape bed of
600mm wide x 600mm deep
along the periphery of the
plot to carry out plantation
of trees. The treated water
from the sewage treatment
plant will be pumped
through high flow drips on
these beds to prevent
outflow of treated sewage
water outside the premises.

Noted and complied.

XXVii)

PP shall make provision for
charging points for electronic
vehicles in the parking area.

Provision for charging points for electronic vehicles in the
parking area at the Sector-4 apartment complex is provided.

Project proponent should implement Dust mitigation measures for construction activities

such as:

Roads leading to or at
construction sites must be
paved and blacktopped (i.e,
metallic roads)

Noted and Conditions complied with at the time of
construction.

No Excavation of soil shall
be carried out without
adequate dust mitigation
measures in place

Precautionary Measures has been taken by installing
metal sheet barricades which surrounds the project site at
the time of construction.

No loose soil or sand or
construction or Demolition
waste or any  other
construction material that
causes dust shall be left
uncovered.

Conditions complied with at the time of construction.

Wind-breaker of appropriate
height ie, 1/3d of the
building height and
maximum up to 10 meters
shall be provided.

Conditions complied with at the time of construction.

Water sprinkling system
shall be put in place.

Noted and has been followed during construction phase.

Dust mitigation measures
shall be displayed
prominently at the
construction site for easy

Noted and has been followed during construction phase.

23
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public viewing.

New serial number “107” has
been inserted which relates
to Mandatory
Implementation of Dust
mitigation Measures for all
construction and Demolition
activities.

Conditions complied with at the time of construction.

Grinding and cutting of
building materials in open
area shall be prohibited.

Conditions complied with at the time of construction.

Construction material and
waste should be stored only
within earmarked area and
road side storage of
construction material and
waste shall be prohibited.

Conditions complied with at the time of construction.

No uncovered vehicles
carrying construction
material and waste shall be
permitted.

Conditions complied with at the time of construction.

Construction and Demolition
waste processing  and
disposal site shall be
identified and required dust
mitigation  measures  be
notified at the site.

Conditions complied with at the time of construction.

Further authority has decided that PP needs to comply to the following “General

Conditions”

The PP should use Ready-
Mixed concrete (RMC) to
minimize air/ water/land
pollution and water usage
during the construction
phase

Ready mixed concrete was been used in the construction
of building during construction phase.

Solar Power generation -
Every major consumer of
conventional power will
have to generate and opt for
certain percentage of power
generation from the non-
conventional sources. In this
context, project proponent
(PP) should necessarily make

Noted and has been followed.

24
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appropriate provision while
constructing the roof-tops at
the time of construction
stage only to enable
installation of solar panels as
and when made applicable
in future. In addition, south-
facing walls to be utilized to
install solar panels to harness
optimum solar energy. Use
of solar panels may be done
to the extent possible like
installing solar street lights,
common solar water heater
system. PP should install,
after checking feasibility,
solar-plus-hybrid non-
conventional = source as
source of energy.

PP should adopt roof-top
rainwater
harvesting/conservation
measures to optimally utilize
the water availability by
constructing sumps for
collection of rainwater as per
the site-specific location
details provided.

Rainwater harvesting tank of 113KLD, which collects water
from roof/surface run-off, is constructed in the basement of
Sector-4. Rainwater collected is treated before reuse.

PP should prioritize the
issues related to health and
hygiene in complying with
the matters related to waste
disposal and treatment / air
and water pollution/ waste-
water management.

Noted and followed.

PP should not disturb the
natural drainage and as far
as possible and maintain the
original topography while
designing for landscape
development by planting
local plant species and which
are not alien to the prevailing
environment.

The natural sloping pattern of the project site is unaltered.
Several trees and shrubs have been planted in the Open spaces
and landscape is developed along the periphery in Sector-1
and Sector-4

25
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PP should clarify any issue
related to public objections, if
any, and should not conceal
the scientific facts in light of
the proposed developmental
activity vis-a-vis its land use
categorization/zoning

Noted and followed.

PP should submit half-yearly
compliance report(s) in hard
as well as soft copy format to
the Authority for the period
upto project completion

Half yearly compliance is being submitted regularly to

Regional Office, MoEF&CC, Bengaluru.

This environmental clearance
is issued subject to land use
verification. Local authority
/ planning authority should
ensure this with respect to
Rules, Regulations,
Notifications, ¥ Government
Resolutions, Circulars, etc_
issued if any, from time to
time. Judgements / Orders
issued by Hon'ble High
Court, NGT, Supreme Court
regarding DCR provisions,
environmental issues
applicable in this matter
should be verified by the
competent authorities.

Local and planning authorities and other relevant departments
have approved the project prior to commencement of

construction.

PP should ensure and
ascertain that 'civil plans'
which were submitted to the
Committee/ Authority
during the process of project
appraisal be submitted to
other line Departments /
agencies concerned while
seeking NOC/ Consents/
Permissions, as applicable, If
any discrepancy is found in
the plans submitted or
details provided may be
reported to this Authority.
This environmental clearance

Noted.
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is issued with respect to the
environmental

considerations and it does
not mean that Goa-SEIAA

approved the proposed land.

PP needs to ensure that no
treated water or any waste
sewage shall be discharged
into any water body. STP of
suitable capacity shall be
installed considering the
quantity /quality of waste
water generation.

Two STP's have been provided at site. Sector -1 with 240 KLD
and Sector -4 with 105 KLD. Both have obtained Consent to
Operate.

Treated water after disinfection from both STP's is used for
flushing, gardening with no discharge into any waterbody

E-waste if any shall be
disposed through
Authorized vendor as per E-
waste  (Management &
Transboundary)/
Movement) Rules, 2016.

Substantial E-waste is not generated at the site, but provisions
of E-waste bins have been provided at site and collected by
authorized collection vendors.

This environmental clearance
is issued subject to obtaining
NOC from the Forestry &
Wildlife angle including
clearance from the Standing
Committee of the National

Board for wildlife, if
applicable. The grant of
environmental clearance

does not necessarily imply
that Forestry & Wildlife
clearance has been granted to
the project, which has to be
dealt separately by the
competent authorities in
accordance with law.

There is no forest land or protected/eco-sensitive area on the
site. Therefore, Forest and Wildlife clearance are not
applicable.

The height, construction
gross built up area of
proposed construction is
64,348.38 Sq.mts shall be in
accordance with the existing
FSI/FAR norms of the local
body and planning
authorities and it should
ensure the same along with

All permissions and approvals were received prior to
commencement of construction activity. Construction has been
carried out as per the approved plans and following the local
bye-lays.
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survey  number  before
approving layout plan and
before according
commencement certificate to
proposed work, Plan
approving authority should
also ensure the zoning
permissibility for the
proposed project as per the
approved development plan
of the area.

All required sanitary and
hygienic measures should be
in place before starting
construction activities and to
be maintained throughout
the construction phase.

Conditions complied with at the time of construction.

Further, the PP is required
to comply with the
following "General
Conditions" during
construction phase

At present, Construction work is complete. Sector-1 and
Sector-4 complexes are occupied and currently in operation
phase

Further, the Authority decid

ed to direct the PP to comply with the following "General

Conditions" doing post-construction phase:

PP shall ensure completion

of STP, MSW disposal
facility, green belt
development  prior to

occupation of the buildings.
The PP to explore possibility
of utilizing excess treated
water in the adjacent area for
gardening before
discharging into sewer line.
No physical occupation of

allotment will be given
unless all above said
environmental infra

structure is installed and
made functional including
water requirement prior
certification from
appropriate authority shall
be obtained.

Two STP's are in operation at site. Sector -1 with 240 KLD and
Sector-4 with 105 KLD. Both have obtained Consent to

Operate.
Treated water after disinfection from both STP's is used for
flushing and gardening.

Organic Waste Converter is installed to at Sector-1 and Sector-
4. Waste collection area with provisions for segregation,
storage is provided. Collection areas are properly maintained.
All waste is collected is collected by Village Panchayat of
Taleigao as per their letter.
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Wet garbage should be
treated by organic waste
convertor and treated waste
(manure) should be utilize in
the existing premises for
gardening. And no wet
garbage will be disposed
outside the premises. Local
authority should ensure
compliance to this.

Organic Waste Converter is installed to at Sector-1 and Sector-
4. Waste collection area with provisions for segregation,
storage is provided. Collection areas are properly maintained.
All waste is collected is collected by Village Panchayat of
Taleigao as per their letter.

A complete set of all the | Submitted.
documents submitted to
Goa-SEIAA  should  be

forwarded local authority,

GSPCB and Planning

authority.

In the case of any change(s)
in the scope of the project,
the project would require a
fresh appraisal by the Goa-
SEIAA.

There has been no change in the scope of the project since the
submission made to Goa-SEIAA at the time of seeking
approval in 2019.

Separate funds shall be
allocated for implementation
of environmental protection
measures /EMP along with
item wise breaks-up. The
funds earmarked for the
environment protection
measures shall not be
diverted for other purposes

The data for budgetary provision was "submitted and
presented to SEIAA prior to submission of EC (prestige to
confirm). The same is attached as Annexture-IV

A copy of the environmental
clearance letter shall be sent
by PP to the concerned

Village  Panchayat and
planning authority as
applicable, from  which

suggestions /representation,
if any, were received while
processing the proposal. The
EC letter shall also be put on
the company's website by PP
within one week time period
from date of issue of
environmental clearance.

To be ascertained if EC was submitted to VP and PDA
EC has been wuploaded on the company website
https:/ / oceanparkresidency.com/compliances.php
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 including

The PP shall upload the
status of the compliance of
the stipulated EC conditions,
results of
monitoring data on their
website and shall update the
same periodically. It shall
simultaneously be sent to the
Regional Office of the MoEF
& CC, the respective Zonal
office, CPCB and the GSPCB.
The pollutant levels in
respect of SPM, RSPM, SO2
and NO (ambient levels as
well as D. G. static
emissions) shall be
monitored.

Noted and is followed. EC, Half Yearly Compliance report,
STP water report and DG stack emission report is uploaded on
the company website

htips:/ / oceanparkresidency.com/compliances.php

Screenshot of the webpage is at Annexure-V

The environmental statement
for each financial year
ending 31t March in Form V
is to be submitted to the
GSPCB as prescribed under
the Environment (Protection)
Rules 1986 (as amended) and
subsequently shall also be
put on the company's
website along with the status
of the compliance of the EC
conditions and shall also be
sent to the respective
Regional Office of the MoEF
& CC.

The environmental statement for each financial year in Form-V
is submitted and the same has been uploaded on the company
website-https:/ /oceanparkresidency.com/compliances.php

Screenshot of the webpage is at Annexure-V

Consent to Operate shall be
obtained from GSPCB before
operation, failing which the
Environmental Clearance
herein shall be deemed to be
withdrawn.

The STP's installed at site have obtained Consent to Operate
before commencing the operations. Renewal of Consent to
Operate (CTO)(No.12/2024-PCB/2530724/R00017222) has
been obtained for 240KLD capacity STP at Sector-1 on 02-04-
2025

Consent to Operate (CTO) (No. 12/2023-
PCB/1873501/R00013373) has been obtained for 105 KLD
capacity STP at Sector-4 on 25-06-2024. The renewal for the
CTO is currently under process at the Goa State PCB.

Sewage Treatment Plant
(STP) shall be installed at
site. The STP should be

Two STP's are in operation at site. Sector-1 with 240 KLD and
Sector-4 with 105 KLD. Both have obtained Consent to

Operate.
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certified by an independent
expert and adequacy report
in this regard should be
submitted to GSPCB before
the project is commissioned
for operation. Necessary
measures should be made to
mitigate the odour problem
from STP.

Treated water after disinfection from both STP's is used for
flushing and gardening.

The solid waste (dry as well
as wet garbage) generated
should be properly collected
and segregated. Organic
Waste Converter shall be
installed by RWA for the
treatment of biodegradable
(wet) garbage generated
within the housing complex.
Non-Biodegradable = waste
should be  outsourced
properly after recovery of
recyclable material.
Adequate measures should
be taken to prevent odour
problem.

Solid waste is properly collected and segregated at dedicated
waste collection areas with adequate space at Sector-1 and
Sector-4 and the collections areas are properly maintained.
Organic Waste Converter is installed to at Sector-1 and Sector-
4. ATl waste is collected is collected by Village Panchayat of
Taleigao as per its letter dated 02-04-2025.

Utilization of Diesel power
generating sets is subject to
power failure condition only.
The DG sets proposed as a
source of power back up
during operation phase
should be of enclosed type,
low sulphur diesel run and
conform to rules made under
the Environment (Protection)
Act, 1986. The DG sets
should be subjected to
periodic noise and stack
monitoring in consultation
with GSPCB. Waste/used
diesel should be stored and

managed as per the
Hazardous and other Wastes
(Management &

Low sulphur diesel type DG sets have been installed at Sector-
1 (2 x 125 KVA) and Sector-4 (2 x 380 KVA) as source of power
backup during power failure only.

Stack emission monitoring of DG sets are being conducted at
regular intervals.

Used oil generated from DG sets is stored separately and is
disposed of through GSPCB authorized vendors as per the
Hazardous and other Wastes (Management & Transboundary
Movement) Rules, 2016.
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Transboundary Movement)
Rules, 2016 as amended

m Noise should be controlled | Noise level is being monitored regularly at project site both
to ensure that it does not | during day and night time. The noise levels at the project site
exceed the prescribed | are within the prescribed parameters. Acoustic enclosures are
standards both during day & | provided to DG sets. Overall noise levels in and around the
night time. plant area is kept well with standards by providing all noise

control measures. Noise level monitoring report is attached as
Annexure-IIL

n The ground water drawl | No Ground water is extracted at the site presently.
from existing/proposed bore
wells if any should be done
only with the  prior
permission of Ground Water
Board. The ground water
level and its quality should
also be monitored regularly
both during construction and
operation phase in
consultation with Ground
Water Board.

o Traffic congestion near the | Traffic is managed at the entry and exit gates through boom
entry and exit points from | barriers and through security personnel.
the roads adjoining the | Parking is provided in stilt areas, open parking areas and
project site must be avoided. | basement. No public space is used for parking
Parking should be fully
internalized and no public
space should be utilized.

p Energy Conservation | Solar power panels are installed in the terrace area to generate
measures such as solar | power and same is being used within the project to reduce
lighting for common area, | power demand on the grid. Rooftop Solar power net metering
solar water heating system, | system of 28KV A provided at Sector-4.

CFLs/TFLs for lighting of | Rooftop Solar geysers provided at roof tops at Sector-1
areas, LED lights for signage, | Rooftop Solar power with battery system 4KVA provided for
solar inverters on the etc. | streetlights/ common areas at Sector-1.
should be adopted. Solar lights also used for garden lighting in Sector-1.

LED lighting is used in common areas and street lighting.

q Used CFLs/TFLs should be | Used CFLs/TFLs/LED will be properly collected and
properly  collected  and | disposed off for recycling as per the normal guidelines/ rules
disposed off/ sent for | of the regulatory authority to avoid mercury contamination.
recycling as per the | No substantial CFL/TFL is used in the project as the use of
prevailing guidelines/rules | LED lighting is more prominent.
of the regulatory authority to
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avoid
contamination.

mercury

11.

In addition, the following conditions shall be specifically complied with:

Project proponent  shall
advertise at least in two local
newspapers widely
circulated in the region
around the project, one of
which shall be in the
Konkani or Marathi
language within seven days
of receipt of this
communication, informing
that the proposed project has
been accorded prior
Environmental Clearance
(1C) and the copies of the
clearance: left: will be
available on the PP website.

Advertisement regarding EC clearance was published in a
local newspaper named Navhind Times in 2007 and 2019.
Newspaper advertisements are attached as Annexture-VI

Validity of the
Environmental Clearance
(EC) accorded shall be for a
period of 07 (seven) years
from the date of its issue.

Noted.

These stipulations would be
enforced among  others
under the provisions of
Water  (Prevention and
Control of Pollution) Act,
1974, the Air (Prevention and
Control of Pollution) Act
1981, the Environment
(Protection) Act, 1986, the
Public Liability (Insurance)
Act, 1991 and EIA
Notification, 2006.

Noted.

In the case of any change(s)
in the scope of the project,
the project would require a
fresh appraisal by State
Environment Impact
Assessment Authority

If any change(s) in the scope of the project, a fresh approval
will be obtained from the State Level Environment Impact
Assessment Authority.

Status of compliance to the
various stipulated

EC has been wuploaded on the

https:/ / oceanparkresidency.com/compliances.php

company website
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environmental = conditions
and environmental
safeguards will be uploaded
by the project proponent in
its website.

Any appeal against this prior
environmental clearance
shall lie with the National
Green Tribunal (NGT), if
preferred, within 30 days as
prescribed under Section 16
of the National Green
Tribunal Act, 2010 (Central
Act 19 of 2010).

Noted.
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Ph.: 0832-2453608
Office of the Village Panchayat

TALEIGAO
Tiswadi - Goa 403 002

Date: _© Z, 0 4/ 2025

Ref. No. VP / TLG / Ce;a,;;a.éafe’, /202”9 -25/;9

TO WHOMSOEVER IT MAY CONCERN

This is to certify that this Village Panchayat Taleigao is collecting solid
waste/garbage (dry and wet) on daily basis from the project known as Mathias
Ocean Park — Sector -I in property bearing Survey No. 249/1-A of Village
Taleigao.

This certificate is issued at the request of The Managing Director Joe Mathias,
Mathias Construction Pvt. Ltd. to produce before The Goa Sate Pollution Control
Board.

(Maria George Fernandes)
V.P. Sarpanch
Village Panchayat Taleigao

\}Tﬁe/Manging Director

Mathias Construction Pvt. Ltd.
Mathias House, Campal, Panaji, Goa.
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O A STAT L POLLUTION CON fROL BOARD
i
e {An ISO 9001-2008 Certified ;Board)
Prxo\:‘; o Hos ¢ 91-832-2438567, 2438528 scms Emali lg s
2 _.--'Member Secretary, GSPCS - ms-gspch goa@uic.in
2438563, 2438550 " Environmicnt Engineer, GSPCH - ee-gspch.god@nic.in
el LFa . 2-2438528 e Scientist, GSPCR - scichitist-gspcb.goa@nic.i
TRllFarle L 852 o e A::I:'Lnﬁls'w Englneer,s(;l;PCL ?:ee-ggs:h(fg;;égnic,in
g Asst Law Officer, GSPCRB - alo-gspgb.yaa@nic.n
No. § .‘5:515\ /16-PCBICT-92.2 Date: {| /0172016

g |

Nerd

a—
+ ¢
i -

(“omen{ to_Establish under Section 26 of the Water (Prevention & Control of Pollution)
Acty 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule § of “the Hazardous Wastes (Management, Handline and
Transhoundry Movement) Rules 2008

[To be referred as Water Act, Air Act and HW (M,I{ & T) Rules respectively]

Consent to Establish is hereby granted to:

M/s. MATIIIAS OCEAN PARK RL\IDE’\CY
(Orange Category)

Sy. No. -249/1-A, = 3
Opp N10 Colony, Donapaula, s
Taleigao, Tiswadi ~Goa.

[.ocated in the area declared under the provisions of the Water Act, Air Aet and Authurization
under the provisions of HW (M.H & T) Rules, subject {0 the provisions of the Act and the Rules
and the Orders that may be made further and subject to the following terms and conditions:

i The Consent 1o Establish is valid upto Comimissioning of the unit or 3 years which ever i
earlier.
2. This Consent to Establish is valid for the manufacture/ production/ extraction/
instatlation/ servicing/ trade/ activity as mentioned below: o
Sr.No | Description J | Quanrily _
L. | lustallation of Sewage Treatment Plant for ‘ { nos
- 1 Residentia] Complex with 364 flats — —

3. CONDITIONS REQUIRED TO BE COMPIIED UNDER THE WATER A(:fl':

(i}  The daily quantity of domestic effluent from the factory shall not exceed 175 KL

(iii)  Sewage Treatment Plant:
The unit shall provide comprehensive sewage lreatment plant consisting ol prividry:
\ secondary and/ or tertiary treatment as is warranted with reference to inltuent guaiity und
operate and maintain the same continuously so as 1o achieve the guality ot the tregral

effluent 1o the following standards:
Page 1 of § @/

Dempo Towers, 1st Floor, EDC Patto Plaza, Pangiji, Goa 403 Uo7
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pH Bu\\cen _ 155890
Qmpcmlud Solids Not (o exceod | 100 mg/l .
BOD, 3 days, 27° C Not o exceed _ 30 med < |
COD \lol o cxeeed 250 mpfl ]
| Oil & CGrease | Not tu exceed 1Ol E

Other parameters q}muld meet the standards Spemf“ ted in Schedule | (Ruie 3)
and Schedule VI [Rule 3(34)] of the Environment (Protection) Act 1986 for the
relevant Industry
(iv) Sewage Disposal:
The treated effluent shall be recycled to the maximum extent and remaining shall be wsed
on land for gardening. There shall not he any discharge outside the factory premises.

(v)  The unit shall at his own cost get the elfluent samples collected both belore and alter
" {reatment and analyze, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection

@ Act, 1986 and rules there under and results shall be submitted regularly to this Board.

(vi) A good house-keceping shall be maintained within the factory premises. All pipes, valves
and drains shall* be maintained in leak-proof condition. Floor washings shall be
maintained 1o the ¢{lluent collection system only and shall not be aliowea Lo find way in
open areas.

(vii)  Nop-Hazardous Solid Waste: !

All the Solid wastes arising in the premises shall be properly classified and disposed ofl

to the satisfaction of the Board by:

o Landfill, incase of inert materials, cere should be taken to ensure that the material
does not give rise 1o leachale which may percolate into pround.water or carnied away
with storm run-off.

. s Controlled incineration wherever possible in case of combustible organic maiter.

« Composting'in case of bio degradable material

» As per the Authorization issued by this Board in case of Hazardous waste.

( 4, CONDITIONS REQUIRED TO BE COMPLIED UNDER THE .:RIR ACT:

(i)  The unit may install the following equipments and shall be equipped with compreliensive
control system as it is warranted with reference to gencrations of emissions and operale
and maintain the same continuosly:

Sr. No. | Name of | No of '-fl‘é-;-sacily SO, NOx | HC CO _ili’-z\:‘l-
Equipments/ Installation Kg/Hr |-~ '
Installation o (g/k—w_:l) i

1 DG.Set |2 125 KVA | - 92 T3 J35 {03 |

{ii) The wnit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94. 95 and

96 of Schedule I of the Environment (Protection) Rules, 1986.

(Levinson .J. Mattins)
Member Secretary
Goa State Pollution Contrdl Board
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The unit shall take adequate measures for contro! of naise levels from Iis own soees
within the premises in respect of noise, The limits are as ﬁ)liows

| Can ategory ol Area/ Zone - Limits indB {A) ch R
‘ | Day time ! Night ting '
Industrial /\rea 15 70 ) N
Commercial Area |6 |35 -
Remd\nlldl Area _ 155 _J[4S S
. Silence Zone | 50 140
Day lime is reckoned betwccn 6 a.m. o 10 p.m. and night time is led\om 1 between 10
p.m.to6am.

5. GENERAL CONDITIONS:

Trees shall be planted and maintained around the plant in an area at least 4 times the built
avca of the industry. Green belt development shall be started along with the construciion
activity.

:The domestic waste water shall be treated in a property designed septic lank and

discharged on land for percolation through soak pit of adequate size wilhin the factory
premises.

The applicant shall not change or alter the quantity, the rates of discharge. temperature and
the mode of disposal of the cffluent without previous written permission of the Board.

The applicant shall provide facilitics for collection of the samples to the Board staff. -
\

The industry shall discharge the treated effluents preferably on land for lrngauo.u/
gardening/ lawn within their own premises or re-use after suitable treatment.

Stack heights for a (Diesel generator set(s) shall be as follows:

(a)Diesel Generator sct(s): The minimum height of the stack to be prt:)vidcd with each
generator shall be as per the formula H = h+ *{’K1"4 where H = total height of Lhe
stack in meters, h = height of the building in meters where the generators is installed
and KVA = total generator capacity of the set in KVA.

The generator shall be installed in a closed area with a silencer and suitable noise

absorption systems so as to comply with the ambient noise level standards as menlioned
below:

The ambient noise level shall not exceed 75 dB (A) at a distance of 5 meters {rem the
source.

The applicant shall provide ports in the chimney / stack and facilities such as ladder.
platlorm etc. as per the directions of Pollution Control Board for onitoring the aic
emissions and the same shall be open for inspection and use the Board's staff. The
chimney / stack attached to various sources of emissions shall be designated by numbers
such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.

R

(Levinson .J. Martins)
Member Secretary”
Goa State Pollution Contro! Board
Page 3 of' §
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All solid waste arising in the premises shall oe j.,;,-ro;vsrly classified and disposed ol (¢ the
salisfaction ol the Board by:

i.  Land €1l im case of inert matenal;

ii.  Controlled incineration wherever possible in case of organic combustible material:
i, Vermicuiature composting in case of bio-degradable, chemically active/ hazardous

solid waste; care should be taken to ensure that the materizl does not give rise Lo
leachate which may percolate into ground water or be carried away with storm run-
off. ’

9,  The industry shal! implement the following Rules and Regulations notifted by the Ministry
if Environment and Forests, Govt. of India. '
a) Hazardous Wastes (Management and Handling) Rules, 1989;

b) Manufacture, storage and Tmport of Hazardous Chemicals Rules, 1689;

¢) Rules for the Manufacture, Use, Import and Storage of Hazardous Micro - osganisn:

2 . /- Genetically Engineered Organisms or Cell, 1989. )
{ 10. There shall not be any perceptible adour outside the industrial premises.
11, All the Rules and Regulations notified by the Ministry of Environment and Forests. Govt.
of India in respect of noise pollution control measures shall be followed to avoid nuisance
to public. = A
12.  Notwithstanding anything contained in this conditional letter of consent, the Board tiereby
rescrves its right and powers under section 27(2) of the Water (Prevention and Control of
Pollution) Act 1974 and under section 21(4) of the Air (Prevention and Control of
Pollution) Act 1981 to review any or all the conditions imposed hereby.
13. " Any change in the details made afier the sebmission of the application/ after obraining the
Consent to Establish shall be brought to the notice of the Board immediately.
f = 14. This Consent ta Establish is granted without any prejudice to any other permissions(s)

[

required under any laws, bye — laws and regulations in force.

15, The unit should obtain permission from the Forest Department/ Wild Life Board wherever
applicable.

16.  The unit should implement rain water harvesting and ground water re-charge measures in
consultation and approval of the Water Resource Department, Government of Goa and
Directorate of Industries, Trade and Commerce, Government of Goa: before submitting an

application for Consent to Operate,

(Levinson .J. Martins)
Member Secretary
Goa State Pollution Control Board
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The unit! gencrator shall be responsible for safc and scientific collection. ransportztion.
treatment and disposal of Blo-Medical Waste as per the provisions made under the Bio-
Medicul Waste (Management & Handling) Rules, 1998, Any activity as defined under
DMW (M&H) Rules has to oblain a separate Authorization from Goa State Poilution
Corrol Board.

The unit should obtain all permissions / approvals as required under the prevalenl Rujey v
Acts in foree.

The unit shail apply for Consents to Operate of the Board as required under section 23¢1)
(b & c) of the Water (Prevention and Control of Poflution) Act, 1974 and under szction 2t
of the Air (Prevention and Control of Pollution) Act, 1981 in the prescribed application
form, 45 days before commissioning of the plant

This Consent does not entitle the party to comunence activities until and unless all the othe
Permissions as required under the relevant statlutes are obtained by the parly and this

"Consent to Operate is confined to matters arising out of the Air Act and Water Ac( only.

Reliable flow meter Shall be installed Lo maintain record of water consumpiion / wasie
water consumption per day. This records so maintained shall be made available to the
Board officials whenever required. .

5. MATHIAS OCEAN PARK RESIDENCY <

Sy. No. -249/1-A, .

Opp NIO Colony, Dunapsaula,

Taleigao, Tiswadi —-Goa,

Copy Lo - 1 Accounts Section

2 Concerned File
3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 47,00,000/-

w
.

5900

[ Chailan no. Amount Date

e )

Rs. 5,600/- (NOC fees) 17/04/2013,°

(Levinson .J. Martins)
Member Secretary
Goa State Pollution Control Board

Typed'by _1 Checked by TVeriﬁea by 4_‘

|
|

M i-'_ 6\& Ao, \.Aol o3
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GOA STATE POLLUTION CONTROL BOARD

(An I1SO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board)

Phone Nos: 0832- 2407700,

2407701, 2407702

Tel/Fax No: 0832- 2407700

No.12/2018-PCB/92647/R000685

GO

—mas
N

Email lds:
Chairman, GSPCB, chairman-gspcb.goa@nic.in
Member Secretary, GSPCB, ms-gspch.goa@nic.in
Environment Engineer, GSPCB, ee-gspcb.goa@nic.in
Scientist, GSPCB, scienlisl-gspeb.qoa@nic.in
Office, goapch@gspcb.in

Date:15/03/2019

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act,

1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and

Authorisation under Rule 6 (i) of the Hazardous and other Wastes (Management and

Transboundary Movement) amended Rules 2018

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

CONSENT TO OPERATE AND AUTHORISATION is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)

(Red Category)

Survey No. 249/1 - A, Opp. NIO Colony,
Dona - Paula, Taliegao, Tiswadi - Goa

Located in the area declared under the provisions of the Water Act, Air Act and Authorisation under the
provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that
may be made further and subject to the following terms and conditions:

1. This Consent to operate and Authorization is valid up to 27/12/2023
2; This Consent to operate and Authorization is valid for the operation of:
Sr. No Description Capacity
1. Sewage Treatment Plant for a residential complex 175 KLD

comprising of 364 Flats

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

@) The daily quantity of effluent from the residential complex (sewage & sullage) shall not exceed
175 K.L..D.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(i1)

(ii1)

(iv)

)

(vi)

146

Sewage Treatment Plant:

The residential complex shall treat domestic effluent in existing Sewage Treatment Plant (175
KLD capacity) consisting of primary/ secondary and/ or tertiary treatment as is warranted with
reference to influent quality and operate and maintain the same continuously so as to achieve the
quality of the treated effluent to the following standards:

pH Between 55&9.0

Suspended Solids Not to exceed 100 mg/1
' BOD, 3 days, 27° C Not to exceed 30 mg/1

COD Not to exceed 250 mg/l
| Oil & Grease Not to exceed 10mg/1

Other parameters should meet the standards specified in Schedule I Schedule VI [Rule
3(3A)] of the Environment (Protection) Act 1986 for the relevant unit

In view of the directions issued by the Central Pollution Control Board vide order File No.
A19014/43/06 — Mon dated 21™ April 2015, the unit is required to upgrade its sewage treatment
plant within five years from the date of the directions issued, ie 21% April 2015, to achieve
following standards and submit the plan of action regarding the same, within six months from
the date of issue of this consent.

pH Between 6.5&9.0

TSS Not to exceed 20 mg/1

BOD, 3 days, 27° C Not to exceed 10 mg/1

COD Not to exceed 50 mg/l

Oil & Grease Not to exceed 10 mg/1

NH4-N Not to exceed 5 mg/l

N-total Not to exceed 10mg/1

Fecal Coliform Less than 100 MPN/100 ml

Bio-assay test 90% survival of fish after 96hours in
100%effluent

Sewage Disposal:
The treated effluent shall be recycled to the maximum extent and remaining shall be used on

land for gardening. There shall not be any discharge outside the residential complex premises.

The residential complex shall at his own cost get the effluent samples collected both before and
after treatment and analyse, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act, 1986
and rules there under and results shall be submitted regularly to this Board.

A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains
shall be maintained in leak-proof condition. Floor washings shall be maintained to the effluent
collection system only and shall not be allowed to find way in open areas.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(vii) Non-Hazardous Solid Waste:
All the Solid wastes arising in the unit premises shall be properly classified and disposed off to

the satisfaction of the Board.

(viii) The applicant should upload monthly statement (below format)regarding the solid waste
generation online.

Sr. | Date | Quantity of Name of agency collecting Authorized Signatory
No. wet/dry waste the wet/ dry waste

(ix) The unit should have zero discharge policy. i.e. the treated waste water may be re-used in
process/green belt development/or any other use as deemed fit by the unit with due
permission from the Board.

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT

(i) The unit shall maintain and operate air pollution control system of adequate capacity for the
following equipments

Sr. No. | Name of No of Capacity | SO, NOx | HC CO |PM
Equipments/ | Installation Kg/Hr
Installation (g/low-hr) ,
L. D.G. set 02 125 KVA 0.9 9.2 | 1.3 | 3.5 | 0.3
(i) The unit shall erect the chimney(s) of the following specifications:
Sr. No | Chimney attached to Height
1. D.G. set (125 KVA) 22 mtrs (each)

(ili) The unit shall observe the following standards:-
Sr. No | Type of fuel Quantity /hr
1. H.S.D. (for D.G. set of 125 KVA) 12.5 ltrs/hr (each)

(iv) The unit should provide Stack Port Hole and Platform which is to be designed as per CPCB
guidelines Method 1 Part 1 of Stack Monitoring —Material & methodology for isokinetic
sampling, within three months from the date of issue of this consent and submit compliance
report to this office.

(v)  The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95
and 96 of Schedule I of the Environment (Protection) Rules, 1986.

(vi) The unit should carry out emission monitoring from the stacks connected to D.G. set once in a
year from a laboratory recognized by Ministry of Environment and Forest under the Environment
Protection Act, 1986 and the result shall be submitted to this Board by the 15" of subsequent
month.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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148

(vii) The unit shall take adequate measures for control of noise levels from its own sources

S.

()

(i)

(ii)

(iv)

)

(vi)

(vid)

within the premises in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq

Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6
a.m.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS WASTES

(MANAGEMENT, HANDLING AND TRANSBOUNDRY MOVEMENT) AMENDED

RULES 2018:

The unit is hereby granted authorization to operate a facility for collection, storage and disposal
of hazardous wastes as specified below:

Sr. | Category | Type of waste Quantity Mode of disposal
No. :'

: . 0.010 To recycler registered with CPCB and
! 2 el MT/annum having valid authorization of SPCB

The authorization shall comply with the provisions of the Environment (Protection) Act,
1986 and the rule made there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous
waste without obtaining prior permission of the Goa State pollution Control Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
hotel unit by the person authorized shall constitute a breach of his authorization.

It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to
close down the facility.

The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of
these wastes into the sub surface soil or ground water.

The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to
ensure that these wastes are delivered to the designated facility preventing pilferage and
clandestine disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes.

The endorsed copy shall be furnished to the Goa State Pollution Control Board.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous waste in
Form 3 of as per Hazardous and other Waste (Management & Transboundary Movement)
amended Rules 2018.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCMMS systems.

(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the
main gate providing details as follows in English and Konkani languages:-
= Hazardous Waste category number.
= Hazardous Waste quantity number.
= Treatment facility for each category.
= Mode of disposal for each category.
* Hazardous Waste Authorization number, date and validity period.
=  Water Consent number, date and validity period.
= Air Consent number, date and validity period.
»  Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90
days.

(xiv) The unit shall submit annual returns in prescribed format to the Board for financial year by
30" June of every year for the previous financial year.

6 GENERAL CONDITIONS:

(i)  The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of
the effluent/ emission or hazardous wastes or control equipments provided for without previous
permission of the Board.

(1) The unit shall provide facility for collection of samples of effluent, air emissions and hazardous
wastes to the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal
of Consent submitted after expiry of the validity shall accompany with penalty of 50% of the
Consent fees in addition to the prescribed consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of
any poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere,
as result of such discharge water/ air is being polluted.
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(v) This Consent to Operate is granted without any prejudice to any other permissions(s) required
under any laws, by — laws and regulations in force. This Consent to Operate is confined to matters
arising out of the Air Act and Water Act only.

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be
binding on the applicant.

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V for the
Financial Year ending April to March by 30™ September of the succeeding year as per the
provisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992.

(viii) This Consent does not entitle the party to commence activities until and unless all the other
Permissions as required under the relevant statutes are obtained by the party and this Consent to
Operate is confined to matters arising out of the Air Act and Water Act only.

(ix) Reliable flow meter shall be installed to maintain record of water consumption/waste water
generation per day. The records so maintained shall be made available to the Board officials
whenever required.

(x) The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board /
reinspections due to non compliances observed by the Board & monitoring carried by the Board.

(xi) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991,
to the Board office as applicable.

(xii) The unit shall submit retums for disposal of batteries under the Batteries (Management &
Handling) Rules 2011, if applicable.

(xiii) The unit shall submit returns for disposal of ¢ - waste under the E- Waste (Management) Rules
2016, if applicable.

(xiv) The unit shall submit returns for disposal of plastic waste under the Plastic Waste (Management)
Rules 2016, if applicable.

(xv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling Construction
material and C & D waste issued by Central Pollution Control Board and are placed on Board
website goaspcb.gov.in", if applicable

(xvi) The Builder shall operate and maintain the sewage treatment plant effectively for an initial
period of five years, before handing over the same to the residents of the society.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xvii) The Unit shall maintain records of the water consumption, treated water from the STP and

the STP operation details on daily basis.

(xviii) The unit shall provide sampling porthole for the DG Sets and carry out stack monitoring
within 45 days from the date of issue of this consent and submit a compliance report to the

Board.

(xix) The unit shall operate and composting facility for the wet waste and maintain daily records
of all the waste generated, treated and disposed from the premises and submit a compliance

report to the Board within 45 days from the date of issue of this consent.

(xx) The unit shall provide a dedicated facility for the storage & disposal dry waste collected.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY
C/o. Shri. Joe Mathias,

R/o. Villa Mathias, Opp. Circuit House,
Altinho, Panaji, Tiswadi - Goa

Copy to:-
1. Accounts Section
2. Concerned File
* 3. GQGuardFile

Received Consent fee of: The capital Investment of the unit is Rs. 73,15,50,000/-

Challan no. Amount Date
NEFT Rs. 27,143/- (Consent fees) 27/12/2018
NEFT Rs. 1,66,857/- (Balance consent fees) 19/02/2019
SHAMILA Digitally signed by
SHAMILA DOS
DOS MILAGRES
MILAGRES ~ MONTEIRO
Date: 2019.03.15
MONTEIRO  11:22:19 +05'30°
(Dr. Shamila Monteiro)
Member Secretary

Goa State Pollution Control Board
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No. 12/2023-PCB/1704690/R00012449 Date: 12/01/2024

Consent to Establish under Section 25/26 of the Water (Prevention & Conirel of Pollution) Act, 1974 & uader

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981

[To be referred as Water Act and Air Act respectively]
CONSENT TO ESTABLISH is hereby granted to:
M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri Joe Mathias)

(Red Category)

Survey No.249/1 - A, Opp. NIO Colony, Dona — Paula, Taliegao, Tiswadi — Goa.

Located in the area declared under the provisions of the Water Act, Air Act, subject to the provisions of the Act and
the Rules and the Orders that may be made further and subject to the following terms and conditions:

1.

(i)

This Consent to Establish issued is valid upto S vears or the commissioning of the unit whichever
is earlier.

This Consent to Establish is valid for the operation of:

Sr. No Description Capacity
L. Residential complex comprising of 364 flats (for the shifting of existing 175 -

KLD STP)

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

The daily quantity of domestic effluent from the complex shall not exceed 170 KILD,

The daily quantity of industrial effluent from the complex shall not exceed NIL,

Sewage Treatment Plant:
The Residential complex shall install Sewage Treatment Plant ( 175 KLD Capacity) consisting of based on

SBR technology primary/ secondary and/ or tertiary treatment as is warranted with reference to influent
quality and operate and maintain the same continuously so as to achieve the quality of the treated effluent to

the following standards:
pH Between 5.5&90
Suspended Solids Not to exceed Not more than 20
BOD, 3 days, 27°C Not to exceed 10 mg/1
COD Not to exceed 50 mg/l
Oil & Grease Not to exceed 10mg/1
N-total Not to exceed 10mg/1
Fecal Coliform Less than 100 MPN/100ml

Sewage Disposal: '
The treated effluent shall be recycled to the maximum extent and remaining shall be used on land for

gardening and flushing. There shall not be any discharge outside the hotel unit.
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(iv) A good house-keeping shall be maintained within the complex premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system only

and shall not be allowed to find way in open areas.

) The unit shall install Oil and Grease Trap for effluent arising from its kitchen and shall have to comply with
the ‘General Standards for Discharge of Environmental Pollutants Part-A: Effluents’ notified under

Schedule-VIL.

(vi) The unit has to provide separate grey and dark waste water line with separate chambers/manhole before
diverting the waste water to the STP. Unit has to install oil and grease trap for the kitchen line and bar screen
at the inlet of STP. In addition to oil and grease trap proposed at the STP inlet.

(vii)  The unit should have zero discharge policy. i.e. the treated waste water may be re-used in process/green belt
development/or any other use as deemed fit by the unit with due permission from the Board.

(viii)  Unit shall install electronic flow meter at the inlet and exit of the Sewage treatment Plant. Also, electronic
flow meter has to be installed for the reuse of treated water for flushing.

(ix) The project proponent has to provide landscape bed of 600mmx600mm along the periphery and provide drip
pipe line for the usage of treated water. Plantations has to be provided in the said bed. The said bed will be in
addition to the green belt proposed in the project.

x) The STP equipment’s has to be provided with standby power backup from the DG set.
(xi)  High water absorbing plant such as banana plantations etc has to be provided to utilize STP treated water.

(xii)  The unit sh?ll prepare a standard operating Procedure, Log sheets, P&ID drawing, electrical drawing, Flow
Process chart and tank layout with dimension, Mechanical equipment’s specifications, and unit size
calculations and make it available at site of the STP.

(xiii) Closed shed for collection, storage and segregation of dry waste has to be provided at the entrance as per the
Solid Waste Management Rule 2016.Seperate Bin has to be provided for the domestic Hazardous waste.

(xiv)  The unit shall at his own cost get the effluent samples collected both before and after treatment and analyzed,
every month the parameters indicated above from a laboratory recognized by Ministry of Environment and
Forest under the Environment Protection Act, 1986 and rules there under and results shall be submitted
regularly to this Board, by 15 of the succeeding month.

(xv) Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the satisfaction of

the Board.
4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:
@) The Unit shall take adequate measures for control of noise levels from its own Sources within the
Premises in respect of noise. The limits are as follows:
Category of Area/ Zone Limits in dB (A) Leq
Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone ) 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

5. GENERAL CONDITIONS:

(i) At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass
pavers, paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.
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(ii) Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc and other
for supply of recycled water for flushing, landscape irrigation, car washing, thermal cooling, conditioning,
etc. shall be done.

(ii)) The project proponent has to provide landscape bed of 600mmx600mm along the periphery and provide
drip pipe line for the usage of treated water. Plantations has to be provided in the said bed. The said bed
will be in addition to the green belt proposed in the project.

(iv) The applicant shall not change or alter the quantity, the rates of discharge, temperature and the mode of
disposal of the effluent without previous written permission of the Board.

(v) The applicant shall provide facilities for collection of the samples to the Board staff.

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding on
the applicant.

(vil) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of
such discharge water/ air is being polluted.

(viii) The unit shall discharge the treated effluents preferably on land for irrigation/ gardening/ lawn within
their own premises or re-use after suitable treatment.

(ix) Stack heights for a (Diesel generator set(s) shall be as follows:

(x) Diesel Generator set(s): The minimum height of the stack to be provided with each generator shall be as per
the formula H = h + where H = total height of the stack in meters, h = height of the building in meters where
the generators is instalted and KVA = total generator capacity of the set in KVA.

The generator shall be installed in a closed area with a silencer and suitable noise absorption systems so as to
comply with the ambient noise level standards as mentioned below: The ambient noise level shall not exceed
75 dB (A) at a distance of 5 meters from the source.

(xi) The applicant shall provide ports in the chimney / stack and facilities such as ladder, platform etc. as per the
directions of Pollution Control Board for monitoring the air emissions and the same shall be open for
inspection and use the Board’s staff. The chimney / stack attached to various sources of emissions shall be
designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.

(xii} The industry shall implement the following Rules and Regulations notified by the Ministry if Environment and
Forests, Govt. of India. '
a) Hazardous and other Wastes (Management and Transboundary Movement) Rules, 2016 as amended

thereafier;

b) Manufacture, storage and Import of Hazardous Chemicals Rules, 1989;

c) Rules for the Mamfacture, Use, Import and Storage of Hazardous Micro — organism / - Genetically
Engineered Organisms or Cell, 1989,

(xiii} There shall not be any perceptible odour outside the complex premises.

(xiv) All the Rules and Regulations notified by the Ministry of Environment and Forests, Govt. of India in respect
of noise pollution control measures shall be followed to avoid nuisance to public.
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(xv) Notwithstanding anything contained in this conditional letter of consent, the Board hereby reserves its right
and powers under section 27(2) of the Water (Prevention and Countrol of Pollution) Act 1974 and under section
21(4) of the Air (Prevention and Control of Pollution) Act 1981 to review any or all the conditions imposed
hereby.

(xvi) Any change in the details made after the submission of the application/ after obtaining the Consent 10
Establish shall be brought to the notice of the Board immediately.

(xvii) The unit should obtain permission from the Forest Department/ Wild Life Board wherever applicable.

(xviii) The unit should implement rain water harvesting and ground water re-charge measures in consultation and
approval of the Water Resource Department, Government of Goa and Directorate of Industries, Trade and
Commerce, Government of Goa, before submitting an application for Consent to Operate.

(xix) The unit/ generator shall be responsible for safe and scientific collection, transportation, treatment and
disposal of Bio-Medical Waste as per the provisions made under the Bio-Medical Waste Management Rules,
2016. Any activity as defined under BMWM Rules has to obtain a separate Authorization from Goa State
Pollution Control Board.

(xx) The unit shail apply for Consent to Operate of the Board for the additional Production as required under
section 26 of the Water (Prevention and Control of Pollution) Act, 1974 and under section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 in the prescribed application form, 45 days before
commencing the additional Production Operations. '

(xxi) This Consent to Establish is granted without any prejudice to any of the permission(s) required under any
law, by laws. and regulations in force and this Consent to Operate is confined to matters arising out of the Air
Act and Water Act only.

(xxii) This Consent to Establish does not entitle the party to commence activities until and unless all the other
Permissions as required under the relevant statutes are obtained by the party and this Consent to Operate
is confined to matters arising out of the Air Act and Water Act only.

(xxiii) Reliable flow meter shall be installed to maintain record of water consumption/waste water consumption per
day. This records so maintained shall be made available to the Board official whenever required.

(xxiv) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xxv) The unit shall submit returns for disposal of batteries under the Battery Waste Management Rules 2022,
if applicable.

(xxvi) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules 2016 as
amended thereafter, if applicable.

(xxvii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management Rules
2016 as amended thereafter, if applicable.

(xxviii) The unit shall comply with the Guidelines and DUST Mitigation measures in handling Construction

material and C & D waste issued by central Pollution Control Board and are placed on Board website
goaspcb.gov.in.
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(xxix) The unit has to obtain no objection certificate from the Central Ground Water Authority, or the concerned
state authority for any ground water abstraction, if applicable.

(xxx) The manufacture, import, stocking, distribution, sale and use of single use plastic, including polystyrene and
expanded polystyrene, commodities as stated in the Plastic Waste Management Rules, 2021 and its
amendments thereafter shall be prohibited with effect from 1st July, 2022.

(xxxi) At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass
pavers, paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.

(xxxii) The unit shall ensure that the sewage treatment plant is operated and maintained by the builder for a
minimum period of 5 years and ensure efficient working of the same.

(xxxiii) The Builder shall have to maintain the sewage treatment plant for a minimum period of 5 years after
commissioning and ensure efficient working of the same.

(xxxiv) The unit has to use STP treated water for construction purpose instead of Fresh water/ground water.

(xxxv) The complex shall comply to the Guidelines and dust mitigation measures in handling Construction material
and Demolition waste issued by Central Pollution Control Board (CPCB) and are placed on Board website —

www. goaspeh.gov.in

(xxxvi) The unit shall install an online noise monitoring and dust monitoring station approved by USEPA, TUV or
CPCB, CSR at the boundary of the unit in consultation with the Board and connect the same to the Board’s
server within one month of the receipt of this consent and submit compliance report to the Board.

(xxxvii) The unit shall apply for consent to operate for the STP after its commissioning.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY

(Represented by: Shri Joe Mathias)

Survey No.249/1 - A, Opp. NIO Colony, Dona — Paula, Taliegao,
Tiswadi — Goa.

Copy to: - 1 Accounts Section
2 Concerned File
3 Guard File
Received Consent fee of: The capital Investment of the unit is Rs.24,78,08.000
Receipt no. Amount Date
1921378 Rs.70096/- CTE fees 27/09/2023

. Digitally signed by
Shamila Dos Shamila Dos

Mllag res Milagres Monteiro
M t - Date; 2024.01.12
onteiro 15658 +05730'

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board
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Goa State Pollution Control Board QEHS-CTE-F(06-03)

CUSTOMER FEEDBACK

Dcar Citizen / Customer,
We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

INZIERIrrees. Smss, s S, o S, S S SN S o

Contact ...
Email: ..vvviecenreniniiinnanns R 3 Date........ oo N, - = e

Namie Of the SETVICE GVAIIBA: v vnriueoiienicsies i sai s taiio e e astnnamnnios foribeavesesmssnsnsonsnsnssnesismeamnssmsinmsedfarerieresssmransssn

Artc you aware that service standards arc included in the Citizen’s Charter as available on Board’s website :www. zoaspeh, g in?
Yes [:] No

If yes, is the Citizen Charter simple and easy to understand?

~ 7~ -

Description of service delivery parameters Excellent Good Fair Average Poor
(Consents/Authorisation/RTI’’Complaints etc.) grading

=
Timc taken to deliver service in comparison to service
standards mentioned in Cifizen’s Charter

Reason for

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding services/schemes

Courtesy of staff

Board’s response in view of your query/requirement is to your
satisfaction

Date of your visit to the office and your overall experience

Suggestions for improvement, if any

S SRS PPN RIS O S

Signature & date

To,

The Member Secrctary,

Goa State Pollution Control Board,

Near Pilerne Industrial Estate,

Opposite Saligao Seminary, Saligao, Bardez, Goa. 403511

<  Please pote that your feedback is considered essential for overall improvement and development of Board functious in service of environment.

"'
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GOA STATE POLLUTION CONTROL BOARD
A T 75w Tg=ror Aea

(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board}

Phone Nos. : 0832-2407700 Ton Email lds: o
. 2407701, 2407702 e, Chalrman, GSPCB: chairman-gspcb.goa&@nic.in
2407703 | Member Secretary GSPCB: ms-gspcb.goa@iiic.in
_-M 4 Environment Englneer, GSPCB: ee-gspcb.goa.ric.in
Tel/Fax No. : 0832-2407700 w" Sclentist, GSPCB: scientist-gspcb.goa@nic.in
Office: goapcb@gspcb.in
No. 12/2019~PCB/119749/R0001043;’FLM!14965/AW‘<‘—/$’ Date:- 24/04/2020-
| t[¢fr o0
CORRIGENDUM

Sub: Consent to Establish under Section 26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981
order issued to M/s. Mathias Ocean Park

= Ref: 1. Consent to Establish under the Water Act, Air Act order bearing no. 12/2019-
-4 PCB/119749/R0001043 dated 23/12/2019.

In partial modification in the Consent to Establish under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 and under section 21 of the Air
(Prevention and Control of Pollution) Act, 1981, order issued to M/s. Mathias Ocean
Park, the description of the activity in the Order referred at (1) above may be read as
follows:

2. This Consent to Establish is valid for the establishing of:
Sr. No Description Capacity

1. Installation of a Sewage Treatment Plant for a| 105 KLD
Residential Complex comprising of 106 Flats (3BHK -92
nos and 4BHK-14 nos), 7 shops and a restaurant.

) . All other conditions mentioned in the Consent to Establish under the Water Act, Air Act order
cited at serial no, (1) above, remain unchanged.

-

o

M/s. MATHIAS OCEAN PARK RESIDENCY *
C/o. Mr. Joe Mathias,

Office at Mathias House,

House No. C-1/156,

Opp. Luis Gomes Garden, Campal Panaji - Goa

Typed by Checked by
e Ly BT IF L ceesnenssanes s
& V Bl « L/f
(Dr. Shaniila Monteiro)
1 Member Secretary

For Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp. E%éé’ g‘:’eminary. Saligao, Bardez, Goa - 403 511
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GOA STATE POLLUTION CONTROL BOARD
(An 1SO 9001-2015, SO 14001:2015, 1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, ggﬁ_" Ids: GSPCB:diiad i cabbiod
r——r——r— aiman, chairman-gspcb.goal@nic.in
2407701, 2407703 —_— Member Secretary, GSPCB: ms-aspcb.goa@nic.in
‘::;"’";" Office: mail.aspch@gov.in

No. 12/2023-PCB/1873501/R00013373 Date:25/06/2024

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 &
under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorisation under Rule
6 _of the Hazardous and other Wastes (Management and Transboundary Movement) Rules 2016 as
amended thereafter

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

CONSENT TO OPERATE AND AUTHORISATION is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)
(Red Category)
(Expansion)

Survey No. 249/1 - A, Opp. NIO Colony,
Dona — Paula, Taliegao, Tiswadi— Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the
provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that
may be made further and subject to the following terms and conditions:

1. This Consent to operate and Authorization is valid up to six months from the date of issue of this
consent for the trial operation of the sewage treatment plant.

2. This Consent to operate and Authorization is valid for the operation of:
Sr. No Description Capacity
1. Residential and commercial complex having 94 Nos- 3 —mmmmen
BHK flats, 12 Nos- 4 BHK flats, 56 Nos -Shops and 1
Nos Restaurant having 247 Nos Persons seating capacity.

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(i)  The daily quantity of effluent from the complex (sewage & sullage) shall not exceed 80 K.L.D.

(il)) Sewage Treatment Plant:
The residential complex shall treat domestic effluent in existing Sewage Treatment Plant (105 KLD

capacity) based on SBR technology consisting of primary/ secondary and/ or tertiary treatment as is

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
Page 1 of 8
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(iii)

(iv)

™)

(vi)

(vii)

160

warranted with reference to influent quality and operate and maintain the same continuously so as to
achieve the quality of the treated effluent to the following standards:

| Parameters Discharge on land for irrigation
' pH Between 55&9.0
| Total Suspended Solids Not to exceed 20 mg/l B
BOD, 3 days, 27°C Not to exceed 10 mg/1
COD Not to exceed 50 mg/1
N-total Not to exceed 10 mg/1
Fecal Coliform Less than 100 MPN/100ml
| Oil & Grease Not to exceed 10 mg/1

The complex shall maintain and operate Oil and Grease Trap for effluent arising from its kitchen
and shall have to comply with the ‘General Standards for Discharge of Environmental Pollutants
Part-A: Effluents’ notified under Schedule-VI within three months of issue of this consent and
thereafter submit compliance report to this office.

Sewage Disposal:
The treated effluent shall be recycled to the maximum extent and remaining shall be used on land for

gardening and toilet flushing. There shall not be any discharge outside the complex premises.

The complex shall at his own cost get the effluent samples collected both before and after treatment and
analyse, every month the parameters indicated above from a laboratory recognized by Ministry of
Environment and Forest under the Environment Protection Act, 1986 and rules there under and results
shall be submitted regularly to this Board.

A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent coliection system
only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:
All the Solid wastes arising in the unit premises shall be properly classified and disposed off to the
satisfaction of the Board. The total quantity shall be segregated and treated as follows

Srt. no. Type of segregated solid waste | Quantity Disposal
1 Non-Biodegradable (dry) | 88 kg/day |To be disposed through the local
waste village panchayat or waste collector

| i authorized by GSPCB

2 ‘Biodegradable (wet) waste 209 To be Composted within the premises
kg/day through an Organic waste composter

(OWC)
3. Used Cooking Oil To be disposed to registered or
authorized agency approved by the

Board

(viii) The applicant should upload monthly statement (below format) regarding the solid waste

generation online. -
Sr. | Date | Quantity of Name of agency collecting the | Authorized Signatory
wet/dry waste wet/ dry waste

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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4.

(i)

(iii)

(iv)

)

(vi)

(vii)

ol 4561

The unit should operate facility for converting bio-degradable /organic waste generated from the
residential complex to compost so as to meet the standard for compost prescribed in the Solid
Waste Management Rules, 2016.

The unit should have zero discharge policy. i.e, the treated waste water may be re-used in process/green
belt development /or any other use as deemed fit by the unit with due permission from the Board.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

The unit shall maintain and operate air pollution control system of adequate capacity for the following
equipments

| Sr.no |Name of No of Capacity | SOz NOx |HC CO |[PM
| Equipments/ Install Kg/Hr
: Installation ation (g/kw-hr)
| 1 D.G. set 02 320KVA 062 |[9.2 1.3 35 |03
| 2 D.G. set 02 150KVA 0.19 |92 1.3 35 |03 |
The unit shall erect the chimney(s) of the following specifications:
Sr. No | Chimney attached to Height
1 D.G. set (320KVA) 6 meters (each)
D.G. set(150KVA) 5 meters (each)
The unit shall observe the following standards:-
| Sr. No | Type of fuel Quantity /hr
|1 D.G. set (320KVA) 18 liters /hour
2 D.G. set(150KVA) 10 liters/hour

The unit should provide Stack Port Hole and Platform which is to be designed as per CPCB
guidelines Method 1 Part 1 of Stack Monitoring —Material & methodology for isokinetic sampling,
within three months from the date of issue of this consent and submit compliance report to this
office.

The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule I of the Environment (Protection) Rules, 1986.

The unit should carry out emission monitoring from the stacks connected to D.G. set once in a year from
a laboratory recognized by Ministry of Environment and Forest under the Environment Protection Act,
1986 and the result shall be submitted to this Board by the 15" of subsequent month.

The unit shall take adequate measures for control of noise levels from its own sources within the
premises in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq

Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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162

(viii) The unit shall provide exhaust chimney for the Kitchen and the same has to be provided 1.5mtrs above

(ix)

(1)

(i)

(iii)

(iv)

)

(vi)

(vii)

the nearest building or 1.5mts above the roof of the units building whichever is higher.

The unit shall comply to the Notification issued by the Department of Environment vide
Notification Series I No.5 dated 2" May 2024 as amended thereafter regarding The Noise Pollution
(Regulation and Control) Rules 2000, in view of the directions dated 15/03/2019 issued by the
Hon’ble NGT in O.A.681/2018.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT, HANDLING AND TRANSBOUNDRY MOVEMENT) RULES 2016
AS AMENDED THEREAFTER:

The unit is hereby granted authorization to operate a facility for storage and disposal of hazardous wastes
as specified below:

Sr. no | Category | Type of waste Quantity Mode of disposal
To recycler registered with SPCB
1 5.1 Used /Spent Oil | 0.01MT/annum | and having valid authorization of
SPCB

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rule made there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the botel unit
by the person authorized shall constitute a breach of his authorization.

It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to close
down the facility.

The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of these
wastes into the sub surface soil or ground water.

The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to ensure
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due
to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The

(ix)
)

(xi)

endorsed copy shall be furnished to the Goa State Pollution Control Board.

Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

The occupier shall maintain the records for collection, storage and disposal of hazardous waste in Form 3
of as per Hazardous And Other Waste (Management & Transboundary Movement) Rules 2016 as

amended thereafter.

The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCCMS systems.

Page 4 of 8
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(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main gate
providing details as follows in English and Konkani languages:-

» Hazardous Waste category number.

. Hazardous Waste quantity number.

= Treatment facility for each category.

. Mode of disposal for each category.

n Hazardous Waste Authorization number, date and validity period.
= Water Consent number, date and validity period.

. Air Consent number, date and validity period.

= Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.
(xiv) The unit shall submit online annual returns in prescribed format on or before 30™ June of every year.

6 GENERAL CONDITIONS:

() The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the
effluent/ emission or hazardous wastes or control equipments provided for without previous permission
of the Board.

(ii) The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes to
the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees
in addition to the prescribed consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of

such discharge water/ air is being polluted.

(v) This Consent to Operate is granted without any prejudice to any other permissions(s) required under any
laws, by — laws and regulations in force. This Consent to Operate is confined to matters arising out of the
Air Act and Water Act only.

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant.

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April to March by 30" September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992.

(viii) This Consent does not entitle the party to commence activities until and unless all the other Permissions
as required under the relevant statutes are obtained by the party and this Consent to Operate is confined
to matters arising out of the Air Act and Water Act only.

(ix) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation
per day. The records so maintained shall be made available to the Board officials
whenever required.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(x) The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board /
reinspections due to non compliances observed by the Board & monitoring carried by the Board.

(xi) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xii) The unit shall submit returns for disposal of batteries under the Battery waste Management Rules 2022, if
applicable.

(xiii) The unit shall submit returns for disposal of e - waste under the E- Waste (Management) Rules 2022, if
applicable.

(xiv) The unit shall submit returns for disposal of plastic waste under the Plastic Waste (Management) Rules
2016 as amended thereafter, if applicable.

(xv) The import, stocking, distribution, sale and use of single use plastic, including polystyrene and
expanded polystyrene, commodities as stated in the Plastic Waste Management (Amendment)
Rules, 2021shall be prohibited with effect from the 1st July, 2022.

(xvi) The unit shall provide dedicated shed for solid waste management has to be provided and the solid
waste has to be collected in segregated manner.

(xvii) Unit has to install electronic flow meter at the inlet and exit of the Sewage treatment Plant. Also
electronic flow meter has to be installed for the reuse of treated water for flushing.

(xviii) The unit shall comply to the Guidelines and DUST Mitigation measures in handling Construction
material and C & D waste issued by Central Pollution Control Board and are placed on Board
website goaspcb.gov.in", if applicable

(xix) The Builder shall operate and maintain the sewage treatment plant effectively for an initial period
of five years and ensure efficient working of the same.

(xx) The unit has to obtain no objection certificate from the Central Ground water Authority, or the
concerned state authority for any ground water abstraction, if applicable.

(xxi) The occupier shall prepare a standard operating Procedure, Logsheets, P&ID drawing, electrical
drawing, Flow Process chart and tank layout with dimension, Mechanical equipments
specifications, Residential/Commercial Complex size calculations and make it available at site of
the STP.

(xxii) The STP equipment has to be provided with standby power backup from the DG set.

(xxiii) High water absorbing plant such as banana plantations etc has to be provided to utilize the
treated water.

(xxiv) The unit has to provide filtration after disinfection, ozonation for odour /color removal before
treated water is used for gardening or dual plumbing for flushing.

(xxv) Unit needs to look into the aspect of increasing the biodegradation time in the SBR stage and
submit compliance report to this office within one month of date of issue of this consent.

Ncar Pileme Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(xxvi) The unit shall comply to the Circular issued by the Board regarding “ Mechanism/Guidelines for
Control of Pollution and Enforcement of Environment norms at individual establishments and the
area/cluster of Restaurants/hotels/motels/banquets etc. in view of the NGT Order in OA No
400/2017 dated 10/06/2021 and as amended thereafter.

(xxvii) The unit shall submit a Bank Guarantee amounting to Rs.25 lakhs (Rupees twenty five lakhs only)
with a validity period of three years within 30 days of issue of this Consent for ensuring
compliance to the consent to operate condition. Non-compliance to the consent conditions will
result in the forfeiting of the Bank Guarantee and necessary action will be initiated as per rules.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY

Represented by Shri. Joe Mathias

Survey No. 249/1 - A, Opp. NIO Colony, Dona — Paula, Taliegao, Tiswadi — Goa.

Copyto:- 1. Accounts Section
2. Concemed File

3. Guard File

Received Consent fee of: The capital Investment of the unit is Rs.63,36,23,437/-

Challan no. Amount Date

68690 Rs. 1008800/- (Consent fees) 08/03/2024

Shamila Digitally signed
by Shamila Dos
Dos Milagres

MII res Monteiro
ag Date: 2024.06.25

Monteiro 11:17:33 +05'30'

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

Ncar Pilerne Industrial Estate, Opp. Saligao Scminary, Saligao, Bardez, Goa-403 511
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Goa State Pollution Control Board QEHS-CIE-F(06-03)

CUSTOMER FEEDBACK

Dear Citizen / Customer,
We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

INAME ;s viacersracs waismsscsiaiios et s e e e S R b S e TR CONLACE: sianvswnaintnmssbvimimes visssie i sme
Address:
T e e T ) a T T T

Name of the service availed:

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website :www.goaspeb.gov.in?
v (] v (]
If yes, is the Citizen Charter simple and easy to understand?

Yes D No D

Description of service delivery parameters Excellent | Good Fai | Average | Poor | Reason for
(Consents/Authorisation/RTI’s/Complaints r grading
etc.)

Time taken to deliver service in comparison to
service standards mentioned in Citizen’s Charter
Quality of service (accuracy, completeness)
Knowledge of dealing hand / staff regarding
services/schemes

Courtesy of staff

Board’s  response in view of  your
query/requirement is to your satisfaction

Date of your visit to the office and your overall
experience

Suggestions for improvement, if any

Signature & date
To,
The Member Secretary,
Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary, Saligao, Bardez, Goa. 403511

% Please note that your feedback is considered essential for overall improvement and development of Board functions in
service of environment.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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GOA STATE POLLUTION CONTROL BOARD

(An ISO 9001-2015, 1SO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, R 1 S E?:?“ Ids: cspes: it T
et alrman, . chailrman-g .Q 1n

2407701, 2407703 —_— Member Secretary, GSPCB: ms-gspch.goa@nic.in
",‘:;"";’ Office: mail.gspcb@gov.in

No0.12/2023-PCB/2011488/R00014062 Date: 28/06/2024

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules 2016 as amended thereafter.

[To be referred as Water Act, Air Act and HW (M& T) Rules respectively]

RENEWAL OF CONSENTTO OPERATEAND AUTHORIZATION is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)
(Red Category)

Survey No. 249/1 - A, Opp. NIO Colony,
Dona — Paula, Taliegao, Tiswadi— Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the
provisions of HW (M, H& T) Rules, subject to the provisions of the Act and the Rules and the Orders that
may be made further and subject to the following terms and conditions:

1.  This Renewal of Consent to Operate and Authorization is issued in supersession of the earlier Consent
Orders issued vide Order No.2/2018-PCB/92647/R000685 dated:15/03/2019 is valid for a period of up

to six months from the date of issue of this consent.

2. This Renewed Consent to operate and Authorization is valid for the operation of:
Sr. No Description Quantity

1. Residential complex consisting of 364 flats. ———

3.  CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(i)  The daily quantity of effluent from the Residential Complex (sewage & sullage) shall not exceed 170
KLD.

(i) Sewage Treatment:
The residential complex shall treat domestic effluent existing sewage treatment plants based on SBR

Technology(175 KLD Capacity) consisting of primary/ secondary and/ or tertiary treatment as is
warranted with reference to influent quality and operate and maintain the same continuously so as to
achieve the quality of the treated effluent to the following standards:

Parameters Discharge on land for irrigation
pH Between 55&9.0
Total Suspended Solids Not to exceed 20 mg/1
BOD, 3 days, 27°C Not to exceed 10 mg/1

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

4.

(1)

168

COD Not to exceed 50 mg/1 E
Oil & Grease Not to exceed 10 mg/1 :
N-total Not to exceed 10 mg/1 N
Fecal Coliform Less than 100 MPN/100 ml |

Sewage Disposal:
The treated effluent shall be recycled to the maximum extent and remaining shall be used on land for
gardening. There shall not be any discharge outside the unit premises.

The unit shall at its own cost get the effluent samples collected both before and after treatment and
analyse, every month the parameters indicated above from a laboratory recognized by Ministry of
Environment and Forest under the Environment Protection Act, 1986 and rules there under and
results shall be uploaded in the portal of the Board.

A good house-keeping shall be maintained within the premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection
system only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board.The total quantity shall be segregated and treated as follows:
Sr. no. | Type of segregated solid | Quantity Disposal

waste

1. Dry Waste
3 Wet waste

To be disposed through the
Village Panchayat Taleigao

150kg/day
100 kg/day

The applicant should upload monthly statement (below format)regarding the solid waste generation
online:
Sr.
No.

Date Authorized Signatory !

Name of agency collecting
the wet/ dry waste

Quantity of
wet/dry waste

The unit should have zero discharge policy. i.e. the treated waste water may be re-used in
process/green belt development/or any other use as deemed fit by the unit with due permission from
the Board.

The unit should operate facility for converting bio-degradable /organic waste generated from
the residential complex to compost so as to meet the standard for compost prescribed in the

Solid Waste Management Rules, 2016.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

The unit shall maintain and operate air pollution control system of adequate capacity for the
following equipment

Sr. No.

of SO, PM

Kg/Hr

NOx | HC CO

(g/kw-hr)

No
Installation

Name of Capacity
Equipments/

Installation

D.G Set 02 125 KVA 09 (9.2

[ 1.3 | 3.5 103

(i1)

The unit shall erect the chimney(s) of the following specifications:

Sr. No

Chimney attached to Height

Ik

D.G Set (125 KVA) 22Mts

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(111) The unit shall observe the following standards:-

Sr. No Type of fuel Quantity /hr
1. H.S.D for (D.G.Set of 125 KVA) 12.5 litres/hr

(iv) The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of
Stack Monitoring — Material & methodology for isokinetic sampling

(v) The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule I of the Environment (Protection) Rules, 1986.

(vi) The unit should carry out emission monitoring from the stacks once in a year from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act, 1986 and
the result shall be submitted to this Board.

(vil) The unit shall take adequate measures for control of noise levels from its own sources within the
premises in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential-Area 55 45
Silence Zone 50 40
Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

5. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT AND TRANSBOUNDARY MOVEMENT) RULES 2016 AS
AMENDED:

(i)  The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below:

Sr. | Category | Type of waste Quantity Mode of disposal
No
1. Sl Used /Spent Oil | 0.010 MT/annum To recycler registered with SPCB and
having valid authorization of SPCB

(1) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and
the rule made there under.

(iif) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel
unit by the person authorized shall constitute a breach of his authorization.

(v) It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to
close down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of

these wastes into the sub surface soil or ground water.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
Page 3 of 7



4570

(vii)

170

The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to
ensure that these wastes are delivered to the designated facility preventing pilferage and clandestine
disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The

(ix)
x)

(xi)

(xii)

endorsed copy shall be furnished to the Goa State Pollution Control Board.
Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

The occupier shall maintain the records for collection, storage and disposal of hazardous waste in
Form 3 of as per Hazardous And Other Waste (Management & Transboundary Movement) Rules 2016
as amended thereafter.

The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCCMS systems.

The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main
gate providing details as follows in English and Konkani languages:-

Hazardous Waste category number.

Hazardous Waste quantity number.

Treatment facility for each category.

Mode of disposal for each category.

Hazardous Waste Authorization number, date and validity period.

Water Consent number, date and validity period.

Air Consent number, date and validity period.

Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90

days.

(xiv) The unit shall submit online annual returns in prescribed format on or before 30™ June of every year.

6. GENERAL CONDITIONS:

@

(i)

(iii)

(iv)

)

The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the
effluent/ emission or hazardous wastes or control equipments provided for without previous
permission of the Board.

The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes
to the Board staff.

An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent
fees in addition to the prescribed consent fees.

The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result
of such discharge water/ air is being polluted.

This Consent to Operate is granted without any prejudice to any of the permission(s) required under
any law, by laws and regulations in force and this Consent to Operate is confined to matters arising
out of the Air Act and Water Act only

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be
binding on the applicant.

(vii)) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial
Year ending April to March by 30" September of the succeeding year as per the provisions of the rule
14 of the Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation
per day. The records so maintained shall be made available to the Board officials whenever required.

(ix) The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board/
reinspections due to non -compliances observed by the Board & monitoring carried by the Board.

(x)  The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xi) The unit shall submit returns for disposal of batteries under the Battery Waste Management Rules
2022, if applicable.

(xii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules 2016 as
amended thereafier, if applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management Rules
2016 as amended thereafter, if applicable.

(xiv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board and are
placed on Board website goaspcb.gov.in

(xv) The import, stocking, distribution, sale and use of single use plastic, including polystyrene and
expanded polystyrene, commodities as stated in the Plastic Waste Management (Amendment)
Rules, 2021 shall be prohibited with effect from the 1st July, 2022.

(xvi) Unit has to install electronic flow meter at the inlet and exit of the Sewage treatment Plant within
three months of issue of the consent and submit compliance report to the Board.

(xvii) High water absorbing plant such as banana plantations etc has to be provided to utilize the
treated water.

(xviii) The unit has to obtain no objection certificate from the Central Ground water Authority, or
the concerned state authority for any ground water abstraction, if applicable.

(xix) The unit shall provide dedicated shed for solid waste management and the solid waste has to be
collected in segregated manner.

(xx) The occupier shall prepare a standard operating Procedure, Logsheets, P&ID drawing, electrical
drawing, Flow Process chart and tank layout with dimension, Mechanical equipments
specifications, Residential/Commercial Complex size calculations and make it available at site of
the STP.

(xxi) The STP equipment has to be provided with standby power backup from the DG set.

(xxii) The Unit shall maintain records of the water consumption, treated water from the STP and the
STP operation details on daily basis.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez -Goa-403511
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(xxiii) The Builder shall operate and maintain the sewage treatment plant effectively for an initial
period of five years, before handing over the same to the residents of the society.

(xxiv) The unit shall operate and composting facility for the wet waste and maintain daily records of
all the waste generated, treated aid disposed from the premises and submit a compliance
report to the Board within one month from the date of issue of this consent.

(xxv) The unit shall submit a Bank Guarantee amounting to Rs.25 lakhs (Rupees twenty five lakhs
only) with a validity period of three years within 30 days of issue of this Consent for ensuring
compliance to the consent to operate condition. Non-compliance to the consent conditions will
result in the forfeiting of the Bank Guarantee and necessary action will be initiated as per rules.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)

Survey No. 249/1 - A, Opp. NIO Colony,

Dona — Paula, Taliegao, Tiswadi— Goa.

Copy to: 1 Accounts Section
2 Concerned File
3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs.73,15,50,000/-
Receipt No. Amount Date
2058190 Rs.1008800.0/- (Air and Water Consent fees). 11/01/2624

Shamila Digitally signed
by Shamila Dos

Dos Milagres

HY Monteiro
M Ilag r_eS Date: 2024.06.28
Monteiro 12:30:54 +05'30"
(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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Goa State Pollution Control Board QEHS-CIE-F(06-03)
CUSTOMER FEEDBACK

Dear Citizen / Customer,

We appreciate you for sparing a few minutes for giving us your valuable fecdback on our services

WNAIMNE © osmnsmmm s s i SN AT i S A s e e e B s s saanss Contact

A AT S i g T 0 A T S e e P O A o B e e B G R R R R R A O
T e Date

Name of the service availed: s s s i s e S S S A e ST T ek S v A ETe o e s PR s

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website :www.goaspcb.gov.in?

Yes No

If yes, is the Citizen Charter simple and easy to understand?

Yes D No B

Description of service delivery parameters Excellent | Good Fair | Average | Poor | Reason for

(Consents/Authorization/RTI’s/Complaints etc.) grading

Time taken to deliver service in comparison to service

standards mentioned in Citizen’s Charter

»Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding

services/schemes

Courtesy of staff

Board’s response in view of your query/requirement is

to your satisfaction

Date of your visit to the office and your overall

experience

Suggestions for improvement, if any

Signature & date

To,

The Member Secretary,

Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary,
Saligao, Bardez, Goa. 403511.

«* Please note that your feedback is considered essential for overall improvement and development of Board functions in
service of environment.
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GOA STATE POLLUTION CONTROL BOARD

MIRTUGYUIAAHE D

(An ISO 9001-2015, 1SO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, s Ty e I(E:?:a;irllLdS: csren i
g sl airman, B: chairman- .goa@nic.in
2407701, 2407703 : R Member Secretary, GSPCB: ms-gspcbh.goa@nic.in
-y Office: mail.gspch@gov.in
No.12/2024-PCB/2530724/R00017222 Date:02/04/2025

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of
Pollution) Act. 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 as amended thereafter .

[To be referred as Water Act, Air Act and HW (M& T) Rules respectively]
RENEWAL OF CONSENTTO OPERATEAND AUTHORIZATION is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)
(Red Category)

Survey No. 249/1-A, Opp. NIO Colony, Dona — Paula, Taliegao, Tiswadi— Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization
under the provisions of HW (M, H& T) Rules, subject to the provisions of the Act and the
Rules and the Orders that may be made further and subject to the following terms and
conditions:

1.  This Renewal of Consent to Operate and Authorization is issued in supersession of the earlier
Consent Orders issued vide Order No.12/2023-PCB/2011488/R00014062 Date: 28/06/2024is

valid upto 28/12/2028.
2.  This Renewed Consent to operate and Authorization is valid for the operation of:
Sr. No. | Description _ Quantity
1. Residential complex consisting of 364 flats. | =

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:
(i) The daily quantity of effluent from the unit (sewage & sullage) shall not exceed 200KL.D.

(i) Sewage Treatment:
The unit shall treat domestic effluent into sewage treatment plant (240 KLD Capacity) based
on SBR Technology consisting of primary/ secondary and/ or. tertiary treatment as is
warranted with reference to influent quality and operate and maintain the same continuously
so as to achieve the quality of the treated effluent to the following standards:

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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Parameters Discharge on land for irrigation

pH Between 5.5&9.0

Total Suspended Solids Not to exceed 20 mg/l

BOD, 3 days, 27°C Not to exceed 10 mg/1

COD Not to exceed 50 mg/1

Oil & Grease Not to exceed 10 mg/1

N-total Not to exceed 10 mg/1

Fecal Coliform Less than 100 MPN/100 ml

(i) Treated Sewage Disposal:
The treated effluent shall be recycled to the maximum extent for flushing and remaining shall
be used on land for gardening. There shall not be any discharge outside the unit premises.

(iv) The unit shall at its own cost get the effluent samples collected both before and after
treatment and analyse, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act,
1986 and rules there under and results shall be uploaded in the portal of the Board.

(v) A good house-keeping shall be maintained within the premises. All pipes, valves and drains
shall be maintained in leak-proof condition. Floor washings shall be maintained to the effluent
collection system only and shall not be allowed to find way in open areas.

(vi) Non-Hazardous Solid Waste: :
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board. The total quantity shall be segregated and treated as follows:

Sr.no. | Type of segregated | Quantity Disposal

solid waste

l. Dry Waste 100 kg/day | To be disposed through Board
registered waste collector/ Local body
2. Wet waste 150 kg/day | To be composted onsite in Organic

waste Converter

(vii) The applicant should upload monthly statement (below format)regarding the solid waste
generation online:

Sr. Date Quantity of | Name of agency collecting | Authorized

No. wet/dry waste the wet/ dry waste Signatory

(viii) The unit should have zero discharge policy. i.e. the treated waste water may be re-used in
process/green belt development/or any other use as deemed fit by the unit with due
permission from the Board.

(ix) The unit should operate facility for converting bio-degradable /organic waste generated
from the residential complex to compost so as to meet the standard for compost
prescribed in the Solid Waste Management Rules, 2016.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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4.
(1)

(i)
(iii)

(iv)
™)

(vi)

(vid)

()

176

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:
The unit shall maintain and operate air pollution control system of adequate capacity for the
following equipment:

Sr. Name of | No of | Capacity | SO, NO, | HC | CO PM

No. Equipments/ | Installatio Kg/Hr (g/kw-hr)
Installation n

L D.G Set 02 125 KVA | 0.54 92 [13 [35 [03

The unit shall erect the chimney(s) of the following specifications:

Sr. No | Chimney attached to Height
1. D.G. Sets(125 KVA) 22Mts (each)
The unit shall observe the following standards:
Sr. No Type of fuel Quantity /hr
1. H.S.D for (D.G.Sets of 125 KVA) 26.2litres/hr (each)

The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1
Part 1 of Stack Monitoring — Material & methodology for isokinetic sampling

The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96
of Schedule I of the Environment (Protection) Rules, 1986.

The unit should carry out emission monitoring from the stacks once in a year from a
laboratory recognized by Ministry of Environment and Forest under the Environment
Protection Act, 1986 and the result shall be uploaded on the Board’s portal.

The unit shall take adequate measures for control of noise levels from its own sources within
the premises in respect of noise. The limits are as follows:

Category of Area/ Zone Limits in dB (A) Leq

Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m: to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND
OTHER WASTES (MANAGEMENT AND TRANSBOUNDARY MOVEMENT)

RULES, 2016, AS AMENDED THEREAFTER:

The unit is hereby granted authorization to operate a facility for storage and disposal of
hazardous wastes as specified below:

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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Sr. No. | Category Type of | Quantity Mode of disposal

waste
L. 5.1 Used /Spent | 0.010 To recycler registered with SPCB
Oil MT/annum and having valid authorization of

SPCB

(i) The authorization shall comply with the provisions of the Environment (Protection) Act,
1986 and the rule made there under.

(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous
waste without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
hotel unit by the person authorized shall constitute a breach of his authorization.

(v) It is a duty of the authorized person to take permission of the Goa State Pollution Control
Board to close down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or
- seepage of these wastes into the sub surface soil or ground water.

(vil) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes
to ensure that these wastes are delivered to the designated facility preventing pilferage and
clandestine disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous
wastes. The endorsed copy shall be furnished to the Goa State Pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous
waste in Form 3 of as per Hazardous And Other Wasté¢ (Management & Transboundary
Movement) Rules 2016 as amended thereafter.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous
waste through online OCCMS systems.

(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the
main gate providing details as follows in English and Konkani languages:-

w Hazardous Waste category number.

" Hazardous Waste quantity number.

Treatment facility for each category.

Mode of disposal for each category.

Hazardous Waste Authorization number, date and validity period.

Water Consent number, date and validity period.

Air Consent number, date and validity period.

Quantity and Nature of Hazardous Chemicals being used.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more

than 90 days.

(xiv) The unit shall submit online annual returns in prescribed format on or before 30" June of

®

(ii)

(iii)

(iv)

)

(vi)

(vii)

cvery year.

GENERAL CONDITIONS:

The unit shall not change or alter the quantity, quality of discharge, temperature or the mode
of the effluent/ emission or hazardous wastes or control equipments provided for without
previous permission of the Board.

The unit shall provide. facility for collection of samples of effluent, air emissions and
hazardous wastes to the Board staff.

An application in prescribed form along with the prescribed fees for renewal of Consent
shall be submitted at least 60 days before the expiry of validity of this Consent. An
application for remewal of Consent submitted after expiry of the validity shall
accompany with penalty of 50% of the Consent fees in addition to the prescribed
consent fees.

The Board shall be forthwith informed of any accident or unforeseen event involving
discharge of any poisonous, noxious or polluting matter into a stream or well or on land or
into the atmosphere, as result of such discharge water/ air is being polluted.

This Consent to Operate is granted without any prejudice to any of the permission(s) required
under any law, by laws and regulations in force and this Consent to Operate is confined to
matters arising out of the Air Act and Water Act only

The Board reserves the right to amend or add any conditions in this consent and the same
shall be binding on the applicant.

The unit shall submit to this office, the Environmental Statement Report in Form V for the
Financial Year ending April to March by 30™ September of the succeeding year as per the
provisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water

(ix)

x

(xi)

generation per day. The records so maintained shall be made available to the Board officials
whenever required.

The unit shall bear the cost of analysis / monitoring in case of complaints received by the
Board/ reinspections due to non -compliances observed by the Board & monitoring carried by
the Board.

The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act
1991, to the Board office as applicable.

The unit shall submit returns for disposal of batteries under the Battery Waste Management
Rules 2022 as amended thereafter, if applicable.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules
2022 as amended thereafter, if applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste
Management Rules 2016as amended thereafter, if applicable.

(xiv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board and
are placed on Board website goaspcb.gov.in

(xv) The import, stocking, distribution, sale and use of single use plastic, including
polystyrene and expanded polystyrene, commodities as stated in the Plastic Waste
Management (Amendment) Rules, 2021shall be prohibited with effect from the 1st July,
2022.

(xvi) Unit shall install electronic flow meter at the inlet and outlet of the Sewage treatment
Plant.

(xvii) High water absorbing plant such as banana plantations etc. has to be provided to utilize
the treated water.

(xviii) The unit has to obtain no objection certificate from the Central Ground water
Authority, or the concerned state authority for any ground water abstraction, if
applicable.

(xix) The unit shall provide dedicated shed for solid waste management and the solid waste
has to be collected in segregated manner.

(xx) The occupier shall prepare a standard operating Procedure, Logsheets, P&ID drawing,
electrical drawing, Flow Process chart and tank layout with dimension, Mechanical
equipments specifications, Residential/Commercial Complex size calculations and make
it available at site of the STP.

(xxi) The STP equipment has to be provided with standby power backup from the DG set.

(xxii) The Unit shall maintain records of the water consumption, treated water from the STP
and the STP operation details on daily basis.

(xxiii) The unit shall provide an acoustic enclosure for the blowers used in the Sewage
Treatment Plant (STP).

(xxiv) The Builder shall operate and maintain the sewage treatment plant effectively for an
initial period of five years, before handing over the same to the residents of the society.

(xxv) The unit shall operate and composting facility for the wet waste and maintain daily
records of all the waste generated, treated and disposed from the premises and submit a
compliance report to the Board within onemonth from the date of issue of this consent.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xxvi) The unit has to install display board mentioning the information related to Water, Air
and hazardous waste as per the CPCB guidelines.

(xxvii) The unit shall comply w.r.t. condition no. 6(xvi), 6(xxiii), 6(xxv) & 6(xxvi) within three
months time period from the date of issue of this consent to operate order and submit
compliance report towards the same with this Office.

(xxviii)The unit shall submit detailed table of the project from the date of start as per the
recommendations of the 49™ TAC meeting within one month of the date of issue of this

consent.

(xxix) The unit shall ensure compliance to the consent to operate conditions with regards to
sewage treatment plant for which the bank guarantee shall be retained by the Board.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)

Survey No. 249/1-A, Opp. NIO Colony,

Dona — Paula, Taliegao, Tiswadi— Goa.

Copy to:

1 Accounts Section

2 Concerned File 3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs.73,15,50,000/-

Receipt No. Amount Date
2058190 Rs.1008800/- (Air and Water Consent fees). 11/01/2024
. Digitally signed
Shamila Dos ;| 2,27 *'9

by Shamila Dos

Milagres Milagres Monteiro

Date: 2025.04.02

Monteiro  |y.45.07 10530

(Dr. Shamila Monteiro)
Member Secretary

Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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Goa State Pollution Control Board QEHS-CIE-F(06—03)
CUSTOMER FEEDBACK

Dear Citizen / Customer,

We appreciate you for sparing a few minutes for giving us your valuable feedback on our services
PP Y parmg gIving us

Name : Contatl

AQAIESS. «oeccommnran smamnamen s §5 SRS AR SRR TSI Sy R 3 B S e T A T
EADEL v e s e e e emeeeee o e AR REHGASSSrarssmmarTt SEemereenASSERPSAs SEoo d H LREHAG REs B R Datessiiesmscsnsnssspiais
Nameofthe SErvice aVailed:. .. .yuisicerssiiivtsnesveseitars snsmmsesarassspansronnesssssdsssiiintaasamimrenemmnnner ittt s

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website

awww. goaspeb.gov.in?
Yes No

If yes, is the Citizen Charter simple and easy to understand?
Ll U ()

'FDescription of service delivery parameters Excellent | Good Fair | Average | Poor | Reason foﬂ

(Consents/AuthorizationfRTI’s/COmplaints etc.) grading

Time taken to deliver service in comparison to service

standards mentioned in Citizen’s Charter

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding

services/schemes

Courtesy of staff

Board’s response in view of your, query/requirement is

to your satisfaction

Date of your visit to the office and your overall

experience

Suggestions for improvement, if any

To,

The Member Secretary,

Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary,
Saligao, Bardez, Goa. 403511.

% Please note that your feedback is considered essential for overall improvement and development of Board
functions in service of environment.

Near Pilerne Industrial Estate, Opp.- Saligao Scminary, Saligao-Bardez Goa-403511
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EENCIN TEST IR ASORATARY DD INVATE iaairsr
//—_l\SLN TESTING LABORATORY PRIVATE Uil
i \\I) :) Recognized by MOEF & CC, iSO 9001:2015 , [SO14001:2015,

\__,5/ IS0 45001:2018 & GLP Certified Laboratory
N NO.23, JDN Layout,10"Cross , Raghavendra Industrial Area ,Thigalarapalya Main Road,
Peenya 2" Stage , Bengaluru - 560058, Karnataka, India.

Mob : 8538888098 , 9538888097, E - mail:info@sInlabs.com , Web : www.sinlabs.com

TEST REPORT

Page No.:1of1

Issued To :M/s. MATHIAS CONSTRUCTION PVT. LTD. - “Mathias Customer Reference : Verbal

Ocean Park”
Date of Receipt : 06/03/2025

249/1-A, Taleigao Plateau, Dona-Paula, Tiswadi Goa
Date of test start : 06/03/2025

Date of Completion Of test : 10/03/2025

Sample Particular Ambient Air Quality Monitoring
Sampling Location ' Centre of the Site
Results:
Sl. | Parameters Units Resuits NAAQM Test Method
No. Standard
01 | Particulate Matter (PMyg) ug/m?d 68.1 100 Max IS 5182 (Part 23) :1985
02 : Particulate Matter( PM; s) pg/m?3 29.2 60 Max CPCB Manual : 2012
03 | Sulphur Dioxide (S0,) pg/m? 21.3 80 Max IS 5182 (Part 2) :2001
04 | Nitrogen Dioxide (NOy) pg/m?3 36.5 80 Max IS 5182 {Part 6) :2006

Report Status: The above tested parameters are within the NAAQM Standards.

**********End of the Report**********

\i. —
Authorised Signatory .

Note : 1, The results listed pertain only to the tested samples and applicabie parameters.
2. Samples will be destroyed after 15 days from the date of issue of test certificates unless & otherwise specified and
all perishable samples will be destroyed immediately after tests conducted.
3. This report is not be reproduced either wholly or in part and can not be used an evidence in the count of law
and should not be used in any advertising media without prior written permission.
4. Sampling not done by us, unless specified.
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TESTHNG LABORATORY PRIVATE LIMITED
(( NS ) Recognized by MOEF & CC, IS0 9001:2015 , 1S014001:2015 .
N && (SG 45001:2018 & GLP Certified Laboratory . :
o NO.23, JDN Layout,10"Cross , Raghavendra Industrial Area ,Thigalarapalya Main Road,
Peenya 2" Stage , Bengaluru - 560058, Karnataka, India. |
Mob : 9538888098 , 9538888097, E - mail:info@sInlabs.com , Web : www.sInlabs.com

TEST REPORT

Page No.:1of1
| Report No : SLNTL2500300151B Report Date . 10/03/2025
Issued To :M/s. MATHIAS CONSTRUCTION PVT. LTD. -
“Mathias Ocean Park”
249/1-A, Taleigao Plateau, Dona-Paula, Tiswadi Goa Date of Receipt  : 06/03/2025
Sample Particular

Customer Reference :Verbal

Noise Level Monitoring
LDate of Sampling 06/03/2025

Test Method: IS 9989: 1981

['sl. No Sample Location Results dB(A)
L min L max Leq
01 East Side Boundary Area 45.8 57.8 51.8
02 West Side Boundary Area 44.6 63.1 53.8
03 North Side Boundary Area 429 64.7 53.8
04 South Side_Boundary Area 43.3 62.4 52.8

Note: Noise level stipulated by KSPCB
Residential area is 55 dB (A) (During day time} and 45 dB (A) (During Night Time),
Commercial area 65 dB {A) {During day time), and 55 dB (A) (During Night Time),
Industrial area 75 dB (A) (During day time), and 70 dB (A) (During Night Time)

?

**********End of the Report**********

\ =
Authorised Signatory

Note : 1. The results listed pertain only to the tested samples and applicable parameters. %
2. Samples will be destroyed after 15 days from the date of issue of test certificates unless & otherwise specified and
all perishable samples will be destroyed immediately after tests conducted.
3. This report is not be reproduced either wholly or in part and can not be used an evidence in the count of law
and should not be used in any advertising media without prior written permission.
4. Sampling not done by us, unless specified.
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> NO.23, JDN Layout,10"Cross , Raghavendra Industrial Area ,Thigalarapalya Main Road,
Peenya 2" Stage , Bengaluru - 560058, Karnataka, India.

Mob : 9538888098 , 9538888097, E - mail:info@s!nlabs.com , Web : www.sInlabs.com

TEST REPORT Page No. 1 of 2

Report No : SLNTL2500300151C Report Date : 10/03/2025
Issued To :M/s. MATHIAS CONSTRUCTION PVT. LTD. - “Mathias Customer Reference :Verbal
Ocean Park” ' ;
249/1-A, Taleigao Plateau, Dona-Paula, Tiswadi Goa Date of Receipt 06/03/2025

Date of test start : 06/03/2025

Date of Completion Of test : 10/03/2025

Sample Particulars : Ground Water
Parameters Results Maximum Maximum Test Method

Acceptable Limits Permissible
(in mg/L) Limits (in mg/L)
| (As per IS 10500:2012)
Colour, Hazen Units <5 5 15 1S:3025/Part-4
Odour Agreeable Agreeable Agreeable 1S:3025/Part-5
Taste Agreeable Agreeable Agreeable IS:3025/Part-8
pH Value 7.39 6.5—-8.5 No Relaxation IS:3025/Part-11
Turbidity, NTU <1 1 5 1S:3025/Part-10
Total Dissolved Solids, mg/L 818.0 500 2000 1S:3025/Part-16
Electrical Conductivity, us/cm 12200 | 0 1S:3025/Part-14
Chloride as CI, mg/L 258.0 250 1000 1S:3025/Part-32
Total Hardness as CaCOs, mg/L 310.0 200 600 1S:3025/Part-21
Calcium as Ca, mg/L 74.5 75 200 1S:3025/Part-40
Magnesium as Mg, mg/L 30.1 30 100 APHA
Sulphate as SO4, mg/L 38.2 200 400 1S:3025/Part-24
Fluoride as F, mg/L 0.3 1.0 1.5 IS:3025/Part-60
Chromium as Cr®, mg/L <0.01 0.05 No Relaxation 1S:3025/Part-52
Residual Free Chiorine, mg/L <0.1 0.2 1 1S:3025/Part-26
Total Alkalinity as CaCQO3, mg/L 357.0 200 600 15:3025/Part-23
Nitrate as NOs, mg/L 3.7 45 No Relaxation IS:3025/Part-34
Copper as Cu, mg/L <0.01 0.05 1.5 APHA
Iron as Fe, mg/L <0.1 0.3 No Relaxation APHA
Manganese as Mn, mg/L <0.1 0.1 APHA
Phenolic Compounds, mg/L Not Detected 0.001 . APHA
Mercury as Hg, mg/L Not Detected 0.001 No Relaxati APHA |
ato?y

Note : 1. The results listed pertain only to the tested samples and applicable parameters.

2. samples will be destroyed after 15 days from the date of issue of test certificates unless & otherwise specified and
all perishable samples will be destroyed immediately after tests conducted.

3. This report is not be reproduced either wholly or in part and can not be used an evidence in the count of law
and should not be used in any advertising media without prior written permission.

4. Sampling not done by us, unless specified.
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S5 SLN TESTING LABORATORY PRIVATE LIMITED ¢

- :) Recognized hy MOEF & CC, 1SO 9001:2015,1S014001:2015, @

— 5 ISO 45001:2018 & GLP Certified Laboratory

U= NO.23, JDN Layout,10°Cross |, Raghavendra Industrial Area ,Thigalarapalya Main Road,
Peenya 2" Stage , Bengaluru - 560058, Karnataka, India.

Mob : 9538888098 , 9538888097, E - mail:info@slInlabs.com , Web : www.sInlabs.com |

TEST REPORT Page No.2 of 2

Report No : SLNTL2500300151C Report Date : 10/03/2025
Issued To :M/s. MATHIAS CONSTRUCTION PVT. LTD. - “Mathias Customer Reference : Verbal
Ocean Park” ]
249/1-A, Taleigao Plateau, Dona-Paula, Tiswadi Goa Date of Receipt :_06/03/2025

Date of test start : 06/03/2025

Date of Completion Of test : 10/03/2025

Sample Particulars : Ground Water
Parameters Results Maximum Maximum Test Method

Acceptable Limits Permissible Limits
{in mg/L) (in mg/L)
B (As per IS 10500:2012)

Cadmium as Cd, mg/L Not Detected 0.03 No Relaxation - APHA
Selenium as Se, mg/L Not Detected 0.01 No Relaxation APHA
Arsenic as As, mg/L Not Detected 0.02 No Relaxation APHA
Cyanide as CN, mg/L Not Detected 0.05 No Relaxation APHA
Lead as Pb, mg/L Not Detected 0.01 No Relfaxation APHA
Zinc as Zn, mg/L <0.5 5 15 APHA
Anionic Detergent as MBAS, <0.1 0.2 1.0 APHA
mg/L
Aluminjum as Al, mg/L <0.01 0.03 0.2 APHA
Boron as B, mg/L <0.1 0.5 1 APHA
Total Coliform, MPN/100mi Not Detected Not Detectable 151622 -1981
E, Coli, MPN/100mlI Not Detected Not Detectable I1S1622-1981

Remarks: The given water sample conforms to IS 10500: 2012 specification for above tests.

¥REXXEEnd of the Report******

Note : 1. The results listed pertain only to the tested samples and applicable parameters.
2. samples will be destroyed after 15 days from the date of issue of test certificates unless & otherwise specified and
all perishable samples will be destroyed immediately after tests conducted.
3. This report is not be reproduced either wholly or in part and can not be used an evidence in the count of law
and should not be used in any advertising media without prior written permission.
4. Sampling not done by us, unless specified.




TESTING LABORATORY PRIVATE LIMITED &
Recogmzed by MOEF & CC , IS0 9001:2015,1S014001:2015, it
NO 23, JDN Layout, 10‘“Cross Raghavendra Industrial Area ,Thigalarapalya Main Road,
Peenya 2" Stage Bengaluru - 560058, Karnataka, India.
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IS0 45001:2018 & GLP Certified Laboratory TS
Mob : 9538888098 , 9538888097, E - mail:info@slnlabs.com , Web : www.sInlabs.com

TEST REPORT Page No.1of1
Report No : SLNTL2500300151D Report Date : 10/03/2025
Issued To :M/s. MATHIAS CONSTRUCTION PVT. LTD. - “Mathias Customer Reference : Verbal
Ocean Park” .
| 249/1-A, Taleigao Plateau, Dona-Paula, Tiswadi Goa Date of Receipt :_06/03/2025
' Date of teststart : 06/03/2025
Date of Completion Of test : 10/03/2025
Sample Particulars : Soil Sample
Sl. No Parameters Results Test Method
01 Coarse Sand, % 18.0 Department of Agriculture &
02 Fine Sand, % 29.0 Cooperation
03 Silt, % 250 Ministry of AgriCuItt{re
04 Clay, % 28.0 Government of India
05 pH (1:2.5) 7.39
06 Electrical Conductivity (1 : 2.5), us/cm 448.2
07 Organic Carbon, % 0.65
08 Nitrogen as N, mg/kg 236.0
09 Phosphorous as P, mg/kg 113.0
10 Potassium as K, mg/kg 184.0
11 Chloride as CI, mg/kg 171.0
12 Moisture, % 7.3
13 Magnesium as Mg, mg/kg 136.0
14 Colour Reddish Visual Method
15 fron as Fe, mg/kg 169.0 USEPA 3050B: 1996
16 Copper as Cu, mg/kg 8.0
17 Mercury as Hg, mg/kg <0.01
18 | Cadmium as Cd, mg/kg <0.01
19 Selenium as Se, mg/kg <0.01
20 Arsenic as As, mg/kg <0.01
21 Lead as Pb, mg/kg <0.01
22 Zinc as Zn, mg/kg 9.2
23 Manganese as Mn, mg/kg 4.9
24 Cyanide as CN, mg/kg Absent /Q'SEPAQOlG 2010

*HEX¥IEXEN Of the Report******

Note : 1. The results listed pertain only to the tested samples and applicable parameters.
2. samples will be destroyed after 15 days from the date of issue of test certificates unless & otherwise specified and
all perlshable samples will be destroyed immediately after tests conducted.
3. This report is not be reproduced either wholly or in part and can not be used an evidence in the count of law
and should not be used in any advertising media without prior written permission.
4. Sampling not done by us, unless specified.
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ANNEXURE - IV
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ANNEXURE -V




3 4593

Screenshot of the EC Compliance, Annual Form V submission, Half
yearly compliance reports, STP water quality reports and DG stack
emission reports made accessible on Company’s website

HOME  ABOUT  AREASTATEMENT  LIFESTYLE LOCATION  AMENITIES ~ GALLERY

Compliances as per the Environmental Clearance of the Project
In zempliance with conditions stated in the Environmental Clearance dated 28.11.2019, at S, no 6 {"General Canditions” during post construciion phase),
sub point f, g and h, the tollowing information is uploaded:

a. Environmeantal Clearance far the project elick here

. Annual Form V submissicn (2023-2024) click here

. Half yearly campliance report {April2024-Sept 2024) click hare
d. STP water quality reports {Jan 2625; click here

e, DG stack emission reports {Feb 2024) click here

Compliances

OGO
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ANNEXURE - VI
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Th13|st0|nformtheGeneralPubIlclhatwdecommumcatlon
dated 16th May, 2007 bearing No. 21-16/2007-1A. I
Coverement of India, Ministry of Environment & Forests
has accorded Envirgnmental Clearance to Mr. Joe
" Mathias, M/s. Mathias Constructions Pvt. Lid., Goa for
construction of a Residential Projectin SurveyNo 249/1-A
situated-at Taleigao Village, Tiswadi, Panjim-Goa.

Copies of Clearance lefters -are available with the Goa
Pollution Control-Board and may also be seen on the
website of the Ministry of Environment and Fomsts at
http//www.envior.nic.in’

This is published in accordance with Part B Clause 8 of
the above letter.

JOE MATHIAS

\ , MiS. MATHiAS CONST PV

/

\\ FOR THE UEMRRGATIBN l]F

THE PRIVATE FORESTS - |

‘In compliance fo the order of the Hon'ble High Cotirt of Bombay and as
per the niotice of the Chief Secretary of Goa dated 17/01/2005 regarding
Survey & demarcation of Private Forests identified by the Sawant and
Karopurkar Committzes, the survey & demarcation of private &:res!s will
be mdertaken in Tiswadi, Detalls are s IJ!'IdEh‘

Taluka  Village ' Survey Nos.
= Gaupdaulim 151,155, 16/0 -
' Bainguinim 1611, 2612, 31,32,
Eila 77, 79,136, 138
Gaoli-Moula 311,392
Mandur 431
Siridaa 41, 42, 43, 44 llE 49 50, 51, 53,
a - |54, 55 Yo
TISWAD! | Fatayiim 5310, 10617, 9800, 676, G775, 7/,
87/3,9712,9711, 107M, 10712.
Curca 25,41, 44.
Neura-0-Piqueno | 23 (Part) -
Morambi-o-Grande | 256, 257, 232, 230, 229, 258, 259,
1 231,227, 225,224,226
Chimbe! 40H, 4010, 42/2
Balim 181
Azossim 34/0, 8N

The work of demarcation and surveying of the above identified private
forests along with the adjoining private forest areas shall be wmed out
tentatively from 21/04/2007.

The owners of the above survey Nos. and adjoining Survey No= having
forest land / free vegetation in their lands are requested to be present
at the lime of demarcation and extend full co-operation for the smooth
execution of the work.

_/
e

oo

1 h{ o 25/08[ET Baicic 1

TEREER NET FEE—
ho DESIPRTIS-TH04/2007-08/764

T ers ale invited for ihe supply of Uniform/Kit Articles tc the
\5 Persunnel by the Direcior of Fire and Emergency Services
St Inp... Panaji -- Goa, on behalf of the Governor of Goa. Tha
tender should be seated and superscribed as *Tender for supply
of Articles of Clothing and Equipments {Uniform / Kit Articles)”,
Tender forms are available in the Directorate of Fire ana
Emergency Services, St. Inez, Panaji — Goa upto 17.00 hours
on 06/06/2007 on payment of Rs. 200/ (non-refundable} on at
working days. Rs. 50/- will be charged extra if required by Post.
_ The las} date for submission/receipt of fender is uplo 15,00
hours on 07/06/2007, which will be opened on the same day
at 16 00 hours in the presence of lenderefs or lheir authorizad
reprpSentatives,

 The righ to accept or reject any or aII tenders wnhout assigning
ny redson ‘thereof is reserved by thé Direclor: of Fire and
572.«.

Soudpi. DU6sI7 )

ncy. Sennces

P
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._u....—'?.-a.n"‘—'—"_""”_"“‘
m THE HIGH COURT OF BOMBAY, AT GOA
ORIGINAL JURISDICTION
COMPANY IE)EI:IHN'QON NO. /2007

CTED’
! WITH COMPANY APPLICATION NO.22 /2007
e IN THE MA'!TER OF: CI?S(PANES ACT, 1956,
|

N ’I‘HE‘. MATTER OF SECTIONS 391 TO 394 OF THE |
i OMPANIES ACT 1956

l rN THE MATTER OF SBE!(JNG SANCT!GN FOR SCHEME:I
|0F AMALGAMATION OF VARCA HOLIDAY BEACH,
{ RESORTS PRIVATE LIMITED WITH W, INVESTERING |
| INDIA) PRIVATE LIMITED.
{VARCA HOLIDAY BEACH RESORTS PRIV}.TE L[MITED,J
a' Company incorporated -under -the provisions of
! 'Compames Act, 1956 (Act 1 of 1956} “having its Re istered |

Office. at. Shop Nos.. 11:& 12 Ga.rdcn. pposttc'

I P.W.D. Office, St Incz, Panajl—Gozz." ... PETITIONER. i

' ' NOTICE:OF PETITION:

i
1 A Petition dated 1/5/2007 urider Sectidns 391 to 394
iof the Companies Act, 1956 was presented by the
| Petitionér above named for sanctioning -of the Scheme ||
| of Amalgamation of *Varca Hohday Bea Resms Private .

| Limited " (Transferor - Compaxszr with "W. Iovestering
g ndia) Private Limited eret Compa.n_L ‘and the |
efition was ddmitted b the Hon'ble Court of |

JBomba at Goa on 4/5/2007, and the smd Petition is-
[ fixed ! T ‘hearing belore the Ho) n'ble Company Judge
lon 29/6/2007 at 10.30 AM. or smn thereafter as per |
| the convenience of the court.
2 Any person desiring to support or oppuse the said |
ition at the hearing, should send to the Pelitioner’s
ﬁ vocate Notice of his intention assigned by him or his
| Advocate, not latier thar four days before the date fixed,
for hea;rmg of tHe Petition. The address of the chmncrs
Advocate is as under:
“Shri M. S. Soaak,
Advocate, -
6-7, 4" Floor, Navelcar Arca
Atmaram Bnrkar Road, Panaji- Goa 403 001
: 3.The grounds of objection o1 a copy of the Affidavil should]
be furnished with such Notice to Sle Petitioner's Advocate. |
A copy of the Petition will be furnished by the undersigned |
to any person requiring the same on pavmem of prescribed |
charges for the same. sd/-

Place:Panafi-Goa. Mahesh S, Sonakj|
Dated: 22/_’6/200?- Advocate for the Pe: tltlDH.Er i

e e
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vehiclag ang 0. 06/ET/19-20 for

i tinserviceahla materfals and the same is disgl d
enaj) | | on th me I8 displaye:
i 013 | on the website WWW.e-fender.goa.gov.in for participation of the

08, Inspecti f -
ers are ! alloweg from ummm“neﬂmn of scrap ftems/lots will be

§ e below .India’s officia]
o poveff}‘ line, Tharoor said.

; During the debate, |
Vinayak Raut (Shjy g
s said unemployme
Sof the rise, the farn

n in distess and tra
unhappy.

He claimed that the
Mudra scheme to Provide
Ioans to marginal sections
of thesociety has the max-
imum number of nop per- J
forming assets. : i 1

T i) S t?}1& go»ember. 2019 bearing No. 3-181-2010/STE-DIR/168,
Sg?lﬂd beniiﬁtth& em such accorded Prior Environmental Clearance to
schemes an €y should | |, Joe Mathias, M/s. Mathias Construction Pyt Ltd., Panaji - Goa,
netremain on paper, for construction of Resigen '

Shiv  Sena recently

sidential cum Commergial Project in property
bearing Surve No. 249/1-Aof Village Talei -Goa.

E: broke ranks with the NDA ; . R

#e w© form a government

disposal of condeminad

ders are all w @ﬁﬂg e 0 06/01/2020 during Office hours on

DYAT 1 191/2019

. PUBLIG NOTICE’

Thjs i8 to inform the

This is published in ac

ﬁ&p in Maharashira i th thq referred letter,

I8 support of the Nationals

- ist Congress Party and the j
Congress.

cordance with condition 14 {1) of the above

JOE MATHIAS
Date: 04/12:2019 MIS. MATHIAS CONSTRUCTION PVT: LTD.

ptic

| edc : lesingts o
(e away 4 e from M/s Khandelwal Molasses Bulk Carrier Pvt. L ?’

F- |

ompany duly incorporated under the Indian Companies Act, 1956

.End %?\%ng %ts Corrg:orate Office at # 203, Mahavir Complax,

Hyderbasti, Ranigunj, Secunderabad 500003 al] that FLAT bearing

‘No.103 in Block-C on the First Floor admeasuring 84.54 sqmts super

builtup areain the Projectknown as the ETERNAL WAVE escribed in

y . detail gerein under, they having acquired the same vide Deed of Saj=

®  corded an operating ratio | | 52 23/09/2014 executed before the Sub Registrar of Bardes ang
" of 98.44 per cent in 2017-

istered under Book-1 Dacument bearin R Station No.BRZ-
. : E’iﬁfsemm-zms,cn Numher_BRZD?_s_odageg 12/03/2015.
' 18whichis the worstin the Any personsentity (corparate or otherwise) having any right Etle
DI 10 | interest, benefit, claim or demand in or to the said Flat thereof by way
-Previous 10 years. 5 of sale, exchange, gift, lease, tenancy, license, assignment, mo
A measure of expendit- - -

charge, lien, trust, family arrangem: . T : |
i inhei st, easement, 0ssession, ma ntenance,
T o sho L 5 2;2':':{]::12?‘?: lg;f?gfof'dﬂffd.mf. ree/judgment of any cour.t't;:" a"g
operating ratio shows how other agreement, understanding or otherwise howsoever to the s'a;u‘
i ilway is | | Flat may lodge their claims and objections if any to the sald propos
efficiently the ra ks sale, are given notice to make the same lm”‘;’;‘ el ?En_ ”{",,3 |
. operating and how healthy suppt il enm %1: #"ﬂ?:mgfpfbimﬁgmsmm
}ts ﬁnapces are. An szﬁt s gimni; .iﬁch {tshall _ddzemﬁ gﬁ?ﬁﬁﬂ: :}miﬁgtbineﬁugx :
Ing ratio of 98.44 pe ¢ | | fromany one mmt'h:e?ﬁ{er proposes sal i o s
LA raﬂW&YS. e 'm.d't:;?hggndivimwtiu}i&ﬁrgnqg_;o such claimsand_objgcr_iqr_ns,-
Rs98.44t0earnRs100. | tbﬁﬂﬂw pgr'son whatsoever and the same, if any, shall be considered
- The national auditor in | |

waived and/oraband
its report on railways’ fin- | — ———
st o railways would || | All that Fiz; bearig
have ended up with a neg- | | o oo Al e : £7923.43 sqmts
ative balance of Rs 5,676.29 | S Cnstructed on t"'?“’p"m‘g- iring 16282.35 sa mi:
crore instead of a surplus | | Ve, N ree following proper

%) i1 ] Hy

) i or Survey No.191/1 and 193/_14 total)

of Rs 1,665.61 crore but for | f 3. (. surveyed under Survey No,CRi/L 4nd 193/14 fotaly
’ o P L o -ardmeas

[ Mt b

ent/settlement. encumbrance.

:5 loc C ?)n the Firsthlpgll*
qfeet 140 sq ftbalconyareain to

sale e up %rea cnna-yt.ructed area
own as "THE ETERNAL




197

ACTION TAKEN REPORT

SL CONDITIONS COMPLIANCE REPLY

No.

i Rainwater harvesting for | Rainwater harvesting tank of 113KLD, which
roof runoff and surface | collects water from roof/surface run-off, is
runoff has not been | constructed in the basement of Sector-4.
implemented. Substantial land is open in Sector - I, II and III
[Operational ~ Phase - | with local vegetation. The Project Proponent has
Specific Condition no. ii, | dug re-charge pits at several locations in
EC dated 16.05.2007]. Sector - II considering the gradient and

topography of the land. These re-charge pits are
helping in re-charging the ground water table at
the same time the local vegetation are kept intact
that are further acting as biological barriers to
slow down surface flow and enhance re-charge
potential at the same time protecting soil from
erosion. The said project is otherwise ongoing.

ii. Solid waste management | Solid waste is properly collected and segregated
has not implemented | at dedicated waste collection areas with
properly.  [Operational | adequate space at Sector-1 and Sector-4 and the
Phase - Specific Condition | collections areas are properly maintained.
no. iii, EC dated
16.05.2007 Pictures show the dedicated solid waste collection

areas in the project.
‘ | 'é’ |
iii. | Greenbelt design along | Green belt has been implemented along part of

the periphery of the plot
has not been developed
[Operational Phase -
Specific Condition no. v,
EC dated 16.05.2007]

the periphery of the project and treated water
from STP is used to water this area in Sector-1
(Mathias Ocean Park) and Sector-4 (Prestige
Ocean Crest).

4597
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Pictures showing green belt design along the
entry and periphery of the project.

iv.

Six monthly monitoring
reports are not submitting
to RO [General Condition
no. ii, EC dated
16.05.2007]

The six-monthly compliance reports have been
submitted to the MOEFCC- Regional Office
regularly. Acknowledgments of half yearly
compliance reports submitted to the RO are
attached at Annexure-1.

Copies of the NOC
granted by the Fire
Department and copies of
CTO have not been
submitted [Condition no.
7 of, EC dated 16.05.2007]

Fire NOC's have been obtained for both Sector-1
and Sector-4 at the time of completion of the
project. Copies of the Fire NOC obtained are at
Annexure -IL.
Renewal of Consent to Operate
(CTO)(No.12/2024-PCB/ 2530724 / R00017222)
has been obtained for 240KLD capacity STP at
Sector-1 on 02-04-2025
Consent to Operate
(CTO)(No.12/2023PCB/1873501/R00013373)
has been obtained for 105 KLD capacity STP at
Sector-4 on 25-06-2024. The renewal for the CTO
is currently under process at the Goa State PCB.
CTOs are at Annexure -IIL

vi.

PP had advertised in only
one local (English
language) [Condition no.
8, EC dated 16.05.2007]

Advertisement regarding EC clearance was
published in one local newspaper named
Navhind Times in 2007 and 2019. Newspaper
advertisement is at Annexure- IV.

Solid waste management
has not implemented
properly [General
Condition no. i, EC dated
28.11.2019]

Solid waste is properly collected and segregated
at dedicated waste collection areas with
adequate space at Sector-1 and Sector-4 and the
collections areas are properly maintained.

Viii,

Bio-methanation  plant
has not been set up yet

The project has been obtained environmental
clearance in the year of 2007 and partially
development has been carried out with organic
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[General Condition no. iii,
EC dated 28.11.2019]

solid waste generation quantity of 273 kgs/day
for which OWC has been installed to convert the
organic waste to manure and same has been
used in garden area. Later on, environmental
clearance has been obtained in the year of 2019
with 106 number of units which organic waste
generation of 954 kg/day which is handled
using OWC and manure is sent to garden area.
Bio methanation is not feasible for the project
which we have justified during the appraisal of
the project because of the following reasons:

1. Quantity of waste generated is less which
is not feasible to put up the unit as per the
supplier.

2. Since the occupancy won't be complete in
the residential units throughout the year
as the project is located in Goa, it is
difficult to ascertain the constant supply
of waste to bio methanation unit.
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Pictures showing the OWC’s provided at the
_ project.
Dry waste and wet waste are segregated at site
and all collected waste is collected by Village
Panchayat of Taleigao as per its letter dated 02-
04-2025. The same is attached in Annexure-V.

4601

No dedicated e-waste
storage facility was seen
at the site [General
Condition no. iv, EC

dated 28.11.2019]

Substantial E-waste is not generated at the site,
but provisions of E-waste bins have been
provided at site and collected by authorized
collection vendors.
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Pictures showing provision for e-waste collection
and storage.

Use of water saving
devices/fixtures were not
installed at  Sector-1
apartment complex
[General Condition no. ix,
EC dated 28.11.2019]

Water saving devices/ fixtures such as low flow
flushing systems, low flow faucets, aerators have
been installed in the common bathrooms and
toilets at Prestige Ocean Crest (Sector-4).

Pictures showing the tap fixture with aerator at
Prestige Ocean Crest Sector-4.
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e P
Dual flow flush system is installed at Sector-4
apartment bathrooms.

Low flow aerator taps installed at apartments
at Mathias Ocean Park, Sector-1.

Dual flow flush system is installed
at Sector-1 apartment bathrooms.

4603
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x1.

Dual plumbing lines have
not been installed at
Sector-4 apartment
complex [Condition no. x
& xi, EC dated 28.11.2019]

Dual plumbing lines have been installed in
both Sector-1 and Sector-4. The wastewater
generated is taken directly to STP and treated
water is used for non-portable purposes such
as flushing and gardening and landscape in
Sector-1 and Sector-4.
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Pictures of Dual plumbing lines for fresh water
and for use of treated water.

xii.

No Development Zone
(NDZ) was not earmarked
[Condition no. xvi, EC
dated 28.11.2019]

This site doesn’t fall within No Development
Zone (NDZ) or buffer zone.

xiii.

Copies of all the requisite
permissions/ NOCs/Lice

'nses etc. that they have

obtained from the various
competent authorities
were not  submitted
[Condition no. xvii, EC
dated 28.11.2019]

All the approvals with respect to the project
development has been obtained which includes
Environmental clearance, Consent for
Establishment, Consent to Operate and NOC for
supply of drinking water. Other permissions
from planning authorities have also been
obtained prior to commencement of
construction.

All permissions were sent by email to RO
MOEFCC, Bangalore office on 13-09-2024
including title documents. We are submitting
the same again herewith for your kind perusal.

Further details are at Annexure-VI

xiv.,

The agreement/ contract
with the buyers/
resident's association,
copy of any declaration,
etc. wrt to Sewage
treatment plant (STP)

Noted. Will be handed over as soon as the society
registration is processed.

4605
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contract has not been
submitted [Additional
Specific Condition no. i,
EC dated 28.11.2019]

No e-waste dump
/ dedicated e-waste
storage  facility @ was
provided [Additional
Specific Condition no. iii,
EC dated 28.11.2019]

There is no substantial e-waste generation in the
complex, however E-waste storage is provided
at Sector-1 and at Sector-4 which gets collected
by authorized collection venders.

Pictures showing provision for e-waste collection
and storage.

XV1.

PP has not submitted
detoils of the measures

Rooftop Solar is utilized for various purposes at
both Scctor-1 and Scctor-4.
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taken by them to comply
with the prescribed ECBC
guidelines  [Additional
Specific Condition no. viii,
EC dated 28.11.2019]

ooftop Solar power net mtering system of
28KV A provided at Sector-4.

] ihdes | I AN LTI Lt
Rooftop Solar geysers provided at roof tops at
Sector-1.

4607
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Rooftop Solar power with battery system 4KVA
provided for streetlights/ common areas at
Sector-1.

XVii.

Water saving devices/
fixtures were not installed
at Sector-1 apartment
complex [Additional
Specific Condition no. ix,
EC dated 28.11.2019]

Water saving devices/fixtures such as low flow
flushing systems, low flow faucets, aerators have
been installed in the common bathrooms and
toilets at Sector-4.

Low flow flush system is installed in bathrooms
at Sector-1.
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Dual plumbing lines have
not been installed at
Sector-4 apartment
complex [Additional
Specific Condition no. x &
xi, EC dated 28.11.2019]

Dual plumbing lines installed in both Sector-1
and Sector-4
Treated water used for flushing, gardening and
landscape in Sector-1 and Sector-4.

Xix.

Solar based electric power
to each unit for at least
two bulbs/light and one
fan as proposed by PP
was not provided
complex [Additional
Specific Condition no. xii,
EC dated 28.11.2019]

Since providing solar power for each unit for
two bulb is not feasible in terms of connection
and maintenance, solar power has been
provided for common facility more than the
requirement of individual unit. Details as
follows;

Solar power net metering system of 28KVA
provided at Sector-4
Solar geysers provided at roof tops at Sector-1
Solar power with battery system 4KVA
provided for streetlights/ common areas at
Sector-1.

Please refer to pictures attached at point xvi.

Solid waste management
has not implemented
properly. [General
Condition no. d, EC dated
28.11.2019]

Solid waste management collection area is
maintained and managed in a hygienic matter in
both Sector-1 of Mathias Ocean Park and Sector-
4 of Prestige Ocean Crest.

Please refer to pictures attached at point ii.

xxi.

PP did not furnish any
report on the study of the
topography and natural
drainage pattern of the
site, before and after the
development of the
building complexes.
[General Condition no. e,
EC dated 28.11.2019]

The corresponding EC condition states as
follows:

“...e. PP should not disturb the natural drainage
and as far as possible and maintain the original
topography while designing for landscape
development by planting local plant species and
which are not alien to the prevailing
environment.”

As per our understanding, there is no mention of
submitting a report on study of topography and
natural drainage pattern.

XX1i1.

Half-yearly compliance
reports with respect to
the ECs granted to the
project are not regularly
being submitted to RO.

The six-month compliance reports have been
submitted to the MOEFCC- Regional Office

since 2020 after receiving the EC in Nov2019.
Acknowledgments of half yearly compliance

4609
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[General Condition no. f,

reports submitted to the RO are attached at

EC dated 28.11.2019] Annexure -I

xxiii. | Copy of the NOC from the | There is no forest land or protected/eco-
Forestry & Wildlife angle | sensitive area on the site. Therefore, Forest and
including clearance from | Wildlife clearance are not applicable.
the Standing Committee
of the National Board for
wildlife, obtained if any,
was not found in the
records complex [General
Condition no. 1, EC dated
28.11.2019]

xxiv. | Separate  funds  for | The data for budgetary provision was submitted
implementation of | and presented to SEIAA prior to submission of
environmental protection | EC. The details are provided at Annexure- VIL
measures /EMP along
with item wise break up
have not been submitted.

[General Condition post
construction phase no e,
EC dated 28.11.2019]

xxv. | The status of compliance | EC, Annual Form V, Half Yearly Compliance
with the stipulated EC | report, STP water report and DG stack emission
conditions, including | report is uploaded on the company website
results of monitoring of | https:/ /oceanparkresidency.com/compliances.
the environmental quality | php
parameters were not | Screenshot of the webpage is at Annexure- VIIL
found in the company's
website. [General
Condition post
construction phase no g,

EC dated 28.11.2019]

xxvi. | Form V copy was not | The environmental statement for each financial
found in the company's | year in Form-V is submitted and the same has
website been uploaded on the company website-
(http:/ / oceanparkresiden | https:/ /oceanparkresidency.com/compliances.
cy.com/) [General | php
Condition post
construction phase no h, | Screenshot of the webpage is at Annexure- VIIL
EC dated 28.11.2019]

xxvii | No dedicated used oil | Used Oil is collected and stored safely for Sector-

storage facility was seen
at the site. [General
Condition post

1 and handed over to the party which is
authorised by the GSPCB.
Used Oil is collected and stored safely for Sector-
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construction phase no. |,

4 and handed over to the party which is

EC dated 28.11.2019] authorised by the GSPCB.
D | FETOL
Picture showing t: a_e_dicated collection area for
used oil at the project
xxvit | Copy of approval | Currently, no ground water is extracted in the

obtained for extracting

ground water is not
submitted. [General
Condition post

construction phase no. n,
EC dated 28.11.2019]

operation of Ocean Park (Sector-1) and Ocean
Crest (Sector-4). PWD water is being used.

A copy of PWD water letter / permission is
attached at Annexure- IX.
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ANNEXURE -1
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‘ Gmail M/s. Mathias Construstion Pvt Ltd <mathiascendec@gmail.com>

Six monthly compliance report for the period of October 2022 to March 2023 By
M/s. MATHIAS CONSTRUCTION PVT. LTD “MATHIAS OCEAN PARK”

1 message

Mon, Jul 24, 2023 at 1:30 PM

M/s. Mathias Construction Pvt Ltd <mathiascon4ec@gmail.com>
To: rosz.bng-mefcc@gov.in
Cc: malikarjun badami <badamimv@gmail.com>

Respected sir,
Please find the attached covering letter, EC copy and EC compliance report along with annexures for
half yearly compliance submission to the period of October 2022 to March 2023 for our proposed

project.

Duration :  October 2022 to March 2023  (Half yearly compliance)

Project Name: by M/s MATHIAS CONSTRUCTION PVT. LTD

File No: 3-181-2010/STE-DIR/169 dated on 28.11.2019

Project name & Type: Construction of Residential Apartment

Project Address: Project At 249/1-A, Taleigao Plateau, Dona-Paula, Tiswadi Goa.

%5 Mathias Construction Pvt Ltd.pdf
1 167K
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12/12/23, 12:40 PM Home Page

Your application has been Submitted with following details

Proposal No 0000
Compliance ID : 28384007
Compliance Number(For Tracking) EC/M/COMPLIANCE/28384007/2023
Reporting Year 2023
Reporting Period - 01 Dec(01 Apr - 30 Sep)
Submission Date 12-12-2023
IRO Name P Subramanyam
IRO Email agmu102@ifs.nic.in
: State GOA
. IRO Office Address Budgam

Note:- S‘MS:.éa‘ﬁd E-Mail has been sent to P Subramanyam, GOA with Notification to Project Proponent.

https://parivesh.nic.in/compliance/api/showData 17
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Your (Environment Clearance) application has been Submitted with following details

Proposal No 0000
Compliance ID 72319385
; Compliance Number(For Tracking) EC/M/COMPLIANCE/72319385/2024
j Reporting Year 2024
Reporting Period 01 Jun{01 Oct - 31 Mar)
Submission Date © 31-05-2024
IRO Name V Geroge Jenner
IRO Email tr025@ifs.nic.in
State GOA
IRO Office Address " Integrated Regional Offices, Bengaluru

Note:- SMS and E-Mail has been sent to V Geroge Jenner, GOA with Notification to Project Proponent.



H 4617

1/18/25, 10:25 AM Home Page

Your (Half Yearly Compliance Report) has been Submitted with following details

Proposal No 0000
Compliance ID 115204684
Compliance Number(For Tracking) EC/M/COMPLIANCE/115204684/2025
. Reporting Year 2024
Reporting Period 01 Dec(01 Apr - 30 Sep)
Submission Date 18-01-2025
RO/SRO Name V Geroge Jenner
| RO/SRO Email tr025@ifs.nic.in
State GOA
RO/SRO Office Address Integrated Regional Offices, Bengaluru

Note:- SMS and E-ﬂiail has been sent to V Geroge Jenner, GOA with Notification to Project Proponent.

https://parivesh.nic.in/compliance/api/showData 1M
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ANNEXURE - 11
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ﬁ
No.DFSIFRIC-1/3/07-08/ I Lr.g -
Government of Goa, '
Directorate of Fire & Emergency Services,
St. Inez, Panaji Goa.
Dated:- |£/05/2007.
Sub:- Provision of Fire Safety Measures in the proposed Residential \
Complex “Mis. Mathias Ocean Park” for Shri. Joe Mathias on |\
Plot bearing Survey No.249/1-A of Village Talelgao, Goa.
Refi-  Your letter No. Nil, dated; 21.03.2007.
. R
With reference 4o the above, the Architectural Plans for the Construction o) ]

e proposed Residential Complex “Mis. Mathias Ocean Park”, for Shri, Jot©
\/Mathias on Plot bearing Survey No0.249/1-A of Village Taleigao, Goa, -has bee [
etted by this office for in-built fire protection arrangements as per National Building
~ode Rules. Since the proposed building is having more than 15 mtrs. height from
the Ground level necessary fire protection measures have to be incorporated in the
suilding as stipulated in the Annexure enclosed herewith as per National Bullding

Code of India, Part 1V, Fire and Life Sa’fety. as amended in 2005 for Residential
puilding. '

bl
SHOK MENON }

IRECTOR (Cffg.)
FIRE & EMERGENCY SERVICES

Encl:- Annexure “A”

To.

Shri. Joe Mathias,
M/s. Mathias Plaza,
18th June Road,
Panaji — Goa.
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Directorate of Fire & Emergency Services
Government of Goa

St. inez, Panaji,
Gog =402 001 — |ndiz

File No.:DFES/FPIC-1/3/2012-1 gl Dated: |%/01/2013

Sub:- Uses of places and trades for purpose involving risk from fires.

' Regarding issue of No Objection Certificate for the proposed

Residential Complex “ Ocean park” for Shri. Joe Mathias on
Plot'bearing Survey Mo. 249/1-Aof Village Taleigao, Goa.

Ref:- 1. This office letter No. DFS/FPIC-i13/07-08/173 dated; 30.05.2007.
2. Your office letter No. Nil dated 25.07.2012 & 22.10.2012.

With reference to the above, the Fire Protection Plans envisaging the in-built
Fire Protection Arrangements for the Residential Building “Ocean Park” building No. 1
to 8 at Plot bearing Survey No. 249/1-A of Village Taleigao, Goa viz; Underground and
Overhead Fire Water Tanks, Jockey Pump, Main Pump,. External & Internal Fire
Hydrant System, Hose Reel Hose and Manually Operated Electric Fire Alarm System
as per Drawings No. JEC-OP-FF-01, JEC-OP-FF-02, JEC-OP-FF-03 and JEC-CP-FF-
04 has been vetted & apbroved by this office.

The No Objection given is specific to the plan submitted to this department. Any
changes other than as per the plans submitted and the recommendation given by this
office, will need prior approval of this Direclorate.

The Formal No Objection Certificate be obtained from this office on satisfactory

compliance of fire safety requirements on completion of the building before it is

occupied.
HOK Mem
DIRECTOR
FIRE & EMERGENCY SERVICES
To,

Shri. Joe Mathias, ~
M/s. Mathias Plaza,
18" June Road,
fancji — Coa.

Phone Nus.: +91 (832) 2225500/ 2425101
Directorate of Iire & Emergency Services

ww.go;ldét.'v.gv. In
Emall: re.g teln
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7]
. Directorate of Fire & Emergency Services
. St. Inez, Panaji, & o
Goa - 403 001 — India | R

File No:DFES/FP/HB/134/21-22/ 2/ : Date:![.08.2021.
NO OBJECTION CERTIFICATE
(Rule 26)

Sub:- Uses of places and trades for purpose involving risk from {7e
Renewal of No Objection Certificate issued under F ire Force Act 1%«
and Rules 1997 to M/s. Mathias Construction Pvt. Ltd., for their
Residential Building “ Ocean Park-Type 1(A), Type 1(1), Type t{2).
Type 1(3), Type 1(4), Type 2, Type 3(1) and Type 3(2) "situated or
plot bearing survey No.249/1- A of village Taleigao, Goa.

Ref:- 1) This Office No.DFES/FP/HB/18-19/729, dt:26/03/2019.

2) Your Application dt:19/03/2021.

Consequent upon the Fire Prevention Inspection of the Residential Buildinz
“ Ocean Park-Type 1(A), Type 1(1), Type 1(2), Type 1(3), Type 1(4), Type 2.
Type 3(1) and Type 3(2) ” situated on Plot bearing is survey No.249/1-A of village
":Faleig,aof,‘i Goa, it is certified that there is No Objection from Fire Safety point of
view to ‘renew the No Objection Certificate of the said premises for th
contemplated use.

The Management of the Residential Building * Ocean Park-Type 1(A).
Type 1(1), Type 1(2), Type 1(3), Type 1(4), Type 2, Type 3(1) and Type 3()
<hall ensure that the Fire Protection Arrangements installed are further maintained
which can be safely and effectively used at all material times during the certificatz
validity period.

Tue next date of inspection for renewal shall be on 26.03.2022.

B w¢ N (NITlN;Ku[KAR)

—

=f ¢
Bl =2 _
@\eiuin//  DY.DIRECTOR (FIRE)

\\f‘;_ﬁ;” | | FOR DIRECTOR

o FIRE & EMERGENCY SERVICES
To,

Mr. Joe Mathias,

Managing Director,

M/s. Methias Constructions Pvt. Ltd.,

“Mathias House” Campal, Panaji, Goa.

Phone Nos.: 91 (832) 2225500 /2425101 Fax No.: +91 (832) 22261
Directorate o) Fire & Emergency Services Wi, ddfes. gowgn.iin

Email:dir-fire.goaa nic-ir
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B3 Government of Goa
AR Directorate of Fire & Emergency Services
’ix' ik / St. Inez,Panaji,
' Goa - 403001 - India
File No.:  DFES/FPNA/2023/35 ) Date : 17-08-2023

NO OBJECTION CERTIFICATE
(Rule No. 26)

Sub:- Uses of places and trades for purpose involving risk from fires. Issue of

No Objection Certificate issued under Goa State Fire Force Act 1955 and
Rules 1997 to PRESTIGE OCEAN CREST,NA NA Dona Paula
Tiswadi Developed by MS PRESTIGE ESTATES PROECTS
LIMITED,PRESTIGE OCEAN CREST H.No.1/277/8 Unit G8, Ground Floor,
Gera Imperium Ii, Patto Plaza, Panaji, Tiswadi, GOA

Ref:- Application No. FES2304588 dated 15-Aug-2023

[n pursuance of the Goa State Fire Force Act, 1986 and Rules 1997, read with Ciause 15.2 of The

Goa Land Development and Building Constriction Regulations, 2010 and Gova ament Nolification
No.3/5/97-HD(G)Part/3934 dated; 17.12.2014. No Cbjection 15 har=50 granted to M/s.

Mathias Construction Pvt, Ltd., and GPA Holder M/s. Prestige Estale  ~  =ct Lid, for ther
premises "PRESTIGE OCEAN CREST” situated on Survey No. 249/1 & of v - Talgigao, Cona -
Pauia, Gua for baving complied with the Fire Protection Arrangements {An-e o coawhich can he

safely and effectively used at all material times, subject to the conditions a3 vrescribed in the
enclosed schedule.

The next date of inspection is on 17-AUGUST -2024.
Encl:- Annexue & Schedule,

To,
1. Mr. Joe Mathias,
- M/s. Mathias Corstruction Pvt. Ltd.,
Mathias House, H.No. C13/156,
Opposite Luis Gomes Garden, Campal, Panaji, Goa.

2. GPA Holder M/s. Prestige Estates Project Limited,
Prestige Falcon Towers, 19, Brunton Road,
Bangaluru, Karnataka 560025.

Digitally signed by
\Ijl\z ?U D EV EAI:;;/ASSU oH Phone Nos.:918322227616
Fax No,:
Date: 2023.08.17 s P
RAIKER 10:43:35 +05'30' Emaitirfiro.goa@ i
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9 The Automatic Fire Detection System installed in the premises shall be

1.

Al

—
an
T

-~

naintained in an efficient working condition and shall be tested monthly

The Manual Call Points and Hooters connected o the Fire Alanm System
shall be tested weekly using a different Manual Call Point for each
successive test to ensure that it operates satisfactorily. The results of such

inspection shall be recorded in the log book.

A logbook shafl be maintined, in which details of periodical Tests,
Examination of the Fire Detection & Protection Systems, Fire Drills conducted
shall be mandatorily recorded. The same should be readily available for

inspections as and W hen required by the inspecting authority

_Fire Drill shafi be conductad in the premizes at least onve every three monide

Digitally signed by
N ITI N NITIN VASSUDEV
VASSUDEV RAKER

Date; 2023.08.17

RAIKER 10:42:49 +05'30
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ANNEXURE

{ Name of the Building . Prestige Ocean Crest”
sitbated on Survey No. 240/1-A of Vitiaoe
Taleigao, Dona - Paula, Goa

2 Tlieight of the Building o 2400 Mus.
3 Number of Floors Basement, Stlt, Ground plus Seven Roors
4 Foor Wise Built up Area Basement floor 6147 689 Sg miurs
P q
Stilt floor - 2360430 Squmtrs
Ground floor - 2734025 Squmtrs
First floor - 2323596 Sq.mirs
Second floor T= 2323396 Sq mitrs
Third floor - 239244 Sgamirs
Fourth floor - 2754210 Sqomus
o Fifth floor - 2667312 Squmirs
R— o . )
Sixth floor -~ 238644 Sgomtrs
Seventh floor - 2332035 Sqomrs
Shops - 942378 Ry mitrs
Y. Arex of the Plor v R316.00 Sq.mtrs
& Total Bojirun Aren 0245 26 Saanus
7 Name of the Owner of the b Myddoo Mathuas.
Premises M/s. Mathias Construction Pxr, L.

Marthias House. H.No. C13 i34
Opposite Lois Gomes Garden.
Campoal, Panaji, Goa.

(4

GPA Holder M/s. Presiige Estates Project
Limited. Prestige Falcon Towers, 19,
Brunton Road, Bangaluru, Karnataka 560025
8. Person to be notified in case Mr. Kishor Kumar.
Ll of Emergency and Tel. No. DGM Projects
Tel. No. 7259007844.
FIRE PROTECTION ARRANGEMENTS -
a) Fire Hydrants (External) : 06 Nos. of 63 mm. Standard instantaneous
coupling, 06 Nos. of Hose Boxes, 12 Nos. of
RRL Hose of 15 mtrs. length and 06 Nos,
Emergency Branch pipe provided in the
premises.

b) Landing Valves : 37 WNos. of Standard instantancous 63 mm
Outlet, 37 Nos. of Hose Boxes with 74 Nos. of
R.R.L. Hoses of 15 mitrs. length and 37 Nos.
Emergency Branch pipe provided and
distributed on all the floors of the building.

Contd....2/-

v .
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SCHEDULE

The owner/management shall comply with the requirements as indicated in
the schedufe. Contravention of any of these requirements as indicated below sha!

PEEY

fead o the cancellation of the certificate without any prejudice

. All the Means of Escape shall be properly maintained and kept free from

abstruction of all tvpe of combustible storage.

2 Al Entny’ Exic deors through which a person may have to pass shalt not be

.locked or fastened.

d

. On those occasions, if disabled and handicapped persons are present in the
premuses. such special arrangenients as may be necessary in the cirewmstanc-
stighl be made so as to enable all persons (o leave the premises sately wn «

event of {lre.

4. The Diesel Generator to be provided for the Fire systems viz. Currie
lighting, Fire Alarm System, Fire Pumps, Lift ete. which shall be checked ar i

naintained in functional condition for use in the event of any emergencs.

[ 4]

All fire fighting equipments installed in the premises shall be maintained in

efficient working order.

6. All portable Fire Extinguishers shall be examined at least once annually and

tested by a competent person.

7. Fire Pumps, Fire Hydrants, Landing Valves and Hose Reei Hose shall be
tested monthly to ensure that‘thcy are tn working order and producs

satistactory jet of water to reach to the farthest point.

8. Automatic Sprinkler System installed inthe premises shall be tested menthly
by cperation of drain valve to ensure that sprinkler line is charged and in
working condition.

Contd...2/-
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Fiee Brigade Inlot

Hose Reel Hose System
Conforming to 1S:884/1984

First Asd Fire Fighting
Eguipments

Automatic Sprinkfer System

Sawhe Detectors

Heat Detectors

Manually Operated
Fire Alarm System

Exits

Exit Signs

Water Capacity

Gas Based Detection cum
Suppression System

[

01 Neoo oof Two wan
Brigade Inlet of 63 mm  instantaneous
coupling provided in the building

Four way Fire

37 Nos. of Hose Recl Hose of 30 mirs, length
N

each provided and disrribtnated on all the foors
of the building.

1I3Nos. of Dry  Chemical Fowder
Extinguishers (ABC Type: of 2 Ko capaciry.
101 Nos.  of  Dev Chenueal Powder
Extinguishers (ABC Typed of 6 Ky capacity
and 03 Nos. of Carbon-di-(Cride Extinguishers
of 45 Kg capacihy confurming o BIS:
1368372006 provided and Jdistethuted on all
flnors of the building

961 Nos. of Penden
sprinklers ! 68 U (Quon
& dstributed on aif the G Cakdling

i npe

. arovided

coaad oo the

10 fleor of the

38 Nos. Smoke Detecross
Fourth, Fifth. Sixth and <«
building.

02 Nos. Heat Detectors proeaded on the Fifth
& Seventh floor of the buiiding

01 Nos. Fire Alarm Panel on the Ground floor
and 78 Nos. Manual Call Points with Hooters
provided in the building.

Two centrally located stajrcases of 1.23 mtrs.
width and Nine Fire Escape staircases of
1.25 mtrs. provided in the building.

Directional Exit Signs provided.

Underground Tank of 2,00.000 liters provided
at Ground Level.

03 Nos. Overhead Tank of 10.000 litres
proviaed at the terrace levet,

Provided for the Main Eiecrricai Panel and
Server Room. ’

Contd...3/-
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Measures

0} Pump Capacity

pio Alernare Power Supply

Arranueme RIS

i Pericdical inspecinm ar § i

A ORI AP .
i Medien f)’v EItdat

1Y 07 Nos Jet Fans provided s Fizement
Zone 1 4 35000 CI'M.

2y 07 Nos. Jet Fans provided o Bisoeyens
Zone 2 <p 38000 CFM

3) 03 Nos. Liftwell Pressurizaiion © 1
provided in the Liftweli @ 3000 CFAs

4) 03 Nos. Staircase Pressurization fan,
provided in the Internal Swircase q 70
CFM.

Jockey pump ~ {80 LPM

Main pump - 2280 LPM

Diesel Pump  —~ 2280 LpM

Water Curtain Pump - 2280 1P

U2 Nos. of Diesel Generator set SN

pros ided.

Yearly, The next dow of

NITIN Digitaliy signed by

 NITIN VASSUDEV

VASSUDEV raiker
Date: 2023.08.17

RAIKER, " 10431540550
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é’f{}& STATE POLLUTION CONTROL BOARD
T T TGl HEHT HE e

| (An IS0 9061-2008 Certified(;Board)
.'\'.‘, J
Photi bos @ 91-832-2438567, 2438528 . Bl '
4 ;'»'Member Secretary, GSPCB - ms-gspch goa@uic.in
2438563, 2438550 £ Fnviranment Engtneer, GSPCH - ve-gspeb.goa@nic.in
Tel [Fax No.: 0832-2438528 == " scientist, GSPCB - scichitist-gspcb.goa@nic.in
. R e o Asst. Env Engineer, GSPCH - aee-gspek.goagnic.in

- g Asst. Law Officer, GSPCB - alo-gspgh.gaa@nic.in

No. 5/ 55251 116-PCBICT-42.2 Date: fi 170172016

Cuus_en[ to Establish under Section 26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization vuader Rule § 9!"’""thc Hazardous Wastes (Management, Handline and
Transhoundry Movement) Rules 2008

[To be referred as Water Act, Air Act and HW (M,H & T) Rules respectively]

}( Consent to Establish is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Orange Category)

Sy. No. -249/1-A, -t
Opp N1O Colony, Donapaula, -
Taleigao, Tiswadi —Goa.

LY g

Located in the area declared under the provisions of the Water Act, Air Act and Authorization
under the provisions of HW (M.H & T) Rules, subject to the provisions of the Act and the Rules
and the Orders that may be made further and subject to the following terms and conditions:

! ‘The Consent to Establish is vatid upto Coramissioning of the unit or 3 years which ever i

earlier.
( 2. This Consent to Establish is valid for the manufacture/ preduction/ extraction/
installation/ servicing/ trade/ activity as mentioned below: _ o
Sr.No | Description | Quantity
1. ] Iustallation of Sewage Treatment Plant for ! {.nos

Residential Complex with 364 flats

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER Aé'l‘:

(iy The daily quantity of domestic effluent [tom the factory shall not excecd 175_KLD

(iit)  Sewage Treatinent Plant:
The unit shal! provide comprehensive scwage lreatment plant consisting of primass
S secondary and/ or tertiary treatment as is warranted with reference to inltuent quaiity i
operate and maintain the same continuously so as to achieve the guality of the tresiwl

effluent to the following standards: W
Page 1 of §

Dempo Towers, 1st Floor, EDC Patto Plaza, Pangji, Goa 403 01
) \
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" pH Belween . [5.5&90

| Suspended Solids Not to exceed { 100 mp/l ‘
| BOD, 3 days, 27°C Not lo exceed 30med
| COD Not to cxcced 250 mp/l ____i
| Oil & Grease . Not to exceed C10mg/l

Other parameters vlmu/d meet the standards specified in Schedule | (Rulu 3)
and Schedule VI [Rute 3(34)] of the Environment (Protection) Act 1986 for the
relevant Industry

(iv) Sewage Disposal:
The treated effluent shall be recycled to the maxirnum extent and remaining shall be uscd
on land for gardening. There chall not be any discharge outside the factory premises.

(v}  The unit shall at his own cost get the effluent samples collected both belore and alter

* treatment and analyze, every month the parameters indicated above from a laboraiory

. recognized by Ministry of Environment and Forest under the Environment Protection
3 Act, 1986 and rules-there under and results shall be submitted regularly to this Board.

(vi) A good house-keeping shall be maintained within the factory premises. All pipes, valves
and drains shall’ be maintained in leak-proof condition. Floor washings shall be
maintained to the effluent collection system only and shall not be aliowed to find way in
open areas.

(vit)y Non-Hazardous Solid Waste: !

All the Solid wastes arising in the premises shall be propetly classified and disposed off

to the satisfaction of the Board by:

o Landfill, incase of inert materials, care should be taken to ensuve thal the material
does not give rise 1o leachalc which may percolate into ground -water or carried away
with storm run-off.

. » Controlled incineration wherever possiblc in case of combustible organic mailer.

+ Composting'in case of bio degradable material

» As per the Authorization issued by this Board in case of Hazardous waste.

<

(G 4, CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

(i) The unit may install the following equipments and shall be equipped with comprehensive
control system as it is warranled with reference to gencrations of emissions and operale
and maintain the same continuosly:

Sr. No. | Name of | No of | Capacity S0, |NOx [HC 'i'i‘z‘vl
Equipments/ Installation Kg/Hr {—— (akwin) -
Installation ‘ o e -‘._.‘.‘

I D.G. Set 2 125 KVA | = 92 [13 |35 T03 |

(i) The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and

96 of Schedule T of the Environment (Protection)} Rules, 1986.

(Levinson .J. Martins)
Member Secretary
Goa State Pallution Contrél Board

Page 2 of 5
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Tne unit shall take ar’uquau: mieasures for control of noise tevels from i(s own sotrces
within the premises in respect of noise. The limits are as follews

Category of Aveal Zone  LimitsindB(A)Leq |
_ | Daytime [ Nighttimg
Industrial /\nﬁ“l _ 75 o \0_
Comunercial Aren o 65 95 _
'{esadcnllal Area 155 S =
| Silence Zone 150 40
de time is reckoned bctwccn 6 a. m. 1o 10 p.m and night time is reckened between 10
p.n.to 6 am.

5, GENERAL CONDITIONS:

Trees shall be planted and maintained around the plant in an arca at least 4 times the built
arca of the industry. Green belt development shall be started along with the construction
activity.

:The domestic waste water shall be treated in a property designed septic lank and

discharged on land for percolation through soak pit of adequate size witkin the factory
premises.

3. The applicant shall not change or alter the quantity, the rates of discharge. temperature and
the mode of disposal of the effluent without previous writien permission.of the Board.

4. The applicant shall provide facilities for collection of the samples to the Board staff. ’
\

5. The industry shall discharge the treated effluents preferably on land for irrigatian/
gardening/ lawn within their own premises or re-use after suitable treatment.

]

6.  Stack heights for a (Diesel generator set(s) shall be as follows:

(a)Diesel Generator set(s): The minimum height of the stack to be prc‘widcd with each
" generator shall be as per the formula H = h + K74 where H = totai height of the
stack in meters, h = height of the building in meters where the generators is installed
and KVA = total generator capacity of the set in KVA.
( i The generator shall be installed in a closed area with a silencer and suitable noise

absorption systems so as to comply with the ambient noise level standards as mentioned
below: ‘

BT, (R 4= R v 4 AT

The ambient noise level shall not exceed 75 dB (A) at a distance of 5 meters irom the
source.

o . 7.  The applicant shall provide ports in the chimney / stack and facilities such as ladder.

: platform etc. as per the directions of Pollution Control Board for monitoring the air
emissions and the same shall be open for inspection and use the Board's staff. The
chimney / stack attached to various sources of emissions shall be designated by numbers
i _ such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.

(Levinson .J. Martins)

j ' Member Secretary”

;i ' Goa State Pollution Control Board
b ' Page 3 of' §
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Ail solid waste arising in the premises shall be properly classified and disposed off (¢ the
salisfaction of the Board by:
i, Land £l in case of incrl material;
ti.  Controlled incineration wherever possible in case of organic combustible material-
i, Vermicuiature composting in case of bio-depradable, chemically active/ hazardous
solid waste; care should be taken 10 ensure that the materizl does not give rise 1o
leachate which may percolate into ground water or be carvied away with storn run-
off. ’

The industry shall implement the following Rules and Regulations notified by the Ministry
if Environment and Forests, Govt, of India.
a) Hazardous Wastes (Management and Handling) Rules, 1989,

b) Manufacture, storage and Import of Hazardous Chemicals Rules, 1989;

¢) Rules for the Manufacture, Use, Import and Storage of Hazardous Micro - organism
. /- Genetically Engineered Organisms or Cell, 1989.

There shall not be any perceptible odour outside the industrial premises.

All the Rules and Regulations notified by the Ministry of Environment and Forests. Govl.
of India in respect of noise pollution control measures shall be followed to avoid nuisance
to public, R
Notwithstanding anything contained in this conditional letter of consent, the Board herchy
reserves its right and powers under section 27(2) of the Water (Prevention and Control ¢}
Pollution} Act 1974 and under section 21(4) of the Air (Prevention and Control of
Pollution) Aci 1981 to review any or all the conditions imposed hereby.

" Any change in the details made afler the submission of the application/ after obraining the

Consent to Establish shall be brought 10 the notice of the Board irnmédialely.

This Consent ta Establish is granted without any prejudice to any other permissions(s)
required under any laws, bye — laws and regulations in force.

T

The unit should obtain permission from the Forest Department/ Wild Life Board wherever
applicable.

The unit should implement rain water harvesting and ground water re-charge measures in
consultation and approval of the Water Resource Department, Government of Goa and
Directorate of Industries, Trade and Commerce, Governiment of Goa: before submitting an

application for Consent to Operate.

(Levinson .J. Martins)
Member Secretary
Goa State Pollution Control Board

Page 4 of 5
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. The unit/ generator shall be responsible for salc and scicntilic coilection. ransporation.
treatment and disposal of Bio-Medica! Waste as per the provisions made under the Bio-
Medical Waste (Management & Handling) Rules, 1998. Any activity as defined undes
BMW (M&H) Rules has to oblain a separate Authorization from Goa State Poilution
Cornrol Board.

The unit should obtain all permissions / approvals as reguired under the prevalent Rujeys ¢
Acis in force.

The unit shail apply for Consents to Operate of the Board as required under section 25¢1)
(b & c) of the Water (Prevention and Control of Pollution} Act, 1974 and under section 2!
of the Air (Prevention and Control of Pollution) Act, 1981 in the prescribed apolication,
form, 45 days before commissioning of the plant

20. This Conrsent does not entitle the party to conunence activities unti} and unless all the other
Permissions as required under the relevant stalutes are obtained by the parly and this
Consent to Operate is confined to matters arising out of the Air Act and Water Acl only.

£ 21. Reliable flow meter shall be installed to maintain record of water consumpiion / waste
i water consumption per day. This records so maintained shall be made avaiiable to the
Board officials whenever required.

ey

I7s. MATHIAS OCEAN PARK RESIDENCY T
Sy. Neo. -249/1-A,

Opp NIO Colony, Donapsula,
Taleigao, Tiswadi ~Goa.

Copy Lo: - 1 Accounts Section
2 Concerned File
3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 47,00,000/-

= =

( Challan no.. : Amount i Date
5900 Rs. 5,600/ (NOC fees) | 17/0472013 -

TP LA

(Levinson .J. Mar.tins)
Member Secretary
Goa State Pollution Control Board

Typed by Checked by 1 Verified by
[ A | ' *
7 & e
Page S of 5
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GOA STATE POLLUTION CONTROL BOARD

(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board)

Phone Nos: 0832- 2407700, g ‘ Email lds: o
2407701, 2407702 ——— Chairman, GSPCB, chairman-aspch.goa@nic.in

Member Secretary, GSPCB, ms-gspch.goa@nic.in

Tel/Fax No: 0832- 2407700 - Environment Engineer, GSPCB, ge-aspcb.goa@nic.in
N Scientist, GSPCB, scientist-gspch.qoa@nic.in
Office, goapcb@aspchb.in
No0.12/2018-PCB/92647/R000685 Date:15/03/2019

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act,
1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorisation _under Rule 6 (i) of the Hazardous and other Wastes (Management and
Transboundary Movement) amended Rules 2018

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

CONSENT TO OPERATE AND AUTHORISATION is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)

(Red Category)

Survey No. 249/1 - A, Opp. NIO Colony,
Dona — Paula, Taliegao, Tiswadi - Goa

Located in the area declared under the provisions of the Water Act, Air Act and Authorisation under the
provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that
may be made further and subject to the following terms and conditions:

1. This Consent to operate and Authorization is valid up to 27/12/2023
2. This Consent to operate and Authorization is valid for the operation of:
Sr. No Description Capacity
1. Sewage Treatment Plant for a residential complex 175 KLD

comprising of 364 Flats

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

) The daily quantity of effluent from the residential complex (sewage & sullage) shall not exceed
175 K.L..D.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511

Page 10of7
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(iii)

(iv)

™)

(vi)

235

Sewage Treatment Plant:

The residential complex shall treat domestic effluent in existing Sewage Treatment Plant (175
KLD capacity) consisting of primary/ secondary and/ or tertiary treatment as is warranted with
reference to influent quality and operate and maintain the same continuously so as to achieve the
quality of the treated effluent to the following standards:

' pH Between 55&9.0
Suspended Solids Not to exceed 100 mg/1

| BOD, 3 days, 27° C Not to exceed 30 mg/l
COD Not to exceed 250 mg/l
Oil & Grease Not to exceed 10mg/1

Other parameters should meet the standards specified in Schedule I Schedule VI [Rule
3(3A)] of the Environment (Protection) Act 1986 for the relevant unit

In view of the directions issued by the Central Pollution Control Board vide order File No.
A19014/43/06 — Mon dated 21% April 2015, the unit is required to upgrade its sewage treatment
plant within five years from the date of the directions issued, ie 21% April 2015, to achieve
following standards and submit the plan of action regarding the same, within six months from
the date ofissue of'this consent.

4635

pH Between 6.5&09.0
TSS Not to exceed 20 mg/l
BOD, 3 days, 27° C Not to exceed 10 mg/1
COD Not to exceed 50 mg/l
Oil & Grease Not to exceed 10 mg/1
NH4-N Not to exceed 5 mg/l
N-total Not to exceed 10mg/1
Fecal Coliform Less than 100 MPN/100 ml
Bio-assay test 90% survival of fish after 96hours in
100%effluent

Sewage Disposal:
The treated effluent shall be recycled to the maximum extent and remaining shall be used on

land for gardening. There shall not be any discharge outside the residential complex premises.

The residential complex shall at his own cost get the effluent samples collected both before and
after treatment and analyse, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act, 1986
and rules there under and results shall be submitted regularly to this Board.

A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains
shall be maintained in leak-proof condition. Floor washings shall be maintained to the effluent
collection system only and shall not be allowed to find way in open areas.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
Page 2of 7




4636

(vii)

(viii)

(ix)

(i)

(i)

(iii)

(iv)

™)

(vi)

236

Non-Hazardous Solid Waste:
All the Solid wastes arising in the unit premises shall be properly classified and disposed off to

the satisfaction of the Board.

The applicant should upload monthly statement (below format)regarding the solid waste
generation online.

Sr. | Date | Quantity of Name of agency collecting Authorized Signatory
No. wet/dry waste the wet/ dry waste

The unit should have zero discharge policy. i.e. the treated waste water may be re-used in
process/green belt development/or any other use as deemed fit by the unit with due
permission from the Board.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT

The unit shall maintain and operate air pollution control system of adequate capacity for the
following equipments

Sr. No. | Name of No of Capacity SO, NOy HC CO |PM
Equipments/ | Installation Kg/Hr
Installation (g/kw-hr)
1. |D.G.set 02 125 KVA 09 [92 J13 [35 [03 |
The unit shall erect the chimney(s) of the following specifications:
Sr. No | Chimney attached to Height
1. D.G. set (125 KVA) 22 mtrs (each)

The unit shall observe the following standards:-

Sr. No | Type of fuel Quantity /hr

1. H.S.D. (for D.G. set 0of 125 KVA) 12.5 ltrs/hr (each)

The unit should provide Stack Port Hole and Platform which is to be designed as per CPCB
guidelines Method 1 Part 1 of Stack Monitoring —Material & methodology for isokinetic
sampling, within three months from the date of issue of this consent and submit compliance
report to this office.

The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95
and 96 of Schedule I of the Environment (Protection) Rules, 1986.

The unit should carry out emission monitoring from the stacks connected to D.G. set once in a
year from a laboratory recognized by Ministry of Environment and Forest under the Environment
Protection Act, 1986 and the result shall be submitted to this Board by the 15" of subsequent
month.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(vii) The unit shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq

Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6

a.m.

5. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS WASTES

(MANAGEMENT, HANDLING AND TRANSBOUNDRY MOVEMENT) AMENDED

4637

RULES 2018:

(i)  The unit is hereby granted authorization to operate a facility for collection, storage and disposal

of hazardous wastes as specified below:

Sr. | Category | Type of waste Quantity Mode of disposal
No.

. 0.010 To recycler registered with CPCB and
o G Used /Spent Oil | yrrorum | having valid authorization of SPCB

(ii) The authorization shall comply with the provisions of the Environment (Protection) Act,

1986 and the rule made there under.

(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous
waste without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the
hotel unit by the person authorized shall constitute a breach of his authorization.

(v) Itis a duty of the authorized person to take permission of the Goa State Pollution Control Board to

close down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of

these wastes into the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to
ensure that these wastes are delivered to the designated facility preventing pilferage and
clandestine disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes.
The endorsed copy shall be furnished to the Goa State Pollution Control Board.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(ix)

)

(x1)

(xii)

238

Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

The occupier shall maintain the records for collection, storage and disposal of hazardous waste in
Form 3 of as per Hazardous and other Waste (Management & Transboundary Movement)
amended Rules 2018.

The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCMMS systems.

The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the
main gate providing details as follows in English and Konkani languages:-

= Hazardous Waste category number.

= Hazardous Waste quantity number.

= Treatment facility for each category.

=  Mode of disposal for each category.

* Hazardous Waste Authorization number, date and validity period.

= Water Consent number, date and validity period.

» Air Consent number, date and validity period.

* Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90

days.

(xiv) The unit shall submit annual returns in prescribed format to the Board for financial year by

6

0

(i)

(iii)

(iv)

30™ June of every year for the previous financial year.

GENERAL CONDITIONS:

The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of
the effluent/ emission or hazardous wastes or control equipments provided for without previous
permission of the Board.

The unit shall provide facility for collection of samples of effluent, air emissions and hazardous
wastes to the Board staff.

An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal
of Consent submitted after expiry of the validity shall accompany with penalty of 50% of the
Consent fees in addition to the prescribed consent fees.

The Board shall be forthwith informed of any accident or unforeseen event involving discharge of
any poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere,
as result of such discharge water/ air is being polluted.

Near Pilene Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(v) This Consent to Operate is granted without any prejudice to any other permissions(s) required
under any laws, by — laws and regulations in force. This Consent to Operate is confined to matters
arising out of the Air Act and Water Act only.

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be
binding on the applicant.

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V for the
Financial Year ending April to March by 30" September of the succeeding year as per the
provisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992.

(viii) This Consent does not entitle the party to commence activities until and unless all the other
Permissions as required under the relevant statutes are obtained by the party and this Consent to
Operate is confined to matters arising out of the Air Act and Water Act only.

(ix) Reliable flow meter shall be installed to maintain record of water consumption/waste water
generation per day. The records so maintained shall be made available to the Board officials
whenever required.

(x) The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board /
reinspections due to non compliances observed by the Board & monitoring carried by the Board.

(xi) The unit shall submit the details of the Public Liability Insurance Policy under the PLT Act 1991,
to the Board office as applicable.

(xii) The unit shall submit returns for disposal of batteries under the Batteries (Management &
Handling) Rules 2011, if applicable.

(xiii) The unit shall submit returns for disposal of e - waste under the E- Waste (Management) Rules
2016, if applicable.

(xiv) The unit shall submit returns for disposal of plastic waste under the Plastic Waste (Management)
Rules 2016, if applicable.

(xv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling Construction
material and C & D waste issued by Central Pollution Control Board and are placed on Board
website goaspcb.gov.in", if applicable

(xvi) The Builder shall operate and maintain the sewage treatment plant effectively for an initial
period of five years, before handing over the same to the residents of the society.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xvii) The Unit shall maintain records of the water consumption, treated water from the STP and
the STP operation details on daily basis.

(xviii) The unit shall provide sampling porthole for the DG Sets and carry out stack monitoring
within 45 days from the date of issue of this consent dnd submit a compliance report to the
Board.

(xix) The unit shall operate and composting facility for the wet waste and maintain daily records
of all the waste generated, treated and disposed from the premises and submit a compliance
report to the Board within 45 days from the date of issue of this consent.

(xx) The unit shall provide a dedicated facility for the storage & disposal dry waste collected.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY
C/o. Shri. Joe Mathias,

R/o. Villa Mathias, Opp. Circuit House,
Altinho, Panaji, Tiswadi - Goa

Copy to:-
1. Accounts Section
2. Concerned File
3. Guard File

Received Consent fee of: The capital Investment of the unit is Rs. 73,15,50,000/-

Challan no. Amount Date
NEFT Rs. 27,143/- (Consent fees) 27/12/2018
NEFT Rs. 1,66,857/- (Balance consent fees) 19/02/2019

SHAMILA Digitally signed by
SHAMILA DOS

DOS MILAGRES
MILAGRES  MONTEIRO

Date: 2019.03.15

MONTEIRO  11:22:19 +05'30"

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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GOA STATE POLLUTION CONTROL BOARD
I ITe9 UgyoT fas vee

(An 1SO 9001-2015, ISO 14001:201 5, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, - R Email Ids: " o
e aiman, s fhaimMman-gspeb.goa@nic.in
2407701’ 2407702’ -‘-‘7’- Member Secretary, GSPCB: ms-asoch.goa@nic.in
2407703 Office: mail.gspcb@aov.in

Tel/Fax No: 0832-2407700

W;:Zu INI;IA
No. 12/2023-PCB/1704690/R00012449 Date: 12/01/2024

Consent to Establish under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 & under

Section 21 of the Air (Prevention & Control of Pollution) Act, 1981

[To be referred as Water Act and Air Act respectively]

CONSENT TO ESTABLISH is hereby granted to:
M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri Joe Mathias)
(Red Category)
Survey No.249/1 - A, Opp. NIO Colony, Dona — Paula, Taliegao, Tiswadi — Goa.

Located in the area declared under the provisions of the Water Act, Air Act, subject to the provisions of the Act and
the Rules and the Orders that may be made further and subject to the following terms and conditions:

1. This Consent to Establish issued is valid upto 5 years or the commissioning of the unit whichever
is earlier.

2. This Consent to Establish is valid for the operation of:
Sr. No. Description Capacity
1. Residential complex comprising of 364 flats (for the shifting of existing 175 --
KLD STP)

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

@) The daily quantity of domestic effluent from the complex shall not exceed 170 KILD.

(ii) The daily quantity of industrial effluent from the complex shall not exceed NIL..

(ii)  Sewage Treatment Plant:

The Residential complex shall install Sewage Treatment Plant (175 KLD Capacity) consisting of based on
SBR technology primary/ secondary and/ or tertiary treatment as is warranted with reference to influent
quality and operate and maintain the same continuously so as to achieve the quality of the treated effluent to

the following standards:
pH Between 55&09.0
Suspended Solids Not to exceed Not more than 20
BOD, 3 days, 27°C Not to exceed 10 mg/1
COD Not to exceed 50 mg/1
Oil & Grease Not to exceed 10mg/1
N-total Not to exceed 10mg/1
Fecal Coliform Less than 100 MPN/100ml

(i)  Sewage Disposal:

The treated effluent shall be recycled to the maximum extent and remaining shall be used on land for
gardening and flushing, There shall not be any discharge outside the botel unit.
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A good house-keeping shall be maintained within the complex premises. All pipes, valves and drains shal] be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system only
and shall not be allowed to find way in open areas.

The unit shall install Oil and Grease Trap for effluent arising from its kitchen and shall have to comply with
the ‘General Standards for Discharge of Environmental Pollutants Part-A: Effluents’ notified under
Schedule-VL

The unit has to provide separate grey and dark waste water line with separate chambers/manhole before
diverting the waste water to the STP. Unit has to install oil and grease trap for the kitchen line and bar screen
at the inlet of STP. In addition to oil and grease trap proposed at the STP inlet.

The unit should have zero discharge policy. i.e. the treated waste water may be re-used in process/green belt
development/or any other use as deemed fit by the unit with due permission from the Board.

Unit shall install electronic flow meter at the inlet and exit of the Sewage treatment Plant. Also, electronic
flow meter has to be installed for the reuse of treated water for flushing.

The project proponent has to provide landscape bed of 600mmx600mm along the periphery and provide drip
pipe line for the usage of treated water. Plantations has to be provided in the said bed. The said bed will be in
addition to the green belt proposed in the project.

The STP equipment’s has to be provided with standby power backup from the DG set.
High water absorbing plant such as banana plantations etc has to be provided to utilize STP treated water.

The unit shall prepare a standard operating Procedure, Log sheets, P&ID drawing, electrical drawing, Flow
Process chart and tank layout with dimension, Mechanical equipment’s specifications, and unit size
calculations and make it available at site of the STP.

Closed shed for collection, storage and segregation of dry waste has to be provided at the entrance as per the
Solid Waste Management Rule 2016.Seperate Bin has to be provided for the domestic Hazardous waste.

The unit shall at his own cost get the effluent samples collected both before and after treatment and analyzed,
every month the parameters indicated above from a laboratory recognized by Ministry of Environment and
Forest under the Environment Protection Act, 1986 and rules there under and results shall be submitted
regularly to this Board, by 15% of the succeeding month.

Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the satisfaction of

the Board.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

The Unit shall take adequate measures for control of noise levels from its own Sources within the
Premises in respect of noise. The limits are as follows:

Category of Area/ Zone Limits in dB (A) Leq

Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 am.

GENERAL CONDITIONS:

(i) At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass

pavers, paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.
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(ii) Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc and other
for supply of recycled water for flushing, landscape irrigation, car washing, thermal cooling, conditioning,
etc. shall be done.

(iii) The project proponent has to provide landscape bed of 600mmx600mm along the periphery and provide
drip pipe line for the usage of treated water. Plantations has to be provided in the said bed. The said bed
will be in addition to the green belt proposed in the project.

(iv) The applicant shall not change or alter the quantity, the rates of discharge, temperature and the mode of
disposal of the effluent without previous written permission of the Board.

(v) The applicant shall provide facilities for collection of the samples to the Board staff.

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding on
the applicant.

(vil) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of
such discharge water/ air is being polluted.

(viii) The unit shall discharge the treated effluents preferably on land for irrigation/ gardening/ lawn within
their own premises or re-use after suitable treatment.

(ix) Stack heights for a (Diesel generator set(s) shall be as follows:

(X) Diesel Generator set(s): The minimum height of the stack to be provided with each generator shall be as per
the formula H = h + where H = total height of the stack in meters, h = height of the building in meters where
the generators is installed and KVA = total generator capacity of the set in KVA.

The generator shall be installed in a closed area with a silencer and suitable noise absorption systems so as to
comply with the ambient noise level standards as mentioned below: The ambient noise level shall not exceed
75 dB (A) at a distance of 5 meters from the source.

(xi) The applicant shall provide ports in the chimney / stack and facilities such as ladder, platform etc. as per the
directions of Pollution Control Board for monitoring the air emissions and the same shall be open for
inspection and use the Board’s staff. The chimney / stack attached to various sources of emissions shall be
designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.

(xii) The industry shall implement the following Rules and Regulations notified by the Ministry if Environment and

Forests, Govt. of India.
a) Hazardous and other Wastes (Management and Transboundary Movement) Rules, 2016 as amended
thereafter;
b) Manufacture, storage and Import of Hazardous Chemicals Rules, 1989;
¢) Rules for the Mamufacture, Use, Import and Storage of Hazardous Micro — organism / - Genetically
Engineered Organisms or Cell, 1989.

(xiii) There shall not be any perceptible odour outside the complex premises.

(xiv) All the Rules and Regulations notified by the Ministry of Environment and Forests, Govt. of India in respect
of noise pollution control measures shall be followed to avoid nuisance to public.
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(xv) Notwithstanding anything contained in this conditional letter of consent, the Board hereby reserves its right
and powers under section 27(2) of the Water (Prevention and Coatrol of Pollution) Act 1974 and under section
21(4) of the Air (Prevention and Control of Pollution) Act 1981 to review any or all the conditions imposed
hereby.

(xvi) Any change in the details made after the submission of the application/ after obtaining the Consent to
Establish shall be brought to the notice of the Board immediately.

(xvii) The unit should obtain permission from the Forest Department/ Wild Life Board wherever applicable.

(xviii) The unit should implement rain water harvesting and ground water re-charge measures 1n consultation and
approval of the Water Resource Department, Government of Goa and Directorate of Industries,Trade and
Commerce, Government of Goa, before submitting an application for Consent to Operate.

(xix) The unit/ generator shall be responsible for safe and scientific collection, transportation, treatment and
disposal of Bio-Medical Waste as per the provisions made under the Bio-Medical Waste Management Rules,
2016. Any activity as defined under BMWM Rules has to obtain a separate Authorization from Goa State
Pollution Control Board.

(xxX) The unit shall apply for Consent to Operate of the Board for the additional Production as required under
section 26 of the Water (Prevention and Control of Pollution) Act, 1974 and under section 21 of the Air
(Prevention and Control of Pollution) Act, 1981 in the prescribed application form, 45 days before
commencing the additional Production Operations.

(xxi) This Consent to Establish is granted without any prejudice to any of the permission(s) required under any
law, by laws and regulations in force and this Consent to Operate is confined to matters arising out of the Air
Act and Water Act only.

(xxii) This Consent to Establish does not entitle the party to commence activities until and unless all the other
Permissions as required under the relevant statutes are obtained by the party and this Consent to Operate
is confined to matters arising out of the Air Act and Water Act only.

(xxiii) Reliable flow meter shall be installed to maintain record of water consumption/waste water consumption per
day. This records so maintained shall be made available to the Board official whenever required.

(xxiv) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xxv) The unit shall submit returns for disposal of batteries under the Battery Waste Management Rules 2022,
if applicable.

(xxvi) The unit shall submit returns for disposal of ¢ - waste under the E- Waste Management Rules 2016 as
amended thereafter, if applicable.

(xxvii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management Rules
2016 as amended thereafter, if applicable.

(xxviii) The unit shall comply with the Guidelines and DUST Mitigation measures in handling Construction

material and C & D waste issued by central Pollution Control Board and are placed on Board website
goaspcb.gov.in.
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(xxix)  The unit has to obtain no objection certificate from the Central Ground Water Authority, or the concemed
state authority for any ground water abstraction, if applicable.

(xxx) The manufacture, import, stocking, distribution, sale and use of single use plastic, including polystyrene and
expanded polystyrene, commodities as stated in the Plastic Waste Management Rules, 2021 and its
amendments thereafter shall be prohibited with effect from 1st July, 2022.

(xxxi) At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass
pavers, paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.

(sxxii) The unit shall ensure that the sewage treatment plant is operated and maintained by the builder for a
minimum period of 5 years and ensure efficient working of the same.

(xxxiii) The Builder shall have to maintain the sewage treatment plant for a minimum period of S years after
commissioning and ensure efficient working of the same.

(xxxiv) The unit has to use STP treated water for construction purpose instead of Fresh water/ground water.

(xxxv) The complex shall comply to the Guidelines and dust mitigation measures in handling Construction material
and Demolition waste issued by Central Pollution Control Board (CPCB) and are placed on Board website —

wwiw.soaspeh.rov.in,

(xxxvi) The unit shall install an online noise monitoring and dust monitoring station approved by USEPA, TUV or
CPCB, CSR at the boundary of the unit in consultation with the Board and connect the same to the Board’s
server within one month of the receipt of this consent and submit compliance report to the Board.

(xxxvii) The unit shall apply for consent to operate for the STP after its commissioning.

AL
0

To,

M/s. MATHIAS OCEAN PARK RESIDENCY

(Represented by: Shri Joe Mathias)

Survey No.249/1 - A, Opp. NIO Colony, Dona — Paula, Taliegao,
Tiswadi — Goa.

Copy to: - 1 Accounts Section
2 Concerned File
3 Guard File
Received Consent fee of: The capital Investment of the unit is Rs.24,78,08.000
Receipt no. Amount Date
1921378 Rs.70096/- CTE fees 27/09/2023
Shamila Dos Digitally signed by

Shamila Dos

Mllag res Milagres Monteiro
M ynt 2 Date: 2024.01.12
onteiro  13.6:58 +0530"

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board
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Goa State Pollution Control Board QEHS-CIE-F(06-03)

CUSTOMER FEEDBACK

Decar Citizen / Customer,
We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

3 L PN RO N DU .11, 1 AL T TR S e L)

Contact ...

Datc N e e oo

Email: oovieeieiivninrenns
Name ofthe service availed: ........... R T T T s T I s S S ST Lo N S SR ORI ATy =

Are you aware that service standards arc included in the Citizen’s Charter as available on Board’s website :uw w0 aspeb.pov.in?
) v

If yes, is the Citizen Charter simple and easy to understand?

~ ] - -

Description of service delivery parameters Excellent Good Fair Average
(Consents/Authorisation/RT[’s/Complaints etc.) grading

Timc taken to deliver service in comparison to servicc
standards mentioned in Citizen’s Charter

Poor Reason for

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding services/schemes

Courtesy of staff

Board’s response in view of your query/requirement is to your
satisfaction

Suggestions for improvement, if any

D T R B LT L L L TP TPV S S R ORI P PP

Signature & date

To,

The Member Secretary,

Goa State Poliution Control Board,

Near Pilerne Industrial Estate,

Opposite Saligao Seminary, Saligao, Bardez, Goa. 403511

% Please note that your feedback is considered essential for overall improvement and development of Board functioas in service of environment.
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GOA STATE POLLUTION CONTROL BOARD
T AT W o e

(An ISO 9001-2015, 1SO 14001:2015. OHSAS 18001:2007 Certified Board)

Phone Nos. : 0832-2407700 o Email ids;
- 2407701, 2407702 sermmE—— Chalrman, GSPCB: chairman-gspcb.gaa@nic.in
2407703’ e cem— Member Secretary GSPCB: ms-gspcb.goa@nic.in
m Environment Engineer, GSPCB: ee-gspcb.goa.nic.in
Tel/Fax No. : 0832-2407700 W Sclentist, GSPCB: scientist-gspeb.goa@nic.in
Office: goapcb@gspcb.in
No. 12/2019-PCB/119749/R0001043/FLM/14965/An-<lc )81 Date:- 24/04/2620-
CORRIGENDUM

e

-4

Sub: Consent to Establish under Section 26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981
order issued to M/s. Mathias Ocean Park

Ref: 1. Consent to Establish under the Water Act, Air Act order bearing no. 12/2019-
PCB/119749/R(001043 dated 23/12/2019.

- In partial modification in the Consent to Establish under section 25/26 of the Water
(Prevention and Control of Pollution) Act, 1974 and under section 21 of the Air
(Prevention and Coritrol of Pollution) Act, 1981, order issued to M/s. Mathias Ocean
Park, the description of the activity in the Order referred at (1) above may be read as

follows:

2= This Consent to Establish is valid for the establishing of:

..Sr. No

Description

Capacity

1. Installation of a Sewage Treatment Plant for a| 105 KLD
Residential Complex comprising of 106 Flats 3BHK -92
nos and 4BHK-14 nos), 7

shops and a restaurant.

All other conditions mentioned in the Consent to Establish under the Water Act, Air Act order
cited at serial no. (1) above, remain unchanged.

vae

M/s. MATHIAS OCEAN PARK RESIDENCY °

C/o. Mr. Joe Mathias,

Office at Mathias House,

House No. C-1/156,

Opp. Luis Gomes Garden, Campal Panaji - Goa

Typed by

Checked by

gy

— —

,,,.";‘*ﬂf\a \..ll"ji Ui
{ Receivad on “—'J(O;S
i Hzne ! Fast | Couriv? o
| Red. Mo .},39.2\. et

For BoENM IB | esmemersnanzasmrans -

(Dr. SllaWo)

Member Secretary
For Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp. Eﬁwg‘]éminary, Saligao, Bardez, Goa - 403 511
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GOA STATE POLLUTION CONTROL BOARD

(An ISO 9001-2015, ISO 14001:2015, I1SO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, (E:':a," S GSPCB: chai b aoa@nic
- W ———— airman, : chairman-gspcb.goa@nic.in
2407701, 2407703 — Member Secretary, GSPCB: ms-gspch.goa@nic.in
‘::"'"‘;' Office: mail.gspch@gov.in

No. 12/2023-PCB/1873501/R00013373 Date:25/06/2024

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 &
under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorisation under Rule
6 _of the Hazardous and other Wastes (Management and Transboundary Movement) Rules 2016 as

amended thereafter
[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

CONSENT TO OPERATE AND AUTHORISATION is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)
(Red Category)
(Expansion)

Survey No. 249/1 - A, Opp. NIO Colony,
Dona — Paula, Taliegao, Tiswadi— Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the
provisions of HW (M & T) Rules, subject to the provisions of the Act and the Rules and the Orders that
may be made further and subject to the following terms and conditions:

1. This Consent to operate and Authorization is valid up to six months from the date of issue of this
consent for the trial operation of the sewage treatment plant.

2. This Consent to operate and Authorization is valid for the operation of:
Sr. No Description Capacity
1. Residential and commercial complex having 94 Nos- 3 |  ———--
BHK f{lats, 12 Nos- 4 BHK flats, 56 Nos -Shops and 1
Nos Restaurant having 247 Nos Persons seating capacity.

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(i)  The daily quantity of effluent from the complex (sewage & sullage) shall not exceed 80 K.L.D.

(i) Sewage Treatment Plant:
The residential complex shall treat domestic effluent in existing Sewage Treatment Plant (105 KLD

capacity) based on SBR technology consisting of primary/ secondary and/ or tertiary treatment as is

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
Page 1 of 8
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warranted with reference to influent quality and operate and maintain the same continuously so as to
achieve the quality of the treated effluent to the following standards:

| Parameters Discharge on land for irrigation
' pH | Between 55&9.0
 Total Suspended Solids Not to exceed 20 mg/l

BOD, 3 days, 27°C | Not to exceed 10 mg/1

COD | Not to exceed 50 mg/1

N-total | Not to exceed 10 mg/1
| Fecal Coliform | Less than 100 MPN/100ml
| Oil & Grease | Not to exceed 10 mg/1

The complex shall maintain and operate Oil and Grease Trap for effluent arising from its kitchen
and shall have to comply with the ‘General Standards for Discharge of Environmental Pollutants
Part-A: Effluents’ notified under Schedule-VI within three months of issue of this consent and
thereafter submit compliance report to this office.

Sewage Disposal:
The treated effluent shall be recycled to the maximum extent and remaining shall be used on land for

gardening and toilet flushing. There shall not be any discharge outside the complex premises.

The compleX shall at his own cost get the effluent samples collected both before and after treatment and
analyse, cvéry month the parameters indicated above from a laboratory recognized by Ministry of
Environment and Forest under the Environment Protection Act, 1986 and rules there under and results
shall be submitted regularly to this Board.

A good house-keeping shall be maintained within the unit premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection system
only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:
All the Solid wastes arising in the unit premises shall be properly classified and disposed off to the
satisfaction of the Board. The total quantity shall be segregated and treated as follows

Sr. no. Type of segregated solid waste | Quantity Disposal
1 Non-Biodegradable (dry) | 88 kg/day | To be disposed through the local
waste village panchayat or waste collector

B authorized by GSPCB

2 Biodegradable (wet) waste 209 To be Composted within the premises
kg/day through an Organic waste composter

(OWC)
3. Used Cooking Oil To be disposed to registered or
authorized agency approved by the

Board

(viii) The applicant should upload monthly statement (below format) regarding the solid waste

generation online.
| Sr. | Date | Quantity of Name of agency collecting the | Authorized Signatory
| wet/dry waste wet/ dry waste

Near Pileme Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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The unit should operate facility for converting bio-degradable /organic waste generated from the
residential complex to compost so as to meet the standard for compost prescribed in the Solid
Waste Management Rules, 2016.

The unit should have zero discharge policy. i.e, the treated waste water may be re-used in process/green
belt development /or any other use as deemed fit by the unit with due permission from the Board.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

The unit shall maintain and operate air pollution control system of adequate capacity for the following
equipments

Sr.no (Name of No of Capacity | SO2 NOx | HC CO |PM
Equipments/ Install Kg/Hr
Installation ation (g/kw-hr)
1 D.G. set 02 320KVA 062 |92 1.3 35 |03
2 D.G. set 02 15S0KVA 0.19 |92 1.3 35 |03
The unit shall erect the chimney(s) of the following specifications:
Sr. No | Chimney attached to Height
1 D.G. set (320KVA) 6 meters (each)
D.G. set(150KVA) 5 meters (each)
The unit shall observe the following standards:-
| Sr. No | Type of fuel Quantity /hr
| 1 D.G. set (320KVA) 18 liters /hour
2 D.G. set(150KVA) 10 liters/hour

The unit should provide Stack Port Hole and Platform. which is to be designed as per CPCB
guidelines Method 1 Part 1 of Stack Monitoring —Material & methodology for isokinetic sampling,
within three months from the date of issue of this consent and submit compliance report to this
office.

The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule I of the Environment (Protection) Rules, 1986.

The unit should carry out emission monitoring from the stacks connected to D.G. set once in a year from
a laboratory recognized by Ministry of Environment and Forest under the Environment Protection Act,
1986 and the result shall be submitted to this Board by the 15" of subsequent month.

The unit shall take adequate measures for control of noise levels from its own sources within the
premises in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq

Day time Night time

Industrial Area 75 70

Commercial Area 65 55

Residential Area 55 45

Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

Near Pilermne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(viii) The unit shall provide exhaust chimney for the Kitchen and the same has to be provided 1.5mtrs above
the nearest building or 1.5mts above the roof of the units building whichever is higher.

(ix) The unit shall comply to the Notification issued by the Department of Environment vide
Notification Series I No.5 dated 2" May 2024 as amended thereafter regarding The Noise Pollution
(Regulation and Control) Rules 2000, in view of the directions dated 15/03/2019 issued by the
Hon’ble NGT in O.A.681/2018.

5. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT, HANDLING AND TRANSBOUNDRY MOVEMENT) RULES 2016
AS AMENDED THEREAFTER:

(i) The unit is hereby granted authorization to operate a facility for storage and disposal of hazardous wastes
as specified below:

Sr. no | Category | Type of waste Quantity Mode of disposal
To recycler registered with SPCB
1 5.1 Used /Spent Oil | 0.01MT/annum | and having valid authorization of
SPCB

(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rule made there under.

(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

" (iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel unit
by the person authorized shall constitute a breach of his authorization.

(v) Itis a duty of the authorized person to take permission of the Goa State Pollution Control Board to close
down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of these
wastes into the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to ensure
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due
to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous waste in Form 3
of as per Hazardous And Other Waste (Management & Transboundary Movement) Rules 2016 as
amended thereafter.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCCMS systems.

Near Pilemne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(xi1)
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The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main gate
providing details as follows in English and Konkani languages:-

Hazardous Waste category number.

Hazardous Waste quantity number.

Treatment facility for each category.

Mode of disposal for each category.

Hazardous Waste Authorization number, date and validity period.

Water Consent number, date and validity period.

Air Consent number, date and validity period.

Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.

(xiv) The unit shall submit online annual returns in prescribed format on or before 30™ June of every year.

6

®

(i)

(iii)

(iv)

)

(vi)

(vii)

GENERAL CONDITIONS:

The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the
effluent/ emission or hazardous wastes or control equipments provided for without previous permission
of'the Board.

The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes to
the Board staff.

An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees
in addition to the prescribed consent fees.

The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result of

such discharge water/ air is being polluted.

This Consent to Operate is granted without any prejudice to any other permissions(s) required under any
laws, by — laws and regulations in force. This Consent to Operate is confined to matters arising out of the

Air Act and Water Act only.

The Board reserves the right to amend or add any conditions in this consent and the same shall be binding
on the applicant.

The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial Year
ending April to March by 30™ September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992.

(viii) This Consent does not entitle the party to commence activities until and unless all the other Permissions

(ix)

as required under the relevant statutes are obtained by the party and this Consent to Operate is confined
to matters arising out of the Air Act and Water Act only.

Reliable flow meter shall be installed to maintain record of water consumption/waste water generation
per day. The records so maintained shall be made available to the Board officials
whenever required.

Necar Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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(x) The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board /
reinspections due to non compliances observed by the Board & monitoring carried by the Board.

(xi) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xii) The unit shall submit returns for disposal of batteries under the Battery waste Management Rules 2022, if
applicable.

(xiii) The unit shall submit returns for disposal of e - waste under the E- Waste (Management) Rules 2022, if
applicable.

(xiv) The unit shall submit returns for disposal of plastic waste under the Plastic Waste (Management) Rules
2016 as amended thereafter, if applicable.

(xv) The import, stocking, distribution, sale and use of single use plastic, including polystyrene and
expanded polystyrene, commodities as stated in the Plastic Waste Management (Amendment)
Rules, 2021shall be prohibited with effect from the 1st July, 2022.

(xvi) The unit shall provide dedicated shed for solid waste management has to be provided and the solid
waste has ta:be collected in segregated manner.

(xvii) Unit has to install electronic flow meter at the inlet and exit of the Sewage treatment Plant. Also
electronic flow meter has to be installed for the reuse of treated water for flushing.

(xviii) The unit shall comply to the Guidelines and DUST Mitigation measures in handling Construction
material and C & D waste issued by Central Pollution Control Board and are placed on Board
website goaspcb.gov.in", if applicable

(xix) The Builder shall operate and maintain the sewage treatment plant effectively for an initial period
of five years and ensure efficient working of the same.

(xx) The unit has to obtain no objection certificate from the Central Ground water Authority, or the
concerned state authority for any ground water abstraction, if applicable.

(xxi) The occupier shall prepare a standard operating Procedure, Logsheets, P&ID drawing, electrical
drawing, Flow Process chart and tank layout with dimension, Mechanical equipments
specifications, Residential/Commercial Complex size calculations and make it available at site of
the STP.

(xxii) The STP equipment has to be provided with standby power backup from the DG set.

(xxiii) High water absorbing plant such as banana plantations etc has to be provided to utilize the
treated water.

(xxiv) The unit has to provide filtration after disinfection, ozonation for odour /color removal before
treated water is used for gardening or dual plumbing for flushing.

(xxv) Unit needs to look into the aspect of increasing the biodegradation time in the SBR stage and
submit compliance report to this office within one month of date of issue of this consent.

Near Pilerne Industrial Estate, Opp. Saligao Scminary, Saligao, Bardez, Goa-403 511
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(xxvi) The unit shall comply to the Circular issued by the Board regarding “ Mechanism/Guidelines for
Control of Pollution and Enforcement of Environment norms at individual establishments and the
area/cluster of Restaurants/hotels/motels/banquets etc. in view of the NGT Order in OA No
400/2017 dated 10/06/2021 and as amended thereafter.

(xxvii) The unit shall submit a Bank Guarantee amounting to Rs.25 lakhs (Rupees twenty five lakhs only)
with a validity period of three years within 30 days of issue of this Consent for ensuring
compliance to the consent to operate condition. Non-compliance to the consent conditions will
result in the forfeiting of the Bank Guarantee and necessary action will be initiated as per rules.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY

Represented by Shri. Joe Mathias '

Survey No. 249/1 - A, Opp. NIO Colony, Dona — Paula, Taliegao, Tiswadi — Goa.

Copyto:- 1. Accounts Section
2. Concemed File
3. Guard File

Received Consent fee of: The capital Investment of the unit is Rs.63,36,23,437/-
Challan no. Amount Date

68690 Rs. 1008800/~ (Consent fees) 08/03/2024

Shamila Digitally signed
by Shamila Dos
Dos Milagres

H Monteiro
Mi Iag r.es Date: 2024.06.25
Monteiro 11:17:33 +05'30"

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
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Goa State Pollution Control Board QEHS-CIE-F(06-03)

CUSTOMER FEEDBACK

Dear Citizen / Customer,
We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

I e T CaY | I o] o B S T gt s
Address:
ENIL: rmicrimispiencsinsmisreminms srars smevespmsnssns cussvmpassssassqssstssessmssmnrrasnmossasarassmrarossnes- LI ALE un mnr wmmnmsmnenemonss s A4S S USSR ST oAb S PM OO SRS

Name of the service availed:

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website swww . goaspeb.gov.in?
v (] o )

If yes, is the Citizen Charter simple and easy to understand?

Yes [:] No [:]

Description of service delivery parameters Excellent | Good Fai | Average | Poor | Reason for
(Consents/Authorisation/RTI’s/Complaints r grading
etc.)

Time taken to deliver service in comparison to
service standards mentioned in Citizen’s Charter

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding
services/schemes

Courtesy of staff

Board’s response in view of  your
query/requirement is to your satisfaction

Date of your visit to the office and your overall
experience

Suggestions for improvement, if any

Signature & date
To,
The Member Secretary,
Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary, Saligao, Bardez, Goa. 403511

% Please note that your feedback is considered essential for overall improvement and development of Board functions in
service of environment.

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa-403 511
Page 8 of 8



4656 26

GOA STATE POLLUTION CONTROL BOARD

(An 1SO 9001-2015, ISO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, i E’I‘]‘%i' Ids: GSPCE:Eh "
—_—— airman, : chairman-gspcb.goa@nic.in

2407701, 2407703 —_— Member Secretary, GSPCB: ms-gspcb.goa@nic.in
‘;:':,‘.' Office: mail.gspch@gov.in

No.12/2023-PCB/2011488/R00014062 Date: 28/06/2024

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 6 of the Hazardous and Other Wastes (Management and Transboundary

Movement) Rules 2016 as amended thereafter.
[To be referred as Water Act, Air Act and HW (M& T) Rules respectively]

RENEWAL OF CONSENTTO OPERATEAND AUTHORIZATION is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)
(Red Category)

Survey No. 249/1 - A, Opp. NIO Colony,
Dona — Paula, Taliegao, Tiswadi— Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the
provisions of HW (M, H& T) Rules, subject to the provisions of the Act and the Rules and the Orders that
may be made further and subject to the following terms and conditions:

1.  This Renewal of Consent to Operate and Authorization is issued in supersession of the earlier Consent
Orders issued vide Order No.2/2018-PCB/92647/R000685 dated:15/03/2019 is valid for a period of up
to six months from the date of issue of this consent.

2. This Renewed Consent to operate and Authorization is valid for the operation of:
Sr. No Description Quantity

1. Residential complex consisting of 364 flats. ——--

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(i) The daily quantity of effluent from the Residential Complex (sewage & sullage) shall not exceed 170
KLD.

(i) Sewage Treatment:
The residential complex shall treat domestic effluent existing sewage treatment plants based on SBR
Technology(175 KLD Capacity) consisting of primary/ secondary and/ or tertiary treatment as is
warranted with reference to influent quality and operate and maintain the same continuously so as to
achieve the quality of the treated effluent to the following standards:

Parameters Discharge on land for irrigation
pH Between 5.5&9.0
Total Suspended Solids Not to exceed 20 mg/1
BOD, 3 days, 27°C Not to exceed 10 mg/1

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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COD _ Not to exceed 50 mg/1
Oil & Grease Not to exceed 10 mg/1
N-total Not to exceed 10 mg/1
Fecal Coliform Less than 100 MPN/100 ml

Sewage Disposal:
The treated effluent shall be recycled to the maximum extent and remaining shall be used on land for

gardening. There shall not be any discharge outside the unit premises.

The unit shall at its own cost get the effluent samples collected both before and after treatment and
analyse, every month the parameters indicated above from a laboratory recognized by Ministry of
Environment and Forest under the Environment Protection Act, 1986 and rules there under and
results shall be uploaded in the portal of the Board.

A good house-keeping shall be maintained within the premises. All pipes, valves and drains shall be
maintained in leak-proof condition. Floor washings shall be maintained to the effluent collection
system only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:

All the Solid wastes arising in the premises shall be properly classified and disposed off to the

satisfaction of the Board.The total quantity shall be segregated and treated as follows:
Sr.no. | Type of segregated solid | Quantity Disposal

waste
1. Dry Waste 150kg/day To be disposed through the

2, Wet waste 100 kg/day Village Panchayat Taleigao

The applicant should upload monthly statement (below format)regarding the solid waste generation
online:
Sr. .| Date | Quantity of Name of agency collecting | Authorized Signatory
No. wet/dry waste | the wet/ dry waste

The unit should have zero discharge policy. i.e. the treated waste water may be re-used in
process/green belt development/or any other use as deemed fit by the unit with due permission from
the Board.

The unit should operate facility for converting bio-degradable /organic waste generated from
the residential complex to compost so as to meet the standard for compost prescribed in the

Solid Waste Management Rules, 2016.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

The unit shall maintain and operate air pollution control system of adequate capacity for the
following equipment

Sr.No. | Name of | No of | Capacity SO, NO« | HC CO PM

Equipments/ | Installation Kg/Hr
Installation (g/kw-hr)

D.G Set 02 125KVA | 09 [92 [13 | 3.5 [ 03

(i)

The unit shall erect the chimney(s) of the following specifications:

Sr. No Chimney attached to Height

D.G Set (125 KVA) 22Mts

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(1) The unit shall observe the following standards:-
Sr. No Type of fuel Quantity /hr
1. H.S.D for (D.G.Set 0of 125 KVA) 12.5 litres/hr
(iv) The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1 Part 1 of
Stack Monitoring — Material & methodology for isokinetic sampling
(v) The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule I of the Environment (Protection) Rules, 1986.
(vi) The unit should carry out emission monitoring from the stacks once in a year from a laboratory

recognized by Ministry of Environment and Forest under the Environment Protection Act, 1986 and
the result shall be submitted to this Board.

(vil) The unit shall take adequate measures for control of noise levels from its own sources within the

@

premises in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq

Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT AND TRANSBOUNDARY MOVEMENT) RULES 2016 AS
AMENDED:

The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below:

Sr. | Category | Type of waste Quantity Mode of disposal
No

L. 5.1 Used /Spent Oil | 0.010 MT/annum To recycler registered with SPCB and
having valid authorization of SPCB

(i)

(iii)

(iv)

™)

(vi)

The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and
the rule made there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel
unit by the person authorized shall constitute a breach of his authorization.

It is a duty of the authorized person to take permission of the Goa State Pollution Control Board to
close down the facility.

The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or seepage of
these wastes into the sub surface soil or ground water.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to
ensure that these wastes are delivered to the designated facility preventing pilferage and clandestine
disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes. The
endorsed copy shall be furnished to the Goa State Pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous waste in
Form 3 of as per Hazardous And Other Waste (Management & Transboundary Movement) Rules 2016
as amended thereafter.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCCMS systems.

(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main
gate providing details as follows in English and Konkani languages:-

. Hazardous Waste category number.

" Hazardous Waste quantity number.

. Treatmentfacility for each category.

L Mode of disposal for each category.

. Hazardous Waste Authorization number, date and validity period.

ol Water Consent number, date and validity period.

. Air Consent number, date and validity period.

= Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90
days.

(xiv) The unit shall submit online annual returns in prescribed format on or before 30" June of every year.

6. GENERAL CONDITIONS:

(i) The unit shall not change or alter the quantity, quality of discharge, temperature or the mode of the
effluent/ emission or hazardous wastes or control equipments provided for without previous
permission of the Board.

(i) The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes
to the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent
fees in addition to the prescribed consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or on land or into the atmosphere, as result
of such discharge water/ air is being polluted.

(v) This Consent to Opérate is granted without any prejudice to any of the permission(s) required under
any law, by laws and regulations in force and this Consent to Operate is confined to matters arising

out of the Air Act and Water Act only
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(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be
binding on the applicant.

(vil) The unit shall submit to this office, the Environmental Statement Report in Form V for the Financial
Year ending April to March by 30™ September of the succeeding year as per the provisions of the rule
14 of the Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation
per day. The records so maintained shall be made available to the Board officials whenever required.

(ix) The unit shall bear the cost of analysis / monitoring in case of complaints received by the Board/
reinspections due to non -compliances observed by the Board & monitoring carried by the Board.

(x)  The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act 1991, to the
Board office as applicable.

(xi) The unit shall submit returns for disposal of batteries under the Battery Waste Management Rules
2022, if applicable.

(xii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules 2016 as
amended thereafter, if applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management Rules
2016 as amended thereafter, if applicable.

(xiv) The wunit shall comply to the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board and are
placed on Board website goaspch.gov.in

(xv) The import, stocking, distribution, sale and use of single use plastic, including polystyrene and
expanded polystyrene, commodities as stated in the Plastic Waste Management (Amendment)
Rules, 2021 shall be prohibited with effect from the 1st July, 2022.

(xvi) Unit has to install electronic flow meter at the inlet and exit of the Sewage treatment Plant within
three months of issue of the consent and submit compliance report to the Board.

(xvii) High water absorbing plant such as banana plantations etc has to be provided to utilize the
treated water.

(xviii) The unit has to obtain no objection certificate from the Central Ground water Authority, or
the concerned state authority for any ground water abstraction, if applicable.

(xix) The unit shall provide dedicated shed for solid waste management and the solid waste has to be
collected in segregated manner.

(xx) The occupier shall prepare a standard operating Procedure, Logsheets, P&ID drawing, electrical
drawing, Flow Process chart and tank layout with dimension, Mechanical equipments
specifications, Residential/Commercial Complex size calculations and make it available at site of
the STP.

(xxi) The STP equipment has to be provided with standby power backup from the DG set.

(xxii) The Unit shall maintain records of the water consumption, treated water from the STP and the
STP operation details on daily basis.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xxiii) The Builder shall operate and maintain the sewage treatment plant effectively for an initial
period of five years, before handing over the same to the residents of the society.

(xxiv) The unit shall operate and composting facility for the wet waste and maintain daily records of
all the waste generated, treated and disposed from the premises and submit a compliance
report to the Board within one month from the date of issue of this consent.

(xxv) The unit shall submit a Bank Guarantee amounting to Rs.25 lakhs (Rupees twenty five lakhs
only) with a validity period of three years within 30 days of issue of this Consent for ensuring
compliance to the consent to operate condition. Non-compliance to the consent conditions will
result in the forfeiting of the Bank Guarantee and necessary action will be initiated as per rules.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)

Survey No. 249/1 - A, Opp. NIO Colony,

Dona — Paula, Taliegao, Tiswadi— Goa.

Copy to: 1 Accounts Section
2 Concerned File
3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs.73,15,50,000/-

Receipt No.

Amount

Date

2058190

Rs.1008800.0/- (Air and Water Consent fees). 11/01/2024

Page 6 of 7
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H Monteiro
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(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board
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Goa State Pollution Control Board QEHS-CIE-F(06-03)
CUSTOMER FEEDBACK

Dear Citizen / Customer,

We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

INAME | s S S R S T T G ST S TR R TR v s Contact

o (a1
Emails..coooniiinnen i e e e S T L e e T s TR Date

INaME Of the SEIVICE AVAILEA: . ..ottt et et veeas e et s s e e s s enie = s as s e s n s sin s mmm e s ms s sm s s 2m e s e ae e b s e e s sinee

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website :www.goaspeh.gov.in?

Yes D No

If yes, is the Citizen Charter simple and easy to understand?
b B )

Description of service delivery parameters Excellent | Good Fair | Average | Poor | Reason for

(Consents/Authorization/RTI’s/Complaints etc.) gradin
p g

Time taken to deliver service in comparison to service

standards mentioned in Citizen’s Charter

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding

services/schemes

Courtesy of staff

Board’s response in view of your query/requirement is

to your satisfaction

Date of your visit to the office and your overall

experience

Suggestions for improvement, if any

Signature & date

To,

The Member Secretary,

Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary,
Saligao, Bardez, Goa. 403511.

%+ Please note that your feedback is considered essential for overall improvement and development of Board functions in
service of environment.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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GOA STATE POLLUTION CONTROL BOARD

MRTRUGUUIIATHS S

(An ISO 9001-2015, I1SO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, g;“*.‘r'.:fsr; e ey e
airman, : chairman- : nic.in
2407701, 2407703 Member Secretary, GSPCB: ms-gspcb.goa@nic.in

D i
gy Office: mail.gspch@gov.in

No0.12/2024-PCB/2530724/R00017222 Date:02/04/2025

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 as amended thereafter .

[To be referred as Water Act, Air Act and HW (M& T) Rules respectively]
RENEWAL OF CONSENTTO OPERATEAND AUTHORIZATION is hereby granted to:

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)
(Red Category)

Survey No. 249/1-A, Opp. NIO Colony, Dona — Paula, Taliegao, Tiswadi— Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization
under the provisions of HW (M, H& T) Rules, subject to the provisions of the Act and the
Rulés and the Orders that may be made further and subject to the following terms and
conditions:

1.  This Renewal of Consent to Operate and Authorization is issued in supersession of the earlier
Consent Orders issued vide Order No.12/2023-PCB/2011488/R00014062 Date: 28/06/2024is
valid upto 28/12/2028.

2.  This Renewed Consent to operate and Authorization is valid for the operation of:
Sr. No. | Description Quantity

1. Residential complex consisting of 364 flats,. [ —=—=—v

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:
()  The daily quantity of effluent from the unit (sewage & sullage) shall not exceed 200KL.D.

(i) Sewage Treatment:
The unit shall treat domestic effluent into sewage treatment plant (240 KLD Capacity) based
on SBR Technology consisting of primary/ secondary and/ or tertiary treatment as is
warranted with reference to influent quality and operate and maintain the same continuously
so as to achieve the quality of the treated effluent to the following standards:

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(ii)

(iv)

%

(vi)

(vii)

264

Parameters Discharge on land for irrigation

pH Between 5.5&9.0

Total Suspended Solids Not to exceed 20 mg/1

BOD, 3 days, 27°C Not to exceed 10 mg/1

COD Not to exceed 50 mg/1

Oil & Grease Not to exceed 10 mg/1

N-total Not to exceed 10 mg/1

Fecal Coliform Less than 100 MPN/100 ml

Treated Sewage Disposal:
The treated effluent shall be recycled to the maximum extent for flushing and remaining shall
be used on land for gardening. There shall not be any discharge outside the unit premises.

The unit shall at its own cost get the effluent samples collected both before and after
treatment and analyse, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act,
1986 and rules there under and results shall be uploaded in the portal of the Board.

A good house-keeping shall be maintained within the premises. All pipes, valves and drains
shall be maintained in leak-proof condition. Floor washings shall be maintained to the effluent
collection system only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board. The total quantity shall be segregated and treated as follows:
Sr.no. | Type of segregated | Quantity Disposal

solid waste

1. Dry Waste 100 kg/day | To be disposed through Board
registered waste collector/ Local body
2. Wet waste 150 kg/day | To be composted onsite in Organic

waste Converter

The applicant should upload monthly statement (below format)regarding the solid waste
generation online:

Sr. Date Quantity of | Name of agency collecting | Authorized
No. wet/dry waste the wet/ dry waste Signatory

(viii) The unit should have zero discharge policy. i.e. the treated waste water may be re-used in

(ix)

process/green belt development/or any other use as deemed fit by the unit with due
permission from the Board.

The unit should operate facility for converting bio-degradable /organic waste generated
from the residential complex to compost so as to meet the standard for compost
prescribed in the Solid Waste Management Rules, 2016.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary. Saligao-Bardez Goa-403511
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CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:
The unit shall maintain and operate air pollution control system of adequate capacity for the
following equipment:

Sr. Name of | No of | Capacity | SO, NO, | HC | CO PM
No. Equipments/ | Installatio Kg/Hr (g/kw-hr)
Installation | n

L. D.G Set 02 125 KVA | 0.54 92 [13 [35 [03
The unit shall erect the chimney(s) of the following specifications:

Sr. No | Chimney attached to Height

1. D.G. Sets(125 KVA) 22Mts (each)
The unit shall observe the following standards:

Sr. No Type of fuel Quantity /hr

1. H.S.D for (D.G.Sets of 125 KVA) 26.2litres/hr (each)

The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1
Part 1 of:Stack Monitoring — Material & methodology for isokinetic sampling

The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96
of Schedule I of the Environment (Protection) Rules, 1986.

The unit .should carry out emission monitoring from the stacks once in a year from a
laboratory- recognized by Ministry of Environment and Forest under the Environment
Protection Act, 1986 and the result shall be uploaded on the Board’s portal.

The unit shall take adequate measures for control of noise levels from its own sources within
the premises in respect of noise. The limits are as follows:

Category of Area/ Zone Limits in dB (A) Leq

Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is teckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m.

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND

OTHER WASTES (MANAGEMENT AND TRANSBOUNDARY MOVEMENT)
RULES, 2016, AS AMENDED THEREAFTER:

The unit is hereby granted authorization to operate a facility for storage and disposal of

hazardous wastes as specified below:

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(i1)
(i)
(iv)
)
(v1)

(vii)

266

Sr. No. | Category Type of | Quantity Mode of disposal

waste
I 5.1 Used /Spent | 0.010 To recycler registered with SPCB
Oil MT/annum and having valid authorization of

SPCB

The authorization shall comply with the provisions of the Environment (Protection) Act,
1986 and the rule made there under.

The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous
waste without obtaining prior permission of the Goa State pollution Control Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in the
hotel unit by the person authorized shall constitute a breach of his authorization.

It is a duty of the authorized person to take permission of the Goa State Pollution Control
Board to close down the facility.

The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or
seepage of these wastes into the sub surface soil or ground water.

The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes
to ensure that these wastes are delivered to the designated facility preventing pilferage and
clandestine disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous

(ix)
()

wastes. The endorsed copy shall be furnished to the Goa State Pollution Control Board.
Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.

The occupier shall maintain the records for collection, storage and disposal of hazardous
waste in Form 3 of as per Hazardous And Other Waste (Management & Transboundary
Movement) Rules 2016 as amended thereafter.

The occupier shall furnish monthly returns for collection, storage and disposal of hazardous
waste through online OCCMS systems.

The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the
main gate providing details as follows in English and Konkani languages:-

Hazardous Waste category number.

Hazardous Waste quantity number.

Treatment facility for each category.

Mode of disposal for each category.

Hazardous Waste Authorization number, date and validity period.

Water Consent number, date and validity period.

Air Consent number, date and validity period.

Quantity and Nature of Hazardous Chemicals being used.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more
than 90 days.

(xiv) The unit shall submit online annual returns in prescribed format on or before 30™ June of
every year.

6. GENERAL CONDITIONS:

(1) The unit shall not change or alter the quantity, quality of discharge, temperature or the mode
of the effluent/ emission or hazardous wastes or control equipments provided for without
previous permission of the Board.

(ii) The unit shall provide facility for collectioh of samples of effluent, air emissions and
hazardous wastes to the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent
shall be submitted at least 60 days before the expiry of validity of this Consent. An
application for remewal of Consent submitted after expiry of the validity shall
accompany with penalty of 50% of the Consent fees in addition to the prescribed
consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving
discharge of any poisonous, noxious or polluting matter into a stream or well or on land or
into the atmosphere, as result of such discharge water/ air is being polluted.

(v) This Consent to Operate is granted without any prejudice to any of the permission(s) required
under any:law, by laws and regulations in force and this Consent to Operate is confined to
matters arising out of the Air Act and Water Act only

(vi) The Board reserves the right to amend or add any conditions in this consent and the same
shall be binding on the applicant.

(vii) The unit shall submit to this office, the Environmental Statement Report in Form V for the
Financial Year ending April to March by 30™ September of the succeeding year as per the
provisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water
generation per day. The records so maintained shall be made available to the Board officials
whenever required.

(ix) The unit shall bear the cost of analysis / monitoring in case of complaints received by the
Board/ reinspections due to non -compliances observed by the Board & monitoring carried by
the Board.

(x) The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act
1991, to the Board office as applicable.

(xi) The unit shall submit returns for disposal of batteries under the Battery Waste Management
Rules 2022 as amended thereafter, if applicable.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules
2022 as amended thereafter, if applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste
Management Rules 2016as amended thereafter, if applicable.

(xiv) The unit shall comply to the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board and
are placed on Board website goaspcb.gov.in

(xv) The import, stocking, distribution, sale and use of single use plastic, including
polystyrene and expanded polystyrene, commodities as stated in the Plastic Waste
Management (Amendment) Rules, 2021shall be prohibited with effect from the 1st July,
2022.

(xvi) Unit shall install electronic flow meter at the inlet and outlet of the Sewage treatment
Plant.

(xvii) High water absorbing plant such as banana plantations etc. has to be provided to utilize
the treated water.

(xviii) The unit has to obtain no objection certificate from the Central Ground water
Authority, or the concerned state authority for any ground water abstraction, if
applicable.

(xix) The unit shall provide dedicated shed for solid waste management and the solid waste
has to be collected in segregated manner.

(xx) The occupier shall prepare a standard operating Procedure, Logsheets, P&ID drawing,
electrical drawing, Flow Process chart and tank layout with dimension, Mechanical
equipments specifications, Residential/Commercial Complex size calculations and make
it available at site of the STP.

(xxi) The STP equipment has to be provided with standby power backup from the DG set.

(xxii) The Unit shall maintain records of the water consumption, treated water from the STP
and the STP operation details on daily basis.

(xxiii) The unit shall provide an acoustic enclosure for the blowers used in the Sewage
Treatment Plant (STP).

(xxiv) The Builder shall operate and maintain the sewage treatment plant effectively for an
initial period of five years, before handing over the same to the residents of the society.

(xxv) The unit shall operate and composting facility for the wet waste and maintain daily

records of all the waste generated, treated and disposed from the premises and submit a
compliance report to the Board within onemonth from the date of issue of this consent.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xxvi) The unit has to install display board mentioning the information related to Water, Air
and hazardous waste as per the CPCB guidelines.

(xxvii) The unit shall comply w.r.t. condition no. 6(xvi), 6(xxiii), 6(xxv) & 6(xxvi) within three
months time period from the date of issue of this consent to operate order and submit
compliance report towards the same with this Office.

(xxviii)The unit shall submit detailed table of the project from the date of start as per the
recommendations of the 49" TAC meeting within one month of the date of issue of this

consent.

(xxix) The unit shall ensure compliance to the consent to operate conditions with regards to
sewage treatment plant for which the bank guarantee shall be retained by the Board.

To,

M/s. MATHIAS OCEAN PARK RESIDENCY
(Represented by: Shri. Joe Mathias)

Survey No. 249/1-A, Opp. NIO Colony,

Dona — Paula,Taliegao, Tiswadi— Goa.

Copy to:

1 Accounts Section

2 Concerned File 3 Guard File

Received Consent fee of: The capital Investment of the unit is Rs.73,15,50,000/-

Receipt No. Amount Date
2058190 Rs.1008800/- (Air and Water Consent fees). 11/01/2024
. . Digitally signed
Shamila Dos by Shamila Dos
Milagres Milagres Monteiro
. ~Date: 2025.04.02
Monteiro

10:42:07 +05'30'

(Dr. Shamila Monteiro)
Member Secretary
Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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Goa State Pollution Control Board QEHS-CIE-F(06-03)
CUSTOMER FEEDBACK

Dear Citizen / Customer,

We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

NAME : ssvmissii s i e s AT B T T b i Tt s renaaaaCONtact
ALAATESS . 1 v irr,r e sy sceis iy e o173 e e ot s v e b T b e e A o T O T
Emanl: suceass s ciissim iiniasssarss s fosd i 00 ansiTa siash e seais Ho s G s S e VS R S S TR Date

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website
:wWww,goaspeh.gov.in?

Yes No

If yes, is the Citizen Charter simple and easy to understand?

Yes D No D

Description of service delivery parameters Excellent | Good Fair | Average | Poor | Reason for

(Consents/Authorization/RTT’s/Complaints ete.) grading

Time taken to deliver service in comparison to service

standards mentioned in Citizen’s Charter

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding

services/schemes

Courtesy of staff

Board’s response in view of your query/requirement is

to your satisfaction

Date of your visit to the office and your overall

experience

Suggestions for improvement, if any

Signature & date

To,

The Member Secretary,

Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary,
Saligao, Bardez, Goa. 403511.

¢ Please note that your feedback is considered essential for overall improvement and development of Board
functions in service of environment.

Near Pilerne Industrial Estate, Opp.- Saligao Seininary, Saligao-Bardez Goa-403511
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c'mnfa Chambrer az

its Economic Re;eald
and Training Founda-
tion, under the auspices
of The Viewpoint Hour
recently. {MNT Neivs

cut in the aitline industry |
d) H(;iudu way but it is
<. After months of
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PEEBER NETICE

No DES/PRT/S-11104/2007-08/764

\ rvice, \Iurnh.: - i AN
*’b}* e A 7/5_.'_'--'

ThiS|stomformthe GeneraIPubhcthatwdecommumcahon
dated 16th May, 2007 bearing No. 21- 16/2007-1A. i
Government of India, Ministry of Environment & Forests
has accorded Envirgnmental Clearance to Mr. Joe
"Mathias, M/s, Mathias Constructions Pvt. L{d., Goa for
construction of @ Resmentlal Projectin Survey No.249/1-A
situated at Taleigao Vi \{'Ilag_e Tiswadi, Panjim-Goa.

Capies of Clearance leflers are available with the Goa
Pollution Control Board and may also be seen on the
website of the Mmlstry of Environment and Forests at
hitp/www.envior.nic.in’

This is published in accordam:e with Part B Clause 8 of

(A the above letter.
. |
.
4\ JOE MATH{AS
- .\\\\\ _ MIS. MATHIAS CONST. PV .LT;/ |
A AR
- FOR THE DEMMGM’IUN [IF
. THE PRIVATE FORESTS -
“In‘compliance (o the order of the Hon'ble High Cout of Boribay and as
per lhe notice of the Chiel Secrelary of Goa dated 17/0412005 regarding
Survey & demarcation of Private Foresis identified by the Sawant and
Karapurkar Commiltees, the survey 8 demarcation of private furesis will
be undertaken in Tiswadi, Details are a5 undar
Taluka Viliage Sumy Nos.
- " | Gaundaulim. 7571, 1505, 3610 _
' - | Bainguinim * 16/1,26/2, 31,32, -
Ella - 77,79,136, 138
Gaoli-Moula 311,392° |
Mandur 431 :
Siridao |41, 42, 43, 44, 48 49 50, 51,53,
b 54,55  * .
TISWAD! [ Fataufi 10, 10611, 867, 876, 975, 57,
8713, 79712, 971,107/, 10?‘!‘2
Curca ‘ 25, 41,44 2
Neura-o-Piqueno | 23 (Perl) '
Morambi-o-Grande | 256, 257, 232,:230, 229, 258, 259,
2 231,227, 225,224, 226
“~N Chimbel 40/1,4000, 42/2
Balim 1811
Azossim 34/0, 8/1

The work of demarcation and surveying of the abiove identified private
forests along with the adjoining private forest areas shail be camed out
tentalively from 21/04/2007.

The owners of the above survey Nos. and adjoining Survey No= having
forest land f free vegetation in their lands are requested to be present
at the time of demarcation and extend full co-operation for the smooth

execulion of the work.

LIRSS 5

\ as ez are inviied for ihe supply of Uniform/Kit Adicles ic the
Persumel, by the Direcior of Fire and Emergency Services
st In @z, Panaji —- Goa, on behalf of the Govemor of Goa. The
tentder should he sealed and superscribed as “Tender for supply
of Articles of Clothing and Equipments (Uniform / Kit Articles)",

Tender forms are available in the Directorate of Fire ana
Emergency Services, St. Inez, Panaji = Goa upfo 17.00 hours
on 06/06/2007 an payment of Rs. 200/- (non-refundable) on all
working days. Rs. 50/ will be charged exira if required by Post.
. The last date for submissior/receipt of lender is uplo 15.00
hours on 07/06/2007, which will be épened on the same day
at 16.00 hours in the presence of tenderers or lheir authorized
reprgentatives,
right to accept or reject any or all tenderswrlhout asslgnlng
son ‘thereof is reserved by the Director of Fire and
ey Sedices. DIBSI07

any 1
E
N

e
(N.THE HIGH COURT OF BOMBAY, AT GOA

7%

ORIGINAL JURISDICTION
COMPANY PETITION NO. /2007
CONNECTED

W]TH COMPANY APPLICATION NO.22/2007
'LN THE MATTER. OF COMPANIES ACT. 1956.

AND
| IN THE MATTER OF SECTIONS 391 TO 394 OF THE
COMPANIES ACT, 1956.

CAND

"5 N THE MATTER OF SEEIC[NG SANCTION FOR S(..H}"'MI:.
1 OF ﬁMALCAM}\TiUN OF VARCA HOLIDAY BEACH!
RESORTS PRIVATE LIMITED WITH W, [N“.’E.STI“RJNG

|(INDIA) PRIVATE LIMITED.
{ VARCA HOLIDAY BEACH RESORTS PR.W*\TE LIMITED, |
a' Company mcoxz
|| Companies Act, 1956 (Act 1 of 1956}, having ifs Re stcred
Oﬁ‘;;:c at Shop Nos., 11:& 12 Lydia Garden, ppos:tc
D. Office, St Im:z, ?Pe.na,;: “Goa. PETITIONER..

NOTICE OF PET ITlON

I A Petition dated 1/ 5/2007 under Sections 391 to 394
IJ!' the Companies Act, 1956 was presented by the
‘|| Petitionér above named. for s%ucuomn% .of the Scheme
 of Amalgamation of "Varca Huliday Beach Resorts Private
ILm:l.lted ransferor - Compan "W. lnveslcn'\g
gndla:l Private Limited | sgemﬂ Campan ‘and the |
etition was_admitted the Hon'ble Hig
'Bomba at Goz on 4/5/2007, and the smid Petition is
| fixed ° T ‘hearing before the. Hup'blc Company Judge
ien 29/6/2007 at 10.30 A.M. or soon thereafter as per
| the convenience of the court.
1o Any person desiring to support or oppose the -said
| Petition at the hearing, should send to the Petitioner's
' Advocate Notice of his intention assignied by him or his
Advocate, not latter thar four days before the date fixed |
' for hearing of tHe Petition. The address of the Petitioner's
Advocate 1s as under:
“Shri M. 8. Sonak,
Advocate,
6-7, 4" Floor, Navelcar Arcade,
Atmaram Borkar Road, Panaji-Goa- 403 001
4 3.The grounds of objection or a capy
be furnished with such Notice to Pelitioner's Advocate.
A copy of the Petition will be furnished by the undersigned |
to any person requiring the same on pa.-mem of preseribed
charges for the same:

Place:Panajfi-Goa.
Dated. 22/6/200?

Ad_voc.ate fp_:; _t_he Petitioner

orated -under .the provisions of

Court of|

of the Affidavit should |

4
b

i

i

o/

sd/-§
Mahesh S. Sonak

——— ._..______-_..ﬁ_——
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Chief Executlve Officer
Enterlalnmenl Society of Goz
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. PUBLIC NOTICE
Thls is to inform the General p

ublic that vide communication dated
November, 2019 b

earing No. 3-1 81-2010/STE-DIR/169,

cial Project in property
0-Goa,

ordance with condition 11 (1) of the above

249/1-Aof Village Taleiga

This is published in ace
referred letter.

JOE MATHIAS

Date: 04/12/2019 M/S. MATHIAS CONSTRUCTION PVT.LTD.

sa

and having its Corporate
Hyderbasti, Ranigunj, Secundera
No.103in Block-Con the First Flo
bufltu
detag 23/09/2014
date

re, 'ster'eé under Book-1 Document beari
B

entity (corparate or otherwise) having any righ, title
interest, brzcr,lg%.-dai?n'.[l!r %zmaﬂd'iij; or to the said Flat therepf by way
of sale, exchange, gift, lease, tenancy, license. assi
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'development, rights, order/decree/ju
other agre: _
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PUBLIC NOTICE

Com'pany duly incorporated under the India

v
%anles Act; 1956
Offi

ce at # 203, Mahayir Complex,
bad 500003,all that FLAT bearing
oradmeasuring 84,54 5 mts super
areain the Project known as the ETERNAL WAVE escribedin
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e stration No.BR7-

1/2015,
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2 Ph.: 0832-2453608
£ Office of the Village Panchayat
?\{‘: *:;‘ l A
e, TAII_E GAO
Ret.No. VP / TLG / Conthinls /ngg -2¢)rs Tiswadi - Goa 403 002

Date:_ 0 2} 0 ‘f/ 2025

TO WHOMSOEVER IT MAY CONCERN

This is to certify that this Village Panchayat Taleigao is collecting solid
waste/garbage (dry and wet) on daily basis from the project known as Mathias
Ocean Park — Sector -I in property bearing Survey No. 249/1-A of Village
Taleigao,

This certificate is issued at the request of The Managing Director Joe Mathias,
Mathias Construction Pvt. Ltd. to produce before The Goa Sate Pollution Control
Board.

(Maria George Fernandes)
V.P. Sarpanch
Village Panchayat Taleigao

\}Tﬁg\danging Director

Mathias Construction Pvt. Ltd.
Mathias House, Campal, Panaji, Goa.
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LANDSCAPE PLAN

DESCRIPTION OF PROPOSAL

PROPOSED CONSTRUCTION IN SECTOR-IV 8 PART SECTOR(I
OF GROUP HOUSING SCHEME “MATHIAS OCEAN PARK" ON
SURVEY NO 240/ 1 - A OF VILLAGE TALEIGAO, DONA-PAULA
GOA FOR ML JOE MATHIAS,
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GOA STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
_ EXA-Goa State Secretariat,
1* Floor, Dempo Towers, Patto, Panaji, Goa — 403 001

Phone nos.; 2416561 Fax. no.: 2438528
e-mail: goascac@amail com
No: 3181 - 2010/ Z—]Jf}i/jﬁg Date28/ 11/ 2019
To,
oe Mathiss,

Managing Director,

Mathias constructien Pvt. Ltd,
Mathias House, Campal,
Panaji-Goa.403001

Sub:  Prior environmental clearance for modification of the project “Ocean Park’>-
Residential Apartment and Commercial Shops project located at survey No.249/1-A,
Taleigao Piateau, Dona —Paula, Tiswadi Goa.

1 am directed to refer to your application {i.e. Form-1, Form-14) dated 26/12/2018 seeking
prior Environmental Clearance (EC) as mandated in the ELA Notification, 2006 (as amernded
till dafe) for modification of the project “Ocean Park’’-Residential Apartment and
Commercial Shops project located at survey No.249/1-A, Taleigao Plateau, Dona ~Paula,
Tiswadi Goa. Accordingly, the above proposal has been appraised under ‘8(a) — B2
categery™: Building and construction project. Subscquently, the Goa Statc Expert Appraisal
Committee (Goa-SEAC - hereinafter referred as "Committee”) conducted the site-inspection
on 09/01/2019 and was followed by project-specific prescmtation by the NABET/QCI-
acciedited environmental consultant (Enviro Resources, Mumbai on behalf of project
proponent) made the project-specific presentation during 102™ Goa-SEAC meeting held on
25/02/2019. During said meeting the committee sought various compliances which were
submitted by the project proponent on 01/04/2019. The Commitiee perused the said
compliances during its 105" Goa-SEAC meeting held on 25/04/2019 and after detailed
discussion and deliberation decided to recommend the said proposal to State Environment
Impact Assessment Authority (Goa-SEIAA hereinafier referred as ‘Authority ) for grant of
EC.

Project details and salient features of the proposed developmental activity, as submitted by
the proponent, is as under —
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S No. | Description Detals
= Name & location of the project MATHIAS OCEAN PARK
M/S.MATHIAS
CONSTRUCTIONS PYT LTD
At Sy. No 249/1-A, Taleigao
Plateau, Dona-Paula, Tiswadi
Taluka, Goa
2. Plot Area 82,220 (20.3 Acres).
3. Net plot Area 82,220 (20.3 Acres).
4 FSI Area C-1: 1.99 {(permissible = 2.00)
C-2 : 1.49 (permissible = 1.50)
Non-FSI Area
Total construction Area Proposed - 31,858.73 Sq.m
Total BUA -  64,348.38Sq.m
Building configuration & Heighl of | Zone C-1: Sector 4 : B + Stiit /G +
the building 8
Height 24m
Sector IIIC : G + 2 Floors
Zone C-2: Sector-1:Stilt +7
Floors
Height 20.5m
S. No. of shops 7 Shops
6. Total water Construction - 22 KLD
requirement(Construction/operation | Operation- 319 (Fresh water +
phase) Recycling water)
7.7 | Sewage generation 276 KLD
8. STP Capacity 1X105 KLD
1X175 KLD)
5. Total Solid Waste Quantities 661 Kg/day
10. RG Area 21,503.35 (26%)
1]1. | No. oftrees Proposced - 190 Nos.
12. | Energy Efficiency 26.4%
13. | Parking4 W REQUIRED: 664 nos.
PROVIDED: 677 nos.
14. | Power requirement 2631 kVA
15, | D.G set Capacity 2 X 320 KVA and 2X150 KVA
16. | RWH tank capacity 90 cum
17. | EMP cost (including DMP cost) Capital cost - 115.00 Lakhs
Operating cost - 22.00 Lakhs/A
18. | No. of trees to be cut 10 Nos.
19. | No. of tress to be planted on site 190 Nos. along with existing trees.
20. | CRZ status Not Applicabie.
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The Authority during 48" meeting held on 14/06/2019 took note of the recommendation
from the Goa-SEAC and all the compliances submitted by the project proponent.
Accordingly, the authority decided to conduct a site visit of the proposed site to ascertain
the status of proposed project on points like waste management including STP capacity,
biodegradable waste proposed, proposed solar panels. Accordingly the Authority
conducted site inspection on 13/09/2019 and sought above compliances, which were
submitted by the project proponent on 24/09/2015. The said proposal was deliberated
during 49" Goa-SEIAA meeting held on 21/11/2019 wherein the Authority after detailed
discussion and dcliberation decided to recommend the said proposal for grant of
Environmental clearance EC under the provision of EIA Notification 2006 (as amended)
with the condition that Project proponent must submit a concrete proposal for proposed
CSR for Taleigao village.
I. Further Project proponent has to comply with following “General Conditions”:~

i. PP should prioritize the issues related to health and hygiene in complying with the
matters related to waste disposal and treatment / air and water pollution / waste-
watcr management.

iv. PP needs to ensure that no treated wateér or any waste sewage shall be discharged
into any water body. E-waste shall be disposed through Authorised vendor as per
E-waste (Management and Handling) Rules, 2011.
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xvii

ix. Compliance with the Energy Conservation Building Code (ECBC) of Bureau of

Encrgy Efficiency shall be ensured. Buildings in the States whlch havc notxﬁed
the:r own ECBC shall comply with the State ECBC. Quidoorand'c 2

g glitbesiED. Concept of passive solar dmgn tha! ‘minimize energy
consumptlon in buxldmgs by using design elements, such as building orientation,
landscaping, efficient building envelope, appropriate fenestration, increased day
lighting design and thermal mass etc. shall be incorporated in the building design.
Wall, window, and roof u-values shall be as per ECBC specifications.

Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low
flow faucets tap aerators etc) for water conservation shall be incorporated in the
building plan.

Esstallation of dual pipe plumbing for supplying fresh water for drinking, cooking
and bathing etc and other for supply of recycled water for flushing, landscape
irrigation, car washing, thermal cooling, conditioning, etc. shall be done.

Sepasation of grey and black water should be done by the use of dual plumbing
system. In case of single stack system separate recirculation lines for flushing by
giving dual plumbing system be done.

The progect proponcnt wxll provnde landscape bed of 600mm w:dc X 600mm deep
along the periphery of the plot to camy out plantation of trees. The treated water
from the sewage treatment plant wifl be pumped through high flow drips on these

beds to prevent outflow of treated sewage water outside the premises.

Areas which are marked as No Development Zone (NDZ) should be year marked
on site and no construction shall be carried out in the said NDZ. Land Profile of

NDZ shali not be altered.

No construction shall be carried out in the property which is identified as private

forest, if any.
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xviit. PP should obtain all the requisite permissions’NOCs/Licenses etc from all the

competent authonties before commencement of any activity at site.

2. Further, the Authority has decided that PP needs to_complv to the following

“additional specific Conditions™:-

e ing /completion of project.

il. PP needs to ¢nsure that no treated water or any waste sewage shall be discharged into

any water body.

vi.E-wastc shall be disposed through Authorised vendor as per E-waste (Mariagement
and Handling) Rules, 2011.

iv.Project Proponent (PP) should necessarily make appropriate provision while
constructing the roof-tops at the time of construction stage only 1o enable installation

of solar pancls towards south facing walls as and when made applicable in fiture.

v. The Project Proponent shall utilise fly ash bricks in masonry works.

vi. The PP shall use construction debris for land filling wherever applicable.

vil. At least 20% of the open spaces as required by the local building bye-laws shall be
pervious. Usc of Grass pavers, paver blocks with at least 50% opening, landscape etc.
would be considered as pervious surface.

vidi. Compliance with.thc Encrgy Conscrvation Building Cede (ECBC) of Burcau
of Energy Efficiency shall be ensured. Buildings in the States which have notificd their
own ECBC, shall comply with the State ECBC. Qutdoor and common area lighting
shall be LED. Concept of passive solar design that minimize energy consumption in
buildings by using design elements, such as building orientation, landscaping, efficient
building envelope, appropriate fenestration, increased day lighting design and thermal
mass etc. shall be incorporated in the building design. Wall, window, and roof u-values
shall be as per ECBC specifications.

ix Use of water saving devices/ fixtures (viz. low flow flushing systems: use of low flow
faucets tap aerators etc) for water conservation shall be incorporated in the building
plan.

x. Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and
bathing etc and other for supply of recycled water for flushing, landscape rrigation,

car washing, thermal cooling, conditioning, etc. shall be done.
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xi. Separation of grey and black water shouid be done by the usc of dual plumbing
system. In case of single stack system separste recirculation lines for flushing by
giving dual plumbing system be done.

xii. Solar based electric power shall be provided to each unit for at least two butbs/light
and  one fan. As proposed, central lighting and street lighting shall also be based on
solar power.

xiii. The project proponent will provide landscape bed of 600mm wide X 600mm deep
along the periphery of the plot to canry out plantation of trees. The treated water from the
sewage treatmeni plan{ will be pumped through high fiow drips on these beds to prevent

outflow of treated sewage water outside the premises.

xiv. PP should prioritize the issues related to health and hygiene in complying with the
matters related to waste disposal and treatment / air and water pollution / waste-water
management.

xv. PP needs to ensure that no trealed water or any waste sewage shall be discharged into
any water body.

avi. T-waste shall be disposed through Authorised vendor as per E-waste (Managemert
and Handling) Rules, 2011,

xvii. Project Proponent (PP) should necessarily make appropriate provision while
constructing the rool~tops at the time of construction stage only to enable instaliation
of solar panels towards south facing walls as and when made applicable in future.

xviti. The Project Proponent shall utilise fly ash bricks in masomy works.

xix. The PP shall use construction debris for land filling wherever applicable.

xx. At least 20% of the open spaces as required by the local building bye-laws shall be
pervious. Use of Grass pavers, paver blocks with at least 50% opening, landscape etc.
would be considered as pervious surface.

xxi. Compliance with the Encrgy Conservation Building Code (ECBC) of Bureau of
Energy Efficiency shall be ensured. Buildings in the States which have notified their
own ECBC, shall comply with the State ECBC. Outdoor and common area lighting
shall be LED. Concept of passive solar design that minimize energy consumption in
buildings by using design elements, such as building orientation, landscaping,
efficient building envelope, appropriate fenestration, increased day lighting design
and thermal mass etc. shall be incorporated in the building design. Wall, window, and
roof u-values shall be as per ECBC specifications.
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xxii. Use of water saving devices/ fixtures (viz. low flow flushing systems; use of low
flow faucets tap aerators etc) for water conservation shall be incorporated in the
building plan.

xxiii. Installation of dual pipe plumbing for supplying fresh water for drinking, cooking
and bathing etc and other for supply of recycled water for flushing, landscape

. tmigation, car washing, thermal cooling, conditioning, ele. shall be done.

xxiv. Separation of grey and black water should be done by the use of dual plumbing
system. In case of single stack system separate recirculation lines for flushing by
giving dual plumbing system be done.

xxv. Solar based electric power shall be provided to each unit for at least two bulbs/light

and one fan. As proposed, central lighting and street lighting shall also be based on
solar power.
xxvi. The project proponent will provide landscape bed of 600mm wide X 600mm deep

along the periphery of the plot o canfy out plantation of trees, The treated water from
the sewage treatment plant will be pumped through high flow drips on these beds to
prevent outflow of treated sewage water outside the premises.

xxvil. PP shall make provision for charging points for electronic vehicles in the parking
Area.

3. Project Proponent should implement Dust mitigation measures for construction
activities such as:
a. Roads leading 10 or at construction sites must be paved and blacktopped (.e.
metallic roads).

3o !

Jalexeavation of soil shall be carried out without adequate dust mitigation

measures in place.

c. gNoIoEsesalor sand or Construction & Demolition Wastc or any othor
construction material that causes dust shall be left uncovered.

d  Wind-breaker of appropriate height i.e. 1/3rd of the building height and

maximum up to 10 meters shall be provided.

mkding system shall be put in place.
afigation measures shall be displayed prominently at the construction site
for easy public viewing.
ENEWSenal. number ‘107" has boen inscrted which relates to Mandatory
Eipleméntation of Dust Mitigation Measures for all Construction and Demolition
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h, Grinding and cutting of building materials in open area shall be

prohibited.
Construction material and waste should be stored only within earmarked area and
road side storage of construction material and waste shall be prohibited.

No uncovered vehicles carrying construction material and waste shall be

permitted.

k. Construction and Demolition Waste processing and disposal site shall be

identified and required dust mitigation measures be notified at the site

Further, progress will be reviewed after six months (iminimum 3 times in a year) depending

upon pragress of the work. Further, the compliance to these conditions as and when
submitted by PP will be verified /ascertained by the authority to propose additional

conditions if any.
A
4. Further, the Authority has decided that PP needs to comply to the following *“‘General
Conditions”™:-

o

convenhonal sourtes In this contm, Project Propcment (PP) should necessaniy
make ‘appropsiate provision while constructing the roof-tops at the time of
construction stage only to enable installation of solar panefs as and when made
applicable in fulure. In addition, soulh-fucing walls to be ulilized fo install solar
panels to harness optimum solar energy. Use of solar panels may be done to the
extent possible like instailing solar sireel lights, common solar waler heater system.
PP should install, after checking feasibility, solar-plus-hybrid non-conventional
source as source of energy.

fiadopt roof-top rainwater harvesting / conscrvation measures to optimally

utﬂm:the water availability by constructing sumps for collection of rainwater as

per the site-specific location details provided.

BPRSHioRId prioritize the issues related to health and hygiene in complying with the
matters related to waste disposal and treatment / air and water pollution / waste-
water management.
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PP should not disturb the natural drainage and as far as possible and maintain the
original topography while designing for landscape development by planting local
plant species and which are not alien to the prevailing environment.

PP should clarify any issue related 10 public objections, if any, and should not
conceal the scientific facts in light of the proposed developmental activity vis-a-vis
its landuse categorization / zoning.

PP should submit half-yearly compliance report(s) in hard as well as sofl copy
format to the Authority for the period upto project completion.

This cavironmental clearance is issucd subjeet to land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,
Notifications; Government Resolutions, Circulars, etc. issued if any, from time to
time. Judgements / Orders issued by Hon’ble High Court, NGT, Supreme Court
regarding DCR provisions, environmental issues applicable in this matter should be
verified by the competent authorities.

PP should ensure and ascertain that ‘civil plans’ which were submitted to the
Committee/ Authonty during the process of project appraisal be submitted to other
fine Departments / agencies concerned while seeking NOC / Consents/
Permissions, as appliczble. If any discrepancy is found in the plans submitted or
details provided may be reported 10 this Authority. This environmental clearance is
issued with respect to the environmental considerations and it does not mean that
Goa-SEIAA gppraved the proposed land.

PP needs to ensure thatno treated water or any waste sewage shall be discharged
into any water body. STP of suitable capacity shall be installed considening the
quantity / quality of waste water generation.

E-waste if any shall be disposed through Authorised vendor as per E-waste
(Management & Transboundary Movenieni) Rules, 2016.

This environmental clearance is issued subject to obtaining NOC from the
Forestry & Wildlife angle including clearance from the Standing Committee of the
National Board for wildlife, if applicable. The grant of eavironmental clearance
does not necessarily imply that Forestry & Wildlife clearance has been granted to
the project, which has to be deall separately by the competent authorities in
accordance with law.
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m. The height, construction gross built up area of proposed construction is 64,348.38
Sq.mits shall be in accordance with the existing FSI/ FAR norms of the local body
and planning authorities and it should ensure the same along with survey number
before approving layout plan and before according commencement certificate {o
proposed work, Plan approving authority should also ensure the zoning
permissibility for the proposed project as per the approved development plan of the
area.

n Al required sanitary and hysienic measures should be in place belore slarling
construction activities and to be maintained throughout the construction phase.

S. Further, the PP is required to comply with the following “General Conditions™ during

coustruclion phase -

-4 “Consent to Establish” shall be obtained from the Goa State Pollution Control
# *" Board (GSPCB) under Air Act and Water Act, as applicable and a copy shall be
" .- submitted to the Authority within 30 days of starting construction work at site.

b. Permission to draw groundwater, as applicable, shall be obtained from the
Groundwater Cell of the Water Resaurces Department (WRD) government of Goa.

.7 Project proponent shall not make any change in the Surface Layout Plan / Civil

#:% Plan submitted to the Authority without its prior permission. In case of any

"% change(s) in the scope of the project and/or otherwise, the project proponent
need 10 inform this Authority.

d. Project proponent shall make suitable provisions for sewage / wastewater disposal
and storm water release independently.

reatment Plant (STP) if any should be certified
s regard should be :submitted to the Autharity

g Provision shall be madé for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking, mobile toilets,
mobile STP, safe drinking water, medical health care, créche and first aid room etc.
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Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal
of waste water and solid waste generated during the construction phase should be
ensured.

The sclid waste generated should be properly segregated. Dry /inert sohd waste
should be disposed off to the approved sites for land fi itling after recovering
recyclable material,

Disposal of muck during construction phase should not create any adverss cffect
on the neighbouring communities and be disposed taking the necessary precautions
for general safety and health aspects of people, only in approved site with the
approval of competent authority.

Arrangements shall be made that waste water and starm water do not gel mixed.

- Additional soil for levelling of the proposed site shall be generated within the sites

(to the extent possible) so that natural drainage system of the area is protected and
improved.

Green-bell development shali be carried out considering CPCB guidefines
including selection of plant specics and in consultation with the Statc Forest /
Agriculture Department.

Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

Construction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate water courses and the dump sites for such

materials must be secured so that they should not leach into ground water.

Any hazardous wastc generated during construction phase should be disposed off
as per applicable rules and norms with necessary authorisation of the GSPCB.

The diesel requires for operating DG sets shall be stored in uaderground tanks
and if required, Clearance from concemed authority shall be taken:

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
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applicable air and noise emission standard and should be operated during non-peak
hrs.

Ambient noise levels should conform to residential standards both during day
and night. Incremental pollution load on the ambient air and noise quality should
be closely monitored during construction phase. Adequate measures should be
made to reduce ambient air and noisc leve!l construction phase, so as to conform to
the stipulated standard by CPCB/ GSPCB.

The approval of competent authority shall be obtained for structural safety of the
buildings due 10 any possibic earthquakes, adequacy of fire fighting equipments
ctc. as per National Building Code (NBC) including measures from lighting.

Storm water controlled and its re-use as per Central Ground Water Board (CGWR)
and Bureau of Indian Standards (BIS) for various applications.

Water demand during construction should be reduced by use of pre-mixed
concrete, curing agents and other best practices referred.

The groundwater level and its quality should be monitored regularly in consultation
with ground water aulhorily of the Water Resources Department (WRD),
Government of Goa.

The installation of the sewage treatment plant (STP) should be certified by an

. independent expert and a report in this regard should be submitted to the GSPCB
: before the project is commissioned for operation. Treated effluent released from
STP shall be recycled / refused to the maximum extent possible. Discharge of this

bb.

unused treated effluent, il any should be discharged in the sewer line, Treatment of
100% grey water through the centralised treatment should be done. Necessary
measures should be adopted to mitigate the odour problem from STP.

Use of glass muy be reduced upto 40% to reduce electricity consumption and loud
on air-conditiomng. If necessary, usc high quality double glass with special
reflective coating in windows.

Roof should meet prescriptive requirement as per energy conservation building
code by using appropriate thermal insulation material. ,

Encrgy conservation measures like installation of LEDs’ for the lighting the areas
outside the building should be integral part of the project design and should be in
place before project commissioning. Use of CFLs / TFLs, if any, should be
properly collected and disposed off / sent for recycling as per the prevailing
guidelines / rulcs of the regulatory authority to avoid mercury contamination.
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- Diesel power generating scts proposed as source of backup power for elevators and

comman area illumination during operation phase should be of enclosed type and
conform to rules made under the environment (protection) Act 1986. The height of
stack of DG sets should be equal to the height needed for the combine capacity of
all proposed DG sels.

Notse should be controlled to ensure that it does not exceed the prescribed
standards. During night time the noise levels measured at the boundary of the
building shall be restricted to the permissible levels 1o comply with the prevalent
regulations.

Traffic congestions near the entry and exit points from the roads adjoining the
proposed project sitc must be avoided. Parking should be fully internalised and no
public piace should be utilised.

opaque wall should meet prescriptive requirement as per energy conservation
board which is proposed to mandatory for ail air conditioned spaces while it is
aspiration for non- air conditioned spaces by usc of appropriate thermal insulation
material to fulfil requirement.

The buildings should have adequate distance Letween them to allow movement of
fresh air and passage of natural light, air and ventilation.

Regular supervision of the above and other measures for monitoring should be in
placed all through the construction phase, so as to avoid disturbance to the
surroundings.

Under the provisions of Environment Protection Acl 1986, legal action shall be
initiated against the PP if it was found that construction of the project has been
started without obtaining FC.

empeyma= ]/

N0 ‘compliance reports should be submiited to the MOEF with copy to the
(Goa-SEIAA and GSPCB.

6. Further, the Authority decided 1o direct the PP to comply with the following “General

Conditions” during post-construction phase:-

a. PP shall ensurc completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. The PP to explore
possibility of utilising excess treated water in the adjacent area for gardening
before discharging into sewer line. No physical occupation of allotment will
be given unless zll above said environmental infra structure is installed and
made functional including water requirement prior cenification from
appropriate authority shall be obtained.

Page 13 of 17

£

HoTT



291

b. Wet garbage should be treated by organic waste convertor and treated waste

{manure) should be utilise in the existing premises foe gardening. And no
wet garbage will be disposed outside the premises. Lacal authority should
ensure compliance to this.

C. A complete sct of all the documents submitted to Goa-SEIAA should be

forwarded local authority, GSPCB and Planning authority.

d. In the case of any change(s) in the scope of the project, the project would

require a fresh appraisat by the Goa-SEIAA.

Separate funds shall be allocated for implementation of environmental
protection measures /EMP along with itcm wise breaks-up. The funds
carmarked for the environment protection measures shall not be diverted for
other purposes.

A copy of the environmental clearance letter shall be sent by PP to the
concerned Village Panchayat and planning authority as applicable, from
which suggestions / representation, if any, were received while processing
the proposal. The EC letter shall also be put on the company’s website by PP
within oge week time period from date of issue of environmental clearance.

. The PP shall upload the status of the compliance of the stipulated EC
conditions, including results of monitoring data on their websitc and shall
update the same periodically. It shall simultaneously be sent 1o the Regional
Office of the MoEF & CC, the respective Zonal office, CPCB and the
GSPCB. The pollutant levels in respect of SPM, RSPM, SO; and NOx
(ambient levels as well as N.G:. stack emissions) shall be monitored.

. The environmentai statement for each financial year ending 31™ March in

Form:V is to bc submilted to the GSPCD as prescribed under the
Environment (Protection) Rules 1986 (as amended) and subsequently shall
also be put on the cumpany's website along with the status of the
compliance of the EC comdilivus and shali also be sent to the respective
Regional Office of the MoEF & CC.

Consent to Operate shall be obtained from GSPCB before operation, failing
which the Environmental Clearance herein shall be deemed to be withdrawn.

Sewage Treatment Plant (STP) shall be installed at site. The STP should be

certified by an independent expert and adequacy report in this regard should
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be submitted 1o GSPCB before the project is commissioned for operation.
Necessary measures shouid be made to mitigate the odour problem from STP.

. The solid waste (dry as well as wei garbage) generated should be properly

collected and segregated. Organic Waste Converter shall be installed by RWA
for the treatment of biodegradable {wet) garbage generated within the housing
complex. Non-Biodegradable waste should be outsourced properly afier
recovery of recyclable material. Adeguate measures should be taken to prevent
odour problem.

Utilization of Diesel power generating sets is subject to power failure
condition only. The DG sets proposed as a source of power back up during
operation phase should be of enclased type, low sulphur diesel run and
conform to rules made under the Environment (Protection) Act, 1986. The DG
sets should be subjceted to periodic noise and stack monitoring in consultation
with GSPCB. Waste/used diesel should be stored and managed as per the
Hazardous and other Wastes (Management & Transbourdary Movement)
Rules, 2016 as amended.

- Noise should be controlled to ensure that it does not exceed the prescribed

standards both during day & night time.

. The ground water drawl from existing/proposed bore wells if any should be

done only with the prior permission of Ground Water Board. The ground
water Jevel and its quality should also be monitored reguiarly both durnng
construction and operation phase in consultation with Ground Water Board.

. Traffic congestion near the entry and exit points from the roads adjoining the

project site must be avoided. Parking should be fully internalized and no
public space should be ntilized,

. Energy Conservation measures such as solar lighting for common area, solar

water heating system, CFLs/TFLs for hghting of areas, LED lights for
signage, solar inverters on the efc should be adopted.

. Used CFLS/TFLs should be properdy collected and disposed ofi? sent for

recycling as per the prevailing guidelines/rules of the regulatory authority 10
avoid mercufy contamination.

A Report on energy conservation measures conforming to energy conservation
norms finalized by Bureau of cnergy Efficiency should be prepared
incorporating details about building materials and technology, R & U factors
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et¢ and submit to the State Expert Appraisal Committee and a copy to GSPCB
in three menths time.

7. Further this EC is issued without prejudice to the action initiated in the Environment
({rotection) Act or any court case pending in the court of law. As such, it does not mean
that the PP has not violated any environmental laws in the past and whatever decision
under the said Act by the Hon’ble Court will be binding on the PP. Hence, this
environmental clearance does not give imnunity te the PP in the case complaint is

filed against, if any, or action initiated under the said Act.

3. In case of submission of false document and non-compliance to any of the stipulated
conditions, this Authority will revoke or suspend the EC without any intimation and
initiate appropriate legal action under the Environment (Profecfion) Act, 1986 (as
amended tifl date).

9. E-waste generated in the complex should be managed as per CPCB guidelines on E-waste
management.

'}0. The Goa-SEIAA reserves their right to add any siringent condition or to revoke the
" environmental clearance, if conditions stipulated above are not implemented to the
satisfaction of the Authority or for that matter, for any other administrative reasons.

11. In addition, the following conditions shatl be specifically complied with:

i 1. Project proponent shall advertise at least in two local newspapers wadely

: circulated in the region around the project, one of which shall be in the
Konkani or Marathi language within seven days of receipt of this
communication, informing that the proposed project has been accorded
prior Environmental Clearance (1i) and the copies of the clearance lefler
will be available on the PP website.

2. Validity of the Environmental Clearance (EC) accorded shall be for a
period of 07 (seven) years from the date of its issue.

L2

These stipulations would be enforced among others under the provisions of
Water (Prevention and Comntrol of Pollution) Act, 1974, the Air
(Prevention and Control of Pollution) Act 1981, the Environment
(Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and EIA
Notification, 2006.

4. In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by State Environment Impact Assessment
Authority.
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5. Status of compliance to the various stipulated environmental conditions
and environmental safeguards will be uploaded by the project proponent in
its website.

6. Any appeal against this prior environmental clearance shall lie with the
National Green Tribunal (NGT), if preferred, within 30 days as prescribed
under Section 16 of the National Green Tribunal Act, 2010 (Cenfral Act 19
of 2010).

AR LR KA KX FRRREAE

Copy for favour of information to:

)

2

Shri. Vivekanand L. Sawkar, (Chairman, Goa-SEIAA), F-2 Soarcs
Enclave, Near Basilo’s Health Club, St. Incz, Panaji, Goa.

Prof. Suhas Godse, {Chairman, Goa-SEAC), H. No. 5258, Faket, Nr.
Pandurang Temple, Opp. Workshop Taleigao, Goa

P. A, te Principal Secretary (Eavironment), Secretariat, Porvorim, Goa

P. S. to Additional Secretary, Ministry of Environment & Forests (MoEF),
Paryavaran Bhavan, C.G.QO. Complex, Lodhi Road, New Delhi - 110 510.

Addl. Director General (C), Ministry of Environment & Forests (MoEF),
Regional office (Southem Zone), Kendriya Sadan, TV floor, E & F Wings, 17"
main road, 11nd Block, Koramangala, Bengaluru-560034.

Member Secretary, Goa State Poliution Control Board (GSPCB), Opp
Saligao Seminary, Saligao, Bardez, Goa.

The Collector & District Magistrate, (North), Office of the Collector
{North), Panaji-Goa.

Page 17 of 17
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[See Wale M6x 21
Pevvods Far sbaking well under section K1) of B Gy
Giromngd Wader Regalntion Act, 2002 (Lo Aad 0 ool 3025,

Regueveunt oambe
Nuae of i Apphaant slis Protipe Patotes Prajecis Lannited
Adis Prowtage Qeewn Cresd [ Secur=t Laogp. N1O Codimay,

Full Adlress
Donia Pauly, Tiswad, Cra, 40N

Lowadiom of the Well

Survey & Sub Division Number 24N1-A
( Numo of Lamid Maulingem
Village Panchayat £ Municgpailily Taleigan
Taluka & Destracs Tiswadi - North
Dretails of U Wkl
Type ol Weil Horc well
Dhomeler f Size of the well (mis) .18
Depth of s will (ms) 100,00
Quineity of dranal of groomd watee allowed - 10000
per day it ! '
PLlljﬂ')\z: of g s Construction,
Methoed oof Water Dvawal -
G Device usect for lifting the growmd water . Pamp ' I
" Type of pump 7 Submersible
Horse Powsee (HP) : 200
Pemul Number 1R64 £ s
Ceraficae Vaiidiry b i OB JFeh /2021 L0 (7 {Fcl_)_.fﬁ)zlili
This s subject o conditons specilied overteal. ' FE -;f

:

Sinchai Bhawan, Near Police Station, Allo Porvorim, Bardaz |
(0832) 2412047 | www.goswrd.govin
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Screenshot of the EC Compliance, Annual Form V submission, Half
yearly compliance reports, STP water quality reports and DG stack
* emission reports made accessible on Company’s website

& (O & hupdHoceanparkresidency. comytarnplinnes pnf . A B oy & g
®
A HOME ABOUT AREA STATEMENT LIFESTYLE LOCATION AMENITIES GALLERY
DCEAN PARK
RESEE!

Compliances as per the Environmental Clearance of the Project
In cempliance with conditions stated in the Environmental Clearance dated 28.11.2019, at Sr. no 6 {"General Conditions™ during post constnuction phasej,
sub point [, g and h, the fol'owing information is uploaded:

a. Environmental Clearance for the project ¢lick here

. Annual Form V submissicn (2023-2024) click here

¢. Half yearly compliance report {April2024-Sept 2024) click here
d. STP water quality reports (Jan 2025) elick here

e. DG stack emission repcrts {(Feb 2024) click here

Compliances
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-

A L N

—y

| 2225320 |
| | 22/233/366, |'
;e UPIV2110645 A71A |
| |
) c | T — - o T — BE— |
Reveiiie ‘v"i'dztge:- { Meter Me. O2786E 1
Adhaar Card No: - :__S;‘;_ze__ | 50mm n
Telephionie No: - 2850408180 | initial Rea ing | 0.0 ;
Muznnum Cons umpm 0= 20m3
Category: - Domestic
No. of Person: -
Labour
(Cxpress with commmnication  Material — B
Sum ’ Rs ’ Ps }
(43 10% Admin (1"Art 11 of water supply bye- 'J 31300 'I
Toaveee) fn __I__ — =i
“latw Ll, 21 i.n _i }
. 12 of . § 1334.00 :
Charges At 32 of water Inspection Charges o0
Supply Bye. Laws { o I
: ) F0.00
Connection tees Sum | __3____)_.]‘___ SR
(b) I‘ OLO(X 000 ON
Nleter Installation Fees i | 3000.00
Testing Kees ] S
: N S SR
CUARANTEL DIPOSIT (Art. 33 of water supply bye-Laws Sum | ]
{e) | B3 1400 |
ATxpenses with domiciliary T.abour Meter Testing ["RS14.00
anu(ﬁtlﬂlﬂ g ] 150.00 §> -
() ; % Naterinals { | 150.00
q\f{‘ (U’ 10%4 Admin Fees ! | 1
Sundries (e} g < ]
\ Tot.al ‘] ]I 13 I\GQ D!.LI |
Rupees: - Thirteen thousand and Sixty l'mhtonl i |

Remark - -Ki dly contact this offres if firet way
not igsued wiih n the three monins from connection d
afler eight years.

Facewved the amount of thie D11y . L ... 2

ate. P]pv. bne

Cashier Caleulation’ Ventied by

K
15/05/2020 <0 o\
TA/IE

Tl teerd coots s ke, o
/aoagé/-éﬁ e covioervcr—

.
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GOVERNMENT OF GOA

PUBLIC WORKS DEPARTMENT

Works Division...ll.....

(INSTALLATION BILL)

No. /\/'/60
Name of the Consumer: - Joe Mathias —- - ]
Address: - HNo: - 22/253/2 t0 22/253/365, | HouseNo. | 22/253/210 22/253/365 |
Mathias Ocean Park, Dona Paula Consumer code | PJV2 11 0645 A71A1
Tiswadi Goa. Meter No. T "'_ - j '__
) ) i Size 50mm
Village Panchayat: - Taleigao Initial Readin Y
Revenue Village: - Taleigao 2 = e e
Adhaar Card No: - 396411325863
Telephone No: - 9850406180
Minimum Consumption: - 50m3
Category: - Domestic (General)
No. of Person: - 1456
Rs Ps
(Expenses with communication) | ____q i
Sum 827.00 | 00.00
Plumber & Excavator Charges 82.00 | 00.00
(a) 10% Admin (19Art 11 of water supply bye- laws) Sub Total 909.00 | 00.00
Charges Art.32 of water Inspection Charges 10000 | 00.00
Supply Bye- Laws _ LU il
o Connection fees Sum 2000.00 1 00.00
Meter Installation Fees e
Testing Fees e
GUARANTEE DEPOSIT (Art. 33 of water supply bye-Laws) Sum 13752.00 | 00.00
(@
(Expenses with domiciliary Labour |
Installation) \
(@) A & W Materinals 500.00 | 00.00
(K ’)(g g 0% Admin Meter Testing Fees
Sundries () A Total.... .... e
19261.00 '

Rupees: - Nineteen Thousand Two Hundred and Sixty One only.
Remark : -Kindly contact this office if first water consumption bill is not issued with in the three
months from connection date.

(Received the amount of this bill) ............ Q‘l\

_ Organised by
Cashier...../........ Verified by SceV o
A AN \V G‘M}
AN (X
Panaji, dated :- 23/08/2021 fohe

..........................

T.A/JE Assistant Engineer

A

&
%@ %N‘N 5\
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By Speed Post/Online

F. No. IA-L-11011/45/2024-1A-1
Government of India
Ministry of Environment, Forest and Climate Change
(IA- Compliance & Monitoring Division)
% %k %k %k Xk

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003

Email: moefcc-monitoring@gov.in
Dated: 26t May, 2025

To,
Deputy Director General of Forests (C)
Ministry of Environment, Forest and Climate Change,
Kendriya Sadan, 4th Floor, E&F Wings, 17th Main Road,
Koramangala II Block, Bangalore — 560034
Sub: Letter seeking SCN Review Report with respect to the project

“OCERAN PARK"” at survey No. 249/1-A, Village Talelgao, Tiswadi, Panjim,
Goa by M/s Mathias Construction Pvt. Ltd - reg.

Ref i. Ministry’s EC letter no. 21-16/2007-1IA.111 dated 16.05.2007
ii. Goa SEIAA Expansion letter no. 3-181-2010/STE-DIR/169

dated 28.11.2019.
iii. RO, Bengaluru Monitoring report no. EP/12.1/130/Goa/243 dated

19.09.2024
iv. SCN issued by Ministry vide letter dated 06.05.2025

v. PP response vide letter dated 21.05.2025

Sir,
This refers to the response from PP dated 21.05.2025, to the Show Cause
Notice issued to M/s Mathias Construction Pvt. Ltd on 06.05.2025.

2. The project was monitored by Regional Office of MoEF&CC at Bengaluru on
10.08.2024. The report was submitted to the Ministry vide letter No.
EP/12.1/130/Goa/243 dated 19.09.2024.

3. The inspection report was examined in the Ministry, and based on the non-
compliance observed, Show Cause Notice has been issued to the project vide letter
dated 21.05.2025. Now, PP has submitted its response to the SCN vide letter dated

06.05.2025.
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4, In view of the above, the Regional Office (RO) is requested to verify the inputs
submitted by the PP in reference to observations of RO on the issue of non-compliance

and submit SCN review report to the Ministry at the earliest.

5. Further, response of the RO to the Ministry's letter of even number
dated 11.04.2025 is also awaited and shall be submitted at the earliest.

This issues with the approval of the Competent Authority.

Yours faithfully

(Bh@gj&/
festast ‘D’

1. M/s Mathias Construction Pvt. Ltd, Mathias House, Campal,Panaji-Goa-403001.

2. Member Secretary, Nr. Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao
Bardez-Goa-403511
3. The Member Secretary, INFRA -II, Indira Paryavaran Bhawan, Jor Bagh Road,

New Delhi-03. (For information and further necessary action)
(Bhardv@{ju)

Scientist ‘D’

Encl: As above

Copy to:
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s @R/ Government of India Annexu re¢$ﬂ7
i, 4 S Serar] afed e/ Ministry of Environment, Forest and Climate Change
& e — dnege / Regioral Office - Bengaluru
¥ we, =i ife, § &3 o i / Kendriya Sadan, 4% Floor, E&F Wings
cov:::nmm 174 7 1, 11 scifeh, FRee, smee 560034 / 17% Main Road, II Block, Koramangala,
Bengaluru 560034

rosz.bng-mefcc@gov.in, rosz.bng@nic.in

File No. EP/12.1/130/GOA / NAY 10.06.2025
gara / To

The Scientist D,

[A-Compliance and Monitoring Division,

Ministry of Environment Forest and Climate Change,
Indira Paryavaran Bhawan,

Jor Bagh Road, Aliganj,

New Delhi 110003.

(shruti.rai@nic.in)

Sub.: Letter seeking SCN Review Report with respect to the project "OCERAN PARK" at survey No.
249/1-A, Village Talelgao, Tiswadi, Panjim, Goa by M/s Mathias Construction Pvt. Ltd. - regarding.

Ref.: Ministry’s Letter No. A-L-11011/45/2024-1A-I dated 26.05.2025.

nereg / Sir,

Apropos to the Ministry’s letter cited above, the inputs submitted by the PP vide letter dated
21.05.2025 in reference to the observations of this RO on the issue of non-compliance and the SCN dated
06.05.2025 issued by the Ministry, was examined. The observations drawn upon examination of the inputs
submitted by the PP is enclosed for kind reference and necessary action at your end.

This issues with the approval of the Competent Authority.
vyt / Yours falthﬁllLy -

(. rem wgremstt / Dr. Dola Bhattacharjee)
@t &'/ Scientist ‘B’
e / Encl.: As above.
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ECN EC/ SCN Conditions Compliance status as reported by ATR statement of the PP Compliance status (based on the
referred the RO vide letter dated input of the PP submitted to the
EC 19.09.2024 Ministry vide letter dated
Condition 21.05.2025)
Nos.
EC dated | Rainwater harvesting for roof Partially complied. Rainwater harvesting tank of 113 KLD which Partially complied.
16.05.2007 | runoff and surface runoff, as plan | Arrangements of pipelines/ garland | collects water Jrom roof/ surface run-off is | While PP stated that substantial
SCNo.ii | submitted should be implemented. | drains for the collection of roof/ | constructed in the basement of Sector 4. open land is available in the area and
Before recharging the surface | surface runoff were seen to be at recharge pits have been dug,
runoff, pretreatment must be done place.  However, pretreatment | Substantial land is open in Sector I, I & II with compliance to the stipulated EC
to remove suspended matter, oil | facilities for the removal of | local vegelation. The PP has dug recharge pits | condition remains partly fulfilled.
and grease. suspended matter and oil/grease | ar several locations in Sector II considering the | Rainwater harvesting tank of 113
from the surface runoff have not gradient and topography of the land. These | KLD which collects water from
been installed. recharge pits are helping in recharging the | roof/ surface run-off, is constructed
A rainwater collection tank, | groundwater table at the same time the local | in the basement of Sector 4
informed to be of 113 KL capacity, | vegetation are kept intact that are further acting | apartment complex and no such
was seen at the site (basement level | as biological barriers to slow down surface flow | facilities are in place at the Sector 1
at Sector-4). and enhance recharge potential at the same apartment complex.
No rainwater collection tank was | fime protecting soil from erosion. The said
seen to be in place at the Sector-1 | project is otherwise ongoing.
apartment complex (the runoff is
being let outside the premises into a
stormwater drainage system).
EC dated | The solid waste generated should Partially complied. Solid waste is properly collected and Partially complied.
16.05.2007 | be  properly collected and | As seen during the site inspection, segregated at dedicated waste collection areas | While the PP has made provisions
SC No. iii | segregated before disposal to the | provisions (collection bins, storage | with adequate space at Sector 1 and Sector 4 | for the collection, segregation, and
city municipal facility. The in- shed, OWC etc.) have been made | and the collection areas are properly | disposal of solid waste to the city
vessel bio-conversion technique | for  the collection/segregation, | maintained. municipal facility, observations
should be used for composting of storage and composting of the | /a photograph has been enclosed] during the site inspection revealed
organic waste. organic waste. However, the shortcomings.
collection-cum-storage  shed at The photograph enclosed by the PP
Sector-1 is not properly maintained. pertains to the facility at Sector 4
Stray dogs and rodents were seen area.
inside the shed, scattering the waste Further, the PP has not provided any
all over the place. The OWC action taken report toward the
(informed to be of 200 Kg/D rectification of the shortcomings
capacity) was seen unused, lying in reported in the site inspection report/
the open. PP intimated that the SCN. 2

./ — .
_Lhohesng.) 1
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organic waste generated here is
being handed over to the
Panchayath on a daily basis.

At Sector-4, solid waste collection
bins and a OWC (informed to be of
200 Kg/D) were seen to be lodged
inside a dedicated storage room
(ground floor). The OWC was not in
use. PP intimated that the organic
waste generated here is being
handed over to the Panchayath on a
daily basis.

EC dated
16.05.2007
SC No. v

The greenbelt design along the
periphery of the plot shall achieve
attenuation factor conforming to
the day and night noise standards
prescribed for residential landuse.
The open spaces inside the plot
should be suitably landscaped and
covered with vegetation of
indigenous variety.

Refer below.

Plantations have been raised along
part of the boundary area
(periphery). The open spaces inside
the plot have been landscaped and
covered with vegetation. PP is yet to
furnish a list of species that they
have planted at the site and
therefore, the indigenousness of the
varieties could not be ascertained.
Further, along with the half yearly
environmental compliance report
pertaining to the period October
2023 to March 2024, PP has
submitted noise level monitoring
report [from 4 stations — along the
East, West, North and South side
boundaries of the site]. The reported
(vide Report No.
SLNTL2400400521B dated
24.04.2024) levels ranged from 42.9
dB(A) to 63.2 dB(A). However, the
time of sampling is not mentioned in
the report.

Greenbelt has been implemented along part of
the periphery of the project and treated water
Jfrom STP is used to water this area in Sector 1
and Sector 4.

Partially complied.

PP has enclosed a layout map of the
site. As per the map, ample
greenbelt areas have  been

earmarked along the boundary of the
plot for landscaping/ open spaces.
PP is yet to furnish a list of species
that they have planted at the site.

EC dated
16.05.2007
GC No. ii

Six monthly monitoring reports
should be submitted to the Ministry
and its Regional Office Bangalore.

As per the available records, half
yearly compliance reports with

respect to the ECs granted to the

The six monthly compliance reports have been
submitted to the MoEFCC-Regional Office

regularly. Acknowledgements of half yearly

Not complied.
As per the records available with

this office, the PP is not tlf_:g_ulariy
Lol i)

C
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project are not regularly being
submitted to this office. However,
the latest half yearly environmental
compliance report (modification
project) for the period October 2023
to March 2024 has been submitted
by the PP on 30.05.2024 to this
office.

compliance reports submitted to the RO are
attached.

submitting  the  half  yearly
compliance reports with respect to
this EC.

EC dated
16.05.2007
CNo.7

All other statutory clearances
such as the approvals for storage
of diesel from Chief Controller
of Explosives, Fire Department,
Civil Aviation Department, etc.
shall be obtained, as applicable
by project proponents from the
competent authorities.

Copies of the NOC granted by
the Fire Department have been
submitted to this office.
However, copies of all the CTO
orders granted by the GSPCB
have not been furnished to this
office.

Fire NOCs have been obtained for both Sector
1 and Sector 4 at the time of completion of the
project. Copies of the fire NOC obtained are at
Annex. II. Renewal of consent to operate (No.
12/2024-PCB/2530724/R00017222) has been
obtained for 240 KLD capacity STPA at Sector
1 on 02.04.2025. CTO (No.
12/2023PCB/1873501/R00013373) has been
obtained for 105 KLD capacity STP at Sector 4
on 25.06.2024. the renewal of the CTO is
currently under process at the Goa State PCB.
CTOs are at Annex. III.

Refer below.

PP has submitted copies of the

available orders, viz.,

® Copies of the NOC granted by
the Fire Department have been
submitted,

* Copies of the CTEs/ CTOs, as
detailed in the table below have
also been submitted.

Sector 1 (364 residential units)

Table depicting the CTE/ CTO related details as provided by the PP.

CTEs/ CTOs

Granted capacity

Date of grant

Valid till

CTE (CTE dated 11.01.2016 granted for
the installation of 175 KLD STP)

175 KLD

11.01.2016

03 yrs

CTO (CTO dated 15.03.2019 granted to
the 175 KLD STP Plant)

175 KLD

15.03.2019

27.12.2023

CTE (CTE dated 12.01.2024 granted for
the shifting of existing 175 KLD STP
plant)

175 KLD

12.01.2024

05 years

CTO (renewal CTO dated 28.06.2024 in
suppression of the earlier consent dated
15.03.2019 for 175 KLD STP)

175 KLD

28.06.2024

6 months

CTO (renewal CTO and Hazardous Waste
Authorization dated 02.04.2025 in
suppression of the earlier consent dated
28.06.2024 for 240 KLD STP, solid waste

eneration (100 kg/d dry waste, 150

240 KLD

02.04.2025

28.12.2028

-

"‘/,. e
Fabgt




311

4711

kg/day wet waste), 2x125 KVA DG sets,
0.01 MT/annum used/spent oil)

Sector 4 (residential and commercia usage — 94 units, 56 shops, 1 restaurant)

CTE (Corrig. to the CTE granted for the
installation of a 105 KLD STP)

105 KLD

04.05.2020 =

CTO (CTO dated 25.06.2024 granted for
the trial operation of the 105 KLD STP)

105 KLD

25.06.2024

06 months

EC dated
16.05.2007
C No. 8

The project proponent should
advertise in at least two local
newspapers widely circulated in
the region, one of which shall be in
the vernacular language informing
that the project has been accorded
environmental clearance  and
copies of clearance letters are
available with the Goa Pollution
Control Board and may also be
seen at the website of the Ministry
of Environment and Forests at
http://www.envfor.nic.in. The
advertisement should be made
within 7 days from the day of issue
of the clearance letter and a copy
of the same should be forwarded to
the Regional Office of this
Ministry at Bangalore.

As per the records made available
(clipping of the advertisement),
the PP had advertised in only one
local (English language)
newspaper - the Navhind Times,
published on 22.07.2007,
informing that the project has
been accorded environmental
clearance by the Ministry and
copies of the clearance letters are
available with the GSPCB. Thus,
the condition is not complied
with.

Advertisement regarding EC clearance was
published in one local newspaper named
Navhind Times in 2007 and 2019.

Partially complied.

The PP had advertised in only
one local (English language)
newspaper - the Navhind Times,
vide publication dated
22.07.2007.

EC dated
28.11.2019
GC No. i

PP should prioritize the issues
related to health and hygiene in
complying with the matters related
to waste disposal and treatment/ air
and water pollution/ waste water
management.

Partially complied.

e As seen during the site
inspection, provisions
(collection bins, storage shed,
OWC etc.) have been made for
the collection/segregation,
storage and composting of the
organic waste. However, the
collection-cum-storage shed at
Sector-1 is not  properly

Solid waste is properly collected and
segregated at dedicated waste collection areas
with adequate space at Sector 1 and Sector 4
and the collections areas are properly
maintained.

Partially complied.

While the PP has made provisions
for the collection, segregation, and
disposal of solid waste to the city
municipal facility, observations
during the site inspection revealed
shortcomings.

The photograph enclosed by the PP
pertains to the facility at Sector 4

area. y e
D)
%ﬁy//fw% A
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maintained. Stray dogs and
rodents were seen inside the
shed, scattering the waste all
over the place. The OWC
(informed to be of 200 Kg/D
capacity) was seen unused,
lying in the open. PP intimated
that  the organic  waste
generated here is being handed
over to the Panchayath on a
daily basis. At Sector-4, solid
waste collection bins and a
OWC (informed to be of 200
Kg/D) were seen to be lodged
inside a dedicated storage room
(ground floor). The OWC was
not in use. PP intimated that the
organic waste generated here is
also being handed over to the
Panchayath on a daily basis.

Dry waste/ non-biodegradable
wastes (plastic, cartons, etc.)
were seen kept separately
inside the waste storage sheds.
PP has installed (operating) a
175 KLD STP at the site to
cater to the needs of the Sector-
1 residents. It was gathered
from the GSPCB that the STP
works on SBR technology. The
STP has been validated on
14.02.2015 and certified by an
independent expert — M/s Aqua
Projects & Consultants Pvt.
Ltd. in Goa. The treated sewage

Further, the PP has not provided anﬂ
action taken report toward the
rectification of the shortcomings
reported in the site inspection report/
SCN.

F P il 8
7/22;,(;;_//}'4/;47,-»)
— 5
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water quality is being monthly
monitored by engaging M/s
MSV  Analytical Laboratories
(Bellary,  Karnataka) and
records maintained.
Verification of the latest
available records pertaining to
the period (April to August
2024) indicated that the critical
parameters conform to the
norms. For example, the pH
ranged from 6.96 to 7.11, BOD
from 8.0 t0 9.2 mg/L, TSS from
12 to 16 mg/L, Fecal Coliform
from 34 to 60 MPN, etc. The
Oil and Grease levels, reported
to be below 1.0 mg/L. Further,
the PP now proposed to shift
this STP from its current
location to a spot that is closer
to the Sector-1 apartment
complex. Accordingly, they
have obtained Consent (CTE
vide Order No. 12/2023-
PCB/1704690/R00012449

dated 12.01.2024) from the
GSPCB for its establishment
(valid upto 5 years or the
commissioning of the unit
whichever is earlier). During
the inspection, it was noted that
the PP has already initiated the
civil work in this regard. For
the residents of Sector-4, a 125
KLD STP has been installed

/
4

gl

,77//*

ey e
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(under trial). Consent for the
trial operation (CTO) of the
STP has been obtained from the

GSPCB  vide Order No.
12/2023-
PCB/1873501/R00013373
dated 25.06.2024 (valid upto
six months).

The  ambient air  quality

parameters - PMjo, PM2s, SO,
and NO; reported in the half
yearly environmental
compliance report pertaining to
the period October 2023 to
March 2024 found to meet the
norms (74.2 pg/m®, 40 pg/m?,
19.8 pg/m® and 27.1 pg/md
respectively) [sample collected
from ‘near the project site’ on
19.04.2024 and reported vide

Report No.
SLNTL2400400521A dated
24.04.2024].

EC dated
28.11.2019
GC No. 1ii

The project proponent shall install
bio methanation plant to tackle bio
degradable waste generated at the
site and non biodegradable waste
shall be placed in a transfer station
to be constructed by the PP within
the complex having separate
containers for dump, glass waste,
plastic waste, robber waste.

Refer below for the factual status.

No bio-methanation plant has been

set up at the site. However, the

following observations were made
during the site inspection:

* Provisions (collection bins,
storage shed, OWC etc.) have
been made for the
collection/segregation, storage
and composting of the organic/
biodegradable waste. Yet, the
collection-cum-storage shed at

Sector-1 is not properly

The project has been obtained environmental
clearance in the year of 2007 and partially
development has been carried out with organic
solid waste generation quantity of 273 Kg/day
Jor which OWC has been installed to convert
the organic waste to manure and same has been
used in garden area. Later on, environmental
clearance has been obtained in the year of 2019
with 106 no. of units which organic waste
generation of 95.4 Kg/day which is handled
using OWC and manure is sent to garden area.
Bio methanation is not feasible for the project
which we have justified during the appraisal of
project because of the following reasons:

Refer below.

PP has explained that due to the
limited amount of waste generated,
installing a bio methanation plant is
not practical for this project.

A certificate issued by the Taleigao
Village Panchayat dated 02.04.2025
confirms that the Panchayat is
responsible for the daily collection
of solid waste/ garbage only from
the Sector 1 property of the project.
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maintained. Stray dogs and
rodents were seen inside the
shed, scattering the waste all
over the place. The unused
OWC (informed to be of 200
Kg/D capacity) was seen lying
in the open. PP intimated that
the organic waste generated
here is being handed over to the
Panchayath on a daily basis. At
Sector-4, solid waste collection
bins and a OWC (informed to
be of 200 Kg/D) were seen to
be lodged inside a dedicated
storage room (ground floor).
The OWC was not in use. PP
intimated that the organic
waste generated here is also
being handed over to the
Panchayath on a daily basis.
Dry waste/ non-biodegradable
wastes (plastic, cartons, etc.)
were seen kept separately inside
the waste storage sheds. The
waste was not seen to be
segregated into the prescribed
categories.

1. Quantity of waste generated is less
which is not feasible to put up the unit
as per the supplier.

2. Since the occupancy is not complete in
the residential units throughout the
Year as the project is located in Goa, it
is difficult to ascertain supply of waste
to bio methanation unit.

Dry waste and wet waste are segregated at site
and all collected waste is collected by village
panchayat of Taleigao as per its letter dated
02.04.2025.

EC dated
28.11.2019
GC No. iv

PP needs to ensure that no treated
water or any waste sewage shall be
discharged into any water body. E-
waste shall be disposed through
Authorized vendor as per E-waste

Partially complied.

During the inspection, two STPs
were seen at site (175 KLD — in
operation and 125 KLD — under trial
operation) for treating the sewage

Substantial e-waste is not generated at the site,
but provisions of e-waste bins have been
provided at site and collected by authorized
collection vendors.

(Photographs enclosed)

Complying with.

As per the photographs submitted,
dedicated collection bins have been
provided by the PP at the site.

(Management and  Handling) generated from the apartment
Rules, 2011. complexes (Sector-1 and Sector-4).
As informed, the treated wastewater p
after disinfection is wused for 7 il
_ELallctant)
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watering the greenbelt (in Sector-1
and 4), in toilet flushing (in Sector-
4) and maintenance of the landscape
(in Sector- 1 and 4).

The PP has agreed to dispose of the
E-waste through Authorized vendor
as per the prevailing Rules.
However, no dedicated e-waste
storage facility was seen at the site.

EC dated
28.11.2019
GC No. x

Use of water saving devices/
fixtures (viz. low flow flushing
systems; use of low flow faucets
tap aerators etc) for water
conservation shall be incorporated
in the building plan.

Partially complied.

The PP has installed water saving
devices/ fixtures (viz. low flow
flushing systems; use of low flow
faucets tap aerators etc.) in the
common bathroom/ toilets at Sector-
4 apartment complex. However,
such fixtures were not seen in the
common bathroom/ toilets at Sector-
| apartment complex.

Further, it could not be ascertained if
the suggested kind of fixtures are
being used by the individual
occupants.

Water saving devices/ fixtures such as low flow
flushing systems, low flow faucets, aerators
have been installed in the common bathrooms
and toilet at Prestige Ocean Crest (Sector 4).
[Photographs of Sector 1 and Sector 4
enclosed]

Complying with.

As per the photographs submitted,
PP has provided water saving
devices/ fixtures at the site.

EC dated
28.11.2019
GC No. xi

Installation of dual pipe plumbing
for supplying fresh water for
drinking, cooking and bathing etc.
and other for supply of recycled
water for flushing, landscape
irrigation, car washing, thermal
cooling, conditioning, etc. shall be
done.

Partially complied.

Dual plumbing lines have been
installed at Sector-4 apartment
complex. However, no such
arrangements were seen to be at
place in the Sector-1 apartment
complex.

As informed, the treated wastewater
after disinfection is used for
watering the greenbelt (in Sectors -1
and 4), in toilet flushing (in Sector-
4) and maintenance of the landscape
(in Sectors -1 and 4).

Dual plumbing lines have been installed in both
Sector 1 and 4. The wastewater generated is
taken directly to STP and treated water is used
Jor non-portable purposes such as Sushing and
gardening and landscape in Sector 1 and 4.
[Photographs enclosed]

Complying with.

As per the photographs submitted,
PP has provided dual plumbing lines
in both Sector 1 and 4.

EC dated
28.11.2019
GC No. xvi

Areas which are marked as No
Development Zone (NDZ) should
be earmarked on site and no

Refer below.
No area demarcated as “No
Development Zone (NDZ)’ was

This site doesnot fall within No Development
Zone (NDZ) or buffer zone.

Refer below.
As stated by the PP, the project area
does not fall within any NDZ.

“/‘Z’*/“Zii/’y: . 2
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construction shall be carried out in
the said NDZ. Land profile of
NDZ shall not be altered,

seen at the site during the inspection.
The local land department can only
ascertain the applicability of NDZ
with respect to this project.

However, no e-waste dump
/dedicated e-waste storage facility

EC dated PP should obtain all the requisite | The project, at present, is in the | A/l the approvals with respect to the project | Refer below.
28.11.2019 | permissions/NOCs/Licenses etc. operation phase. Nevertheless, the development has been obtained which includes | PP made available the following
GC No. from all the competent authorities | PP is yet to submit copies of all the | environmental clearance,  consent  for | documents:
Xviii before commencement of any | requisite ermissions/NOCs/Licenses establishment, consent to operate and NOC for ® Copies of the NOC granted by
activity at site. etc. that they have obtained from the supply of drinking water. Other permissions the Fire Department.
various competent auth0r1tle§ b_efore Jrom planning authorities have also been * Copies of the CTEs/ CTOs, as
commencement of any activity at | obtained  prior o commencement  of detailed in the table above (under
site, to this office. consiruction. C No. 7 - EC dated 16.05.2007).
All permissions were sent by email to RO eCopies of the ECs dated
MOEF_'CC,. Bangalore office on 13._0?.2024 16.052007 and  28.11.2019
including f‘ttle doczfments. we are submitting the granted by the Ministry and
same again herewith for your kind perusal. SEIAA-Goa, respectively.
* Copy of the NOC granted by the
Goa WRD vide Permit No. 1864
(valid from 08.02.2021 to
07.02.2022) for the drawl of water
from the borewell for construction
activities.
Additional | Sewage treatment plant (STP) | Refer below. Noted. Will be handed over as soon as the | Not complied.
SC No. i, contract should be for minimum | PP agreed to comply with the society registration is processed, As per the submission made by the
EC dated period of 5 years with operation | condition. However, no supporting PP, the STP agreement/ contract in
28.11.2019 | and maintenance contract after document (e.g. copy of the this regard has not yet been made
commissioning/ completion of agreement/ contract with the buyers/ with  the buyers/ resident’s
project. resident’s association, copy of any association.
declaration, etc.) in this regard has
been furnished by the PP. The status
of compliance, therefore, could not
be ascertained.
Additional | E-waste shall be disposed through | Refer below. There is no substantial e-waste generation in | Complying with.
SC No. iii, | Authorized vendor as per E-waste | The PP has agreed to dispose of the | the complex, however e-waste Storage is | As per the photographs submitted,
EC dated (Management  and Handling) | E-waste through Authorized vendor provided at SI1 & S4 which gets collected by | dedicated collection bins have been
28.11.2019 | Rules, 2011. as per the prevailing Rules. | authorized collection vendors. provided by the PP at the site.

(Photographs enclosed)

________.J
P
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was seen at the site. The status of
compliance, therefore, could not be
ascertained.

Additional
SC No. viii,
EC dated
28.11.2019

Compliance with the energy
conservation  building  code
(ECBC) of Bureau of Energy
Efficiency shall be ensured.
Buildings in the states which have
notified their own ECBC, shall
comply with the state ECBC.
Outdoor and common area li ghting
shall be LED. Concept of passive
solar design that minimize energy
consumption in buildings by using
design elements, such as building
orientation, landscaping, efficient
building envelope, appropriate
fenestration,  increased day
lighting design and thermal mass
etc. shall be incorporated in the
building design. Wall, window and
roof u-values shall be as per ECBC
specifications.

Refer below.

PP has not submitted details of the
measures taken by them to comply
with  the prescribed ECBC
guidelines. However, LED lights
were seen in the common areas and
provisions for harvesting the solar
energy were seen on the rooftop of
Sector-4 apartment complex. A few
solar based lights were seen in the
garden area. Further, it could not be
ascertained if the wall, window and
roof u-values are as per the ECBC
specifications.

Rooftop solar is utilized for various purposes at
both S1 and S4.
[photographs of solar installations enclosed]

Not complied.

PP has not submitted details of the
measures taken by them to comply
with  the  prescribed ECBC
guidelines.

Additional
SC No. ix,
EC dated

28.11.2019

Use of water saving devices/
fixtures (viz. low flow flushing
systems; use of low flow faucets
tap aerators etc.) for water
conservation shall be incorporated
in the building plan.

Partially complied.

The PP has installed water saving
devices/ fixtures (viz. low flow
flushing systems; use of low flow
faucets, tap aerators etc.) in the
common bathroom/ toilets at Sector-
4 apartment complex. However,
such fixtures were not seen in the
common bathroom/ toilets at Sector-
I apartment complex, as already
reported above.

Further, it could not be ascertained if
the suggested kind of fixtures are
being used by the individual
occupants.

Water saving devices/ fixtures such as low flow
Slushing systems, low flow Jaucets, aerators
have been installed in the common bathrooms
and toilets at S4.

Low flow flush system is installed in bathrooms
at S1.

Complying with.

As per the photographs submitted,
PP has provided water saving
devices/ fixtures at the site.

“.,-/ 5 S —
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Additional
SC No. x,
EC dated
28.11.2019

Installation of dual pipe plumbing
for supplying fresh water for
drinking, cooking and bathing etc.
and other for supply of recycled
water for flushing, landscape
irrigation, car washing, thermal
cooling, conditioning, etc. shall be
done.

Additional
SC No. xi,
EC dated

28.11.2019

Separation of grey and black water
should be done by the use of dual
plumbing system. In case of single
stack system separate recirculation
lines for flushing by giving dual
plumbing system be done.

Partially complied.

Dual plumbing lines have been
installed at Sector-4 apartment
complex. However, no such
arrangements were seen to be at
place in the Sector-1 apartment
complex.

As informed, the treated wastewater
after disinfection is used for
watering the greenbelt (in Sectors -1
and 4), in toilet flushing (in Sector-
4) and maintenance of the landscape
(in Sectors -1 and 4), as already
reported above.

Dual plumbing lines have been installed in both
Sector 1 and 4. The wastewater generated is
taken directly to STP and treated water is used
Jor non-portable purposes such as Sushing and
gardening and landscape in Sector 1 and 4.

4719
Complying with.

As per the photographs submitted,
PP has provided dual plumbing lines
in both Sector 1 and 4.

Additional
SC No. xii,
EC dated

28.11.2019

Solar based electric power shall be
provided to each unit for at least
two bulbs/light and one fan. As
proposed, central lighting and
street lighting shall also be based
on solar power.

Partially complied.

Solar panels and related
arrangements were seen on the
rooftop of the Sector-4 apartment
complex. The installed capacity of
solar power generation is 28 KVA.
The testing/commissioning/
demonstration report dated
29.12.2023 issued by M/s Nexus
Safety Solutions Pvt. Ltd. in this
regard, was disclosed by the PP
during the site inspection.

However, it was gathered from the
PP that no provisions are in place to
provide solar based electric power to
each unit for at least two bulbs/light
and one fan, as already reported
above.

Since providing solar power for each unit for
two bulbs is not feasible in terms of connection
and maintenance, solar power has been
provided for common facility more than the
requirement of individual wunit. Details as
Sfollows:

Solar power net metering system of 28 KVA
provided at S4, solar geysers provided at roof
tops at S1, solar power with battery system 4
KVA provided for streetlights/ common areas at
S1.

[Photographs of solar installations enclosed]

Partially complied.

As per the submissions made by the
PP, providing solar based electric
power to each unit for at least two
bulbs/light is not feasible.

However, provisions have been
made for solar geysers and
streetlights at S1. Also, solar power
net metering system of 28 KVA
provided at S4.

GC No. d,
EC dated
28.11.2019

PP should prioritize the issues
related to health and hygiene in
complying with the matters related
to waste disposal and treatment/ air
and water pollution/ waste-water
management.

Partially complied.
*As seen during the site
inspection, provisions

(collection bins, storage shed,
OWC etc.) have been made for
the collection/segregation,

Solid waste management collection area is
maintained and managed in a hygienic matter
in both S1 of Mathias Ocean Park and S4 of
Prestige Ocean Crest.

[Photographs enclosed]

Partially complied.

While the PP has stated that they are
maintaining hygiene in respect of
the matter related to waste disposal,
observations during the site
inspection revealed shortcomings.
The photograph enclosed by the PP

ZaZichaf) 12
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storage and composting of the
organic waste. However, the
collection-cum-storage shed at
Sector-1 is not properly
maintained. Stray dogs and
rodents were seen inside the
shed, scattering the waste all
over the place. The OWC
(informed to be of 200 Kg/D
capacity) was seen unused,
lying in the open. PP intimated
that the organic waste
generated here is being handed
over to the Panchayath on a
daily basis. At Sector-4, solid
waste collection bins and a
OWC (informed to be of 200
Kg/D) were seen to be lodged
inside a dedicated storage room
(ground floor). The OWC was
not in use. PP intimated that the
organic waste generated here is
also being handed over to the
Panchayath on a daily basis.

Dry waste/ non-biodegradable
wastes (plastic, cartons, etc.)
were seen kept separately
inside the waste storage sheds.
PP has installed (operating) a
175 KLD STP at the site to
cater to the needs of the Sector-
| residents. It was gathered
from the GSPCB that the STP
works on SBR technology. The
STP has been validated on

pertains to the facility at Sector 4
area. A certificate issued by the
Taleigao Village Panchayat dated
02.04.2025 confirms that the
Panchayat is responsible for the
daily collection of solid waste/
garbage only from the Sector 1
property of the project.

Further, the PP has not provided any
action taken report toward the
rectification of the shortcomings
reported in the site inspection report/
SCN.

/-2
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14.02.2015 and certified by an
independent expert — M/s Aqua
Projects & Consultants Pvt.
Ltd. in Goa. The treated sewage
water quality is being monthly
monitored by engaging M/s
MSV  Analytical Laboratories
(Bellary,  Karnataka) and
records maintained.
Verification of the latest
available records pertaining to
the period (April to August
2024) indicated that the critical
parameters conform to the
norms. For example, the pH
ranged from 6.96 to 7.11, BOD
from 8.0 t0 9.2 mg/L, TSS from
12 to 16 mg/L, Fecal Coliform
from 34 to 60 MPN, etc. The
Oil and Grease levels, reported
to be below 1.0 mg/L. Further,
the PP now proposed to shift
this STP from its current
location to a spot that is closer
to the Sector-1 apartment
complex. Accordingly, they
have obtained Consent (CTE
vide Order No. 12/2023-
PCB/1704690/R00012449

dated 12.01.2024) from the
GSPCB for its establishment
(valid upto 5 years or the
commissioning of the unit
whichever is earlier). During
the inspection, it was noted that

[ e
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the PP has already initiated the
civil work in this regard. For
the residents of Sector-4, a 125
KLD STP has been installed
(under trial). Consent for the
trial operation (CTO) of the
STP has been obtained from the
GSPCB vide Order No.
12/2023-
PCB/1873501/R00013373
dated 25.06.2024 (valid upto
six months).
The ambient air quality
parameters - PMo, PM2s, SO,
and NO2 reported in the half
yearly environmental compliance
report pertaining to the period
October 2023 to March 2024
found to meet the norms (74.2
pg/m’, 40 pg/m?, 19.8 pg/m? and
27.1 pg/m?’ respectively) [sample
collected from ‘near the project
site’ on 19.04.2024 and reported

while designing for landscape
development by planting local
plant species and which are not
alien to the prevailing
environment.

drainage pattern of the site, before
and after the development of the
building complexes. Therefore,
compliance with the condition could
not be ascertained in this regard.

However, plantations have been
raised along part of the boundary

the original topography while designing for
landscape development by planting local plant
species and which are not alien to the
prevailing  environment.’ As per  our
understanding, there is no mention of
submitting a report on study of topography and
natural drainage pattern.

vide Report No.

SLNTL2400400521A dated

24.04.2024].
GC No.e, | PP should not disturb the natural Refer below. The corresponding EC condition states as | PP has not provided any
EC dated drainage and as far as possible and | PP did not furnish any report on the | follows: ‘PP should not disturb the natural supporting document/ report in
28.11.2019 | maintain the original topography | study of the topography and natural | drainage and as Jar as possible and maintain | this regard.

—
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[ (periphery) area along the project
site. The open spaces inside the plot
have been suitably landscaped and
covered with vegetation. PP is yet to
furnish a list of species that they
have planted at the site and
therefore, the indigenousness of the
varieties could not be ascertained.
GCNo.g, |PP should submit half-yearly | Not complied. The six month compliance reports have been | Not complied.
EC dated compliance report(s) in hard as | As per the available records, half | submitted 1o the MOEFCC-Regional Office | As per the records available with
28.11.2019 | well as soft copy format to the yearly compliance reports with | since 2020 after receiving the EC in Nov. 2019. | this office, the PP is not regularly
Authority for the period upto | respect to the ECs granted to the | Acknowledgements of half yearly compliance | submitting  the  half  yearly
project completion. project are not regularly being | reports submitted to the RO are attached. compliance reports.
submitted to this office. However, The  acknowledgement copies
the latest half yearly environmental enclosed by the PP pertain to the
compliance report (modification periods — October 2022 to March
project) for the period October 2023 2023, April to September 2023,
to March 2024 has been submitted October 2023 to March 2024 and,
by the PP on 30.05.2024 to this April to September 2024.
office.
GC No. |, This environmental clearance is Copy of the NOC from the Forestry | There is no Jorest land or protected/ eco | No forest land is involved here, as
EC dated issued subject to obtaining NOC | &  Wildlife angle including | sensitive area on the site. Therefore, forest and | reported by the PP.
28.11.2019 | from the Forestry & Wildlife angle | clearance from the Standing | wildlife clearance are not applicable.
including clearance from the | Committee of the National Board
Standing Committee of the | for wildlife, obtained if any, was not
National Board for wildlife, if | found in the records.
applicable.  The grant of
environmental clearance does not
necessarily imply that Forestry &
Wildlife clearance has been
granted to the project, which has to
be dealt separately by the
competent authorities in
accordance with law.
GC-post Separate funds shall be allocated | Refer below. The data for budgetary provision was submitted Complied.
constructio | for implementation of | PP agreed to comply, however, no | and presented to SEIAA prior to submission of | As per the submission made by the
n phase no. | environmental protection | details (e.g. fund size allocated, | EC. The details are provided at Annex. PP, budgetary provisions of Rs. 115
e, EC dated | measures /EMP along with item | account related information, item- Lakhs (capItal cost) and 22 Lakhs/
28.11.2019 | wise breaks-up. The funds | wise breakup of fund allocated/

7¢} v /éc’/w L,/a : _1 6
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earmarked for the environment
protection measures shall not be

expenditure incurred etc.) furnished
in this regard. Thus, the status of

annum (recurring cost) have allotted
in this regard.

Regional Office of the MoEF &
CC, the respective Zonal office,
CPCB and the GSPCB. The
pollutant levels in respect of SPM,
RSPM, SO2 and NO (ambient
levels as well as D. G. static
emissions) shall be monitored.

http://oceanparkresidency.com/ (as
verified on 17.09.2024, 16.10 Hrs.).
PP, however, has submitted (on
30.05.2024) the latest half yearly
(October 2023 to March 2024)
compliance status report including
results of monitoring of the
environmental quality parameters to
this office.

The ambient air quality and D.G.
stack emission monitoring reports
have also been furnished by the PP

respectively for the samplings
undertaken on 19.04.2024 and
17.02.2024. The reported

parameters are meeting the norms.

diverted for other purposes. compliance could not  be
ascertained.

GC-post The PP shall upload the status of Partially complied. EC, Annual form V, half yearly compliance | Complied.
constructio | the compliance of the stipulated | The status of compliance with the | report, STP water report and DG stack | The link provided by the PP was
n phase no. | EC conditions, including results of | stipulated EC conditions, including | emission report is uploaded on the company | verified (on 10.06.2025 at 13.05
g, EC dated | monitoring data on their website results of monitoring of the | website Hr.)) and the screen-short is as
28.11.2019 |and shall update the same environmental quality parameters hitps.//oceanparkresidency.com/compliances.p | follows.

periodically. It shall | were not found in the company's | hp

simultaneously be sent to the website, Viz., | (Screenshot annexed)

17
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Compliances as per the Environmental Clearance of the Project

In compliance with conditions stated in the Environmental Clearance dated 28.11.201 9, at 5r. no 6 ("General Conditions" during post construction phase),

sub point f, g and h, the following information is uploaded:

a. Environmental Clearance for the project click here

b. Annual Form V submission (2023-2024) click here

¢. Half yearly compliance report (April2024-Sept 2024) click here

d. STP water quality reports (Jan 2025) click here

€. DG stack emission reports (Feb 2024) click here

Compliances

Disclaimer

Marketed By Amura

GC-post

constructio
n phase no.
h, EC dated
28.11.2019

The environmental statement for
each financial year ending 31st
March in Form V is to be
submitted to the GSPCB as
prescribed under the Environment
(Protection) Rules 1986 (as
amended) and subsequently shall
also be put on the company's
website along with the status of the
compliance of the EC conditions

Compliance status to be ascertained

by the GSPCB.
Form V copy was not found in the
company's website, viz.,

http://oceanparkresidency.com/ (as
verified on 17.09.2024, 16.10 Hrs.).

been uploaded on the company website.

The environmental statement for each financial
year in Form V is submitted and the same has

https.//oceanparkresidency.com/compliances.p

Complied.

The weblink provided by the PP was
verified (on 10.06.2025 at 13.05
Hr.). Form V for the FY-2023-2024

hp
(Screenshot annexed)

has been uploaded by the PP.
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and shall also be sent to the
respective Regional Office of the
MoEF & CC.

Board. The ground water level and
its  quality should also be
monitored regularly both during
construction and operation phase
in consultation with Ground Water
Board.

of groundwater parameters. The
critical parameters  in  the
groundwater, like, pH, TDS and
NO; were reported to be 7.71, 960
mg/L and 10.5 mg/L respectively.
Heavy metals like Cd, As, Pb etc.
remained  ‘undetected’.  Total
Coliform and E. coli were also ‘not
detected” in the water sample
[sample collected during April 2024
and reported vide Report No.
SLNTL2400400521C dated
24.04.2024, exact location of

GC-post Utilization of Diesel power Partially complied. Used oil is collected and stored safely for SI | Not complied.
constructio | generating sets is subject to power | As informed, the utilization of the | and handed over to the party which is | As submitted by the PP, the used oil
n phase no. | failure condition only. The DG | DG sets (4 nos., reported to be - | authorized by the GSPCB. Used oil is collected is collected, stored and handed over
I, EC dated | sets proposed as a source of power | 2X125 KVA and 2X380 KVA) is | and stored safely for S4 and handed over to the | to the GSPCB authorized party.
28.11.2019 | back up during operation phase | limited to power failure condition party which is authorized by the GSPCB. However, no supporting documents

should be of enclosed type, low only. The DG sets, as seen during | /Photograph enclosed] (e.g. copy of agreement/ contract/

sulphur diesel run and conform to | the inspection, are enclosed type. manifest) produced by the PP in this

rules made under the Environment | The submitted stack emission regard.

(Protection) Act, 1986. The DG monitoring report (sampled on

sets should be subjected to|17.02.2024) conforms to the

periodic  noise and  stack | prescribed norms. No dedicated

monitoring in consultation with | used oil storage facility was seen at

GSPCB. Waste/used diesel should | the site. The PP has, however,

be stored and managed as per the | obtained Authorization to operate a

Hazardous and other Wastes facility for collection, storage and

(Management & Transboundary | disposal of hazardous wastes (used/

Movement) Rules, 2016 as spent oil) from the GSPCB.

amended.
GC-post The ground water drawl from | Refer below. Currently, no groundwater is extracted in the Complying with.
constructio | existing/proposed bore wells if any | It was informed by the PP that no operation of Ocean Park (S1) and Ocean Crest | PP submitted that presently no
n phase no. | should be done only with the prior | groundwater is being drawn for the (S4). PWD water is being used. groundwater is being extracted and
n, EC dated | permission of Ground Water project activities. The PP, however, Copy of PWD water letter/ permission attached | the PWD is supplying water for the
28.11.2019 has furnished the monitoring report | as annexure. operation of the project.
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sampling was not mentioned in the
report].
The groundwater level in the area

-

was not found in the records. =
7S

(Dr. Dola Bhattacharjee)

Scientist-B
Dr. Dola Bhattachar;ce

[0 ©& o2k
Date: 09.06.2025 Scientist ‘B’
Place: RO-Bengaluru, MoEFCC MiNISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
k¥ Integrated Regicnal Office, Kendriya Sadan

IVth Ficor, E&F Wings, Bengaluru - 560 034,

20
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File No. EP/12.1/130/Goa /229 28.05.2025
#ar# / To

The Joint Director/ Scientist D

Ministry of Environment, Forest and Climate Change
(1A Compliance & Monitoring Division)

Indira Paryavaran Bawan, Jor Bagh Road

Aliganj, New Delhi 110003

(Email: bhardwaj.adiraju(@gov.in)

Sub.: Project on Construction of ‘OCEAN PARK" at Sy. No. 249/1-A, Villagae Taleigao, Tiswadi, Panjim, Goa by
M/s Mathias Construction Pvt. Ltd.— regarding.

Ref.: Ministry’s letter vide No. IA-L-11011/45/2024-1A-1 dated 11.04.2025.
werza / Sir,

Apropos to the above cited letter, following is the requested factual information for your reference and
necessary action:

i. As vou may note this observation of the court referring to the project at construction stage is at variance
from the records of the monitoring report of the RO, which has confirmed the construction completed at the
site and occupancy certificate issued. This may be reverified.

As per the initial EC granted by the Ministry vide letter No. 21-16/2007-IA.111 dated 16 May 2007, the project
involved construction of a residential apartment complex on a plot area of 82,220 Sq.m in two zones — C1 (548
Units: Stilt+8 Floors) and C2 (840 Units: Stilt+5 Floors).

Later, vide No. 3-181-2010/STE-DIR/169 dated 28 November 2019, the SEIAA-Goa granted an EC for a
modification proposal involving a total built up area of 64,348.38 Sq.m comprising of Zone C] (components —
Sector 4 : B+Stilt/G+8F; Sector I1IC: G+2F) and Zone C2 (Components — Sector 1 : Stilt+7F).

During the site inspection, the following was noted:

e Construction of Zone C1 has been partially completed - Sector 4 only completed, OC obtained (in the
name of M/s Prestige Estates Projects Ltd.), and the project is in operation. No construction activities
were seen at Sector I11C [copy of the occupancy certificate (OC) enclosed, Annex. II). According to
this OC, the PP is prohibited from undertaking any further construction following its issuance.

e Construction of Zone C2 (Sector 1) has been completed, (Part-)OC obtained and the project is in
operation (OC copy enclosed, Annex. III). According to this Part-OC, the PP is prohibited from
undertaking any further construction following its issuance.

Further, it was gathered from the PP that there is no immediate plan of construction at Sector I1IC.

ii. Further, while informing about the occupancy certificate in the monitoring report, RO has not explicitly
correlated date of completion of the construction wrt the ECs granted for the project to determine if there is
any construction beyond the validity of EC, which may indicate any violation.

While the PP did not report this office about the specific dates of completion of construction wrt the towers at
the Zones - C1 and C2, an extensive timelapse DSS analysis utilizing data from the GoogleEarth platform (enclosed
as Annex. I) revealed the following:
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a) The project activities commenced after the grant of the first EC (i.e. No. 21-16/2007-1A.111 dated IAZZQ
2007).

b) The 3alidily of this EC was initially set for 5 years, as outlined in the EIA Notification 2006. But construction
work continued beyond 2012. As of now, there has been no report from the PP to confirm the submission of
any application to the Ministry for an extension of the EC validity. This constitutes a violation of the provisions
of the EIA Notification (2006).

¢) However, the SEIAA-Goa granted an EC (modification) vide No. 3-181-2010/STE-DIR/169 dated 28
November 2019, to this project. Validity of this EC (as per the Ministry’s OM No. F.No. 1A3-22/28/2022-
1A.111 [E 181584] dated 13.12.2022) is for 10 years, i.e. till 2029.

iii. As it appears the EC dated 2019 is not a separate EC but only modification of EC dated 2007 in terms
significant amendment in scope of work. Accordingly, it is also need to be clarified if the occupancy certificate
issued in 2015 is anyways related to the scope of work enumerated in the EC dated 2019 or if any part of the
project wrt 2019 EC was completed before 2019, which can tantamount to violation (this is also the
contention in the court matter).

Copy of the occupancy certificates, as provided by the PP, is enclosed as Annex. II & I1I for kind reference.
As per the EC No. 21-16/2007-1A.111 dated 16 May 2007, the PP proposed to construct a residential apartment
complex on a plot area of 82,220 Sq.m (Zone C1 — 27,232 Sq. m. stilt+8 floors and Zone C2 — 54,988 Sq. m stilt+5
floors). It was proposed to construct 548 apartments in C1 Zone and 840 apartments in C2 Zone.

The Part-OC issued on 25.08.2015 pertained to the Zone C2 (Sector 1) apartment complex. As per this Part-
OC, 366 units [including building Block No. 1-8 (Types — 1, 1A, 2 & 3), a club house and a security cabin] have
been constructed [stilt (for parking) + 6 floors (for residential purpose) + club house and swimming pool for
recreational purposes]. During the inspection, a gym was seen to be housed in the club house area.

Apparently, no part of the project wrt 2019 EC was completed before 2019. Moreover, the concerned Village
Panchayath (Taleigao) is the competent authority to further ascertain the status of compliance in the matter.

This issues with the approval of the Competent Authority.
wadtar / Yours faithfully

y = ) A W
7£’é“““ o
(. @ wgrmstt / Dr. Dola Bhattacharjee)
amfas &'/ Scientist ‘B’
w1 / Encl.: 3w s7ar / As above.
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SI. | Month and Year Status of Construction
No.

1 February 2010 No construction work commenced at site (as may be seen in the following image

-
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Construction work commenced and ongoing at Sector | area ( mayseen in the
following image

2 | May 2012
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Construction works almost completed at Sector | area (as may be seen in
following image

3 February 2015
4 April 2019
5 December 2020

Construction activities commenced at Sector 4 area. Construction works completed
at Sector | area (as may be seen in the following imagery). T
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6 July 2022 Construction activities ongoing at Sector 4 area. Construction works completed at
Sector | area (as may be seen in the following image

7 October 2023 Construction works completed at Sector 1 and Sector 4 areas (as may be seen in the
following imagery).
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February 2024

Construction works p at Sector 1 and Sector 4 areas (as may be seen in the
following imagery). Apartment towers have been occupied, and the project is in
operation at Sector | and Sector 4. No developmental activities can be seen at any
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Ph.: 0832-2453608

»-%.a office of the Village Panchayat
: ﬂ TALEIGAQ

Tiswadi - Goa 403 002
Ref. No. VP /TLG / O C &F- C.e-er//%/u’?\?--ﬂf//:i?? ; Dkt * ,{7\3’/0 8/'20 23,

QCCUPANCY CERTIFICATE

Oceupancy csttificate is hereby granted to M/s, Prestige Lstates Projects Ltd., vide
Resolution No. 2(2) of V. P. Meeting dated 18-08-2023 for proposed construction of
Group Housing Scheme ©Prestige Ocean Crest”, an plof Secter-1V, comprising
of building Bleck 1, Block 2 and Block 3 each consisfing of basement floor, stilt
floor, elevated ground + upper 7 floors as detailed below:
(1] Building Block 1 a) Basement floor- Parking b) Stilt Floor- Parking.
¢) Flevated Gr. Floor- Residential flat- 4 nos. (3 BHIK)
d) First Floor- Residential flat- 4 nos. (3 BHI)
¢) Second Floov- Residential flat 4 nos (3 BHK)
) Third Floor- Residential flat- 4 nos. (3 BHK)
(.) Fourth Floor-Residential flat- 4 nos (3 BHK}
h) Fifeh floos- Residential flat-4 nos (3 BHEK)
i) Sixth floor- Residential flat- 4 nos (3 BHK)
i) Seventh floor- Residential Flat-4 nos (3 BHK).
121 Building Block 2: a) Basement fleor- Parking
b) Stilt Floor- 4 nos. shop and parking
¢) Elevated Gr. Flopr- Residential flat- 6 nos. (3 BHK)
d) First Floor- Residential flat- 6 nes. (3 BHK)
¢) Second Floor- Residential fiat 6 nos (3 BUK)
f) Third Fleor- Residential flat- 6 nos. (3 BHK)
2) Fourth Floor-Residential flat- 6 nos (3 BHK)
h) Fifth floor- Residential flat- 6 nos (3 BHK)
L‘-} Sixth floor- Residential flat- 6 nos (3 BHK)
7) Seventh floor- Residential Fiat-4 nos (3 BHK), Gym-1 no., Swimming poel-1
na.
(3] Building Block 3 a) Basement floor- Parking
b) Srilt Floar- 3 nos, shap and parking
¢) Elevated Gr. Floor- Residential flat- 2 nos. (4 BHK), 2 nos. (3 BHK)
d) First Flcor- Residential flat- 2 nos. (4 BHK), 2 nes. (3 RHK)
¢) Second Flpor- Residential fiat 2 nos (4 BIHK), 2 nos. (3 BIIK)
f} Third Floor- Residential flat- 2 nos. (4 BUK), 2 nos. (3 BHK)
2) Fourth Floor-Residential flat- 2 nos (4 BHK), 2 nos. (3 BHR)
h) Fifth floor- Residential flat- 2 nos (4 BHK), 2nos. (3 BHEK)
i) Sixth fioor- Residential fiat- 2 nos, (3 BHK), and Penthouse 2 nos. (5 BHRK)
i) Seventh floor- 1 vo. Multi-purpose hall, 1 no. A.V room, 1 no. Pool table, 1 no.
Kids Zone and 1 no. Lounge only. Approved vide onstruction Licence No.
VP/TLG/Const. Lic./18/23-24/1384 dated 22-08-2023, m Survey No. 249/1-A
approved sub-division of Village Talcigao, subject to the following conditions:

i All conditions stipulated in the Completion Certificate vide Reference No.
NGPDA/T/TLG/2T70/2023 dated 19-06-2023 from North Goa Planning &
Development Authority, Panaji. Goa shoutd be strictly adhered to,

Page 1of / f
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Ph.: 0832-2453608 4735
Office of the Village Panchayat

-8
L IR
' \gg% TALEIGAO
Tiswadi - Goa 403 002
Ref. No. VPrTLGmC-// 3/0?3“‘7"‘*/’387 : Date: 027 /08/2023,

2. Approval from the Office of the Directorate of Health Services, Primary Health
Centre, Chimbel Tiswadi, Goa under ref. No. DHS/2023/DHS0401/00033/771
dated 22-08-2023.

3. Approval from the Office of the Directorate of Fire and Emergency Services, St.
Inez. Panaji, Goa, vide Ref. No. DFES/FPNA/2023/35 dated 17-08-2023.

4. This Certificate shall be treated as NOC for obtaining water and power
connection.

5. 1f there is any Sale of Flat/Shop, the owner of the building/purchaser has to apply

for transfer of honse tax within one month to the Panchayat.

6. Payment of Garbage Tax and House tax should be paid regularly to the Panchayat
during the financial year and if rented one month’s rent as per lease deed should be
paid fo the Panchayat as annual house tax.

C _ No construction should be carried out after issue of Occupancy Certificate.

8. All water drains / voads should be strictly maintained by the occupants of the
Building/Bungalow.

9. Trees should he planted within the plot area by the occupant of the
building/bungalow so as to keep Taleigao Village Clean and Green.

10. House number allotted to the Residential cum Comimercial Building comprising of
building Block 1, Block 2 and Block 2 each consisting of Basement floor, stilt
floor, elevated ground + upper 7 floors. The details are as follows:

STILT FLOOR
Unit Unit Unit 4 House | Garbage
Wloek No | Type | Config. Himse Ne. Name Tax Tax
M/s. Prestige Estates
¥
ad Projects Ltd. | 33260/~ | 1000/-
22/253/381
M/s. Prestige Estates 1000/-
-SIZ-IOP Projects Ltd. 29896/-
22/253/382
M/s. Prestige Estates 1000/-
S?OP Projects Ltd. 42846/-
" 22/253/383
_ Ms. Prestige Estates 1000/-
et Floor | 007 Projects Ltd. | 42846/-
22/253/384
M/s. Prestige Estates 1000/
i Projects Ltd. | 12188/~
B 22/253/385
M/s. Prestige Estates 1000/-
SEOP Prajects Ltd. 30546/-
) 22/253/386
M/s. Prestige Estates 1000/-
S?OP Projects Lid. 15748/~
|~ 2212531387
ELEVATED GROUND FLOOR
. ; 2
Unit | Unit Unit House
H No. Remarls
Black No | Type | Config. s Name Tax
M/s. Prestige Estates 720/ !
BLOCK-OV | joo1 | Di |3BHK | 22/253/388 Projects Ltd. | 5347 J

Page 20f 7
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2L Ph.. 0832-2453608
Office of the Village Panchayat
TALEIGAO
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Ref. No. VP / TLG / OC/JS/&B-QA/MS?

‘ MUs. Prestige Estates 720/~ |
1002 D4 JBHK 22/253/389 Projects Ltd. 5652/-
3BHK M/s. Prestige Estates T20/-
1003 B +M 22/2583/390 Projects Ltd. 9854/-
3BHK M/s. Prestige Estates 7200-
1004 B +M 22/253/39% Projects Lid. 9854/-
3BHK M/s. Prestige Estates 720/-
2001 C1 +M 22/253/392 Projects Ltd. 7796/-
3BHK M/s. Prestige Estates 720/-
2002 C1 + M 22/253/393 Projects Ltd. 7796/-
3BHK M/s. Prestige Estates 720/-
2003 D3 (+M 22/253/394 Projects Lid. A715/-
BLOCK-92 3BHK M/s. Prestige Estates 720/-
2004 D3 | +M 2212531395 Projects Ltd. 5715/-
3BHK M/s. Prestige Estates 720(-
2005 N4 | +M 2212531396 Projects Ltd. 5652/-
- 3BHK M/s. Prestige 720/-
2006 ps |+M 22(253/397 Estates Projects Ltd. | 5659/-
M/s. Prestige T20(-
4BHK Estates Projects Ltd. | 11839/
3001 Al +M 22/253/1398 -
M/s. Prestige 720/-
4BHK Estates Projects Ltd. | 11839/
BLOCK-03 3002 Al +M 22/253/398 -
4BHK M/s. Prestige Estates 720/-
3003 | C1 |[+M 22/253/400 Projects Ltd. 7796/-
M/s. Prestige Estates 720/-
4BHK Projects Ltd.
3004 C1 +M 22/253/401 7796/~
FIRST FLOOR
Unit Unit Unit House | Garbage
Block No Type | Config. House No. Name Tax ng
L M/s, Prestige Estates 720/-
1011 D1 3BHK 22/253/402 Projects Ltd. 5347/-
M/s. Prestige Estates 720/~
3 1012 D 3BHK 22/253/403 Projects Ltd. 5581/-
BLOCK i 3BHK M/s. Prestige Estates 7201~
e LT 1013 | B + M 22/253/404 Projects Ltd. 9R54/- N
i gt 3BHK M. Prestige Estates 720/-
s _@ Y% 1014 | B |[+M 22/2531405 Projects Ltd. 9854/-
= R = JBHK M/s. Prestige Estates T204-
N2 } s)l2n | ¢ [+M 22/253/406 Projects Ltd. 7472)-
\.ik g » IBHK Ms. Prestige Estates 720/-
,H;M 2| € |+M 22/253/407 Projects Ltd. 74721-
B - M/s. Prestige Estates 720/-
e | 2013 D 3BHK 22/253/408 " Projects Ltd. 5581/-
BRI M/s. Prestige Estates 720/-
2014 D 3IBHK 22/253/409 Projects Ltd. 5581/-
M/s. Prestige Estates 20/-
20158 D 3BHK 22/253/410 Projects Ltd. 5581/- |
M/s. Prestige Estates 720/-
2016 D2 | 3BHK 22/253/411 Prajects Ltd. 5588/-
M/s. Prestige Estates 720/-
4BHK Projects Ltd. 11694/
= 3011 A +M 22/253/412 -
BLOCK-% M/s. Prestige Estates 720/
4BHK Projects Litd. 11694/
L 3012 A |+M 22/253/413 - J
Page 3 of 7
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=

IBHK M/s. Prestige Estates 720/~
3013 L &) +M 22/253/414 Projects Ltd. 7472/-
3BHK M/s. Prestige Estates T20/-
3014 C +M 22/253/415 Projects Ltd, T472(-
SECOND FLOOR
Unit Unit Unit House | Garbage
Block No Type | Config. House No. Name Tax Taxg
M/s, Prestige Estates 720/
1021 n 3IBHK 22/253/416 Projects Ltd. 5347/-
M/s. Prestige Estates 720/-
1022 D JBHK 221253/417 Projects Ltd. 5581/-
BLOCK-01 3BHK Mi/s. Prestige Estates 720/-
1023 | B |+M | 20255418 |  Projectsied. | 9854k | |
M/s. Prestige Estates 720/-
y 3BHK Projects Ltd.
k. 1024 B +M 22/253/1419 9854/-
IBHK M/s. Prestige Estates 720/-
2021 C +M 22/253/420 I'rojects Litd. 7472/-
3IBHK M/s. Prestige Estates 720/-
2022 C + M 22/253/421 Projects Lad. T472/-
M/s. Prestige Estates 720/-
2023 D 3BHK 22/253/422 Projects Lid. 5581/-
REOCEA: M/s. Prestige Estates 7201~
Jmmm 2024 D 3BHK 22/253/423 Projects Ltd. 5581/-
‘#‘h'ﬂ‘f; M/s. Prestige Estates 720/-
- f“"\f - 2025 D | 3BHK 22/253/424 Projects Ltd. 5581/-
; )) %- M/s. Prestige Estates 720/-
- 2026 D2 3BHK 22/253/428 Projects Ltd. S588/-
& S8 M/s. Prestige Estatos 720/-
S 4BHK Projects Ltd: 11694/
N ,'.(,ﬂ“ / 3021 A +M 22/253/426 -
\'1 M/s. Prestige Estates 7200~
4BHK Projects Ltd. 11694/
l‘-— BLOCK-03 | 3022 | & !+M 221253/427 s
3BHK M/s. Prestige Estates 720/-
3023 C +M 22/253/1418 Projects Ltd. 7472/~
3BHK Ms. Prestige Estates T20/-
3024 C +M 22/253/479 Proiects 1 4d, 7472/-
THIRD FLOOR
Qs . Unit
Biock l.ant:t S;_'; Config EHouse Na, MName I-!I?::c Ga;i:ilge
M/s. Prestige Estates T720/-
1031 D1 3BHIK 22/253/430 Projects Ltd. 5347/-
M/s. Prestige Estates 720/-
1032 D4 3BHK 22/253/431 Projects Ltd. 5652/-
BuOLICH 3RHK M/s. Prestige Estates 720/
1033 B +M 22/253/432 Projects Ltd. 9854/-
3BHK M/s. Prestige Estates 720/-
1034 B +M 22/253/433 Projects Ltd. 9854/-
JBHK M/s. Prestige Estates 720/-
2031 C +M 22/253/434 Projects Litd. 7472/-
| 3BHK M/s. Prestige Estates 720/-
2032 [ +M 22/253/435 Projects Ltd. 7472/-
BLOCK-02 Wils. Prestige Estates T200-
2033 D4 | 3RHK 12/253/436 Projects Lid. | 5652/-
M/s. Prestige Estates 7200/-
2034 | D4 | 3BHK |  22/253/437 Projects Ltd. 5652/

337

Ref. No. VP /TLG / 0 // / 13- 24/1397

Ph.: 0832-2453608

Office of the Village Panchayat

TALEIGAO

Tiswadi - Goa 403 002

Date : 33/‘-”9/9-5” 3.
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‘- Ph.: 0832-2453608

,@ Office of the Village Panchayat
ﬂ TALEIGAO

Tiswadi - Goa 403 002

Ref, No. VP 1TLG 1 0C// 8/'?‘3' 241389 Date: £I-08 -<023
Ms. Prestige Estates 720/-
2035 D4 3BHK 22/253/438 Projects Ltd. 5652/-
M/s. Prestige Estates 7201-
2036 D5 3IBHK 22/253/439 Projects Ltd. 5659/-
MUs. Prestige Estates T20/-
4BHK Projects L1d. 11694/
3031 A +M 22/253/440 -
M/s. Prestige Estates 720/-
- 4BHK Projects Ltd, 11694/
BLOCK-03 | 3035 | A |+M 22253/441 -
3B M/s. Prestige Estates 720/-
3033 C + ] 22253/442 Projects Ltd. T472U-
3BHK M/s. Prestige Estates 720/-
3034 C +M 22/253/443 Projects Ltd. 7472/-
RESTAURANT Ms. Prestige Estates 566
C— ' 221253/444 Projects Ltd. | 6204
FOURTH FLOOR
i s Unit
Block U;;t ,}.J;;; Config House No. Name H;::c GaTrlz:ge
= M/s. Prestige Estates 720/-
1041 D1 3BHK 221253/445 Prejects Ltd. 5347/-
M/s. Prestige Estates 720/-
1042 D 3BHK 22/253/446 Projects Lid. 5581/-
BLOCK0] 3BHK M/s. Prestige Estates 720/-
. ash8yos w3 | B | +M 22/253/447 Projects Ltd. 9854/-
s o 3BHK M/s. Prestige Estates T20/-
1044 B |+M 221253/448 Projects Ltd. 9854/-
3IBHK M/s. Prestige Kstates 720/-
2041 C2 +M 22/253/449 Projects Lid. 75281-
3BHK M/s. Prestige Estates 720/
2042 C2 +M 22/253/45¢ Projects Ltd. 7528/-
. M/s. Prestige Estates 7201-
. 2043 D 3BHK 22/253/451 Projects Ltd. 5581/-
BUOCS M/s. Prestige Estates 720/
2044 D 3IBHK 22/253/452 Projects Ltd. 5581/-
M/s. Prestige Estates 720/-
2045 D 3BHK 22/253/453 Projects Lid. 5581/-
M/s. Prestige Estates 20/-
2046 D2 3BHK 22/253/454 Prajects Ltd. 5588/-
I M/s. Prestige Estafes 720/-
4BHK Projects Litd. 11694/
3041 A +M 22/253/455 -
M/s. Prestige Estates T204-
4BHK Projects Ltd. 11694/
BLOCK-03 | 3047 | A |+M 2202531456 : a
3BHK ) M/s. Prestige Estates 720/-
3043 C2 +M 22/253/457 Projects Ltd. 7528/~
3BHK M/s. Prestige Estates 720/-
o 3044 cz |+M 22/253/458 Projects Lid, 7528/- |
M/s. Prestige Estates 1000/-
RESTAURANT Projects Ltd. 86956/
b L omeses 4 bt I
FIFTH FLOOR ’
e Unit Garbag
Biock U;i:;t %;; Config House No. Name H,;.’::c e Tax

page 5 of 7
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'. . od Ph.: 0832-2453608

‘ ;@ Office of the Village Panchayat
w TALEIGAO
Tiswadi - Goa 403 002

Ha(
Ref. No. VP / TLG / OC// 8/ 23-241/ /387 . Date: 23~ 08-2023
M/s. Prestige Estates 720/-
1051 D1 IBHK 22/253/460 Projects Litd. 5347/-
M/s. Prestige Estates T26/-
1052 D 3BHK 22/253/461 Projects Ltd. 5581/-
BLOCK-01 3BHK Ms. Prestige Estates 720/-
1053 B +M 22/253/462 Projects Ltd. 9854/-
3BHK MUs. Prestige Estates 720/-
1054 B +M 22/253/463 Projects Ltd. 9854/-
3BHK M/s. Prestige Estutes 724
2051 C +M 22/253/464 Projects Ltd. 7472/-
3BHK M/s. Prestige Estates 720/-
2052 C +M L 221283/465 Projects Lid. 74724
Ms. Prestige Estates T720/-
2053 D 3BHK 22/253/466 Projects Ltd. 5581/-
B Mis. Prestige Estatcs 7204-
2054 D 3BRHK 22/253/1467 Projects Lid. 5581/-
M/s. Prestige Estates 720/-
2088 D IBHK 22/253{468 Prajects Ltd. S881/-
M/s. Prestige Estates 720/-
2056 D2 3BHK 22/253/469 Projects Ltd. 5588/-
4BHE M/s. Prestige Estates T20/-
3051 A +M 22/253/470 Projects Litd. 11694/-
4BHK M/s. Prestige Estates 720/-
| 5 3052 4 +M 221253471 Projects Ltd, 11694/
BLOCKe 3BHK Mis. Prestige Estates 720/-
3053 C +M 22/253/472 Projects Ltd. T472/-
IBHK Mz Prestige Estates 720/
3054 C +M 22(253/473 Projects Ltd. 7472/-
. M/s. Prestige Estates
| RESTAURANT 2202531474 | Projects Ltd. sazsyy. | 1999
| SIXTH FLOOR |
; o Unit .
Bleck l:: .]l..::;; Config House No. Name H»F:fe in.;}:;g
M/s, Prestige Estates 720/-
1061 D1 3BHK 22/253/1475 Projects Ltd. 53471-
M/s. Prestige Estates 720/-
sLock.ei  |-1062 | D6 | 3BHK | 221253476 Projects Ltd. | 5849/-
3BHK MUs. Prestige Estates 720/-
1063 B +M 22/253/477 Projects Ltd. 9854/-
JBHK M/s. Prestige Estates 720/-
1064 B +M 22/283/478 Projects Litd. 9854/-
3BHK M/s. Prestige Estates 720/-
2060 | €3 |[+M | 20083479 |  ProjectsLtd. | 7688/ |
IBHK M/s. Prestige Estates T20/-
2062 C3 +M 22/253/480 Projects Ltd. 7688/~
M/s. Prestige Estates 7204
- 2063 D6 3BHE 22/255/481 Projects Ltd, 5849/~ |
BLOGKR T M/s. Prestige Estates 7201/-
2064 D6 3BHK 22/253/482 Projects Ltd. 5849/-
M/s. Prestige Estates 720/-
2065 D6 IBHK 22/253/483 Projects Ltd. 5849/
' M/s. Prestige Estates 720/-
2066 D7 JBHK 22/253/484 Frojects i.td. 5856/-
M/s. Prestige Estates T720/-
3061 A2 4BHK 22/253/485 Prejects Ltd. 17944/- ]
- Mis. Prestige Estates T20/-
BLOCK-03 3062 A2 4BHK 22/253/486 Projects Litd, 17944/
3BHK Ms. Prestige Estates 720/-
| 63 C3 +M 2L7253/487 Projects Lid. 7688/-
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Ph.: 0832-2453608
o Office of the Village Panchayat

- : TALEIGAO

Tiswadi - Goa 403 002

Ref. No. VP / TLG | O¢/1 8/23-24/1387 Date: 2 3-08-2053
3BHK M/s. Prestige Estates 720/-
3064 C3 +M 22/253/488 Projects Ltd. 7688/-
M/s. Prestige Estates
RESTAURANT 22/253/489 Projects Ltd. | 57781~ | 1900
SEVENTH FLOOR
§ ; Unit Gar
Block Untt ot Config House No. Name Floasse bage
No Type Tax Tax
M/s. Prestige Estates 7201~
1071 D1 3BHK 22/253/490 Projects Ltd. 5347/-
M/s. Prestige Estates 720!-
1072 D8 3BHK 22/253/491 Projects Ltd. 5700/~
BLOCK:0? 3BHK MJs. Prestige Estates 720/-
1073 B + ™M 22/253/492 Projects Lid. 9854/- ]
3BHK Ms. Prestige Estates T20/-
| 4 1074 B +M 22/253/493 Projects Ltd. 9854/-
- M/s. Prestige Estates 720/-
2073 D8 3BHK 22/253/494 Projects Ltd, 5700/-
M/s. Prestige Estates 720/-
OCK 2074 D3 3BHK 22/253/495 Projects Lid. 5760/-
- e M/s. Prestige Estates 720/-
2075 D8 3BHK 22/253/496 Projects Ltd. 5700/-
M/s. Prestige Estates T20/-
2076 D9 | 3BHK | 22/253/497 Projects Ltd. 5700/-

This carries the embossed seal of this Panchayat.
Seen J) Office of the Village Panchayat

; :
4
(Gaurish Pednekar)

Secretary
Village Panchayat Taleigao

/o

Janu M. Rosario)
arpanch
Village Panchayat Taleigao }

i
SN

To

1 Joec Mathias. Mathias Construction Pvt. Ltd.
C/o GPA holder, M/s. Prestige Estates Projects Ltd.
Executive Director Business Development,
Prestige Falcon Towers, No. 19, '
Bruston Road. Bangalore.

Copy for information to:-
1. North Goa Planning & Development Authortty, Panaji, Goa.
2. Asst. Engineer, PWD, Panaji, Goa.
3. Asst. Engineer, Electricity Department, Taleigao, Goa.

MATHIAS CONSTRUCTION PVT. LTD.
Received on .23, Q!
Hand / Fost / Courier... & .
Ref. NO. ST FZ....ournenecrsssanene:

For ACtiON 10.......osesesivanassssnasosass |
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= Ph.: 2004066
fa-. Office of Village Panchayat
& TALEIGAO
K% Tiswadi - Goa, 403 002

Ref. No. VP 1 TLG 1 OCLLY- (ERT 136“5-1§f 1236

IDate: 25-0%-158

PART OCCUPANCY CERTIFICATE

Part Occupancy certificate is hereby pranted to Shri. Joe Mathias vide Resolution No.
3(2) of V. P. Meeting dated 28-07-2015 for completed Building type -1 (4 buildings),
Typel-A (1 building), Type-2 (1 building), Type -3 (2 buildings) (building Block Na. 1 to
8), club house and swimming pool comprising of stilt floor for parking purpose only
Upper floot, 1% Floor to 6 Floor for residential purpose, club house and swimming pool
for recreational purpose only approved vide Revised Construction Licence No.
VP/TLG/Const. Lic./86/2013-2014/2240 dated 22-01-2014 in Survey No. 249/1-A Plot
Number —Nil- of Villape Taleigao, Taluka Tiswadi, Goa, subject to the following
conditions:

1. All conditions stipulated in the completion Order No. NGPDA/342/(Part file)349
dated 14-05-2015 of North Goa Planning & Developtent Authority, Panaji, Goa
should be strictly adhered ta.

2. Approval from the Office of the Directorate of Health Services, Urban Health Centre
Panaji, Goa under ref. No. UHCP/DHS/Occupancy/2015-16/730 dated 03-06-2015.

3. This Occupancy Certificate is issued for the Buildings as per the Structural Stability

Certificate dated 25-02-2015 issued by the Structural Engmers M/s. Vinayak

Chopdekar & Associates. :

This Certificate shall be treated as NOC for obtaining water and power connection.

5. Before occupying the building the builder/occupierf/owner of the building /flat

must obtain No Objection Certificate from Fire Department and copy of the same
should be submitted to the Panchayat.

6. Payment of Garbage Tax and House tax should be paid regularly to the Panchayat
during the financial year and if rented one month’s rent as per lease deed should be
paid to the Panchayat as annual house tax.

7. If there is any Sale of flat/flats, the owner of the building /purchaser has to apply
for transfer of house tax within one month to the Panchayat.

8. All water drains / roads should be strictly maintained by the occupants of the Buildings.

9. Provision should be made for proper disposal of parbage by the occupants of the
building by constructing Pits for disposal of wet garbage and the same should be
handed over to the Panchayat as and when required by the Panchayat.

10.No construction should be carried out after issue of Qccupancy Certificate for the said
buildings.

11.Trees should be planted within the plot area by the occupant of the building/bungalow
s0 as to keep Taleigao Village Clean and Green.

12.The House number allotted and house tax assessed are as follow:

-

Building Azores A
Sr. Name of the | Houge
No. . Owner [ Flat'Ne. tnumber Hones Tax
1 ] Shri. Joe Mathias | 101 - }22}253;2 Rs.1000/-_




& 342 Ph.: 2004066
47 42 NN ffice of Village Panchayat
. % j TALEIGAO
M ‘ Tiswadi - Goa, 403 002
Ref.No: VP TLG 1 oL (0P (CET. B4l 1516/ 122 ¢
Date: _25-0%-~1G
Lg asm'. Joe Mathias 102 Izz;zsz;a | Ks. 1000/~ | Rs. 7207 -
3 ,Shri. Toe Mathies | 22/258/4¢ | oo 1330 /- | Rs.720/- f
4 ! Shri. Joe Mathias 104 22/253/5 j . 1330/- |Rs. 720/-
g }Shri. Toe Mathias 201 22/253/6 | &s. 1330/~ |[Rs. 720/-
' = ffsm Joe Mathias 202 22/253]7 , 1330/- [ Rs. 720/-
!
7 Iszm'. Joe Mathias 203 'zz/zss;s (5. 1330/- | Rs. 720/-
) (
3 Shri. Joe Mathias 204 22/253]9 f;.s. 1330/- [Rs. 720/-
g Shri. Joe Mathias 301 22/253/10 |.is. 1330/- | Rs. 720/ -
10 Shri. Joe Mathias 302 22725311 .I #8. 1330/~ | Rs. 720)-
11 | Shri Joe Mathias | - 22/253/12 Ii' 1. 1330/ | Rs. 720)-
12 | Sbri JoeMahias | o 22/253/13 }m 1330/~ | Rs. 720]- I
J .
13 Shri. Joe Mathiz 201 22/253/14 il&s. 1320f/- | Rs. 720}-
14 | Shri Joe Mathias 402 22/253/1S | 1s.1330/- | ®s. 720/-
| V. .
Lls | Shei. Joe Mathias 203 22/253/ 16 } ks..1330/- | Rs. 720/-
18 Shri. Joe Mathias - 404 22{253]17 ’m 1330/~ [Rs. 720/-
LW Shri. Joe Mathias 501 22/253/ 18 ;Rs 1330/- |Rs. 720/-
; | -
18 | Shri Joe Mathias 502 22/253/19 'm 1330/- [Rs. 720/-
19 ‘ Shri. Joe Mathias 503 22/253/20 |Rs. 1330/- |Rs. 720)-
20 Shri. Joe Mathias 504 22/253/21 | Rs. 1330/~ | Rs. 720/-
ai ‘ Shri. Joe Mathias 601 22/253/22 |Rs. 1330)- |Rs. 720/-
o9 Shri. Joe Mathias 402 22/253/23 |Rs. 1330/- | Rs. 720]-
5 Shri. Joe Mathias 03 22/253/24 |Rs. 1330/- | Rs. 720/-
n4 Stei. Joe Mathias | o0 22/253/25 |Rs. 1330/- |Rs. 720]-
25 | Shel Joe Mathias | 22/253/26 |Rs. 1330/- [Rs.720/-
~ > o F - - L T20/ -
26 Shri. Joe Mathias ¢ *‘7"@%-&?4}322{253{27 Rs. 1330/ ffs 720f
;‘: ??_ T : / L
(:; . ) Page 2 of 17
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Ref. No.: VP 1 TLG / OCLOP- (EBT. LBEJ 15‘{6f 1336

" - of Village Panchayat

Ph.: 29

TALEIGAO
Tiswadi - Goa. 403 002

Sater25-0%-IS

E,? Shri. Joe Mathias — 22/253/28 20f- | Rs."7307=
J 28 Shei. Joo Mathias 704 22/253{29 230/~ |Rs. 720/
Building Azores B

29 | Shri JocMathias |, 22/253]20 Luuof- | Rs. 720]-

30 | Shri Joe Mathias |, 22/253/31 10o0p- | Rs. 720/-

a1 Shri. Joe Mathias | | 22)253]32 _'1330/_ Rs. 720/ -

32 | Shri Joe Mathies | | 22/253/33 .30/~ | Rs. 720-

33 | Shri Joe Mathies | . 22/253/34 530/~ | Rs. 720}-

34 | Shel JoeMathios |, o 22/253/35 - 1330/- | Rs. 720-

35 | Shri Joe Mathizs |, o 22/253/36 . 1330/- | Rs. 720/-

ag | Shri Joe Mathias 204 22/253{37 1.30f~ | Rs. 720]-

37 Shri. Joe Mathias 301 22/253/38 L1230/ - Rs. 720/ -

26| Shei Joe Mathiss | 0 227253739 1330]- [ R 720]-

39 [ Shei JoeMathias | o 22/253/40 . 1330/~ | Rs. 720)-

40 | Sbri Joe Mahias | o 22/253/41 . 1330/- | Rs. 720/-

41 | Shri JoeMathias | - 22)253/42 1330/~ | Rs. 720]-

42 | Shri JoeMathias | o o 22/253/43 .1330J- | Rs. 720~

43 | Shri. Joe Mathias | , 22/253/44 | . 1330/- |Rs.720]-

4q | Sho. Joe Mathiss | , 22/253/45 330/- | Rs.720/-

45 Shri, Joe Mathias 501 22{253/46 . 1330/ - Rs. 720/ -

46 | Shri JoeMathias [ 22(253{47 . 1330{- | Rs. 720/-

a7 | Shi. Joe Mathias | o 22/253/48 | =s. ‘1330.(- Rs. 720/-

4g | Shri Joe Mathias | _o, 33/355/49 -, 1330/- | Rs. 720/-

49 Shri. Joe Mﬂh:}m 22/253/50 . 1330/ - Rs. 720/-

Shri. Joe M ¥ “oN22/253/51 5. 1330/ - Rs. 720/ -
>0 dﬁ? %‘\ i\f m I/ |
;5 ¢ % ))*E } V% Page 3 of 17 ;
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Ref. No: VP /TLG /(L0 P- (CRT. {36! Is-16/1386.

51 Shri. Joe Mathias 603 22/253/5.
s> | Shei. Joe Mahies . 23725353
53 | Shri Joe Mathies [ 22/253/54
54 | Shri. Joe Mathias 702 22/253/55
55 | Shri Joe Mathias | - 22(253(56
56 Shri. Joe Mathias 704 [22/253/57
Building Flores ‘A’
57 Shri. Joe Mathias 101 22]/253/54
58 | Shri. Joe Mathias | 102 22/283/5y
so | Shri Joe Mathies | - 22/253/60
60 | Shri Joe Mathias | - 22/253/6 .
1:1 Shri. Joe Mathias [, 22/253/6.
62 | Shri Joe Mathias 202 \22{253{64 )
(63 | Shri. Joe Mathias s 22/253/64
64 Shri. Joe Mathias 204 .22/25376.
65 Shri. Joe Mathias 301 22/253/66
66 Shri. Joe Mathias 302 22)253/67
67 | Shri Joe Mathias | o~ 22/253/68
68 | Shri. Joe Mathias 304 22/253/649
6o | Shri Joe Mathias |, 22/253/70
{70 | SbriJoe Mathiss {, 22/253/71
71 | Shri. Joe Mathias [, 22/253/72
79 Shri. Joe Mathias 22/253/73
73 | Shei. Joe M:W‘}\ 22/253/74
L )
74 | Ske. JooM@Tn‘;

'“,;Jo///y‘yl?s.
(/

Ph.: 2904066

of Village Panchayat
TALEIGAO

liswadi- Goa. 403 002

Date: _25-0%-15
/- | Rs. 720/-
3- | Rs.720]-
30f- | Rs. 720/-
30/-  [Rs.720/-
- , Rs. 720/~
of- ’ Rs. 720/-
Joj- | Re.720f-
0/~ | Re.720]-
-0f- [ Rs, 720f-
o (& 720/-
J/- [ Rs. 720/-
J/- Rs. 720/~
30/~ {Rs 720/ -
o0~ iRs 720/ -
wUf= 1 Rs. 720/-
wUf- | Rs. 720]-
20/~ | Rs. 720}~
S0f- | Re. 720;;
~wuf- | Re.720]-
wuf- | Rs. 720]-
1330/~ [Rs. 720/-
50/~ Rs. 720/-
530/~ |Rs. 720/-
720/ -

Paee 4 of 17
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Ret.No:vP1TLG / O(LOP (€PT. [B6] 1s-161138¢

Ph.:2

Office of Village Panchayat

TALEIGAO
Tiswad| - Goa, 403 002

s }Sh.ri. Joe Mathias | oo 22/253/76 |Rs. _13301—ﬁn"}«’ﬂ%?i§
76 | Shri Joe Mafhias | 22]258/77 |Rs.1330/- |Rs. 720)-
77 | Shel. Joe Mathias | 22/283/78 |Rs. 1330/~ |Rs.720/-
76 | Shrl Joe Mhies | oo 22/253]79 | %, 1330]- | 730/
79 Shri. Joe Mathias . 603 22/253/80 | Rs. 1330/~ | Rs. 720(-
go | Sbri Joe Mathias | 22,?253/81 Rs. 1330/- | Rs. 720/-
g1 | Sbri Joe Mathim | o 22/253/82 | Re. 1330/~ | Rs. 720]-
g2 | Shri Joe Mathias |, 22/253/83 |Rs. 1330/- | Rs. 720)-
g3 | Shri. Joe Mahias |~ 22/253/84 | Rs. 1330/~ |®o 720/-
8% Sh Yoo Malhias | — 22]253]85 | Rs, 1330)- | R 7307~

nildin ‘B

g5 | Stri Joe Mahias |, 22/253/86 | 1000/~ | Rs. 720/-
g6 | Shri. Joe Mahies | | 22/253/87 | oo 000 /- | Re.720]-
g7 | Shei Joe Mathias |, - 22/253/88 |Rs. 1330/~ |Re.720/-
88 Shri. Joe Mathias | 104 22/253/89 Rs. 1330/- Rs. 720/-
go | Shri. Joe Mathias |, 22/253/90 [Rs. 1330/~ |Rs. 720/-
90 | Shei. Joe Mathias 05 22/253/91 [Rs.1330/- | Rs. 720/
g1 | Shri.Joe Mathiss |, 22/253/92 |Rs. 1330/- |Rs. 720/-
92 Shri. Joe Mathias 204 22/253/93 Rs. 12330/ - Rs. 720/ -

las *Shri. Toe Mathias | 5, 22/253/94 | Rs. 1330/- | Rs. 720)-
94 | Shri. Joe Mathias | o - 22/253/95 |Rs. 1330/~ | Rs. 720)-
95 Shti. Joe Mathias 303 22/253/96 |Rs. 1330/- Rs. 720/ -
o6 | Shri oo Methies | 5o 22/253/97 |Rs.1320J- | Rs. 720)-
g7 | Shri. Joe Mathi ’“im,'ﬁ 22/253/98 |Rs. 1330/- |Rs. 720/-
98 Shzi.Joalvlaf\aa» '_,;: 22/253/99 |Rs. 1330{- R.s. 720/-

\ii -~ V% PageSof 17
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Ref.No: VP 1 TLG / OL(OP- (6RT. B6] |5 - |4/ (28¢

Ph.: 2804086
Office of Village Panchayat

TALEIGAO
Tiswadi - Goa. 403 002

: Data: 25-0%-|S
99 | Shri. Joe Mathias ' 403 22/253/100 |[Rs.1330/- |ms. 720/ -
EOO Shri. Joe Mathias ’ 404 22/253/101 |Rs. 1330}- Rs. 720/-

Lm ’Shri..loeMﬁhias ’ 501 22/253/102 [Rs. 1330/- |Rs. 720)- |
102 ,Shri. Joe Mathizs ISDQ 22/253(103 [Rs. 1330/- Rs. 720/~
103 JShri. Joe Mathias 22/253(104 |Rs. 1330/~ | Rs. 720/
104 ‘Sbn'. Joe Mathias ‘ 504 22/253/105 |Rs. 1330;- Rs. 720/-
BS ‘s&n'. Joe Mathias [ 22/253/106 |Rs. 1330/- | ®s. 720/-
106 ]Sh.ri. Joe Mathias *_602 22/253/107 [Rs. 1330/~ | Rs. 720/~
107 | Shri. JToe Mathias 603 22/253/108 |Rs. 1330]- | Rs. 720/ -
106 | Shri. Joe Mathias 604 22/253/109 ‘| Rs. 1330]- | Rs. 750~
109 | Shri. Joe Mathias 201 22/253/110 | Rs. 1330/~ | Rs. 720/-
110 | Shri. Joe Mathias 702 22/253f/111 | Re. 1330/- | Rs. 720/-
E 1 | Shri Joe Mathias 703 22/253/112 | Rs. 1330/- Rs. 720/-
Eg Shri. Joe Mathias 204 22/253{113 [Rs. 1330/- | Re.720/-

—

Building Corvo ‘A’
113 | Shri Joe Mathias 101 22/253/ 114 Rs. 1000/- | Rs. 720/ - o

114 | Shri Joe Mathias 102 22/253/115 | o~ 1000/- | Rs. 720]-

115 | Sbri. Joe Mathias 103 22/253/1186 Rs. 1330/ - Rs. 720/ - 5
116 | Shri. Joe Mathias 104 22/253{117 [Rs. 1330'[- Rs. 720/-
El,, Sbri. Joe Mathias | - 22/253/118 | Rs. 1330/~ | ®s. 720/
| 11 | Shri Joe Mathias 202 22/253/119 [Rs. 1330/- | Rs. 720)-
t1g |ShriJoeMathies [0, (22/253/120 |Rs. 1330/~ | Rs. 720/-
120 | Shri Joe Mathias |, - 22/258/121 |Rs. 1330/- | Rs. 720/-
121 ,  Shri. ~T°=Mathi:;f f 22/253/122 | Rs. 1330/ - R‘s 720 -

:gsr' \ y%
= Page 6 of 17
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Ph.; 2
".- Office of Village Panchayat
dg) TALEIGAO

Tiswadi - Goa, 403 002
Ref. No: VP / TLG / OCLOP CEET, Béf I‘S-lé} 1226- ’ > '

-~

b

122 | Shri. Joe Mathias | | 22/253/123 | Rs. 1330] -ﬁ“ﬁé?gﬂrg— /
123 | ShL Joo Mabias aas 22/253/124 | Rs. 1330/~ | Rs. 730]- I[
[12 a4 | Shri. Joe Mathias |04 22/253/125 |Rs.1330/- |Rs. 720/- |
125 | Sbri Joe Mathias [ 22{é53:125 Rs. 1330/~ | Rs. 720/- |
126 | Stri. Joe Mathias |, 22(258/127 |Rs. 1330/- |Rs. 720]-
[ 127 [ S&ri. Joe Mathias 403 22/253/128 [ Rs. 1330/- Rs. 720/~
12g | Shei Joe Mathias | . 22/253/129 | Rs. 1330/- | Rs. 720/~
Lfgg Shri. Joe Mathias | - 22/253/130 |Rs. 1330/ | Rs. 720-
130 | Sbri. Joe Mathias | 22/253/131 | Rs. 1330/~ | Rs. 720-
-13 1 | St Joe Miathias | oo 22]253/132 | Rs. 1330)- R, 720]-
132 | Shri Joe Methias | o 22/253/133 | Rs. 1330/- | Rs. 720)-
133 | Sbei. Joe Mathias | -~ 22/283/134 |Re. 1330]- | Re, 720]-
134 | Shei. Joe Mathias | o 22/253/135 |Rs. 1330/~ | Rs. 720]-
135 | Shri. Joe Mathias | o 22/253/136 |Rs. 1330/- (Rs. 720]-
136 | Shri. Joe Mathias | ¢ - 22/253({137 (Rs. 1330/~ |Rs. 720/-
137 | Sbri. Joe Mathies |~ 22/253{138 |Rs. 1330/- [Rs. 720]-
13g | Shri. Joe Mathias | 22/255/139 (Rs. 1330/~ |Rs. 720]-
139 | Sbri. Joe Mathias 703 22/253/140 [Rs 1330/- | Rs. 720/~
140 | Shri. Joe Mathias |, 22/253/141 |Rs. 1330/~ | Rs. 720/-
Building Corve ‘B’
141 | Shri. Joe Mathias | | 22/253/142 | oo 1000/~ | BS. 720]-
142 | Shei. Joe Mathias | 22]253/143 | oo 1500/ | RS. 720]-
ya3 | Sbri Joe Mathias |, - 22/253/144 (Rs. 1330/- | Rs. 720/-
144 Rs. 1330/- [ Rs. 720/-
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Ph.: 2004086

Office of Village Panchayat

TALEIGAO
: Tiswadi - Goa, 403 002
Ref. No.. VP 1TLG / O CLOP- (ERT. Bél 1‘3“[6/ |236. /
‘ Date: _ 25 ~0%-|S

BS Shri. Joe Mathies 201 22/253/ 146 | Re. 1330/- | Rs. 720]-
146 | Shei. Joe Mathies |~ 22/253/ 147 |Rs. 1330/- | Rs. 720]-
147 | Shei. Joe Mathizs [, 22/253/148 (Rs. 1330/~ | Rs.720/-
14g | Shi. Joe Mathias ( 22/253(149 |Rs. 1330/~ |Rs. 720]-
149 | Shri Joe Mathias | = 22/253/150 (Rs. 1330/- | Rs. 720/-
150 | Shri. Joe Mathias [ . - 22/258/151 (Rs. 1330/- | Rs. 720]-
151 | Skri. Joo Mthias 303 22/253/152 |Rs. 1330/~ | Rs. 720)-
152 | Sbri. Joe Mathias | . 22/283/153 |Rs. 1330/~ | Rs. 720)-
153 | Shri. Joe Mathias |, - 22/253/154 | Rs. 1330/- | Rs. 720}~
154 | Sbri. Joe Mathias | , - 22/253/155 | Rs. 1330/~ | Rs. 720)-
155 | Shri. Joe Mathias |, 22/253/156 |Rs. 1330/- | Rs. 720]-
156 | Shri. Joe Mathias 404 22/253/157 | Rs. 1330/- ‘ Rs. 720/ -
157 | Shri. Joe Mathies | ‘22/253/158 | Rs. 1330/~ | Rs, 720/-
158 | Shri Joe Mathies | o 22/253/159 |Rs. 1330/)- |Rs. 720)-
159 | Sbri Joe Mathias | . 22/253/160 |Rs. 1330/- |Rs. 720/-
160 .Shri Joe Mathias 504 22/253/161 |Rs. 1330/- Rs. 720/-
161 | Shri. Joe Mathias 501 22/253/162 | Rs. 1330/- Rs. 720/ -
162 | Shri. Joe Mathias | 22/253/163 |Rs. 1330/~ | Rs. 720]- |
163 | Shri. Joe Mathias 603 22/253}/164 | Rs. 1330/ - Rs. 720} -
164 | Shri Joe Mathies | 22/253/165 |Rs. 1330/- | Rs. 720/ -
165 | Sbri. Joe Mathies | o 22/2853/166 |Rs. 1330/- | Rs. 720/~
166 | Stri. Joe Mathias |~ 22/253/167 |Rs. 1330f- [ Rs. 720/-
167 | Shri. Joe Mathias u%\ 22/253/168 (Rs. 1330/- [ Rs. 720/-

s CLXT T

16 | Shri. Joe Mathits | - ".:\22{253{159 Rs. 1330/~ | Rs. 720/-

L {__;g ¢ \F |
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Ref. No.: VP / TLG / OCLO P CE?—T—. 1341 Is-16 / 1386.

Ph.:

Office of Village Panchayat

TALEIGAO
Tiswadl - Goa, 403 002

9

aildi gdiny Date: __25-0%-(5
169 E Shri. Joe Mathias |, 0~ [22/2537170 Rs. 1000/ | Rs. 720]-
170 }Shri. JoeMathies | ,,, [22/253]171 Rs. 1000/~ | RS- 720/~
171 | St JoeMadthias [, .~ [22/253/172 (Rs. 1330/~ |Bs. 720/-
17p | Shi JoeMahias | ,n, [22/253/173 |Rs. 1330/ | Fs. 720/ -

‘ 173 | Shri Joe Mathias [, [22/253/174 | Rs. 1330/~ |&s. 720/ -
17¢ | Shri.JoeMahias [, " (22/253/175 | Rs. 1330/~ | &s. 720/ -
175 | Seri. Joe Mahizs |, [52/255/176 | 1330)—T 55, 7207 -
176 | Sbri Joe Mehis | 0. | 22/553/177 | e 13307 R 7307
177 (Shri.JoeMethias | 50, [22/253]178 | Rs. 1330/~ | Rs. 7207 -

L”S St Jos Matbies 302 |22/253/179 |Rs. 1330/- |Rs. 720)-
179 | Shri. JoeMathies | o2 | 22/253]180 | Rs. 1330/~ | Rs. 720 -
180 | Shei.JoeMathies | o, [22/253/181 | Rs. 1330/~ |®s. 720/-
181 | Shri. Joe Mathias 401 |22/253/182 |Rs. 1330/- |Re. 720/-
182 | Stri. Joe Mathias a0z |22/258/183 |Rs. 1330/~ |Rs.720]-
183 | Shri. Joe Mathias [ .2 (2272537184 |Rs. 13307 | s, 720/-
184 | Shri. Joe Mathias 404 22/253/ 185 Rs. 1330/~ (Rs. 720/-
tgs | Shri.Joe Mathias [, |22/253]186 | Rs. 1330/ | &5, 720/-
186 | Shri.JoeMathias | oo, [22/253/187 |Rs. 1330/~ | &, 720/ -
187 | ShriJoeMathias | oo 122/253/188 | Rs. 1330/~ | &s. 720/~
188 | Shri.JoeMathias | oo 122/253/189 | Rs. 1330)- | R, 720] -
1gg | Shri.JoeMabias | o, 122/253]190 | ®s. 1330/~ | Rs. 730]-
190 | Stri JoeMathies | o |22/253/191 | Rs. 1330/- | Rs. 720/-
191 | SheiJoeMathias | o0 [22/253/192 | Rs. 1330/~ | Rs. 720~
192 | Shei JoeMah/it( e ST 2 /253/193 [Rs. 1830/~ [Re.720/- |

2

\ 2L~




: 'Y Ph.: 2904066
4750 I 350 Office of Village Panchayat
o - \ST TALEIGAO
- Tiswadi - Goa. 403 002
Ref. No..VP I TLG / O LLOP- (€RT. 135’,! Is-l¢/ (286
: oaen 25-08-15™
193 | Shri. Joe Mathias 701 22/253/ 194 Re. 1330/- | Rs. 7207~
194 | Shri. Joe Mathias 702 | 22/253]195 | Re. 1380/ | Rs. 720]-
195 | Sbri. Joe Mathias 703 | 22/253/196 |Rs. 1330/- |Rs. 720/-
196 | Shri. Joe Mathias 1704 22/253{197 [Rs. 1330/~ |Rs. 720/-
Building Gran Canaria ‘B’
197 | Shri. Joe Mathias | | | 22/253] 198 o 1000/ - | R®- 720/ -
198 | Sbi. Joe Mathies | | 22253/199 | oo 10007~ | 5. 720
199 | Shei. Joe Mathias 103 22/253/200 | Rs. 1330/~ | Rs. 720/~
200 | Shri. Joe Mathias | .o 22/253/201 | Rs. 1330/- | Rs. 720/-
201 | Shri Joe Mathies (0. 22/253/202 | Rs. 1330/~ | Rs. 720/-
202 | Shri Joe Mathias | o 22/253/203 | Rs. 1330/- | Rs. 720/-
203 | Stri. Joe Mathias |, o 22/253/204 | Rs. 1330/- | Rs. 720/-
204 Shri, Joe Mathias 204 22/253/205 | Rs. 1330/- | Rs. 720/-
205 | Shii. Joe Mathias | oo 22]253/206 | Rs. 1330/~ | Rs. 720} -
206 | Shri. Joe Mathias | o o~ 22]253/207 | Rs. 1330/~ | Rs. 720/ -
|
207 Shri, Joe Mathias 303 22/253}208 | Rs. 1330/~ | Rs. 720/ -
apg | Shri Joe Mathies | o 22/253/209 | Rs. 1330/~ | Rs. 720/ -
209 | Shri Joe Mathias |, 22/253/210 | Rs. 1330/~ | Rs. 720/-
210 | Shri Joe Mathias [ 0 22/253/211 Rs. 1330/- | Rs. 720/-
911 | Shri Joe Mathias [, 22/253/212 | Rs. 1330/~ | Rs. 720/-
21p | Shri Joe Mathias | o0 22/253/213 | Rs. 1330/~ | Rs. 720/~
213 iﬁ»‘.!:mi.Jm:z\;faﬂ:ias 501 22/253/214 | Rs. 1330/- | Rs. 720/-
: — - g - | Rs. 720/ -
214 | Shri, Joe Mathias 502 22/253/215 | Rs. 1330/ 720/
[Shri, Joe Mathias Ao Y¥ gN22/253/216 | Rs. 1330/~ | Bs. 720]-
T . el a7
_ A WA
& V%
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Ref. No: VP I TLG/ (O (CQP- (_&P—"T- Bel is‘ld [28%.

Office of Village Panchaya
TALEIGAO

Tiswad| - Goa. 403 002

Ph.:29$@7?1 |

_ pate:  25-0%-1S
216 | Sbri. JoeMathias | o, 22]253{217 | Rs. 1330/ - | Rs. 720} -
217 | Sbri. Joe Mathies | - 22/253/218 | Rs. 1330/ [ Rs. 720/-
218 ,Shri.loeMathia 5602 22/253/219 | Re. 1330/- [ Rs. 720/-
519 | Shri. Joe Mathias ‘603 22/253/220 [ Rs. 1330/- | Rs. 720/-
200 | Shri Joe Mathias [ . 22/253(221 | Rs. 1330/- | Rs. 720/~
221 | Shri Joe Mathias | 22/253/222 | Rs. 1330/~ | Rs. 720]-
oo | Shei Joe Mathias ?(.n 22/253/223 | Rs. 1330/- | Rs. 720/-
223 | Sbri Joe Mathies | 22/253/224 | Rs. 1330/- | Rs. 720/ -
Lm Shri. Toe Mathias |, 22/253/225 | Rs. 1330/- | Rs. 720/ -
Building Gran Canaria ‘C’
225 | ShriJoeMahiss |\, " 122/283/226 | 1000/~ | Rs-720/- ;
206 | Shri. Joe Mathias 102 22)253)227 Rs. 1000/ - Rs. 720/ -
Ez,, Shei. Joe Mathias | | 0o 22/253/228 |Rs. 1330/- |Rs.720/-
=X Lsﬁri. Joe Mathias '), |22/253/229 | Rs. 1330/~ |Re. 720]-
299 ‘ShrLIoeMathis 201 22/253/230 (Rs. 1330/- |Rs. 720/- |
230 | Sbri. Joe Mahies |, 0~ | 22/253/231 R, 1330/ | R 7307 '[
231 | Stri Joe Mathies |, 22/253/232 |Rs. 1330/- |Rs. 720/-
23p | Shri. Joe Mathias |, 22/253/233 |Rs. 1330/- |Rs. 720)-
233 | Shri. Joe Mathies | 5 22/253/234 | Rs. 1330/- | Rs. 720/-
234 | Shri. JoeMathias | o 22)253/235 | Rs. 1330/- | Rs. 720/-
235 | Shri Joe Mathias | o o 22/253/236 | Rs. 1330/- | Rs. 720/-
036 | Shri. Joe Mathias | , 22/253/237 |Rs. 1330/- |Rs. 720/-
a37 | Sbri Joe Mahsa; A01 ’ 22/253/238 |Rs. 1330/- |Rs. 720/-
e f‘ﬁ%._{g‘j\%zfzsafzsg Rs. 1330/~ [Rs. 720/- |
e % 210 ]
& /A |
%'j‘f“' . ‘._—-“} rvz - Page 11of 17
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352

Ret.NoaVP/TLG s (P (BT, Bl 15-16]128¢

Office of Village Pancfwléi,rat

TALEIGAO

Tiswadi - Goa. 403 002

OO

{239 Shri. Joe Mathias !403 '22;253;-240 Rs. 1330/ - 20— RS,
Lzm Shei. Joe Mathias i 404 22/253/241 [Rs.1330/- |Rs. 720]-
Lg“ [ Shri Toe Meathies | i 22/283/242  [Rs. 1880 | s, 720]-
45 1513:1’. Joe Mathias [ o~ 22/253[243 [ ®s. 1330 == 720/ -
243 | ShriJoeMathias | " (2372537244 | Rs. 1380/ e 7207-
244 | Sbri Joo Mafhias | 22/253/245 | &=, 1330~ &, 7207-
245 | Stri Joe Mathias 601 22/253/2456 Rs. 1330{-- Rs. 720/~
[ae | 55 Toe Ml 602 |22/253/247 |Rs. 1330/ | T, 730/-
PP Ty 603 | 22/255]248 | Rs. 1330/ | Rs. 730/
245 | Shri Joe Mahtas | 22/253/249 | Rs. 1330]- | Rs, 720)-
249 | Shri. Yoo Matias | - 22/253/250 | Rs. 1330/~ | Rs. 720]-
250 Ism. Joe Mathizs 702 - 2272531251 Rs. 1330/- | Rs, 7204 -
251 ‘thi. Joe Mathies 703 22/253/252 |Rs. 1330/~ | Rs. 720/-
lzsz Es&:i. Joe Mathias | o 22/253[253  [Rs. 1330/- [ ®s. 720/~
Building Boa Vista ‘4"
| 253 | Shri Joe Mathias 101 22/253/254 Rs. 1150/~ | Re- 720/ -
254 | Sbri. Joe Mathias 102 22/253}255 Rs. 1150/- | R=- 720/-
255 | Shei, Joe Mathias 103 22/253J256 Rs. 1480)- | ®s. 720/~
256 | Shri. Joe Mathizs | — 22(253/257 | Rs. 1480/~ ( Rs. 720]-
57 . | Shi. Jos Mathias 1201 22/253{258 | Rs. 1480/- | Rs. 720/-
ase | Sl JoeMabias |, |25/255/255 | s 1480/~ [Rs 720/
Esg Shet, Joe Mathias 203 22/253/260 Rs. 1480/- | Rs. 720/-
260 | ShriJoeMahias [, " 22/253/261 | Rs. 1480/ | s, 720]-
= . 32112531252 Rs. 1480]- ﬂRs. 720/ -

-

"li'




S 353 Ph 2804
. ’é-\ Office of Village Panchayat WF3

2] TALEIGAO
Tiswadi - Goa. 403 002
Ref.No: VI TLG 1 OCOP CERT. B4 1S-16 l138¢ R

I252 Shi. Joe Methias | .., |22/253/263 | Rs. 1480 - W"lg_
!253 Shruoemthim 303 22/253/264 Rs. 1480/- | Rs. 720/-
o6a | Shei Joe Mathiss | o, 22/253/265 | Rs. 1480/- | Re. 720/-
ogs | Sbri. Joe Mathias | 50, 22[253/266 | Rs. 1480/- | Rs. 720/- |
266 | Shri Joe Mathias [ 22/253{267 | Rs. 1480/- | Rs. 720/-
267 | 5B Joe Mathiss [ 400 32/253/265 | R, 1480/~ | Rs. 730]-
ses | Sori Joe Mathias |, 22/253/269 | Rs. 1480/- | Rs. 720/-
269 | Shri. Joe Mathias | oo, 22/253/270 | Rs. 1480/- | Rs. 720]-
270 | Shri. Joe Mathies | o 22/253/271 | Rs. 1480/- | Rs. 720/-
71 | ShriJooMahiss | 500 | 22/253/272 | Rs. 1480]- | Rs. 720]-
o7p | Shri Joe Mathias | oo, 22/253/273 | Rs. 1480/- | Rs. 720)-
075 | Shri. Joe Mathies | .. 22/253/274 | Rs. 1480/ - | Rs. 720/ -
274 | Shri. Joe Mathiss | (o> 22/253/275 | Rs. 1480/- | Rs. 720/-
o7 | Shei. Joe Mathias | oo 22{253/276 | Rs. 1480/- | Rs. 720]-
o76 | Shri.Joe Mathias | o, 22/253(277 | Rs. 1480f- | Rs. 720/-
o77 | Sbri. Joe Mathias | .o .~ |22/253/278 | Rs. 1480/- | Rs. 720]-
278 | Shri. Joe Mathias | 22/253/279 | Rs. 1480/~ | Rs. 720/~
279 | Sbei Joe Mathias | 22]253/280 | Rs. 1480/- | Rs. 720] -
280 | Stri. Joe Mathias | o, 22/253/281 | Rs. 1480]- | Rs. 720]-

Building Baa Vista ‘B’
28T | Sk, Tos Mathias o1 | Z2IESSBEE | [ Rs. 720T
282 | Shri. Joe Mathias $6A 22/253]283 Re. 1150/~ Rs. 720/-
383 [ Sk Joe Mathim | |- | 22/258( 284 | L o Fe 7207

A T

284 | Shri. Joe Matht 0 ..-‘f.'fi-’a';:;> 22/253/285 [ Rs. 1480/~ | Rs. 720/-

\ 7
R L
,! ‘3‘3}3 ng
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354

Ref. No.:VP /TLG / () (CoP (ERT. BG} [s-i6]1386

Ph.: 2804066
Office of Village Panchayat

TALEIGAO

Tiswad| - Goa. 403 002

285 [ Shit. Joo Mathis - 201 | 22/253]386 | Rs. 1480/
286 | Shei. Joe Mathias 503 22/253]287 | Re. 1480/- | Rs. 720]-
287 ; sht{. Toe Mahias 203 22‘ 2 Rs. 1480/- | Rs. 720/~
288 | Shri. Joe Mathias 204 22/253/289 [ Rrs. 1480/- | Rs. 720/-
289 | Shri. Joe Mathias 301 22/253[290 (Rs. 1480/- |Rs. 7207~
290 jszm'. Joe Mathias 302 | 22/253/291Rs. 1480]- |Rs. 7207~
291 [ Bhei Joe Mathiss 458 22]253]292 | Rs, 1480/- | Rs. 720/~
292 [ Shri Joe Mahias 204 22/253/293 [Rs. 1480/- | Rs. 720)-
293 | Shri. Joe Mathiz a01 22]253]294 [ 7. 1480/- | Rs. 7207~
294 | Shei. Joe Mathias 405 22)253]295 | Rrs, 1480/~ | Rs. 720)-
295 | Shei Joe Mahiz= 403 22/253]296 | Rs. 14B0/- | Rs. 720/~
296 | Shri. Joe Mathias 04 22/253/297 | Rs, 1480/ - | Rs. 720 -
297 | Sht. Joe Mahis 501 22{253/298 | Ry, 1480/ - | Rs. 720/~
298 | Shei, Joe Mathias sop | 22/253]299 | s, 1480/~ | Rs. 720]-
595 Sk Toe Mdthias 5'03 22]2537300 | Rs. 1480/~ | Rs. 7207=
- _ —
300 | Shri. Joe Mzthias 504 22(253/301 [ Rs. 1480/- | Rs. 720/-
301 | S Jos Mahis 601 | 2212537302 | Rs. 14807~ | 57207~
(302 | Skri. Joe Mathias 602 | 22/253/303 [Rs 1480/~ | Re. 7207-
303 |5hri. Joe Mahizs 503 2272537304 | Rs. 1480/- | Rs. 720]- |
304 | Shri. Joe Mathias 604 22/253/305 | s, 1480/- | Rs. 720/ -
305 | Sk Joe Mahias 01 |22/ 75575% | & 1450/ 30/~
306 [ Bhri Joe Mahias 702 2272537307 [ Rs. ;485;- /-
307 | Shri. Joe Mahias vos | 22/258]308 | pe 1agq;- | Rs. 7207-
308 [ Shri. Joe Mathizs 22{253/309 [ Rs. 1480/~ | Rs. 720/-
2\ )

-0 -~
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Ref. No: VP ITLG 1 O (LUP- (EBT. 13(2] IS-M!BS(?

Office of Village Panchayat

Ph.:2

TALEIGAO
Tiswadi - Goa. 403 002

755

Building La Gomera Ouw:_ 260815

309 | ShL Joe Mdthias 101 | 2212537310 | Re. 14407~ | Re. 720/~
310 [ Shf Joe Methias 102 | 22/253/311 | Rs. 1530/- | Rs. 720/-
STT[Shri JoeMahis (| (22/253/312 | Rs. 18507~ [ R 720/~
312 | Shni. Joe Methias 108 | 22/253/313 | Rs.1750/- |Rs. 720/-

313 [ Sk Joe Mathis 201 | 22/253]314 | Re.1750/- | Rs. 720~
314" [ Shn. Joe Mathias o0z | 22/253/315 | Rs. 1850/- | Rs. 720]-

L 315 Shri. Joe Mahias — 22/253/316 | Rs. 1850/~ [Rs. 720/~
316 T Tos Nl 204 |22/253/317 | Rs175Q]- | Rs. 720]— ]

317 | Shei. Joe Mathiss %01 22/253/318 ) Rs.1750]- | ®s. 730/
318 | Sri Joe Mathias 302 | 22/253/319 | Rs. 1850]- | Rs. 730)-
319 [ Bhei Joe Mahies 303 | 22/253[320 | Rs 1850/- |Bs.720/-
320 ~ | Shri. Joe Mathias 3p4 | 22/253/321 | Rs1750/- |Rs.720]-

321 [ Shri. Joe Mathies 401 227553132TWW
322 [ Shri Joe Mahis 40p | 2272537323 | Rs. 1850/- |®=. 7207~
323 [ Shfi Joe Mathies 403 | 22/253/324 | Rs1850/- [Rs. 7207~
324 " [ Shri Joe Mathias 404 | 22/253/325 | Rs.1750]- |Rs. 720)-

325 [ Shii Joe Mathias sq1 | 22/25373267 | Re.1750/- |Rs. 730/~
326 | Shri. Joe Mathias sqp | 22/253]/327 | Rs. 1850]- | Rs. 720]-

( 327 Shri Joe Mathias %03 22/253]328 | Rs. 1850/- | Rs. 730/~ ]
328 | Shri Joe Mahias St 22/253/329 | ®8.1750/- | ®s. 720)- |
329 | Shri Joe Mahies 501 22f2537330 | Rs.1 - | Rs. 7207~ |
330 | Shri Joe Mathias c0n | 22/253]331 TR, 1850/- Rs. 720/ — |
331 Shri Joe Mathios s |22 2537332 | Rs. 1850/- | Rs. 7207~ |
332 [ Shri. Joe Mah’f):"h{ 22/253/333 | Rs. 1750 Rs 7207 -

JB-
”r“s?::««"
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Ref. No.: VP / TLG 7 O(LOP- (LT 135[ JS~I€/[336

Ph 2904066

Office of Village Panchayat

TALEIGAO
Tiswadi - Goa. 403 002

333 [ Skl Joe Mfia 701 | 221253]3%% | Re 1750 T Z S =GHE
334 shri, Joe Mathias 702 22/2537335 . 1850/ - 720f-
335 hrl. Joe Mathias 703 | 22/253/336 | Rs. 1850/- | Rs. 720]-
336 [ Shi. Joe Mathiss 704 | 22/2537337 | Rs.1750/- &S 7207 —

Building T.a Pal
337 | Shri. Joe Mathizs 22/253/338 | Rs. 1530/- |Rs. 720/ -
101 -
338 | Shri Joe Mathies l m 22/253/339 | Rs. 1440]- | Rs. 720]-
9 S Joe Mt | — 2272537540 | Re 17507~ [T —7507—

340 | Shri_ Joe Mathios - | 22/253/341 [ Rs.'1850/- | Rs. 720/~
341 [Shei Joe Mahias 201 22/253]382" | Rs. 1850/- | Rs. 720]-
347 | S Tor Mtk |, — 22]253]343 | Fs. 1750]— | Re.730]-
343 | Shri, Joe Mahias = 22/253]344 | Rs._1750J- | Rs.720]-
344 | Shri. Yoo Methies 204 22/253/345 | Rs. 1850/- | Rs. 720]-
345 SR Joe Mathim | _ 22]253]3%6 | Rs. 18507~ | Re. 720]-
346 | Shei Joe Mathies e 22/253/347 (Rs. 1750/~ [ ®s 720/ -
347 | Shri. Joe Mahis 303 22/25373 Rs. 1750/~ [Rs. 7207~ |
348 [ Shri. Joe Mathias SBh 22(253/349 | Rs. 1850/- |Rs. 7207~ |
349 | Shei. Joe Mathias e 2272537350 t Rs. 18507~ (Rs. 7207- |
350 | Shri. Joe Mathias s 22/253/351 (Rs. 1750/- |Rs. 720]- |
351 [ Shri Joe Mathias 403 22]253]/352 | Rs. 1750]- | Rs. 7207~
352 | Shri. Joe Mzthias — 22/253]353 | Rs. 1850/~ | Rs. 720/~
353 | Sk Joe Mihias | ___ 32]253/354 | Rs. 1850/ [T 730]-

354 | Shri. Joe Mdhies syar | 22/253/355 | Rs 1750/~ | Rs. 720]-
35S Re. 1750]5 | Re. 720] -

V4
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Ref. No.: VP I TLG 7 QCLOP- (€ RT. ,3(:1 S “16{ [23¢

—————

357 Ph.: 29
. f'\r\ ' Office of Village Panchayat
W&T TALEIGAO

Tiswadi - Goa, 403 002 |I

oo 25081S |
356 | Shei. Joe Methiss 804 22/253[357 | ®s. 1850/~ fRe =
ﬁ? staeMéEiE 501 22/253/358 | Rs. 1850/~ TEx 7207 -
358 | Shri. Joe Mathias At 22/253]359 (Rs. 1750/~ [Rs. 720/~
359 [Thri. Joe Mathias 403 223‘;253% Rs. 17507~ [ Rs_ 7207 |
Lseo Stri. Joe Mathias 08 22/253/361 | Rs. 1850/~ | 5s. 7207-
Shri Joe Mathias 201 QQWW . 720/~
1. Joe Mathias i 22/253/363 |Rs. 1750/~ | ®s. 7207-
lsm Joe Mathizs ! 203 222537364 | Rs. 1750/-"TRs720]-
364 [Shri. Joe Mathias o8 zg;zwm.—mr
365 [Sh:iJoeMﬁhias ' ’ c@b 22/253/366 | Rs. 29000/ - 'Rs. 720]- |
House.
366 {.Shﬂ..loem Security | 22/253/367 | Rs. 135/- [R5 720/-
L | et |

This carries the embossed seal of this Panchayat.
Seen - Office of the Village Panchayat

PETER MARTING %
secre!.gry :
TILLAGE PANGHAYAT OF TALEIGAR Village Panchayat of Taleigao
To
L. Joe Mathiag
5% Floor, Mathias Plaza,
18" Tune Road, Panaji, Goa,
Copy for information to:-

1. North Goa Planning & Development Authority, Panajl, Goa,
2. Asst. Engineer, PWD, Panaji, Goa.
3. Asst. Engineer, Electricity Department, Taleigao, Goa.

Page 17 of 17
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&

MATHIAS

17 June, 2025

To,

Director/Scientist ‘F’,

Ministry of Environment, Forest and Climatic Change,
Indira Paryavaran Bhavan,

Jor Bagh Road, Aliganj,

New Delhi-110003.

Respected Madam,

Sub: Submission of additional information in continuation of
the point wise reply to show cause notice issued by
MoEF&CC dated 6 May 2025.

Ref
1. EC letter No. 21-16/2007-IA.11I dated 16tMay 2007
2. Expansion EC letter No. 3-181-2010/STE-DIR/ 169 dated
28thNovember 2019
3. Show Cause Notice bearing F. No. IA-L-11011/45/2024-
IA-1 dated 6t"May 2025

M/s. Mathias Construction Pvt Ltd developed a residential
apartment project ‘Ocean Park’located at Sy No 249/1-A, Taleigao
Plateau, Dona-Paula, Tiswadi Taluka, Goa with total site area of
82,220 Sq.m.

Environmental clearance has been obtained for the project from
MOEF under EIA Notification-1994 vide file No: 21-16/2007-IA.III
dated 16.05.2007.

MATHIAS CONSTRUCTION PVT. LTD.

“MATHIAS HOUSE”
Campal, Panaji - Goa. 403 001. Tel.: +91 0832 2425454
W : www.mathiasgoa.com E : mathias@mathiasgoa.com
CIN : U45201GA1994PTC001685
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With continuation of the same, Consent To Establishment has
been obtained from Goa State pollution Control Board vide order
No.5/3394/07-PCB/ 1435 dated 20/06/2007.

After obtaining approvals, construction has been initiated in the
year of 2007 and as part of the requirement, we have intimated to
Village Panchayat, Taleigao, Tiswadi, Goa about completion of
excavation work and copy of the same is attached as
ANNEXURE-1. Later on, we have initiated the building
constructed which can be observed in satellite yearly images
which are attached as ANNEXURE-2.

As per the Environmental clearance obtained in the year of 2007,

the proposed number of residential flats were 1388, whereas the
actual constructed flats are 364 in number. The partial
construction of the project with 364 numbers of flats has been
completed in the year of 2015.

Later in the year of 2019, M/s. Mathias Construction Pvt. Ltd
proposed to modify the project against the configuration
mentioned in the environmental clearance and since there was a
change in the project proposal, environmental clearance has been
obtained for the modified development under
EIA notification -2006 by mentioning the current status of the
project with File No. 3-181-2010/STE-DIR/169 dated
28th November 2019 with additional built up area of 31,858.73
Sq.m with additional 117 number of residential units along with
7 commercial shops. Consent To Operation has been obtained for
the same with order No.12/2023-PCB/1873501/R00013373
dated 25/06/2024.

We would like to bring it to your kind notice that, based on the
environmental clearance we have obtained dated 16t May 2007,
we have initiated the excavation activity in the year of 2007 and
commenced above ground structures construction in the year of
2009 which can be observed in satellite images and completed the
partial development as stated above in the year of 2015.



4760

360

3.

The environmental clearance obtained for the project in the year
of 2007 was under EIA notification- 1994 in which the validity of
the clearance is mentioned under para-3, page-6 as follows;

"The clearance granted shall be valid for a period of five
years for commencement of the construction or operation”.

Here we express that the initial environmental clearance dated
16th May 2007, which we have obtained under EIA
notification-1994, states that we had to initiate the construction
within the validity period which we have followed. The second
environmental clearance dated 28t November 2019, was obtained
under EIA notitification-2006, in which it states that the project
development should be completed within the validity period.
Accordingly, we completed the development in the year of 2023.
We, M/s. Mathias Construction Pvt. Ltd adhered to the rules and
regulations and given topmost priority for compliances right from
the inception of the project.

A site inspection was carried out by MoOEF&CC on 10.09.2024 and
several observations were made.

In this regard, we have submitted point-wise response to the show
cause notice issued to our ‘Ocean Park’- residential apartment
and commercial shops project on 21st May 2025. The point-wise
reply is enclosed as ANNEXURE-3. Kindly consider the same and
request you to not initiate any action against us.

Thanking you,

Yours faithfully,
For M /s. Mathias Construction Pvt. Ltd.

(Julian Mathias)
Joint Managing Director

Encl.: As Above.
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CC to: 1. The Deputy Director General of Forests (C) , Ministry of
Environment, Forest and Climate Change, Kendriya
Sadan, 4t Floor, E & F Wings, 17" Main Road,
Koramangala II Block, Bangalore — 560 034

2. The Member Secretary, Goa State Pollution Control
Board, Near Pilerne Industrial Estate, Opp. Saligao
Seminary, Saligao, Bardez — Goa. 403 511

3. The Member Secretary, INFRA - II, Indira Paryavaran
Bhawan, Jor Bagh Road, New Delhi - 03 (For
information and further necessary action).

4. The Member Secretary, Central Pollution Control
Board, Parivesh Bhawan, East Arjun Nagar, Delhi -
110 032



4762 302

Annexure-R5/16

THE ENVIRONMENTAL IMPACT

ASSESSMENT NOTIFICATION, 1994
(As amended on 4-5-94)

Government of India
Ministry of Environment & Forests
New Delhi

ﬁr
N\
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MINISTRY OF ENVIRONMENT & FORESTS

NOTIFICATION

ON

Environmental Impact Assessment of Development Projects

New Delhi, the 27th January, 1994.
( as amended on 04/05/1994 )
S.0.60(E) Whereas a notification under clause (a) of

sub- rule (3) of rule 5 of the Environment (Protection)
Rules,1986 inviting objections from the public within sixty days

from the date of publ'icat*i,on ofthe said notification, against the -
intention of the Central Government to impose restrictions ,

and prohibitions on the expansion and modernization of any
activity or new projects being undertaken in any part of India
unless environmental clearance has been accorded by the
Central Government or the State Government in accordance
with the procedure specified in that notification was published
as S5.0. No. 80(E) dated 28th January, 1993,

And whereas all objections received have been duly
considered;

Now, therefore, in exercise of the powers conferred by
sub-section (1) and clause (v) of sub-section (2) of section 3 of
the Environment (Protection) Act, 1986 (29 of 1986) read with
clause (d) of sub-rule (3) of rule 5 of the Environment (Protection)
Rules, 1986, the Central Government hereby directs that on

4763
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l.(a)

(b)

364

and from the date of publication of this notification in the
Official Gazette expansion or modernization of any activity (if
pollution load is toexceed the existing one) or a new project
listed in Schedule | of this notification shall not be undertaken
in any part ofindiaunlessithas been accordedenvironmental
clearance by the Central Government in accordance with the
procedure hereinafter specified in this notification.

Requirements and procedure for seeking environmental
clearance of projects:

Any person who desires to undertake any new project or the
expansion or modernisation of any existing industry or project
listed in Schedule | shall submit an application to the Secretary,
Ministry of Environment and Forests, New Delhi.

The application shall be made in the proforma specified
in Schedule Il of this notification and shall be accompanied by
a project report which shall, inter alia, include an Environmental
Impact Assessment Report/Environment Management Plan
prepared in accordance with the guidelines issued by the
Central Government in the Ministry of Environmerit and Forests
from tim'e to time. ,

Cases rejected due to submission of insufficient or inadequate
data and plans may be reviewed as and when submitted with
complete data and plans. Submission of incomplete data or
plans for the second time would itself be a sufficient reason for
the Impact Assessment Agency to reject the case summarily.
In case of the following site specific projects:

mining;

pit-head thermal power stations;

hydro-power, majorirrigation projects and/or their combination,

4
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including flood control;
(d) ports and harbours (excluding minor ports);

(e) prospecting and exploration of major minerals in areas above
500 ha.,

The project authorities will intimate the location of the
project site to the Central Government in the Ministry of
Environment and Forests while initiating any investigation and
surveys. The Central Governmentin the Ministry of Environment
and Forests will convey a decision regarding suitability or
otherwise of the proposed site within a maximum period of thirty
days. The said site clearance shall be granted for a sanctioned
capacity and shall be valid for a period of five years for
commencing the construction, operation or mining.

i1l.(a) The reports submitted with the application shall be evaluated
and assessed by the Impact Assessment Agency. and if deemed
necessary it may consult a Committee of Experts, having a
composition as specified in Schedule-Ill of this Notification.
The Impact Assessment Agency (IAA) would be the Union
Ministry of Environment and Forests. The Committee of Experts
mentioned above shall' be constituted by the IAA or such other
body under the Central Government authorised by the I1AA in
this regard.

(b) The said Committee of Experts shall have full right of entry and
inspection of the site or, as the case may be, factory premises
at any time prior to, during or after the commencement of the
operations relating to the project.

(c) The Impact Assessment Agency shall prepare a set of
recommendations based ontechnicalassessment of documents
and data, furnished by the project authorities, supplemented
by data collected during visits to sites or factories, if
undertaken, and interaction with affected population and

5
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environmental groups, if necessary. Summary of the reports,
the recommendation and the conditions, subject to which
environmental clearance is given, shall be made available
subject to the public interest to the concerned parties or
environmental groups on request. Comments of the public may
be solicited, if so decided by Impact Assessment Agency, within
thirty days of receipt of proposal, in public hearings arranged
for the purpose after giving thirty days notice of such hearings
in at least two newspapers. Public shall be provided access,
subject to the public interest, to the summary of the reports/
Environmental Management Plans at the Headquarters of the
Impact Assessment Agency.

The assessment shall be completed within a period of
ninety days from receipt of the requisite documents and data
from the project authorities and completion of public hearing,
where required, and decision conveyed within thirty days
tnereafter.

The olearance granted shall be valid for a pesiod of five
years for commencement of the construction or operation.

No construction work, preliminary or otherwise, relating
to the setting up of the project may be undertaken till the
environmental and/or site clearance is obtained.

In order to enable the Impact Assessment Agency to monitor
effectively the implementation of the recommendations and
conditions subject to which the environmental clearance has
been given, the project authorities concerned shall submit a
half-yearly reportto the Impact Assessment Agency. Subject to
the public interest, the Impact Assessment Agency. shall make
compliance reports publicly available.

It no comments from the Impact Assessment Agency are
received within the time Iimit, the project would be deemed to
have been approved as proposes Ty oroject autncrnties,
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(b)

(c)

367

Nothing contained in this Notification shall apply to:

any item falling under entry nos. 3,18 and 20 of the Schedule-
| to be located or proposed to be located in the areas covered
by the Notifications S.0O. No. 102(E) dated 1st February, 1989;
S.0. 114(E) dated 20th February, 1991 S.O. No. 416(E) dated
20th June, 1991 and S.O. No. 319(E) dated 7th May, 1992.

any item falling under entry Nos.
1,2,3,4,5,7,9,10,12,13,14,16,17,19,21,25 and 27 of
Schedule-| if the investment is less than Rs. 50 crores.

any item reserved for Small Scale Industrial sector with
investments less than Rs. 1 crore.

Conceahng factualdata or submission of false, musleadmg
data/reports decisions or recommendations would lead to the
project being rejected. Approval, if granted earlier on the basis
of false data would also be to be revoked. Misleading and wrong
information will cover the following:

!
-- False information.
-- False data.
-- Engineered reports.
-- Concealing of factual datsa.
-- False recommendations or decisions.

( No. Z-12013/4/89-1A-1)

- R. RAJAMANI, Secy.
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SCHEDULE -I
(See paras 1 and 2)

LIST OF PROJECTS REQUIRING ENVIRONMENTAL

CLEARANCE
FROM THE CENTRAL GOVERNMENT

Nuclear Power and related projects such as Heavy Water
Plants, nuclear fuel complex, rare earths.

River Valley projects including hydel power, major irrigation
and their combination including flood control.

Ports, Harbours, Airports (except minor ports and harbours).
Petroleum Refineries including crude and product pipelines.

Chemical Fertilizers (Nitrogenous and Phosphatic other than
sinale superphosphate).

Pesticides (Technical).

Petrochemical complexes (Both Olefinic and Aromatic) and
Petro-chemical intermediates such as DMT, Caprolactam, LAB
etc. and production of basic plastics such as LDPE, HDPE, PP,
PVC.

Bulk drugs and pharmaceuticals.

Exploration for oil and gas and their production, transportation
and storage.
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10. Synthetic Rubber.
11. Asbestos and Asbestos products.
12. Hydrocyanic acid and its derivatives.

13.(a)Primary metallurgical industries (such as production of lron and
Steel, Aluminium,Copper,Zinc, Lead and Ferro Alloys).

(b)Electric arc furnaces (Mini Steel Plants).

14. Chlor-alkali industry.

15. lntégrated paint complex including manufacture of resins and
basic raw materials required in the manufacture of paints.

16. Viscose Staple fibre and filament yarn.

17. Storage batteries integrated with manufacture of oxides of lead
and lead antimdny alloy.

18. All tourism projects between 200m--500 meters of High Tide
Line or at locations with an elevation of more than 1000 meters
with investment of more than Rs. 5 crores.

19. Thermal Power plants.

20. Mining projects (major minerals) with leases more than 5
hectares.

21. Highway Projects.
22.  Tarred Roads in Himalayas and/or Forest areas.
23. Distilleries.

24. Raw Skins and Hides.
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25.

26.

27.

28.

29.
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Pulp, paper and newsprint.
Dyes.

Cement.

Foundries (individual).

Electroplating.
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SCHEDULE -lI
(See Sub-para I(a) of Para 2)

APPLICATION FORM
1.(a) Name and Address of the project proposed:

(b) Location of the project:
Name of the place:
District, Tehsil:
Latitude/Longitude:
Nearest Airport/Railway Station:

(c) Alternate sites examined and the reasons for selecting
the proposed site:

(d) Does the site conform to stipulated land use as per local land
use plan:

2. 'Objectives of the project:

3. (‘a) Land Requirement:
Agriculture Land:
Forest land and Density of vegetation:
Other (specify):

(b) (i) Land use in the Catchment/within 10 kms. radius of the
proposed site:

(ii)  Topography of the area indicating gradient, aspects and
altitude:

(iii) Erodability classification of the proposed land;

(c) Pollution sources existing in 10 km. radius and their impact on

guality ot air, water & land:
(d) Distance of the nearest National Park/Sanctuary Biosphere

11
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Reserve/Monuments/heritage site/Reserve Forest:

(e) Rehabilitation plan for quarries/borrow areas:
(f) Green belt plan:

(g) Compensatory afforestation plan:

Climate and Air Quality:

(a) Windrose at site;

(b) Max./Min./Mean annual temperature

(c) Frequency of inversion:

(d) Frequency of cyclones/tornadoes/cloud burst:

(e) Ambient air quality data:

(f) Nature & concentration of emission of SPM,Gas (CO, CO,, NO,,
CHn etc.) from the project.

Water balance:

(a) Water balance at site:

(b) Lean season water availability:

(c) Sourcetobetapped with competing users (River,Lake, Ground,
Public supply):

(d) Water quality:
(e) Changes observed in quality and quantity of ground water in the
last 15 years and present charging and extraction details:
(f) (i) Quantum of waste water to be released with treatment
details:

(ii) Quantum of quality of water in the receiving body before and
after disposal of solid waste:

(iti) Quantum of waste water to be released on land and type of
land:

12
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(g) (1) Details of reservoir water quality with necessary Catchment
Treatment Plan;

(li) Command Area Development Plan;

6. Solid wastes :
(a) Nature and quantity of solid wastes generated.
(b) Solid waste disposal method:

7. .Noise- and Vibrations:

(a) Sources of noise and vibrations;

(b) Ambient noise level:

(c) Noise and Vibration control measures proposed;
(d) Subsidence problem if any with control measures:

8. Power requirement indicating source of supply: Complete
environmental details to be furnished separately, if captive
power unit proposed: :

9. Peak labour force to be deployed giving details of:
= Endemic health problems in the area due to waste

water/air/soil borne diseases: =~
-- Health care system existing and proposed:

10..(a)Number of village and population to be displaced:
(b)Rehabilitation Master Plan:

11. Risk Assessment Report and Disaster Management Plan:
12. {a) Environmental Impact Assessment } Report prepared as pet
(b) Environment Management Plan: } guidelines of MOEF
}
)

(c) Detailed Feasibility Report: issued from time to time
(d) Duly filled in questionnaire ‘

13
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13. Details of Environmental Management Cell:

I hereby give an undertaking that the data and information
given above are true to the best of my knowledge and belief and
| am aware that if any part of the data/information submitted is
found to be false or misleading at any stage, the project be

rejected and the clearance given, if any, to the project is likely
to be revoked at our risk and cost.

Signature of the applicant .
with name and full address

Date:
Place:.

Given under the seal of
organisation on behalf of
whom the applicant is signing

In respect to item for which data are not required or is not
available as per the declaration of project proponent, the
project would be considered on that basis.

14
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SCHEDULE 1
( See sub-para lli(a) of Para 2)

COMPOSITION OF THE EXPERT COMMITTEES FOR
ENVIRONMENTAL IMPACT ASSESSMENT

The Committees will consist of experts in the following
disciplines:

(I) Eco-System Management

(l) Air/Water Pollution Control

(lit) Water Resource Management
(iv)Flora/Fauna Conservation and Management
(v) Land Use Planning

(vi) Social Sciences/Rehabilitation

(vil) Project Appraisal

(viil) Ecology

(ix) Environmental Health

(x) Subject Area Speciaiists.

(xi)Representatives of NGOs/Persons Concerned With
Environmental Issues.

The Chairman willbe an outstanding and experienced ecologist!
or environmentalist or technical professional with wide

15
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managerial experience.

3. The representative of IAA will act as Member - Secretary.

4. Chairman and members will serve in their individual capacmes
except those specifically nominated as representatives.

5. The membership of a Committee shall not exceed 15.

16
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"EXPLANATORY NOTE REGARDING THE IMPACT
ASSESSMENT NOTIFICATION
DATED 27TH JANUARY, 1994

Expansion and modernisation of existing projects

A project proponent is required to seek environmental
clearance for a proposed expansion/modernisation activity if
the resultant pollution load is to exceed the existing levels. The
words “pollution Load" will in this context cover emissions,
liquid effluents and solid or semi-solid wastes generated. A
project proponent may approach the concerned State Pollution
Control Board (SPCB) for certifying whether the proposed
modernisation/expansion activity as listed in Schedule-I to the
notification is likely to exceed the existing pollution load or not.
If it is certified that no increase is likely to occur in the existing
pollution load due to the proposed expansion or modernisation,
the project proponent willnotbe requiredto seek environmental
clearance, but a copy of such certificate issued by the SPCB will
have to be submitted to the Impact Assessment Agency {IAA)
for information. The '1AA will however, reserve the right tg
review such cases in the public interest if material facts justifying
the need for such review come to light.

Availability of Summary Feasibility Report, EIA/EMP
Report etc. to concerned parties or groups

The project proponent will have to submit an executive
summary incorporating in brief the essence of project details
and findings of environmental impact assessment study which
could be made available to concerned parties or environmental
groups on request.

Clarification about concerned parties or environmental
groups
The concerned parties or environmental groups will be
the bonafide residents located at or around the project site or

17
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(a)

(ilh)

378

site of displacement or site of alleged adverse environmental
impact. '

Public Hearing

Public hearings could be called for in case of projects

involving large displacement or having severe environmental
ramifications.

Requisite information required for site clearance/project
clearance.

Site Clearance:

Site clearance will be given for site specific projects as
mentioned in para-2(ii) of the notification. Project proponents
will be required to furnish informatioin according to the
environmental appraisal questionnaires for site clearance, as
may be prescribed by the IAA from time to time. Additional
information whenever required by the |AA will be communicated
immediately to the project proponents who will then be required
to furnish the same within the time frame specified:

Project clearance:

In addition to the application form as mentioned in
Schedule Il to the notification, project proponents are required
to furnish the following information for environmental appraisal:

EIA/EMP report (20 copies);

Risk Analysis report (20 copies): however, such reports
if normally not required for a particular category of project,
project proponents can state so accordingly, but the lAA’s
decision in this regard will be final;

NOC from the State Pollution Control Board;

18
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(lv) Commitmentregarding availability of water and electricity  from
the competent authority;

(v) Summary of Project report/feasibility report (one copy);

(vl) Filled in questionnaire (as prescribed by the IAA from time to
time) for environmental appraisal of the project;

(vil) Comprehensive rehabilitation plan, if more than 1000 people
are likely to be displaced, otherwise a summary plan would be
adequate.

As a Comprehensive EIA report willnormally take at least
one year for its preparation, project proponents may furnish
Rapid EIA report to the |AA based on one season data (other
than monsoon), for examination nf the project. Comprehensive
EIA report may be submitted later, if so asked for by the 1AA.

The requirement of EIA canbe dispensed with by the IAA,
in case of project which are unlikely tqg cause significantimpacts
on the environment. In such cases, project proponent will have
to furnish full justitication for such exemption, for submission of
EIA. Where such exemption is granted, project proponents
may be asked to furnish such additional information as may be
required.

6. Submission of insufficient or inadequate data

Regarding cases liable to be rejected due to inadequacy
of data, itis clarified that the IAA will make such rejection within
30 days from the date of submission of the proposal. While
rejecting a proposal due to insufficient or inadequate data after
the first evaluation, the IAA may also stipulate additional
requirement of information/clarification for impact assessment
purposes if deemed essential due to the specific nature of
location of the proposed project whose data as prescribed is

19
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(i)

(i)

(iii)

380

not availabie. the |AA can examine the project on the basis of
available date.

Application Form

in order to remove any hardship to the project proponent
in providing any informatior, the project proponent may, where
some information i1s not available or would cause inordinate
delay, mention this in their application form. The IAA may
considerthe project proposalbased on the information available.

Quality and quantity of ground water

It 15 years data on the quantity and quality variation of
ground water is not available with the concerned Department or
Authorities, the project proponent may mention this accordingly
in the application form prescribed in Schedule-ll to the.
notification. Further, in case of projects, where ground water i
not to be used, and effluents are not to be discharged on the
land, the requirement of ground water variation data for the
previous 15 years will be dispensed with.

A project proponent may write the words “Not Applicable”
while filling the application form as mentioned in Schedule-li to
the notification in respect of items which are not retevant for the
purposes of the proposed project.

Exemption for projects already initiated

For projects listed in Schedule-! to the notificaticn In
respect of which the required land has been acquired and all
relevant clearances of the State Government including NOC
from the respective State Pollution Control Boards have been
obtained before 27th January, 1994, a project proponent will
not be required to seek environmental clearance from the 1AA.
Howeverthose units who have notas yet commenced production
will inform the [AA.

20
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50. Alr (P & CP) Amend. Rules (U.'1).
51. Hazardous Waste Amend. Rules.
52. Environment Audit Rules.

Mote: ‘P’ and ‘C.P’ - ‘Prevention and Control of Pollution’.

Reference: The above listing is adapted
From: o
‘Environmental Audit’ (An overview) (page 12)
by *Amshok Keshav Mhaskar',
M/&.'MEDIA ENVIRO’,
Pune.
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